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Compliance Report on Hon’ble NGT order dated 28.03.2019 and 04.07.2019
in O.A. No. 67/2019 and O.A. No. 138/2019
(Fourth Compliance Status Report)

I. Salient orders passed by Supreme Court in Writ Petition (C) 13029/1985 about i) banning
the use of pet coke and FO in NCR states and subsequently permitting the use of pet
coke in certain processes / industrial sectors in NCR states, and ii) permitting the use of
imported pet coke only in certain processes / industrial sectors all over the country are
listed below in chronological order and annexed at Annexure-I.

Orders to ban / permit use of pet coke in certain processes / industrial sectors
(in NCR states)

* Order dated 24.10.2017 (banning use of pet coke and FO)

* Order dated 17.11.2017 (requesting other States/UT to consider taking similar measures)

e Order dated 13.12.2017 (permitting use of pet coke in cement kilns and lime kilns and
allowing one year time to power plants to switch over from FO to LDO)

* Order dated 05.02.2018 (permitting use pet coke in calcium carbide units)

Orders to permit use of imported pet coke only in certain processes / industrial
sectors (in India)

* Order dated 26.07.2018 (permitting use of imported Pet Coke only in Cement Kilns, Lime
Kilns, Calcium Carbide and Gasification (in Oil Refinery))

* Order dated 06.09.2018 (permitting import of Needle Pet Coke in Graphite Electrode
[ndustry)

¢ Order dated 09.10.2018 (permitting use of imported Calcined Pet Coke in Aluminium
Industry and use of imported anode grade Raw Pet Coke in CPC manufacturing units)

In view of above orders of Hon’ble Supreme Court, Central Government has following
notifications regarding monitoring of use of pet coke in NCR states and regarding import
of pet coke which are annexed at Annexure-IT

¢ Notification G.S.R45(E) dt.-19.01.2018 and its Amendment G.S.R492(E) dt.-25.05.2018
about regulation and monitoring of use of pet coke in lime kilns in NCR states (further
amended from time to time in respect of addition of listed lime kilns)

¢ Notification G.S.R.46(E) dt.-19.01.2018 and its Amendment G.S.RA493(E) dt.-25.05.2018
about regulation and monitoring of use of pet coke in cement kilns in NCR states

e Notification G.S.R.494(E) dt.-25.05.2018 about regulation and monitoring of use of pet
coke in calcium carbide units in NCR states

e O.M. dt.-10.09.2018 about Guidelines for regulation and monitoring of imported pet
coke in India

. In compliance of Hon’ble NGT order dated 28.03.2019 and 04.07.2019 in O.A. Nos.
67/2019 and 138/2019, CPCB issued directions under Section 5 of the Environment
(Protection) Act, 1986 to the Chief Secretaries/Administrators of States Governments
/Union Territory Administrations vide letter dated 23.08.2019 (Annexure-IID), as below:



3.

4.

o State Government/Union Territory Administration shall formulate and enforce fuel
policy regarding use of pet coke and FO in the State/UT in light of various orders
passed by Supreme Court regarding use of pet coke and FO in Writ Petition (C)
13029/19835.

o State Government/Union Territory Administration through respective SPCB/PCC
shall take strict action against any industry if found violating the fuel policy on use
of pet coke and FO that will be enforced as above, using the powers conferred
under environmental laws.

State Governments/UT Administrations were asked to submit action taken report on above
to CPCB through their SPCBs/PCCs within one month. After expiry of one month period
given in the directions, reminder emails were sent to SPCBs/PCCs on 01.10.2019,
11.10.2019 and 23.10.2019. Based on the first set of ATRs received from 14
SPCBs/PCCs, CPCB submitted first compliance status report dated-04.11.2019 to NGT.

CPCR sent reminder e-mails to SPCBs/PCCs on 08.11.2019, 20.1 1.2019 and 27.12.2019,
and based on further ATRs received from SPCBs/PCCs, CPCB submitted second
compliance status report dated-03.01 2020 to NGT, covering ATRs of 19 SPCBs/PCCs.
Hon’ble NGT considered the report on 07.01.2020, directing as below:

“9. After hearing the learned counsels for the parties and considering the matter, we
direct as follows:

i 13 States which have still not furnished their respective ATRs in pursuance of
direction of the CPCB dated 23.08.2019 may do so positively within one month .."

CPCB sent further reminder e-mails/letters dt- 14.01.2020, 06.03.2020 and 20.03.2020.
Eight more SPCBs/PCCs submitted ATRs. Therefore, CPCB submitted third compliance
status report dated-14.07.2020 to NGT, covering ATRs of 27 SPCBs/PCC. A number of
states were in the process of finalising their draft fuel According to the said updated status,
a number of States were still in the process of finalising their draft fuel policy in the
context of this matter. Hon'ble NGT considered the report on 16.07.2020, directing as
below:

“4.In view of above, compliance report has been filed by the CPCB on 14. 07.2020 with
summary of action taken reports from 27 States/UTs. Some of the reports of the
States/UTs are contrary to the orders of the Tribunal referred to above. Reports which
are non-compliant with the orders of this Tribunal based on order of the Hon’ble
Supreme Court will stand rejected to that extent. Orders of the Tribunal be given effect
and CPCB may ensure compliance by issuing such further direction as may be
necessary in exercise of its statutory power. &




6. It is submitted that as highlighted above, in compliance of orders dated 28.03.2019
04.07.2019 of Hon'ble Tribunal, CPCB has already issued necessary directions regarding
formulation and enforcement of fuel policy regarding use of pet coke and FO in the
States/UTs vide letter dated 23.08.2019

7. Taking cognizance of the latest order dated 16.07.2020 of Hon'ble Tribunal, two more
SPCBs namecly Assam and Odisha provided ATR, and two SPCBs namely Goa and
Uttarakhand provided updated ATRs, whereas two other SPCBs namely Sikkim and
Lakshadweep have provided updated ATRs after a draft status report was circulated by
CPCB to SPCBs/PCCs on 21.12.2020 for updating (Annexure 1V). Thus, ATRs have
been submitted by total twenty nine States/UTs on CPCB’s direction dt.-23.08.2019. A
summary of the ATRs of twenty nine States/UTs, along with copies of ATRs is annexed at
Annexure-V.

The ATRs from 29 States/UTs reveal that:

- Twelve States/UTs have informed about use of both pet coke and FO not allowed
(Goa, Manipur, Mizoram, Nagaland, Sikkim, Tripura, Uttarakhand, Andaman &
Nicobar, Chandigarh, Daman & Diu, Dadra & Nagar Haveli, Lakshadweep

- Five States/UTs have informed about use of pet coke allowed only in certain processes
/ industrial sectors, and use of FO allowed with conditions
(Bihar, Chhattisgarh, Gujarat, Maharashtra, Tamil Nadu)

- Four States / UTs have informed about allowing use of pet coke / FO with conditions
(Andhra Pradesh., Kerala, Madhya Pradesh, Telangana)

- Eight States / UTs are in the process of finalising their draft fucl policies
(Assam, H.P. J&K, Karnataka, , Meghalaya, Odisha, Punjab, Puducherry)

8. ATR is still awaited from the remaining three States/UTs, namely, Arunachal Pradesh,
Jharkhand and West Bengal.
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7/ Administrators,
States/Union Territories
st enclosed - 1)

Sub:  Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace oil.

WHEREAS, rising pollution is a matter of serious concern, especially high levels o
particulate matter exceeding National ambient air quality standards, 2009; and

WHEREAS, pet coke and furnace oil / fuel oil (FO) emit more SO as compared to other
canventional fuels due to high sulphur content and also contribute to forming of finer secondary
particulate matter in ambient air, which form a significant fractions of PM (PMo & M, ,): and

WHEREAS, Hon'ble Supreme Court of India passed vide dated 24.10.2017 in Wril Petition

(Civil) 13029 / 1985, banned use of Pet coke and furnace oil in industries in the NCR state of

Haryana, Uttar Pradesh and Rajasthan. Accordingly, Central Pollution Control Board at the behes!
viar Pevtea sstaed i ms under Secrion e Boironibent (Prion '

1986 to NCI state; and

WHEREAS, subsequently, Supreme Court passed Order dated 17.11.2017 in the above
mentioned writ petition, noting that pollution caused by pet coke and furnace oil is not a problem
confined only to the NCR but appears to be a problem faced by almost all the States and Union
Territories in the country. Hon'ble Supreme Courd requested all the State Governments and [Union
Territories to consider taking similar measures as have been taken by the Government ol India
atd the Chairman of the Cenlral Pallution Control Board (thereby referring 1o the above
mentioned Directions issued by CPCB to state governments of NCR states for compliance of
© Supreme Court order dated 24.10.2017); and

WHEREAS, Hon'ble Supreme Court passed subsequent orders dated 13122017,
05.02.2018, 26.07.2018, 09.10.2018 in the above writ petition; and

WHEREAS, Hon'ble Supreme Court in above mentioned order dated 09.10.2018 noted
CPCB's report regarding use of pet coke as feed stock in CP’C units wherein it was recommended
that due to emission of SO2 in high concentrations the emissions need to be treated in FGLY systems
having removal efficiency more than 90% and also noted that the views expressed by CPCB have
been considered by MoEF&CC which is in agreement with the CPCB; and

WHEREAS, for filling response in cases O.A. No. 67 of 2019 Sumit Kumar Vs State of
Himachal Pradesh & Ors, and O.A. No. 138 ot 2019 Amarjeetl Kumar Vs Union of India & Ors i
Hon'ble National Green Tribunal, CPCB requested all states governments vide eniail dated
01.02,2019 to provide details of measures taken for banning use of pet coke and furnace oil in their
state as suggested by the Hon’ble Supreme Court vide its order dated 17.11.2017; and
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WHEREAS, Hon'ble National Green fribunal passed Order dated 28032009 in O A Mo,
07of 2019 and OuAL No.o 138 of 2019, noting the brief on lbe above Supreme Court orders
regarding pet coke and furnace oil provided by CPCB, and directing CPCB to issue appropriate
directions in this regard to the concerned States and Unton Territories indicaling coercive
measures against those who fail to comply with the directions; and

WHEREAS, Hon'ble National Green Tribitnal passed further Order dated 04.07 2019 in
above cases, directing CPCB again to proceed to take further action in the matter (as already
directed by Order dated 28.03.2019y; and

WHEREAS, the matler was discussed by CPCB with il relinery representalive on
20.05.2019 wherein it was informed that it is technically possible to produce low sulphur oil like
slurry oil, LEHS, LDO by refineries and that it demand of FO is reduced, the refineries will have
to convert it either into pet coke by installing cocker, or into bitumen by enhancing capacity of
VBLU which may require minimum one-year time, or will have to export it; and

WHEREAS, as per notification no. 5.0, 84 (F) dated 19th November 1986 under sub
rule 3 of rule 3, the standards for emission or discharge of environmental pollutants speciicd
uneler sub-rule (1) or sub-rule (2) shall be complied with by an industry, operation or process
withirt a period of one year of being so specitied; and

WHEREAS, Ministry of Environment & Forests, Government of India, vide Notilications
Na. 5. 0. 157 (F) of 27021996 and S, Q. 730 (17) dated 10.07.2002, has delegated the powers
vesled under Section 5 of the Environment (Protection) Act, 1986 (29 of 1956) ta the Chasrman
Central Pollution Control Board, 1o issuce directions to any industry or any local bode ar any
other authority for violaions of the standards and rules notitied under the Eovironment

NOW, THEREFORE, in view the above and in exercise of the powers vested under
Section 5 of the Environment (Protection) Act, 1986, following directions are issued;

I State Govermment / Union lerritory Administration shall formulate and enforce fuel
policy regarding use of pet coke and FO in the State/UT in light of various orders passed
by Supreme Court regarding use of pet coke and FO in Writ Petition (C) 13029/ 14955

State Government / Union Territory Administration through respective SPUB/POC shall
take strict action against any industry if found violating the fuel policy on use of pet coke
ared FO that will be enforced as above, using the powers conferred under envirenmental

laws.

Action taken report shall be submitted through SPUB/PCC by State/ UT within one month ie
by 23.08.2019.

(5.5 Parihar)
Charman

i
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Copy to:

1. The Chairman
SPCBs / PCC(Cs
(As per list enclosed - 2)

2. The Joint Secrelary (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216
Indira Paryavaran Bhawan,
Aliganj, Jor Bagh Road, New Delhj - 110003

3. The Regional Directors
Central Pollution Control Board
(As per list enclosed - 3)

J’ The Divisional Head - IT, CPCB 3
T g\ﬂ:

J——
(I’rashant Gargava)l
Member Secretary




List-1

List of Chief Secrctaries/ Administrators of States/U'Tls

5. No.

State

Designalion

Address

Andhra Pradesh

Chief Secretary

Government of Andhra Pradesh
1st Bloch, 1st Floor
AP Secretariat Office, Velagapudi - 5225013

2% ]

Arunachal Pradesh

Chief Secretary

Governmentof Arunachal Pradesh
Civil Secretariat
ftanagar- 791111

Assam

Chiel Secretary

Governmoent of Assam Block- C, Srd Foor,
Assam Sachivalaya
Dispur - 781006, Guwahati

Bihar

Chief Secretary

Covernment of Bihar
Aain Secrelariat, Patna - 800015

Clhihattisgarh

Chief Secretary

Government of Chhattisgarh Mahanadi
Bhawan, Mantralava NMaya Raipur - (42002

Goa

Gujarat

Chiet Secretary

Ciovernment of Goa, Secretarial, Porviomm,
Bardez, Goa - 403521

|Chief Secretary

Government of Gujarat 1st Block, 5th Floor
Sachivalaya,
Gandhinagar - 382010

[ linachal Pradesh

Chuet Secretary

)

Farmimu & kashmar

Governmenl of Himachal Pradesh
H P Secrelariat, Shunla -
171002

R. N 2/7, 2nd, Floor Main Building
Civil Secretariat, Tammu - 180001

K. Ne. 307, 4vd Floor

Civil Secretariat, Srinagar - 1900071

i

tharkhand

Chief Secretary

Government of JTharkhand 1st Floor, Project
Building, Dhurwa, Ranchi- 834004

Karnataka

Chief Secretary

Governement of Karanataka Room No. 320,
ard Floor Vidhana Soudha, Bengaluru - 560
ol

Kerala

Chief Secretary

7

Govertunent of Rerala Secretariat,
Thiruvananthapuram - G501




Madhya Pradesh

Chief Secretary

Government of Madhya Pradesh
MP Mantralaya, Vallabh Bhavan Bl raf -
462004

Maharasthra

Chief Secretary

Government of Maharashtra €5 O] nﬁﬁ?"
Building, Mantrala_\'a

6th Floor, Madame Cama Road, Mumbai -
400032

15

Manipur

Chief Secretary

Government of Manipur,
South Block, Old Secretariat Imphal-795001

16

Meghalaya

Chiet Secretary

Government of Meghalaya Main Secretarial
Building Rilang Building, Room No. 321
Meghalaya Secretariat, Shillong - 793001

17

Mizoram

Chief Secreta ry

Government of Mizoram
New Secretariat Comple,
Alzwal - 796001

Nagaland

Chief Secretary

Government of Nagaland
Civil Secretariat, Kohima-
797004

19

QOdisha

Chief Secretary

Government of Odisha General
Administration Doepartment
Odisha Secretariat Bhubaneswar - Joluud

20

Punjab

Chief Secretary

Government of Punjab

(.'l'lxm-.!ig(tlh - 160001

Sikkim

Chiel Secretiry

Government of Sikkim
New Secrelariat,
Ganglok - 737101

Tamil Nadu

Chief Secretary

Government of Tamil Nadu
Secretariat, Chennai -
6U000Y

Telangana

Chief Secretary

Government of Telangana Block C, 3rd Floor,
Telangana Secretariat
Khairatabad, Hyderabad, Telangana

Tripura

Chief Secretayy

Complex
Secrelariat-799010, Agartala West Impura




25 Uttrakhand ¢ hief Secretary Covernment of Uttarakhand
4 Subhash Road, Uticrakhand Decretirial
Debradun - 248001
26 West Bengal Chief Secretary Government of West Bengal Nabanna, i 4h a
Floor, 325, Sarat Chatterjee Road, Mandirtala
Shibpur, Howrah - 711102
7 Union Territory Andaman  |Chief Secretary Andaman and Nicobar Administration
and Nicobar Gecretariat, Port Blair - 744101
28 Union Terrtory of Dadra Adminisivate: Secretarial, Moti, Silvasa, Daman - WR20
and
Nagar Haveli
249 Union Territory of Daman & [Administrator Segretarial, Moti, o
blin Daman - 396 220
3 Union Territory Administrator Lakshadweep, Kavaratti - _
of Lakshadweep 082555
31 Union territory of Chiet Secretary Chiet Secretariat, Goubert A vente,
Puducherry Puducherry - 605001
ER I Tnion Foretory of Administiete : Punialy Ray Bhavan, Sector 6, )

t%...n.mul-f_;mh

{ ‘;;_\:1-,!:3].1.]; el 1, hiaa




Cam P s,

H49 41th & Sth

Goa State Pollution Control Board
Nr. Pilerne Industrial Estate, Opp. Saligao
Seminary, Saligao-Bardez Goa - 403511

(
List 2: List of SPCBs/PCCs
1. | The Member Secretary 19| The Member Secreta vy
Andhra Pradesh Pollution Control Board Gujarat Pollution Control Board
D. No. 33-26-14 D/2, Near Sunrise Paryavaran Bhavan, Sector 10-A,
Hospital, Pushpa Hotel Centre, Gandhi Nagar 382 010, Gujarat
Chalamalavari Streel,
Kasturibaipet, Vijayawada - 520 010
2. | The Member Secretary 10. | The Member Secretary
Arunachal Pradesh State Pollution Control Himachal Pradesh State Pollution
Board Govt. of Arunachal Pradesh, Contrel Board Him Parivesh, Phase-
Department of Environment & Forests, [,
Paryavaran Bhawan, Yupia Road, Papu New Shimla - 171 009
Nalah, Naharlagun - 791 110
3 The Member St'ft‘[‘t?‘.":’lwl:.}' IIIIIIIIIIIIIIII - 11, | The Member _S;L‘_Ci't‘tdl'}' (April-
Pollution Control Board- Assam, October)
Bamunimaidam, Guwahati - 781 021, J&K State Pollution Control Board
Assam Parivesh Bhawan, Shiekh-ul-
Behind Govt. Silk Factory,
Raj Bagh, Srinagar (J&K)
4. | The Member Secretary Bihar 12, | The Member Secretary
Bihar State Pollution Control Board Jharkhand State Pollution Conltrol
Parivesh Bhawan, Plot No. NS-B/ 2, Board
Paliputra (ndustiial Area, Patliputra N BRlg., HEC, 1 O
Patna - 800 023 I}hurwa Ranchi-834 004 (lharkhand)
5. | The Member Secretary 13. | The Member Secretary
Chhattisgarh State Environment | Karnataka State Pollution Control
Conservation Board, Paryavas Bhawan, | Board
North Block Sector-19, Atal Nagar, Raipur “Parisara Bhavan”,
- 492 002, Chhattisgarh Floor,
Church Street, Bangalore 560 001
6. | The Member Secretary '| 14. | The Member Secretary
Chandigarh Pollution Control Committee Kerala State Pollution Conltrol Board
Paryavaran Bhawan, Ground Floor, Head Office, Pattom. I’, O
Sector-19 B, Madhya Marg, Thiruvananthapuram - 695 004 Keraly |
Chandigarh - 160 019
i The Member Secru_t:wy o 15. | The Member Sacretary
Pallution Control Committee, Madhya Pradesh Pollution Control
UTs of Daman, Diu and Dadra & Nagar Board
Haveli Fort Area, Court Compound, Paryavaran Parisar, E-5, Arera Colom
Moti Daman - 396 220 Bhopal - 462 016, Madhya Pradesh |
8. The Member Secretary, ' 16. | The Member qeu(.‘t.u\

Maharashtra Pollution Control Board,
Kalpataru Points, 2rd & 4th Floor,

| Sion Matunga Scheme Road No.o Opp. Cine
| Planet, Sion Circle, Sion (), Mumbai-400 022

10

@




. "The Member Sc‘c:.rutar_\;
| Manipur Pollution Control Board
Lamphalpat, Imphal - 795 004,

‘ Manipur

'The Member Secretary

| Meghalaya State Pollution Control Board,
“ARDEN", Lumpyngngad,

l Shillong - 793 014,

Meghalaya

hai)

| Tripura State Pollution Control Board
! Parivesh Bhawan, Pandit Nehru
| Complex, P.O. Kunjaban, Gorkhabasti,
‘ Agartala - 799 006, Tripura
.| The Member Secretary,
l Uttarakhand Environment Urolection
| & Pollution Control Board,
Gaura Devi Bhawan, 46 B 1T Park
Sahastradhara, Dehradun - 248 001,
i Uttarakhand

19. | The Member Secretary w i 1 The I\*lv:ﬁﬁ?@ureiarv
Mizoram Pollution Control Board " Telangana State Pollution Conlral Board
| New Secretariat Complex, | Paryavarana Bhavan,
‘ Khatla, Aizawl - 798 Q01, Mizoram P A-UL Industrial Estate, Sanathnapgar,
\ fyderabad - 500 018
| .
| 20. | The Member Secretary 28. ‘ The Member Secretary
| Nagaland Pollution Control Board | West Bengal Pollution Control Board
i Signal Point, Dimapur [ l; Paribesh Bhavan, 10-A, Block LA,
I Nagaland | | Sector 111, Salt Lake City,
| ‘ l Kolkata-700 091
i
57 TThe Momber Secretary '29 | The Member Secretary
hilislig Shale Podulivin wautitids SIS ER1 Ve o berry Poiationboay i
| paribesh Bhawan, A-118, Nilakantha Nagar l ‘13 Block, Ground Floor,
} Unit V1il Bhubaneswar - 751 012, | Chief Secretariat,
- Odisha ] | Puduchersy-605 01
, |
|g_§ TThe Member Sec retary - 30, l The Member Secretary
{

unjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala 147 001, Punjab

v

| 2. " [he Member Secretary
l: aikkim State Pollution Control Board
Gtate Land Use & Environment Cell

| Govt, of Sikkim, Deorali

| Gangtok - 737 102, Sikkim

B C— e
The Member Secretary
Tamil Nadu Pollution C ontrol Board

l No. 76, Mount Salai, G uindy

11

i Commitiee, Department of Scienve &
{ Lechnology, Dollygunj Van Sadan, | fadido
PO, Port Blair - 744102

31

| The Member Secretary
Lakshadweep Pollution Control
Committee, Department of Science,
Technology & Environment, Kavarati-
682555

Andaman & Nicobar [slands Pollution Control
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List 3. List of RD's

The Regional Director

Central Pollution Control Board

1st & 2nd Floors, Nisarga Bhavan, A-Block,
Thimmaiah Main Road, 7th D Cross,
Shivanagar, Bengaluru -560 079

The Regional Director

Central Pollution Control Board

Southend Conclave, Block 502, 5th & 6th Floor
1582, Rajdanga Main Road

Kolkata - 700 107

The Regional Director

Central Pollution Control Board
4th Floor, Sahkar Bhawan,
North TT Nagar,

Bhopal - 462 003

The Regional Director

Central Pollution Control Boeard

Parivesh Bhawan, Opp. VMC Ward Office No. 10
Subhanpura, Vadodara - 390 023

The Reeional Director

Central Molluuon Control Buard
PICUP Bhawan, Ground Floor
Vibhuti Khand, Gomli Nagar
Lucknow-226010

The Regional Director

Central Pollution Control Board
"TUM-SIR", Lower Motinagar
Near Fire Brigade H.Q.,
Shillong - 793 014
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Armexuxe I

ITEM NO.2 COURT NO. 4 SECTION PIL-W

SUPREME COURT OF INDTIA A
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s).13029/1985

M.C. MEHTA

IN RE REPORT NO. 72 FILED BRY EPCA AND

ATLT.OCATION OF NATURAL GAS TO IGL Petitionex(s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(1)IN RE: REPORT NO. 72 SUBMITTED BY EPCA REGARDING BAN ON SALES
AND USE OF FURNACE OIL & PET-COKE IN NCR

2) IN RE: ALLOCATION OF NATURAL GAS TO M/S INDRAPRASTHA GAS LIMITED
IA NO. 104664/2017 (APPLICATION FOR DIRECTIONS ON BEHALF OF
INDRAPRASTHA GAS LIMITED)

Date : 24-10-2017 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner (s) Mr. Harish N. Salve, Sr. Adv. (A.C.) (NP)
Ms. Aparajita Singh, Adv. (A.C.)
Mr. A.D.N. Rao, Adv. (A.C.) (NP)
Mr. Siddhartha Chowdhury, Adv. (A.C.) (NP)
Petitioner-In-Person
For Respondent(s) Maninder Singh, ASG
A.K. Panda, Sr. Adv.
V.A. Mohna, Sr. Adv.
Rajesh K. Singh, Adv.
Amit Sharma, Adv.
Vibhu Shanker Mishra, Adv.
Raj Bahadur, Adv.
Sanjai Kumar Pathak, Adv.
S.W.A. Qadri, Adv.

Zaid Ali, Adv.
Anil Katiyar, Adv.

FERFERFRERE
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CPCB

12

B.V. Balaram Das, Adv.
Gurmeet Singh Makker, AOR

R

Vijay Panjwani, AOR

:

Abhishek Choudhary, AOR (NP)

Anil Grover, AAG Haryana
Monika Gusain, Adv.
Satish Kumar, Adv.

. Sanjay Kr. Visen, AOR

FRERER

=
0

Ruchi Kohli, AOR (NP)

Neerasj Kishan Kaul, Sr. Adv.
Gourab Banerji, Sr. Adv.

Saurav Agrawal, Adv.
Bimal Roy Jad, ACR
Satyawan Shekhawat, Adv.

Kapil Sibal, Sr. Adv.
Neelima Tripathi, Adv.
K.V. Mohan, Adv.
Shikhar Khare, Adv.

SEEF FRRFF

UPON hearing the counsel the Court made the following
ORDER

REPORT NO. 72 SUBMITTED BY EPCA REGARDING BAN ON SALES
AND USE OF FURNACE OIL & PET-COKE IN NCR

We have considered the above Report filed by EPCA.

Oon 2™ May, 2017, learned amicus curiae had briefed us
on the Report. It was pointed out on that day that use
of Furnace 0il and Pet-Coke is prohibited in Delhi. It
was further stated that the States of U.P., Haryana and
Rajasthan had no objection if the ban is placed on the
use of Furnace 0il and Pet-Coke. These State Governments

were, therefore, permitted to place such a ban.
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Almost four months have gone by and we are told that
none of these three State Governments have taken any
action in this matter. To make the situation worse,
there is no representation on behalf of the State of U.P.
nor is there any representation from the State of
Rajasthan. Learned counsel appearing for the State of
Haryana wants us to wait for two minutes so that he can
get instructions from the State Government. We are not
inclined to wait for two minutes so as to enable learned
counsel to get instructions. Instructions should have
been obtained well before the date of hearing.

Since the State Governments of U.P., Haryana and
Rajasthan have no objection and they have not taken any
positive action, keeping the pollution level in NCR and
particularly in Delhi, we have no option but to place a

ban on use of Furnace 0il and Pet-Coke in the States of

U.P., Haryana and Rajasthan. The ban will come into
effect from 1°* November, 2017. We expect the State
Governments to issue appropriate notification
immediately. Even if they do not issue such notification

then in compliance with the order of this Court, the ban
will take effect from 1°* November, 2017 in any case.

The issue for our consideration today is fixing
standards for 34 industries with regard to the S02, NOX
and SOX emissions.

On 2™ May, 2017, we had directed the Union of India

as well as the Central Pollution Control Board (CPCB) to

15



¢

)

4
fix the standards for the 34 industries mentioned in the
order dated 2™ May, 2017.

We had further directed that the standards should be
fixed on or before 30 June, 2017. We had given
opportunity to the CPCB and the Union of India to move an
application for reasonable extension of time. We had
also cautioned the above industries, as submitted by
learned amicus curiae, and agreed to by the learned
Additional Solicitor General, that necessary steps would
have to be taken by these industries to ensure that the
pellution standards that are fixed by the CPCB are
adhered to by 31.12.2017 as far as possible. The above
industries should, therefore, start making their plans
with immediate effect since sufficient notice is being
given to them in this regaxrd.

The matter was again taken up by us on 20 July,
2017.

On that date, we had noted the submissions of learned
Solicitor General that some more time is required to fix
the standards of NOX and SO0X and perhaps some other
emissions and effluents. Learned Solicitor General had
stated that he will file an affidavit during the course
of the day.

Several applications were also listed before us on
that day and learned counsel for the applicant(s) had
stated that they did not press these applications since

they have instructions to assure this Court that the
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industry would abide by whatever standards are fixed by
the CPCB by 31°* December, 2017. The assurance was taken
on record.

Today, 1learned Additional Solicitor General has
brought to our notice that an affidavit was in fact filed
by learned Solicitor General on behalf of the Ministry of
Environment, Forest and Climate Change on 20 July, 2017.
In that affidavit, it was stated that insofar as 9
industries are concerned, SO2, NOX and SOX standards had
already been fixed. This is confirmed by learned amicus
curiae.

It is also brought to our notice that emission
standards for S02, NOX and SOX are not required to be
fixed in respect of two industries, viz., electroplating
industries and stone crushing units since there is no
emission of S0O2, NOX and SOX.

We have been told by learned counsel appearing on
behalf of the CPCB that draft standards were fixed by the
CPCB in respect of 16 industries and these were
communicated to the Ministry of Environment, Forest and
Climate Change on 27.06.2017.

We are told by learned counsel that in respect of
these 16 industries, the standards were communicated to
the Ministry of Environment, Forest and Climate Change on
27.06.2017.

We are told by learned Additional Solicitor General

that with regard to 5 more industries, the draft
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standards were sent subsequently.

We are quite distressed that the Ministry of
Environment, Forest and Climate Change has been sitting
over 16 recommendations at least since 27.06.2017, that
is, almost about three months without apparently showing
any concern whatsocever for the pollution in Delhi and in
NCR.

Learned Additional Solicitor General further informs
us that the draft notification with regard to these
industries was issued on 23" October, 2017 inviting
objections and in terms of Section 5 of the Environment
Protection Rules, 60 days’ time is required to be given
for inviting objections. This period would expire on or
about 23 December, 2017 when hopefully notifications
would be issued.

In any event, since the draft notifications have been
jesued and since the industry had assured wus on
20.07.2017 that they would abide by the standards fixed
by the CPCB, we expect the industries to live up to the
assurance given to us by the industry even though the
Ministry of Environment, Forest and Climate Change does
not seem to be concerned about the entire issue.

With regard to two remaining industries, i.e., nitric
acid industry and fertilizer industry, we are told that
the standards in this regard were sent to the Ministry of
Environment, Forest and Climate Change by the CPCB on 14

February, 2014. Three and half years have gone by, but
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7
the Ministry of Environment, Forest and Climate Change
has not done anything about it.

This is a completely disgusting state of affairs and
this is hardly the way in which the Ministry ought to
function if it is expected to perform its duties
sincerely, honestly and with dedication.

Learned Additional Solicitor General informs us that
necessary steps will be taken (after a lapse of three and
half years) to issue a draft noti.ficat:i.on and needful
will be done within one month from today, meaning
thereby, the deadline of 31°t December, 2017 will be
crossed by the Ministry of Environment, Forest and
Climate Change.

We record our unhappiness at the attitude of the
Ministry of Environment, Forest and Climate Change, but
we expect the industry to abide by the assurance that has
already been given to us and particularly since they are
aware of the standards Proposed by the CPCB, maybe for
the last couple of years at least.

We make it clear that the Ministry of Environment,
Forest and Climate Change is bound by the statement made
by learned Additional Solicitor General that the draft
notification for the two industries would be issued
within one month from today.

Seeing the totally insensitive attitude of the
Ministry, We are inclined and we do impose costs of

Rs.2,00,000/- (Rupees two lakhs only) on the Ministry of
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Environment, Forest and Climate Change so that at least
they now wake up to the problem relating to environment.
The amount be deposited in the Supreme Court Legal
Services Committee within four weeks from today for
utilization of juvenile justice issues.

List the Report No.72 on 11*" December, 2017.

Liberty is granted to the Union of India to file
additional affidavit.

IA NO. 104664/2017 (APPLICATION FOR DIRECTIONS ON BEHALF
OF INDRAPRASTHA GAS LIMITED)

Issue notice.

Mr. K.V. Mohan, learned counsel accepts notice and
seeks some time to file reply.

List the application on 16" November, 2017 with other
connected applications.

In the meanwhile, learned counsel for the petitioner
has placed before us a letter dated 12" October, 2017
which has been issued by the State of Haryana through the
office of the Executive Engineer, HUDA, Division No.1l
Gurugram pursuant to the minutes of the meeting held on
8" September, 2017.

The letter has seriously been objected to not only by
learned counsel for the petitioner, but also by learned
Additional Solicitor General appearing on behalf of the

Union of India.
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In view of the above, until then, the letter dated
12" October, 2017 and the minutes of the meeting dated 8%
September, 2017 will be kept in abeyance only as far as
M/s. Indraprastha Gas Limited is concerned.

We had already directed that the I.As. on different
subjects should be listed separately. We see no reason
why the Registry has listed the matter relating to
allocation of natural gas to M/s. IGL with Report No.72.
Similarly, in other matters also, all the I.As in the
same matter are being listed together, even though they
pertain to different subject matters.

A copy of this direction be communicated to the
Secretary General of the Registry for compliance.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM~-PS COURT MASTER
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ITEM NO.47 COURT NO. 4 SECTION PIL-W

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985

M.C. MEHTA Petitioner (s)
VERSUS

UNION OF INDIA & ORS. Respondent (s)

(1) In Re: REPORT NO. 71 AND 78 FILED BY EPCA

(REGARDING COMPREHENSIVE ACTION PLAN FOR AIR POLLUTION CONTROL AND
SUPPLEMENTARY REPORT ON THE COMPREHENSIVE ACTION PLAN WITH
TIMELINES)

2) IN Re: REPORT NO. 73 AND 75 FILED BY EPCA(ON THE ASSESSMENT OF
POLLUTION UNDER CONTROL (PUC) PROGRAMME IN DELHI AND NCR)

Date : 17-11-2017 These applications were called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner (s) Mr. Harish N. Salve, Sr. Advocate (A.C.)
Ms. Aparajita Singh, Advocate (A.C.)
Mr. A.D.N. Rao, Advocate (A.C.) [Np]
Mr. Siddhartha Chowdhury, Advocate (A.C.) [Np]
Petitioner-In-Person
For Respondent (S) A.N.S. Nadkarni, ASG
S.Wasim A. Qadri, Adv.
D.L. Chidanand, Adv.
Ritesh Kumar, Adv.
Zaid Ali, Adv.
Saeed Qadri, Adv.
S.5. Rebello, Adv.
Nivedita Nair, Adv.
Abhisehk Bharadwaj, Adv.
Jai Dehadrai, Adv.
Divya Prakash Pandey, Adv.
Ajit Yadav, Adv.
Saudamini Sharma, Adv.

Pallavi Chopra, Adv.
G.S. Makker, Advocate. ‘
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Mr.
CPCB Mr.
U.pP Ms.
Ms.
Mr.
Haryana Mr .
Ms.
Mr.
Mr .
Mr .
Mr,
Mr.
Rajasthan Mr.
Mr.
Mr.
Ms.
Ms.
NCT Mr.
Ms.
Mr.
M/S
Mercedes Benz Mr.
Mr.
Mr.
Mr.
Mr.

UPON hearing the counsel the Court made the following

Report Nos. 72 and 76

On 13.11.2017, we

filed for recall of the order dated 24.10.2017 regarding the ban on

use of furnace oil and

Rajasthan.

Today, the learned ASG has placed before us a decision taken

Ajit Yadav, Adv.
Vijay Panjwani, Advocate

Aishwarya Bhati, AAG
Rachna Gupta, Adv.
Siddhant S. Malik, Adv.

Anil Grover, AAG

Noopur Singhal, Adv.
Satish Kumar, Adv.

Ajay Bansal, Adv.

Gaurav Yadav, Adv.

Sanjay Kr. Visen, Advocate

Samir Ali Khan, Advocate

S5.S. Shamshery, ARAG
Amit Sharma, Adv.
Ankit Raj, Adv.
Indira Bhakar, Adv.
Ruchi Kohli, Advocate

Chirag M. Shroff, Adv.
Neha Sangwan, Adv.

B.K. Prasad, Advocate.

S Narain

Gopal Subramanium, Sr. Adv.
Akshat Hansaria, Adv.

Amit K. Mishra, Adv.

Pavan Bhushan, Adv.
Ritesh Bajaj, Adv.

ORDER

had reserved orders on various applications

pet coke in the States of U.P., Haryana and

]
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by the Ministry of Environment, Forests and Climate Change of the
Government of India on 15.11,.2017 requiring the Central Pollution
Control Board to issue a direction wunder Section 5 of the
Environment (Protection) Act 1986 to the States of U.P., Haryana
and Rajasthan prohibiting any industry, operation or processes
using pet coke and furnace oil as fuel with immediate effect until
further orders. It is clarified by the learned ASG that this is
with respect to entire State and not only NCR region.

Pursuant to the communication dated 15.11.2017, a direction
has been issued on the same date i.e. 15.11.2017 by the Chairman,
CPCB under Section 5 of the Environment (Protection) Act, 1986.
The direction is to the effect that there will be a prohibition on
the use of pet coke and furnace oil by any industry, operation or
Processes within the the States of U.P., Haryana and Rajasthan with
immediate effect until further orders.

It is submitted by the learned Amicus that a prohibition on
the use of pet coke and furnace oil will solve only a part of the
problem. A direction should also be i?sued to the effect there is
a ban on the sale of pet coke and furnace ©il in all these three
States for being used as fuel.

The learned ASG says that he will look into the matter and
will get back to us within a week or so.

We may note that pollution caused by pet coke and furnace oil
is not a problem confined only to the NCR region but appears to be
a problem faced by almost all the States and Union Territories in
the country.

For the present, we do not Propose to give any direction to

i
o

24

YV
b




. ;‘:.:\
%),

any other State and Union Territory but we request all the Stat!
Governments and Union Territories to consider taking similar
measures as have been taken by the Government of India and the
Chairman of the Central Pollution Control Board under Section 5 of
the Environment (Protection) Act, 1986.

List on 4" December, 2017.

Report Nos. 71 and 78 (REGARDING COMPREHENSIVE ACTION PLAN FOR AIR
POLLUTION CONTROL AND SUPPLEMENTARY REPORT ON THE COMPREHENSIVE
ACTION PIL.AN WITH TIMELINES)

List on 4™ December, 2017 for final orders.

Report Nos.73 and 75 (ON THE ASSESSMENT OF POLLUTION UNDER CONTROL
(PUC) PROGRAMME IN DELHI AND NCR)

List on 4 December, 2017 for f£inal oxders.

Application for Direction by the Amicus Curiae

Learned Amicus has moved an application in which it is prayed
as follows:
a) Direct the collection of a compensatory sum on petrol and
diesel in NCR to be used for measures to deal with pollution in the
NCR region.
b) Direct that the charge so collected should be utilized by the
Union of India to procure the requisite agricultural equipments for
the farmers of Punjab and Haryana.
c) Further direct that the Ministry of Petroleum and Natural Gas
examine the feasibility of existing technologies and present a

workable scheme on the use and disposal of the crop stubble to this
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Hon'ble Court.
It is our impression that a prayer similar to prayer (c) has

already been made in a writ petition filed and is perhaps pending

before Hon'ble the Chief Justice.
On the request of the learned Amicus , we take the application
on record but do not pass any orders since the learned Amicus says

that he will move Hen'ble the Chief Justice.

Application for Direction by the Amicus Curiae

The learned Amicus has moved another application in which it
is prayed as follows:
a) Direct that sufficeint gas supply be made available so that
all power generation in the NCR region is from power plants using
gas as their principal fuel.
b) Direct a ban on import of pet coke and furnace oil and confine
the use of domestic pet coke for the sole purpose of feedstock.
c) Direct the implementation of the 2015 emission standards for
power plants as per schedule i.e. by December 2017
d) Direct the review of the status of existing coal based power
plants and a timebound switch over to natural gas.
e) Direct the Union to oversee measures to strengthen the
distribution of electricity in the NCR region to ensure that there
is no shortfall in availability of electricity on 24/7 basis.

Issue notice returnable on 04.12.2017.

Mr. Qadri, learned counsel accepts notice.

Learned ASG seeks some time to have instructions and file a

response, if necessary.

Ln
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Writ Petition(s) (Civil) No(s). 13029/1985 (

Several amounts running into hundreds if not thousand crores
have been collected under various heads/accounts pursuant to
various orders passed by this Court from time to time. We request
the learned ASG appearing for the Union of India, Mr. Vijay
Panjwani, learned counsel for CPCB and Ms. Aprajita Singh, the
learned Amicus before us to sit together and identify all the heads
and the amounts lying under those heads / accounts so that there
can be proper utilization of these funds. The Registry is directed
to give access to the relevant records, if necessary.

The learned ASG, Mr. Vijay Panjwani and Ms. Aprajita Singh,
the learned Amicus may take the assistance of any other person that

they feel necessary.

(MEENAKSHI KOHLI) (KAILASH CHANDER)
COURT MASTER COURT MASTER
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ITEM NO.10+12 COURT NO. 4 SECTION PIL-W

SUPREME COURT OF IND IA
RECORD OF PROCEEDINGS

Writ Petition(s) (Civil) No(s). 13029/1985
M.C. MEHTA Petitionerx (s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(1) IN RE: REPORT NOS. 72 AND 76 SUBMITTED BY EPCA (REGARDING BAN
ON SALES AND USE OF FURNACE OIL AND PET-COKE IN NCR)

2) IN RE: REPORT NO. 71 AND 78 SUBMITTED BY EPCA (REGARDING
COMPREHENSIVE ACTION PLAN FOR AIR POLLUTION CONTROL AND
SUPPLEMENTARY REPORT ON THE COMPREHENSIVE ACTION PLAN WITH
TIMELINES)

3) IA NO. 127792/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE)

4) IA NO. 128349/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE)

WITH
W.P. (C) No. 1109/2017 (PIL-W)
(FOR PERMISSION TO APPEAR AND ARGUE IN PERSON ON IA 119376/2017)

W.P. (C) No.1175/2017 (X)
(With appln. for stay)

W.P. (C) No.1174/2017 (PIL-W)
(With appln. for stay)

W.P. (C) No.1212/2017

Date : 13-12-2017 These matters were called on for hearing today.

re myalid

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Adv. (A.C.) (NP)
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For Petitioner (s)

For Respondent (s)
UuoI

CPCB

Haryana

(B

Ms. Aparajita Singh, Adv. (A.C.)

Mr. A.D.N. Rao, Adv. (A.C.)

Mr. Siddhartha Chowdhury, Adv. (A.C.) (NP)

Petitioner-In-Person

d

R.K. Kapoor, In-person

Gopal Subramaniam, Sr. Adv.
Jayant Bhushan, Sr. Adv.
Dhruv Mehta, Sxr. Adv.
Gaurav Junelja, Adv.
Nawneet Vibhaw, Adv.
Sanjeev K. Kapoor, Adv.

for Khaitan & Co.

FEERRR

Mr. Kapil Sibal, Sr. Adv.

Mr. Basava Prabhu Patil, Sr. Adv.
Mr. Ajay Bhargava, Adv.

Ms. Vanita Bhargava, Adv.

Ms. Richa Bhargava, Adv.

Ms. Shweta Kabra, Adv.

for Khaitan & Co.

A.N.S. Nadkarni, ASG
Amit Sharma, Adv.
Raj Bahadur, Adv.
S.W.A. Qadri, Adv.
D.L. Chidanand, Adv.
Ritesh Kumar, Adv.
Zaid Ali, Adv.

Saeed Qadri, Adv.
Ankit Sharma, Adv.
D.P. Pandey, Adv.
Gurmeet Singh Makker, AOR

.

.

Vijay Panjwani, AOR
Bikash Chandra, Adv.

Anil Grover, AAG Haryana
. Monika Gusain, Adv.
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Noopur Singhal, Adv.
Satish Kumar, Adv.
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Sanjay Kr. Visen, AOR

Tushar Mehta, ASG

Shiv Mangal Sharma, AAG Rajasthan
S.S8. Shamshery, AAG Rajasthan
Amit Sharma, Adv.

Sandeep Singh, Adv.

Ankit Raj, Adv.

Indira Bhakar, Adv.

Ruchi Kohli, AOR

Rachna Gupta, AOR
Anil Kumar Sinha, Adv.
Siddhant S. Malik, Adv.

Gopal Subramaniam, Sr. Adv.
Akhat Hansaria, Adv.

Amit K. Mishra, Adv.

Mohit Singh, Adv.

Pavan Bhushan, Adv.

Ritesh Bajaj, Adv.

A.M. Singhvi, Sr. Adv.
Nandini Gore, Adv.
Sandeep Narain, Adv.
Aakarshan Sahay, Adv.
Khushboo Bari, Adv.

Mukul Rohatgi, Sr. Adv.
Sandeep Narain, Adv.
Anjali Agarwal, Adv.
M/s. S. Narain & Co.

Aman Lekhi, Sr. Adv.
Vijay K. Sondhi, Adv.
Amrita Singh, Adv.
Arnav Sanyal, Adv.
Himanshu Sharma, Adv.

Mohan Parasaran, Sr. Adv.
Divya Swami, Adv.

Prabha Swami, Adv.
Nikhil Swami, Adv.

Uttara Babbar, Adv.
Akanksha Choudhary, Adv.
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Md. Bhavana Duhoon, Adv.

UPON hearing the counsel the Court made the following
ORDER
IN RE: REPORT NOS. 72 AND 76 SUBMITTED BY EPCA
(REGARDING BAN ON SALES AND USE OF FURNACE OIL AND
PET-COKE IN NCR)

We have been taken through the affidavit filed by the
Ministry of Environment, Forests and Climate Change
(MOEF) through Mr. Ritesh Kumar Singh, Joint Secretary in
the MOEF as well as another affidavit filed in IA NO.
128349/2017 in compliance of the oxrders dated 17.11.2017
and 04.12.2017.

We have heard Mr. A.N.S. Nadkarni, learned Additional
Solicitor General appearing for the Union of India and
Mr. Tushar Mehta, learned Additional Solicitor General
appearing for the State of Rajasthan and we have also
heard learned amicus curiae.

(1) Use of Pet Coke in Cement Industries

The view expressed by learned amicus curiae is that
the cement industry uses pet coke in its kiln wherxe
limestone is ground and burnt till it forms clinker. In
this process of calcination, limestone absorbs sulphur
and, therefore, emissions are minimized. MOEF has
notified emission standards for S02 and NOx for cement
industry. Consequently, permission can be given for use
of pet coke in the cement industry.

This is acceptable to learned Additional Solicitor

General appearing for the Union of India.
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It is further submitted on behalf of the Union of
India that pet coke should be utilized only in industries
where sulphur is absorbed in the manufacturing process,
for example, cement industry, gasification plants.

This is not objected to by learned amicus curiae.

However, it is suggested by learned amicus curiae
that there is a need to set up a system to regulate the
sale and use of pet coke to ensure that there is complete
accountability and traceability with no opportunity for
leakage.

This suggestion is accepted by the learned Additional
Solicitor General appearing for the Union of India who
says that a system of regulation for the sale and use of
pet coke will be brought into force within four weeks on
the outside.

(2) Use of pet coke in lime industry

It is submitted by learned amicus curiae that the
limestone industry bakes the limestone to make chuna or
slaked lime and pet coke is burnt in a kiln with
limestone which absorbs the sulphur.

It is further submitted that most of the limestone
industries are in the small scale sector and their
operations are not regulated. It is also submitted that
the final product is not regulated and, therefore, unlike
cement its kiln temperature and manufacturing process
cannot be guaranteed.

On 24* October, 2017, we had directed emission
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standards with respect to five industries be finalized
within a month.

It is stated by learned Additional Solicitor General
appearing for the Union of 1India that preliminary
standards have already been finalized with regard to four
of these industries. With regard to the lime industry,
the standards may be notified within a period of three
months, i.e., on or before 315 March, 2018. Necessary
field studies, etc. may be conducted on priority basis by
the Central Pollution Control Board.

Learned Additional Solicitor General appearing for
the Union of India has no objection to provide
information to EPCA about the number of industries
dealing with lime and the location and system proposed to
be set up to strictly regulate the use of pet coke sc
that there is no leakage or misuse.

We expect the State Governments/Union Territories to
cooperate and coordinate with the MOEF in this regard.
The compilation of information and framing of regulations
may be concluded within a period of four weeks from today
and in any case before 31°" January, 2018.

(3) Use of furnace oil should be permitted in thermal
power plants

It is submitted by learned amicus curiae that the
Ministry of Power and Natural Gas has requested the use
of furnace oil for a period of one year till the power

plants switch to using light diesel oil.
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Since this is also stated on affidavit by MOEF, we
accept the time line given by the MOEF and direct that
the switchover may be completed within a period of one
year from today and in any case before 31°t December,

2018.

(4) Implementation of the December 2015 standards for
thermal power plants, which were to be implemented by
December, 2017.

We propose to take up this issue on the adjourned
date.

We request Mr. Ritwik Dutta, learned counsel to be
present on the next date of hearing and assist us.

List the matter for this issue on 1%t February, 2018.

(5) Natural gas to be made available to power plants in

NCR

(6) Natural gas to be made available for power plants and

industries

(7) Measures to strengthen distribution of electricity in

NCR region

The MOEF has requested for some time to look into
Issue Nos. (5), (6) and (7) and get back to this Court.

Learned amicus curiae has no objection if six weeks
time is given for this purpose.

List Issue Nos. (5), (6) and (7) on 1°t February,
2018.

Ban on Import of Pet Coke

We may note that the MOEF has stated on affidavit

that a ban on the import of pet coke is under
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consideration in view of the environmental hazards due to
its use. It appears that some discussions are taking
place with the Ministry of Petroleum and Natural Gas as
well as the Director General of Foreign Trade.

We expect the MOEF to expeditiously take a final
decision after consulting the stakeholders as well as
EPCA in this regard.

List the matter on this issue on 1°* February, 2018.

In view of the oxrders passed above, nothing further
survives in Report Nos. 72 and 76 and they stand disposed
of.

IA NO. 128349/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE

In view of the above orders, nothing further survives
in this application, which is accordingly disposed of as
infructuous.

W.P.(C) No.1175/2017, W.P.(C) No.1174/2017 and W.P. (C)
No.1212/2017

In view of the above orders, nothing further survives
in these petitions, which are accordingly disposed of as
infructuous.

Affidavit filed by MOEF

In paragraph 15 of the affidavit filed by MOEF, an
impression is sought to be created that this Court passed
the order dated 24.10.2017 without any prior notice.

This is not borne out from the record of the case.

However, learned counsel appearing for the States of

Rajasthan, Uttar Pradesh and Haryana have volunteered to
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file an affidavit of the Chief Secretary withdrawing the
suggestion sought to be made that the order dated
24.10.2017 passed by this Court was without prior notice
to these States.
The affidavits be filed within two weeks.

IN RE: REPORT NO. 71 AND 78 SUBMITTED BY EPCA
(REGARDING COMPREHENSIVE ACTION PLAN FOR AIR POLLUTION

CONTROL AND SUPPLEMENTARY REPORT ON THE COMPREHENSIVE
ACTION PLAN WITH TIMELINES)

As far as Report Nos.71 and 78 filed by EPCA are
concerned, the MOEF has no objection to notifying the
recommendations made therein.

However, the Society of Indian Automobile
Manufacturers (SIAM) has objection to Point Nos.2.2.1 and
2.2.2. This will be considered on the next date of
hearing.

There are certain time 1lines which have been
mentioned in the reports. These may be discussed by the
MOEF with EPCA within two weeks. Since the MOEF has no
objections to the recommendations made (except as regards
the time lines), the recommendations made in these two
reports may be notified, publicized and implemented by
the MOEF at the earliest. The objections of SIAM are
kept open for consideration.

List these reports on 25 January, 2018.

We make it clear that the directions that we have
given should not be understood as limited only to NCR

Region. Since air pollution is apparently a nation-wide
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problem, the MOEF will look into the matter and necessary
steps taken and notifications issued will be made
applicable to the entire country.

IA NO. 127792/2017 (APPLN. FOR DIRECTIONS FILED BY AMICUS
CURIAE) and W.P. (C) No. 1109/2017

Learned Additional Solicitor General has taken us
through the affidavit filed on behalf of MOEF in response
to the interlocutory application filed by learned amicus
curiae.

It is stated in the affidavit that a High Level Task
Force has been set up to look into the issue of stubble
burning and actions to discourage crop residue burning.
Some technological options have also been discussed and
it is expected that the Sub-Committee of the Task Force
will submit its report to the Task Force by 15 December,
2017.

We find from reading of the affidavit that no one
concerned with health issues such as medical doctors or
other professionals from medical institutions has been
involved in the discussions. It is a matter of common
knowledge that air pollution can cause serious health
hazards apart from adverse health effects. As a result
of these health hazards and adverse health effects, there
is bound to be an economic loss so far as the affected
pPersons are concerned and the entire country due to
hospitalization and other attendant expenses including

loss of man-hours of work. Economic activity and health

37




are interlinked.

In our opinion, it would be appropriate if the High
Level Task Force also takes the assistance of
professionals, particularly from the medical profession
as well as agricultural scientists and also those who are
well-versed with issues pertaining to the economic impact
of adverse health effects due to air pollution. It ais
better to have a comprehensive and holistic view of the
problem caused by air pollution rather than a half-baked
response.

Learned Additional Solicitor General says that this
view will be placed before the Chairperson of the High
Level Task Force so that the involvement of civil society
can be seriously considered since it is not only an issue
which affects some people, but it affects the entire city
and the NCR Region apart from other parts of the country.

List the matters on 24" January, 2018.

W.P.(C) No. 13029/1985

With regard to the status of funds available due to
various orders passed by this Court, list the matter on
15" December, 2017. We expect the authorities in CAMPA

to render all assistance to learned amicus curiae in this

regard.
(SANJAY KUMAR-T) (KAILASH CHANDER)
AR-CUM-PS COURT MASTER
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UPON hearing the counsel the Court made the following
ORDER
REPORT NO. 71 AND 78 (REGARDING COMPREHENSIVE ACTION PLAN FOR AIR

POLLUTION CONTROL) IN THE NCR REGION INCLUDING HARYANA, RAJASTHAN
AND U.P.

The learned Amicus has brought to our notice a press release
dated 15.11.2017 issued by the Press Information Bureau of the
Government of India through the Ministry of Petroleum and Natural

Gas.

The Press Release reads as follows:

“Pre-ponement of introduction of BS -VI grade auto fuels in NCT Delhi

The Government of 1India has been making concerted
efforts in 1line with Prime Minister Shri Narendra
Modi’s Commitment at COP 21, to reduce vehicular
emissions and improve fuel efficiency with an aim to
reduce the carbon footprints and keep a healthy
environment. India has followed the regulatory pathway
for fuel quality and vehicle emissions standards termed
as Bharat Stage (BS).

The Ministry of Petroleum and natural Gas has
successfully introduced the BS-IV grade transportation

fuels across the country w.e.f April 15% 2017. With the
launch of BS-IV grade fuel, a new era of clean
transportation fuels has begun which will benefit all
citizens of our country by substantially reducing
pollution levels. Migration to BS-IV grade fuels shows
India’s resolve to cut down emissions.

As a next step in this direction, Government in
consultation with stakeholders has decided to meet
international best practices by leapfrogging directly
from BS-IV to BS-VI grade by 15% April, 2020, skipping
BS-V altogether. 0il refining companies are making huge
investments in fuel up gradation projects to produce
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the BS-VI grade fuels.

Taking into account the serious pollution levels in
Delhi and adjeining areas, Petroleum Ministry d4in
consultation with Public 0il Marketing Companies has
decided for preponement of BS-VI grade auto fuels in
NCT of Delhi w.e.f 01.04.2018 instead of 01.04.2020.
OMCs have also been asked to examine the possibility of
introduction of BS-VI auto fuels in the whole of NCR
area w.e.f 01.04.2019.

This measure is expected to help mitigate the problem
of air pollution in NCT of Delhi and surrounding
areas.”

It is quite clear from the penultimate paragraph of the Press
Release that taking into account the serious pollution levels in
Delhi as well as in adjoining areas, the Petroleum Ministry in
consultation with Public Oil Marketing Companies has decided to
make available BS VI grade auto fuels in NCT of Delhi with effect
from 01.04.2018.

Learned counsel appearing for SIAM says that his instructions
are that this BS VI fuel will not be available in every petrol
station in Delhi but in few selected petreol stations.

In view of the categorical statement made by the Press
Information Bureau which we take it as the statement on behalf of
the Ministry of Petroleum and Natural Gas, we would like to know
the correct position on an affidavit to be filed by the Secretary
in the Ministry of Petroleum and Natural Gas.

The Ministry of Petroleum and Natural Gas is impleaded as a
respondent.

Issue notice to the Ministry of Petroleum and Natural Gas.
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Learned standing counsel for the Union of India accepts notice
on behalf of the said Ministry.
The learned ASG says that he will convey the contents of this

order to the Secretary in the Ministry of Petroleum and Natural

Gas.
Affidavit be filed within two weeks.

List the matter on 21.02.2018.

I.A. No. 2733/2018

The prayer in this application is for a direction for the
bprocurement of disabled friendly transport buses.

It is stated that a tender has been floated for the
procurement of 10,000 standard floor buses. This issue is stated
to be pending before the Delhi High Court.

Under the circumstances, we decline to entertain +this
application and 1leave it to the Delhi High Court to pass
appropriate directions.

The application is disposed of.

(MEENAKSHI KOHLI) (KAILASH CHANDER)
COURT MASTER COURT MASTER
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UPON hearing the counsel the Court made the following
ORDER

REPORT NOs. 72 and 76 [BAN ON SALES AND USE OF FURNACE OIL AND PET

COKE IN NCR] AND REPORT NO. 80

The Ministry of Environment, Forests and Climate Change has

filed an affidavit in compliance of the order dated 13.12.2017. 1In

response to the affidavit, EPCA has filed Report No.80.

The issues raised are as follows:

(1) Setting emission standards for SO,, NOx and SOx for 23

industries.
It is stated by the learned ASG that SO,, NOx standards for 5
industries limekiln, glass, ceramic, foundries, re-heating furnaces

will be finalized by 31°F March, 2018 latest.

(2) Ban on import of Pet Coke

It ie stated by the learned ASG that there is some expected
deficit with regard to availability of domestic pet coke. A final
decision is yet to be taken in the matter and consultations on
shortage from domestic production are going on with the Ministry of
Petroleum and Natural Gas and a decision will be taken within two

weeks.
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(3) Permitted use of pet coke in certain industries

It is stated by the learned ASG that the use of pet coke in
Calcium Carbide based industries may be permitted on the basis of
recommendations made by the CPCB. This is acceptable to EPCA.

However, EPCA has suggested that the recommendations need to
be implemented constructively and the CPCB should compile all the
data with the assistance of all the State Pollution Control Boards
(SPCB) of all the industries using Calcium Carbide within a period
of four weeks from today. Thereafter, the source of pet coke and

its utilization should be monitored on a monthly basis for the

first one year with all the details being put up on the website of
the CPCB and thereafter monitoring may be carried out on quarterly
basis.

Mr. Gopal Subramanium, learned senior counsel appearing for
DCM Shriram Ltd. in Writ Petition (C) No. 60/2018 says that he has
no objection to these directions being issued and that all the
directions will be complied with.

In view of the above, learned senior counsel does not press
the writ petition.

The writ petition (bearing No. WP (C) 60/2018) is disposed of
as not pressed.

As far as Aluminium industries are concerned, it is stated by
Mr. Jayant Bhushan, learned senior counsel appearing on behalf of
Aluminium industries that a representation has been made to the
Ministry of Environment, Forests and Climate Change.

The learned ASG says that he is not aware of this. If such =a
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representation is made, it will be considered. {

(4) Natural gas to be made available to power plants in NCR

For the time being, we are confining the orders today to the
Bawana Plant Unit I in Delhi. The other issues will be considered
on the next date of hearing i.e. 16.02.2018.

It is stated by the learned ASG that MoEF will have detailed
discussions with the Ministry of Petroleum and Natural Gas,
Petroleum and Natural Gas Regulatory Boaxrd, Gas Authority of India
Ltd., Pragati Power Corporation Limited and EPCA sometime next week
and arrive at a final decision.

As far as Bawana Plant Unit I is concerned, it is stated by
the learned ASG that it will start working at its full capacity by
01.03.2018 and necessary steps have already been taken in this
regard.

We make the statement of the learned ASG a direction of thié

Court.

(5) Natural Gas to be made available for power plants and industry

List this issue on 16.02.2018.

(6) Measures to be taken to strengthen distribution of electricity
in NCR

It is stated by the learned ASG that communications have been
sent to the Ministry of Power and to the three States in the NCR

region - Haryana, Rajasthan and U.P. This issue will be addressed
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later as and when responses are received by the MoEF.

List this issue on 16.02.2018.

(7) Comprehensive Action Plan for Air Pollution Control for Delhi

It is stated by the learned ASG that the entire plan has not
yet been notified. The learned Amicus has handed over a note of
items on which the Comprehensive Action Plan has not been notified.
The learned ASG will take necessary instructions in this regard so
that the notification of the plan can be expedited.

He says that discussions will be held with the Ministry of
Road, Transport and Highways and other Ministries, if so required.

The notification of the Comprehensive Action Plan should be
concluded within a period of three weeks.

This is not applicable to para 2.,2.1 to 2.2.2 of the

Comprehensive Action Plan.

(8) Comprehensive Plan for other cities with high pollution.

It is stated by the learned ASG that the National Clean Air
Programme has been formulated for 100 non-attainment cities. This
is up for discussion with EPCA and necessary steps will be taken in
due course of time and the National Plan will be notified at the
earliest,

List the matter on 08.03.2018.

In the meanwhile, liberty to file affidavits.

(MEENAKSHI KOHLI) (KAILASH CHANDER)
COURT MASTER COURT MASTER
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UPON hearing the counsel the Court made the following

ORDER

REPORT NO. 73

Shiv Mangal Sharma, Adv.

B.V. Balram Das, Advocate

Advocates

Manisha Ambwani, Advocate

Adv.

Adv.

(REPORT ON THE ASSESSMENT OF POLLUTION UNDER CONTROL

(PUC) PROGRAMME IN DELHI AND NCR )

and

AND REPORT NO.75

(SUPPLEMENTARY REPORT TO REPORT NO.73)

A Report has been received from ARAT.

91

This Report has been



considered by EPCA and it is recommended that the failure rate of
PUC Centres in Delhi is mere 2%. Accordingly, the concerned State
Government of Delhi, the National Capital Region and the Ministry
of Road Transport and Highways be directed to ensure correct
testing of <vehicles at the PUC Centres. Accepting the
recommendation of EPCA, we direct that the Ministry of Road,
Transport and Highways to implement the recommendations of EPCA
forthwith.

Report Nos. 73 and 75 are disposed of.

However, a separate note on the issue on On-Board Diagnostics
may be furnished by the learned counsel.

Response be given by the Union of India for consideration.

List the matter on 07.03.2018 with regard to On-Board

Diagnostics.
(MEENAKSHI KOHLI) (KATILASH CHANDER)
COURT MASTER COURT MASTER
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M/8 S. Narain And Co., Advocates

UPON hearing the counsel the Court made the following

ORDER

REPORT NO. 79, 80 AND 87 SUBMITTED BY EPCA

On 10.05.2018, we had passed the following order with regard
to ban on import of pet coke:

Ban on import of Pet Coke

The learned ASG assures us that the exercise of
receiving inputs from Ministry of Petroleum and Natural
Gas and DGFT with regard to ban on import of pet coke
and the State Governments is under way and will be
completed within six weeks.

[§9]
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We expect and direct that a decision will be taken in
this regard on or before 30® June, 2018 failing which
we may have to deal with the matter.
The targeted dated of 30™ June, 2018 is over.
Notwithstanding that the targeted date was over, we passed an

order on 16.07.2018 to the following effect:

Ban on import of pet coke

Learned Additional Solicitor General stated before us
that the Report of the Technical Expert Committee to
evaluate the pollution load of pet coke versus possible
alternatives is ready. A copy of it has been handed
over to learned amicus curiae.

Learned Additional Solicitor General says that the
matter will be discussed by the officers of the
Ministry of Environment, Forest and Climate Change with
EPCA during the course of this week and final decision
taken and communicated to this Court next week.

List the matter for this purpose on 26% July, 2018.

Today, the learned ASG has Placed before us an affidavit of
the Ministry of Environment, Forest and Climate Change in
compliance of order dated 16.07.2018.

On a reading of the affidavit, it is clear that a meeting was
held by the Ministry of Environment, Forest and Climate Change
along with officers of the Ministry of Petroleum and Natural Gas
and EPCA and discussions were also held with the Directorate
General of Foreign Trade.

In the Minutes of the meeting dated 18.07.2018, it is recorded
in paras 1.10 and 1.11 as follows:

1.10 EPCA stated that based on extensive discussion
between MoEFCC, MoPNG and DGFT, a regime for regulating
import of pet coke had been suggested by DGFT, which is

also compliant with WTO norms. EPCA stressed that this
regulatory framework should be immediately implemented
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and import of pet coke should be permitted only in (
those industries where pet coke is used as a feedstock
or in the manufacturing process and not as a fuel.
These industries, which have been permitted to us pet
coke in NCR states and accepted by the Hon'ble Supreme
Court are the following : cement, lime kiln, calcium
carbide and gasification. Import should be allowed
only for these industries in the country, which will
make the regime compatible with WTO requirements. EPCA
also said that it would prefer an arrangement, which
priortises the use of domestic pet coke as against
imported pet coke.

a B il The Ministry officials responded +to this by
stating that the views of EPCA in the matter have been
noted and that a suitable decision would be taken in
the Ministry.

From a reading of the above decisjions, it is quite clear that
a consensus decision has been taken that the use of imported pet
coke all over the country may be permitted only in the following
industries : cement, lime kiln, calcium carbide and gasification.
It is stated that this would be in compliance with the WTO norms
and these industries may be permitted to import pet coke for use
as a feedstock or in the manufacturing process and not as a fuel.

EPCA has also stated that it will prefer an arrangement, which
prioritizes the use of domestic pet coke as against imported pet
coke.

The learned ASG says that a suitable decision is required to
be taken by the Ministry. The Ministry concerned has not been
mentiocned. We take it that the Ministry concerned is relatable
only to EPCA preferring an arrangement of prioritizing the use of
domestic pet coke as against imported pet coke. The preference of

EPCA deserves serious consideration.

Since the decision to permit limited import of pet coke has
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been taken by consensus by all the authorities mentioned above and
since the time already fixed by us expired on 30.06.2018, we direct
that the decision taken in para 1.10 in terms of the Minutes dated

18.07.2018 be notified and implemented with immediate effect.

Report Nos. 79 stands disposed of.

(MEENAKSHI KOHLI)

(KAILASH CHANDER)
COURT MASTER

COURT MASTER
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ASSOCIATION OF INDIA) ALONGWITH REPORT NO. 82 SUEMITTED BY EPCA)

IA NOS. 100194 AND 102169/2018 (APPLNS. FOR INTERVENTION AND
PERMISSION/DIRECTIONS ON BEHALF OF INDIAN STEEL ASSOCIATION)

Date : 26-07-2018 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner (s) Mr. Harish N. Salve, Sr. Advocate (A.C.) [NP]
Ms. Aparajita Singh, Advocate (A.C.)
Mr. A.D.N. Rao, Advocate (A.C.)
Mr. Siddhartha Chowdhury, Advocate (A.C.)
Petitioner-In-Person

A.N.S. Nadkarni, ASG

S. Wasim A. Qadri, Adv.
D.L. Chidanand, Adv.
Ritesh Kumar, Adv.
Devasis Bharuka, aDv.
Subhasni Sen, Adv.

Amit Sharma, Adv.
Rajesh Kumar Singh, Adv.
. Raj Bahadur, Adv.

G.S. Makker, Advocate.
D.N. Goburdhun, Adv.
Pallavi Chopra, Adv.

For Respondent (s)

Delhi

EEEEFFERRRAF

2Anil Grover, AAG

Shivam Kumar, Adv.

Satish Kumar, Adv.

Sanjay Kr. Visen, Advocate
Monika Gusain, Adv.

Haryana

EREE
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Manpreet Kaur Bhalla, Adv.

Mrs. Rachana Gupta, Advocate

Mr. Jitendra Kumar Tripathi, Adv.
Rajasthan Mr. S.S. Shamshery, AAG

Mr. Amit Sharma, Adv.

Mr. Sandeep Singh, Adv.

Mr. Ankit Raj, Adv.

Ms. Nidhi Jaiswal, Adv.

Ms. Indira Bhakar, Adv.

Ms. Ruchi Kohli, Advocate

Ms. Snidha Mehra, Adv.

Mr. B.V. Balramdas, Advocate.

Mr. Yash Pal Dhingra, Advocate
Aluminium Mr. Jayant Bhushan, Sr. Adv.

Mr. Ajay Bhargava, Adv.

Ms. Vanita Bhargava, Adv.

Ms. Shweta Kabra, Adv.

For M/S Khaitan And Co., Advocates
Steel Mr. Shyam Divan, Sr. Adv.

Mr. Sanjeev K. Kapoor, Adv.

Mr. Nawneet Vibhaw, Adv.

Mr. Gaurav Juneja, Adv.

For M/S Khaitan And Co., Advocates

M/S S. Narain And Co., Advocates
UPON hearing the counsel the Court made the following
ORDER
IA NOS. 15338 AND 15739/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/O ALUMINIUM ASSOCIATION OF INDIA) ALONGWITH REPORT

NO. 82 SUBMITTED BY EPCA and IA NOS. 100194 AND 102169/2018
(APPLNS. FOR INTERVENTION AND PERMISSION/DIRECTIONS ON BEHALF OF

INDIAN STEEL ASSOCIATION)

The decision on the use of imported pet coke in the steel
industry and aluminium industry is still under consideration. We
are informed by the learned ASG that studies will have to be
conducted and BIS standards will have to be fixed in the case of

aluminium industry.
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The entire exercise may take about eight weeks. W
accordingly grant time till 1°* October, 2018 for a decision to be
taken in the matter.

List the applications on 09" October, 2018.

(MEENAKSHI KOHLI) (KAILASH CHANDER)
COURT MASTER COURT MASTER
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ITEM NO.16

COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA

Writ Petition(s) (Civil)

M.C. MEHTA

UNION OF INDIA & ORS.

TA NOS. 31988/2018

RECORD OF PROCEEDINGS

No(s). 13029/1985

Petitioner (s)

VERSUS

Respondent (s)

(APPLN. FOR DIRECTIONS ON B/O PAPER MANUFACTURING ASSOCIATION)

Date : 26-07-2018

CORAM :

For Petitioner(s)

For Respondent(s)

Delhi

Haryana

These matters were called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr.

Ms.

Mr.

Mr.

Harish N. sSalve, Sr. Advocate (A.C.) [NP]
Aparajita Singh, Advocate (A.C.)
A.D.N. Rao, Advocate (A.C.)

Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Person

CERREFERARRF

ERERRR

Mrs.

A.N.S. Nadkarni, ASG

S. Wasim A. Qadri, Adv.
D.L. Chidanand, Adv.
Ritesh Kumar, Adv.
Devasis Bharuka, aDv.
Subhasni Sen, Adv.
Amit Sharma, Adv.
Rajesh Kumar Singh, Adv.
Raj Bahadur, Adv.

G.S. Makker, Advocate.
D.N. Goburdhun, Adv.
Pallavi Chopra, Adv.

Anil Grover, AAG

Shivam Kumar, Adv.

Satish Kumar, Adv.

Sanjay Kr. Visen, Advocate
Monika Gusain, Adv.
Manpreet Kaur Bhalla, Adv.

Rachana Gupta, Advocate

9
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Rajasthan

Aluminium

Steel

Mr.
For

M/S

Jitendra Kumar Tripathi, Adv.

S.5. Shamshery, AAG
Amit Sharma, Adv.
Sandeep Singh, Adv.
Ankit Raj, Adv.

Nidhi Jaiswal, Adv.
Indira Bhakar, Adv.
Ruchi Kohli, Advocate

Snidha Mehra, Adv.
B.V. Balramdas, Advocate.

Deepesh Sharma, Adv.
Ananya Panday, Adv.
Yash Pal Dhingra, Advocate

Jayant Bhushan, Sr. Adv.

Ajay Bhargava, Adv.

Vanita Bhargava, Adv,

Shweta Kabra, Adv.

M/S Khaitan And Co., Advocates

Shyam Divan, Sr. Adv.

Sanjeev K. Kapoor, Adv.
Nawneet Vibhaw, Adv.

Gaurav Juneja, Adv.

M/S Khaitan BAnd Co., Advocates

S. Narain And Co., Advocates

UPON hearing the counsel the Court made the following

IA NOS. 31988/2018

ORDER

(APPLN. FOR DIRECTIONS ON B/O PAPER MANUFACTURING ASSOCIATION)

Before

take wup the application for consideration,

38

members of the Paper Manufacturing Association as mentioned on page

95 of the application should file an affidavit indicating the steps

they have taken.

(MEENAKSHI
COURT MASTER

(KAILASH CHANDER)

COURT MASTER
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ITEM-NO.ll COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

writ Petition(s)(Civil) No(s). 13029/1985

M.C. MEHTA ®, - Petitioner(s):-
| VERSUS

UﬁION OF INDIA & ORS. Respondent (s)

(1) IA NO. 112633/2018 |
(APPLN. FOR DIRECTIONS ON BEHALF OF GRAPHITE INDIA LTD.)

"(2) IA NO. 117302 AND 117304/2018 :
(APPLN FOR INTERVENTION AND DIRECTIONS ON BEHALF OF MOOKNAYAK)
“ bate': 06-09-2018 These applications were called on for hearing
S today. ) .

CORAM : - : HON'BLE MR. JUSTICE MADAN B. LOKUR
: HON'BLE MR. JUSTICE S. ABDUL NAZEER
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitidner(s) Mr. Harish N. Salve, Sr. Advocate (A.C.)[NP]
: i - Ms. Aparajita Singh, Advocate (A.C.)
Mr. A.D.N. Rao, Advocate (A.C.)

Mr. Siddhartha Chowdhury, Advocate (A.C.)

Petitioner-In-Personﬁ

For Respondent(s) Mr. A.N.S. Nadkarni, ASG
: Mr. S. Wasim A. Qadri, Adv.
Mr. b.L. Chidanand, Adv.

5 i Mr. Ritesh Kumar, Adv.

e H " Mr. Amit Sharma, Adv. ) =
) = I R '~ Mr. Devasis Bharuka, Adv.
Mrs. Suhasini Sen, Adv.-
Mr. Rajesh Kumar Singh, Adv.
Mr. Raj Bahadur, Adv.

¥ h Ms. Anil Katiyar, Advocate
Validity sgkqown Mr. G.S. Makker, Advocate

I'NO. 112633/2018 and I.A. No. 112813/2018
Mr. Shyam Divan, Sr. Adv.

Mr. Navneet Vibhaw, Adv.

s ‘ 1 2
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For M/S Khaitan And Co.

IA NO. 117302 AND 117304/2018

Mr. Sanjay R. Hegde, Sr. Adv.

Mr.
Ms.

Ms.
Mr.
Ms.
Mr.

Mr.
Mr.

Mr.

Mr.
Ms.

Mr.
Dr.

Mr.

Mr.

Mr.
Mr.
Mr.
Mr.
Ms.
Ms.
Ms.

Ms.
Ms.
Mr.

Namit Saxena, Adv.
Taruna Ardhendumauli Prasad, Advocate

Pinky Anand, ASG

S. Wasim A. Qadri, Adv.
Snidha Mehra, Adv.

B.V. Balramdas, Advocate

Ajay Bansal, Adv.
Praveen Swarup, AOR

Chirag M. Shroff, Adv.

D.N. Goburdhun, Adv.
Pallavi Chopra, Adv.

Anil Grover, AAG
Monika Gusain, Adv.

Sanjay Kr. Visen, Advocate
Abhishek, Advocate

S.S. Shamshery, AAG
Amit Sharma, Adv.
Sandeep Singh, Adv.
Ankit Raj, Adv.

Nidhi Jaswal, Adv.
Indira Bhakar, Adv.
Ruchi Kohli, Advocate

Sandhya Raghav, Adv.
Gurpreet Kaur Oberoi, Adv.
Rohitash Kumar Sharma, Adv.

M/S S Narain And Co.

UPON hearing the counsel the Court made the following

ORDER

IA NO. 112633/2018 and I.A. No. 112813/2018

(APPLN. FOR DIRECTIONS ON BEHALF OF GRAPHITE INDIA LTD. And HEG

LTD.)

i

" I.A. No. 112813/2018 is taken on Board.

The prayer made in these applications is for permission

2
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import needle pet coke.

It is stated that imported needle pet coke will be used as
feed stock for manufacture of Graphite Electrodes which in turn are
used in the Steel Industry.

We had issued notice on these applications. It is stated on
behalf of EPCA that given the specialized nature of feed stock and
the specialized nature of the industry, there is no objection if
the applications are allowed in so far as the import is concerned.

The Ministry of Environment, Forests and Climate Change has
also filed an affidavit of Mr. Ritesh Kumar Singh, Joint Secretary,
Government of India in which it is stated in Para 8 as follows:-

8. Use of Needle grade Pet Coke in Graphite
Electrode Industry

(IA Nos. 112633 and 112633/2018 of Graphite India
Ltd. And IA Nos. 112806 and 112813/2018 of HEG Ltd)

That the Ministry has received representation from
the Graphite India Ltd and HEG Ltd regarding the use
of needle pet coke for graphite electrode industry.
Technical Inputs from CPCB were obtained in this
regard vide letter dated 31.08.2018 and the same is
_annexed herewith and marked as Annexure R-4. CPCB
has recommended the use of needle pet coke for
graphite electrode industry as sulphur content in
needle pet coke is reported to be 0.5% to 0.8% which
is comparable to Indian coal. The view of CPCB have
been examined in this Ministry and we are in
agreement with the same. In view of the existing
orders of the Hon’ble Court, this conclusion is
presented for consideration and appropriate orders
of the Hon’ble Court.”

Under the circumstances, the prayer for import is allowed and
the applications stand disposed of.

In so far as the guidelines are concerned (the second prayer
in the applications), it is stated by the learned- ASG that the

matter is being considered by the Director General of Foreign Trade
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(DGFT) in consultation with the Ministry of Environment, Forest
and Cclimate Change. No orders are required to be passed in this
regard.

IA NO. 117302 AND 117304/2018

(APPLN FOR INTERVENTION AND DIRECTIONS ON BEHALF OF MOOKNAYAK)
Learned counsel for the applicant seeks leave to withdraw the
applications. He says that he will approach the jurisdictional

High Court.

The applications are dismissed as withdrawn.

(MEENAKSHI KOHLI) (KAILASH CHANDER)
COURT MASTER ASSISTANT REGISTRAR
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ITEM NO.1 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s).13029/1985
M.C. MEHTA Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent (s)

(IN RE: PET COKE)

(1) IA NOS. 15338 AND 15739/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/0 ALUMINIUM ASSOCIATION OF INDIA) ALONGWITH REPORT
NO. 82 SUBMITTED BY EPCA)

(ix) IA NO. 117497/2018 (APPLN FOR CLARIFICATION ON BEHALF OF
ALUMINIUM ASSOCIATION OF INDIA)

(ii) IA NOS. 100194 AND 102169/2018 (APPLNS. FOR INTERVENTION AND
PERMISSION/DIRECTIONS ON BEHALF OF INDIAN STEEL ASSOCIATION)

(iii) IA NO. 108253/2018 (APPLN. FOR CLARIFICATION OF ORDER DT.
26.7.2018 ON BEHALF OF INDIAN STEEL ASSOCIATION)

(iv) IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF RAIN
CII CARBON (VIZAG) LTD.)

(v) IA NO. 109742/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF GOA
CARBON LTD.)

(vi) IA NO. 109783/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
SANVIRA INDUSTRIES LTD.)

(vii) IA NO. 109791/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
KALINGA CALCINER LTD.)

(viii) IA NO. 109784/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
PETRO CARBON AND CHEMICALS PVT. LTD.)

(x) IA NOS. 125492 AND 125493/2018 (APPLNS. FOR IMPLEADMENT AND
DIRECTIONS ON B/0 INDIA CARBON LTD.)

: ©9-10-2018 This petition was called on for hearing today.

HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

Mr. Harish N. Salve, Sr. Adv.(A.C.)(NP)
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For Petitioner(s)

For Respondent(s)

Ms. Aparajita Singh, Adv. (A.C.)
Mr. A.D.N. Rao, Adv. (A.C.)

Mr. Siddhartha Chowdhury, Adv. (A.C.)

Petitioner-in-person

Ms. Pinky Anand, ASG

Mr. Amit Sharma, Adv.

Ms. Suhasini Sen, Adv.
Mr. D.L. Chidanand, Adv.
Mr. Raj Bahadur, Adv.

Mr. G.S. Makker, Advocate
Mr. B.K. Prasad, Advocate
Ms. Rachna Gupta, Adv.
Mr. Vikas Chaudhary, Adv.
Mr. S. Wasim A. Qadri, Adv.
Mr. Ritesh Kumar, Adv.
Mr. Amit Sharma, Adv.

Mr. Devasis Bharuka, Adv.
Ms. Snidha Mehra, Adv.
Mr. Shiv Kumar, Adv.

Mr. Anil Grover, AAG

Mr. Shivam Kumar, Adv.

Dr. Monika Gusain, Adv.

Mr. Sanjay Kr. Visen, Advocate

Mr. Abhishek, Advocate

Mr. S.S. Shamshery, AAG
Mr. Amit Sharma, Adv.

Mr. Sandeep Singh, Adv.
Mr. Ankit Raj, Adv.

Ms. Nidhi Jaswal, Adv.
Ms. Indira Bhakar, Adv.
Ms. Ruchi Kohli, Advocate

Mr. B.V. Balramdas, Advocate.

Ms. Anil Katiyar, Advocate

M/S S Narain And Co. , Advocates
Mr. P. Chidambram, Sr. Adv.

Mr. Basava Prabhu Patil, Sr. Adv.
Mr. Ajay Bhargava, Adv.

Ms. Shweta Kabra, Adv.
for M/s Khaitan & Co.
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Mr. Shyam Divan, Sr. Adv.
Mr. Nawneet Vibhaw, Adv.
for M/S Khaitan And Co.

Mr. Jayant Bhushan, Sr. Adv.
Mr. Manu Nair, Adv.

Mr. Kuber Dewan, Adv.

Ms. Suverna Kashyap, Adv,

Mr. Shardul S. Shroff, Advocate

Mr. Kapil Sibal, Sr. Adv.
Mr. Jaideep Gupta, Sr. Adv.
Mr. Ashish Prasad, Adv.
Ms. Mukta Dutta, Adv.
Mr. Avinash Tripathi, Adv.
Mr. Rohan Roy, Adv.
Mr. M.P. Devanath, Advocate
Mr. Gaurav Kejriwal, Advocate
Mr. Sujit Kumar Keshri, Adv.
UPON hearing the counsel the Court made the following
ORDER
In the aforesaid interlocutory applications, the
Union of 1India through the Ministry of Environment,
Forests and Climate Change has filed an affidavit dated
8" October, 2018. In the affidavit, it is stated as

follows:

1. Regarding use of Calcined Pet Coke (CPC) in Aluminium

Industry
[IA Nos. 15338 And 15739/2018 (APPLNS. For Impleadment
And Directions On B/0 Aluminium Association Of India)
Alongwith Report No. 82 Submitted By Epca), IA No.
117497/2018 (APPLN For Clarification oOn Behalf of
Aluminium Association Of India)
The issue in these applications arise out of an
application filed by the Aluminium Association of India.
The Central Pollution Control Board (CPCB) has looked

into the matter and has submitted a report dated 37
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4
October, 2018. In the report, it is stated as follows:

“wWith the change in technology from Soderberg to

Prebake anode, CPC of higher Sulphur is used for

anode baking worldwide. The revised BIS

specifications (IS 17049:2018) specify Sulphur
content in CPC used for anode making in Aluminium
industry as 3.5% (Max.).”

The views expressed by the CPCB have been considered
by the Ministry of Environment, Forest and Climate change
which is in agreement with the CPCB.

It is stated by learned amicus curiae that the views
expressed by the CPCB are also acceptable to EPCA.

Consequently, Calcined Pet Coke (CPC) (domestic as
well as imported) can be used as raw-material for anode
making in the Aluminium industry with the revised BIS
specifications.

we make it clear that the imported raw-material
cannot exceed 0.5 MT per annum in total.

Applications stand disposed of.

2. Use of anode grade pet coke in CPC manufacturing

units

[IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF
RAIN CII CARBON (VIZAG) LTD.), IA NO. 109742/2018
(APPLNS. FOR DIRECTIONS ON BEHALF OF GOA CARBON LTD.),
IA NO. 109783/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF
SANVIRA INDUSTRIES LTD.), IA NO. 109791/2018 (APPLNS. FOR
DIRECTIONS ON BEHALF OF KALINGA CALCINER LTD.), IA NO.
109784/2018 (APPLNS. FOR DIRECTIONS ON BEHALF OF PETRO
CARBON AND CHEMICALS PVT. LTD.), IA NOS. 125492 AND
125493/2018 (APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON
B/0 INDIA CARBON LTD.)]
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These applications have been filed by several
entities and the CPCB has given a Report dated 4t
October, 2018 in which it is stated as follows:

“1. Raw Petroleum Coke is feed stock for
producing calcinated petroleum coke which is a
raw material for anode making in aluminium
industries. Therefore, calcination of Raw
Petroleum Coke is a pre-requisite to produce
anode grade calcined pet coke having sulphur
content less than 3.5%.

ii. As per BIS guidelines, calciners are
permitted to use high sulphur containing raw
petroleum coke for making CPC having sulphur
content less than 3.5%. There sill be emission
of S02 in high concentration (para 1 of results)
which needs to be treated in Flue gas
desulphurisation system having efficiency of

sulphur removal more than 90%.”

The views expressed by the CPCB have been considered
by the Ministry of Environment, Forest and Climate Change
which is in agreement with the CPCB.

It is stated by learned amicus curiae that the views
expressed by the CPCB are also acceptable to EPCA.

Consequently, raw pet coke (domestic and imported)
can be used as a feedstock for producing calcined pet

coke.
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6
We make it clear that the imported raw pet coke for
this purpose cannot exceed 1.4 MT per annum in total.
Applications stand disposed of.

IA NO. 109181/2018 (APPLN. FOR DIRECTIONS ON BEHALF OF
RAIN CII CARBON (VIZAG) LTD.)

Rain CII carbon (vizag) Ltd. has filed an affidavit
pursuant to our order dated 23" August, 2018.

In the affidavit, it is stated that 11 contracts have
been entered into on or before 26" July, 2018 for the
import of Anode grade raw pet coke.

Vessels pertaining to these 11 contracts have already
arrived some time in August, 2018.

In view of the orders passed above today, the
consignment may be cleared, subject to the overall limit
which is 1.4 MT per annum, as mentioned above.

Application stands disposed of.

3. Regarding use of Pet coke in Blast Furnace in_ the

Steel Industry

[IA Nos. 100194 And 102169/2018 (APPLNS. For Intervention
And Permission/Directions On Behalf oO0f Indian Steel
Association) and TIA No. 108253/2018 (APPLN. For
clarification Of Order Dt. 26.7.2018 On Behalf 0f Indian
Steel Association)]

These are the applications filed by the Indian Steel
Association.

The CPCB has given its report on 3™ October, 2018
which has also been shared with EPCA for 1its comments on

4" Ooctober, 2018.
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The Ministry of Environment, Forest and Climate
Change would like to examine the report before taking a
final view in this matter.

It is submitted that three weeks’ time is required
for this purpose.

Applications filed by the Indian Steel Association be
listed on 14" November, 2018.

EPCA Report No.91

It has been pointed out in the Report of EPCA that
Graphite India’s Plant in Whitefield, Bengaluru has
utilized domestic pet coke which is causing a huge amount
of pollution and black dust. Complaints in this regard
have been made by the community which feels that their
health is being endangered.

Issue notice to Graphite India through learned
counsel returnable on 12'" October, 2018 to explain why
the use of needle pet coke should not be stopped with
immediate effect since it is causing tremendous pollution
and damage to the health of the community in Bengaluru.
Notice be also issued to Graphite India by email.

The Registry will ensure that the notice is served
upon learned counsel and Graphite India along with a copy

of the Report of EPCA.

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS ASSISTANT REGISTRAR
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART IT—SEC. 3(i)]
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T FTIm)

2. At 7T § vt e s € A #1 wge 2

[#1. 5. #2-16017/4/2018-+f1ff1]
Frerer g e, s afs
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306 | TTSTEATA HUT ATSH =HT &, 1787/1 A T, e, 1800 3780 360
e AT
307 | TR ATER T | oareret Ere F ATHA AR, 1200 2520 240
T fmves ST ST
308 | foram wfiee T diTe], TEHT Jvar, T 1800 3780 360
(7T51.)
309 | TTHE ATEH UE gy, e, S 900 1890 180
310 | FOIT ATEH ELEURERIA I 1200 2520 | 240
311 | AT TR FEEen | i e, dear [, e, e 1200 2520 240
= AT
312 | % AT ATERH 608/3/2, T, FEF e e 1250 2625 | 250
313 | e AT TR | AT, e, ST 600 1260 120
314 | FoOIT ATEH TTERH ajrsﬁcﬁr&%ﬁamfrw, o, 600 1260 120
ST
315 | At e arem dEF=a | @ ww, g, aEde 1800 3780 360
316 | FOOT ATEH TEHA = 91, §var 7T, S anie 600 1200 120
317 | o a7 @T=H WrewA | wiF fAe, Jvar FE, G, anie 600 1200 120
318 | St AT ATEH TEEd | St w F e A, e, 1200 2400 240
ST
319 | THFET T e | oY 7 43 ot e ¥ e JrT, 1800 3780 360
0T TATEE W% 3=, g™
320 | FT AT GrEEE AT § g T 112 7127 fHE 600 1260 120
T AT, AreaT, BT TTaT
324 | AUEA ATEH TEEIS | T faEE, wwar [ fen, e 1800 4200 400
300 | ATATSHT ATEH Ar=HZH | WA 1T, G2, Frer AT 600 1500 110 |
393 | @wT o 0 T TTHATATAT, TEHTT 600 1260 120

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 19th January, 2018

G.S.R.45(E).—Whereas with a view to protecting and improving the quality of environment and
preventing, controlling and abating environmental pollution in the National Capital Region (NCR) States,
there is a need to take measures relating to sale and use of pet coke in the NCR States;

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following
directions, namely:-

Sale and use of pet coke in Lime Kiln in NCR States:
(1) No lime kiln consuming pet coke as a fuel shall operate in NCR States without obtaining the consent of

and registration with the concerned State Pollution Control Board.

(2) Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity of fuels
permitted per month and per annum vis-a-vis products produced per month and per annum.
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(8)

(9)

(10)

(11)

(133

(14)

Industrial unit shall not be permitted to store pet coke for more than its three months consumption,

All producers or refineries, their authorised dealers and users of pet coke in NCR States. shall be
registered with the concerned State Pollution Control Board.

Refineries and their authorised dealers shall sell pet coke to only consented and registered industrial units
in the NCR States according to the quantity permitted in the consent issued by the concerned State
Pollution Control Board.

Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to-industry or
from refinery-to-authorised dealer-to-industry.

Only consented and registered industrial units of NCR States shall be permitted to directly import pet coke
and consignment shall be in the name of user industrial units for their own use only.

Import of pet coke for purposes of trading shall not be permitted in NCR States.

Producers or refineries, their authorised dealers shall submit details of pet coke produced and sold to end
user industrial units during the month, and opening and closing stock to the concerned State Pollution
Control Board on guarterly basis.

All end user industrial units, including oil refineries, shall submit details of pet coke from different
sources during the month (self produced, imported, purchased from refineries or authorised dealers),
quantity consumed during the month, and opening and closing stock to the concerned State Pollution
Control Board on quarterly basis.

The NCR States Pollution Control Boards shall develop an electronic record system for uploading of
consents, registration, record of sales by oil refineries, and record of use by industrial units. as mentioned
above and the said Boards shall share this data on a quarterly basis with the Central Pollution Control
Board.

Industrial units in NCR States shall source pet coke only from producers or refineries and their authorised
dealers and they shall not source these products from any other intermediaries even when they are located
outside the NCR States.

For producers or refineries and their authorised dealers in non NCR States who are making sales to user
industries in NCR States, such producers or refineries. their authorised dealers shall have to be registered
with the State Pollution Control Board of the States where the end users reside in accordance with
direction (4) above and they shall ensure that the sales are as per the directions (5) and (6) above and they
shall file quarterly reports to the State Pollution Control Board of the State where the end users reside, in
accordance with direction (9) above.

Sale of pet coke shall be made only to the industrial units mentioned in the list annexed to this notification
as Annexure, and any change in the said list shall be made on the recommendation of the concerned State
Government and with the approval of the Central Pollution Control Board.

The notification shall come into force on the date of publication in the Official Gazette.

[E.No. Q-16017/4/2018-CPA]
RITESH KUMAR SINGH, Jt. Secy.
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ar .. QRN (). — ety Tt dr (veitare) vreat & wtEver f quEeT FoAvA 0 g e
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H T R ST AT arAeTEar 2
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FT TANA F97 g0, TVCET 7ol &9 F et 8 47 97 # s £ T A9 o F B #aiE 19 wf, 2018
st Haar Ar AL 45 (o) (BT 9 5w e 3 el wer T ) W A o
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Gaav gara £ ot argeaEar 2
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(iy Fer (1) %, Suw & =7 0 o8l w0 A7 FRAT AT
(i) F%er (8) #, Faffags wegs sim: vl Far strmm, safe -

Y AR FE T AR T e 7 A T Fea F B Ay wew o P ey S espw 2
AT 3 AT Al At AT 2, For T -

(F) T AT v T T vy e g e

(@ A wew g7 fen WA A srarn, Rl (2) 7 sFeRmeee sl s S qeat
ARGAFAT A% A0 77 o 2z Bt w7 qorwre =t B E P a
(@ AT e =3 () B (i) F A o A o st s 2 s £ sfom FETT WA

F71
(iit) Frzor (1) F vt 7=, Frafafoey fdor w1 sl B s, s,

(1) FTErT STy = T ¥ ey fretaw |5, we f e =mm s, sRet, defen, T s
FroamEt 3T 7 1% i F FETE s el oered s B a2 F Bt sete awd § B o
TegiiAs Fard ey aqmisr e =67 415 =7 527 91 727 vs 31 7% wifEF qure 1 6 97 g ST e
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[T 5. ¥7-16017/4/2018—+rfw]
frae w1 fitg, siges af

ey : 47 Afgear wed ¥ 79T § fiAiE 10 79977, 2018 F gfmsar o, wr= 5 45 (9) F grer wwioy
HERS T

MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi. the 25th May. 2018

G.S.R. 492E).—Whereas. with a view Lo protecting and tmproving the quality of environment and preventing,
controlling and ahating enviconmental pollution in the Nutional Capitul Region (NCR) States. there is a need to tuke
measures relating (o sale and use of per coke in the NCR Stawes:

And Whereas. in exercise of the powers conferred by sub-sections (1) and (2) of seetion 3 of the Environment
(Protection) Act, 1986 (29 of 1986). the Central Governmenl issued notification. published vide number G, S, R, 43 (E),
dated the 19" Tanvary, 2018, for sale and use ol pet coke in lime kiln in NCR States (hereinafter referred 1o as the said
notifigation}:

And Whereas, subsequent o 1ssuance of the samd notilication, the Minisuy of Environment. Forest and Climate Change

{hereinafier referred to us the Ministry) has received representations that cven in cases of pernited use, imports are not
undertaken hy the user agencies and are usnally sourced throngh import fasilitators:

And Whereas, the Ministry after considering the swd representations is of the considercd opimen that in order 0
facilitate the user under the said notification, they can be permittied o source through impot facilitators subject W
provisions of the said noblieation:

And Whereas, there is further need for enhancing transparency and beter monioring with reference to sale and use of pet
coke in the NCR States:

Now. therefore. 1n exercise of the powers conferred by sub-sections (1) and (2} of scction 3 of the Environment
{Protection) Act. 1986 (29 of 1986). the Central Government heeby mahes the following anmendments in the said
nutification number G. S. R. 43(E}. dated the 19 January. 2018, namely: -
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[ the sand notification, -
(1) indirection (1) the words “as a fuel” shall be omitied;
(i) in duection (8), the following proviso shall be inserted, namely: -

“Provided that in case. a registered industrial unit desires 10 cngage a third party to import pet coke on its behalf,
the same meay be pernutted. if-

{a} such third party registers with the concerned State Pollution Control Board,

(h) the import by the thed party is limited to the actual requirement of the industrial unit as
speeified in divection {2) and not For sale 10 any other party:

() such third party lurmishes declamtion with respeet 1o clauses (i) and (i) to the custom
authorities.”;

(iiiy for directian (11), the following direction shall be substituted, namely:-

“(11) The NCR States Pollution Control Bouards shall develop un electronie record system for uploading of
consents. registration. record of sales by oil refineries, und record of use by industrial units. us mentioned above
and the swid Bourds shall share this dutu with the Central Pollution Control Board on u monthly busis for the first
one year und thereafler on quanerly busis, und this data shall be published on the Central Pollution Contral
Board website on receim from the States Pollution Control Boards™.

[F. Na. Q-160174/2018-CPA|
RITESH KUMAR SINGH. I Seey.

Note: the principal notification was published vide number G.S.R 45 (K}, dated the 19" January, 2018,

s
A% fFedt, 25 7%, 2018
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v IFA ATSAT F A FOA F AL T, A A7 weary uiaa w=re (B swi 750E 999 WA FEr a9
3) ¥ e aver gu E OF e wwnn gt o o8, garer sttt grer s 9@t B oo & o s
T qIEYT wATATE F ursAw ¥ T A7 5 A

v 3 srearaEAT 97 T A F a1E darag 71 7z gt o G e st v adw vaea £ i
ferm 372, s afiremmr F wraarAT F sredte, afEa wEvarA ¥ Ao f sy wer f agafs f o et

7 TCET FrasTe il S (uAetar) F oAt # egrw f 6l A g F et F aeafde f awe et Pt 6
A7 aET {7 AT e 2

e e, FErg Fewce, TATaeny (Svarer) wiAfAan, 1986 (1986 ¥ 29) i =T 3 it TwETy (1) S 3T (2) 37
yaed offSRAT F1owAnT dvA gu, FAre 19 I, 2018 fr v afirgaar @ew s 46 () W oA,
el Ao ot £, 2t

(i frzar (1) #, "Sum % = &' or==] w1 ST FET FOO
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[T, 7. #-16017/4/2018-#7m]
Frvor gare fig, da Al

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th January. 2018

G.S.R. 46(E).—Whereas with a view to protecting and improving the quality of environment and

preventing, controlling and abating environmental pollution in the National Capital Region (NCR) States,
there is a need to take measures relating to sale and use of pet coke in the NCR States;

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the
Environment (Protection) Act. 1986 (29 of 1986). the Central Government hereby issues the following
directions. namely :—

Sale and use of pet coke in Cement Plant in NCR States:—

(1) No cement plant consuming pet coke as a fuel shall operate in NCR States without obtaining the

consent of and registration with the respective concerned State Pollution Control Board.
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(2)

(6)

(7)

(8)
9)

(10)

(11)

(13)

Consent issucd by the concerned State Pollution Control Board shall clearly specify the quantity of

fuels permitted per month and per annum vis-a-vis products produced per month and per annum.
Industrial unit shall not be permitted to store pet coke for more than its three months consumption.

All producers or refineries, their authorised dealers and users of pet coke in NCR States, shall be
registered with the concerned State Pollution Control Board.

Refineries and their authorised dealers shall sell pet coke (0 only consented and registered
industrial units in the NCR Statcs according to the quantity permitted in the consent issued by the
concerned State Pollution Control Board.

Sale of pet coke by producers or refineries shall be in maximum two steps, from refinery-to-
industry or from refinery-to-authorised dealer-to-industry.,

Only consented and registered industrial units of NCR States shall be permitted to directly import
pet coke and consignment shall be in the name of user industrial units for their own use only.,

Import of pet coke for purposes of trading shall not be permitted in NCR States.

Producers or refineries and their authorised dealers shall submit details of pet coke produced and
sold to end user industrial units during the month, and opening and closing stock to the concerned
Statc Pollution Control Board on quarterly basis.

All end user industrial units, including oil refineries, shall submit details of pet coke purchased
from different sources during the month (self-produced, imported, purchased from refineries or
authorised dealers), quantity consumed during the month, and opening and closing stock to the
concerned State Pollution Control Board on quarterly basis.

The NCR States Pollution Control Boards shall develop an electronic record system for uploading
of consents, registration, record of sales by oil refineries, and record of use by industrial units. as
mentioned above and the said Boards shall share this data on a quarterly basis with the Central
Pollution Control Board.

Industrial units in NCR States shall source pet coke only from producers or refineries and their
authorised dealers and they shall not source these products from any other intermediaries even
when they are located outside the NCR States.

For producers or refineries and their authorised dealers in non-NCR States who are making sales 1o
user industries in NCR States, such producers or refineries shall have to be registered with State
Pollution Control Board of the States where the end users reside in accordance with direction (4)
above and they shall ensure that the sales are as per the directions (5) & (6) above and they shall
file quarterly reports to the State Pollution Control Board of the State where the end users reside in
accordance with direction (9) above.

2 This notification shall come into force on the date of its publication in the Official Gazette.

[F. No. Q-16017/4/2018-CPA]
RITESH KUMAR SINGH. It Secy.

Digitally signed by RAK
RAKESH EI.I."(IIL’\.I“ nad by RAKESH

Date 201801 19223024
SUKUL

Uploaded by Dte. of Printing at Government of India Press, Ring Road. Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054.
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T

I the sard notification, -
(i) in direction (1), the words “as a fuel” shall be omitted:

(i) in duection (8), the following provise shall be inserted, namely: -

“Provided that in case. a registered industrial unit desires 0 engage a tiurd party 1o import pet coke on its behalf.
the same may be permelted. if-

(a3 such third party registers with the concerned State Pollution Control Board,

(b the import by the thud pary 15 himited to the aclual requirement of the industrial unit as

 specified in diteetion (2) and not for sale to any other party.

tc) such third party lumishes declaration with respeet 1o clauses {i) and (i} to the eustom
authorities.™;

{ili) for directian (11), the following direction shail be substituted. namely:-

“{111 The NCR States Pollution Conwrol Boerds shall develop an electronic record system for uploading of

consents, registration. record of sales by oil refineries, and record of use by industrial units. us mentioned ahove

und the suid Boards shall share this duty with the Centra! Pollution Control Board on u monthly basis for the first

ane year und thereulter on quarterly basis. und this data shall be published on the Central Pollution Contral
Board website on receipt from the Stutes Pollution Control Boards™,

¥
[F. No. Q-16017/4/2018-CPA|
RITESH KUMAR SINGH. J1. Seey.

Note: the principal notification wus published vide numher G S.R 45 (K, dated the 19™ January. 2018,
P P 3
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si‘hm-ﬂﬁmﬁza‘fvﬁaﬁwﬁﬁwmﬁﬁﬁﬁmﬁﬁmaf*ﬁmw@w%wﬁ?m" 1 AT
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e dovsrm #9471 &, et

T AT, -
(i) e (1) #, o7 & w0 & vzt A ey B s
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NOTIFICATION
New Delhi. the 25th May, 2018

G.5.R. 493 E).—Whereas, wilh 1 view Lo protecting and improving the qualite of enviconment and preventing.
controlling and abating environmental pollution in the National Capital Region (NCR) States. there is a need 10 take
measures relating o sale and use ol pet ecke in the NCR States;

And Whereas, in exercise of the powers conferred by sub-sections (13 and (1) of section 3 of the Envitonment
{Protection; Act. 1986 (26 of 1086y, the Central Government issued notthication. published vide number G 8. R 46 (E).
dated the 19* January, 2018. for sale and use of per eoke in cement plant ;n NCR States (hereinafier referred to as the
said nonfication):

And Whereas, subsequent 1o issuance of the said notfication, the Minisiry of Environment. Forest and Climate Change
(hereinafter referred 1o as the Minsiry) has received representations that even in cases of permitied use, tmports are not
undertaken by the user ageneies and are usually sourced through inport facilitators:

And Whereas. the Ministry afier considering the suid representations is of the considered opinion that in order 1o
facilitate the user under the said notification, they can be permited © source through import facilitators subject w©
provisions of the said netfication: :

And Whereas, there is further need Tor enhancing mnsparency and beller monitoring with reference to sale and use of pet
voke in the NCR Siates;

Now. therefore, 1n exercise of the powers conferred by sub-sections (1} and ¢2) of section 3 of the Environment
(Protectiond Act 1986 (20 of 1986). the Contral overnment herebyv makes the following amendments in the samd
notiftcation number G. 8. R, 46(E), dated the 19" January, 2018, namely: -

n the said natification. -
(i) indirection (1), the words “as a (uel” shall be omitied:

(i} in dircetion (8). the following proviso shall be inserted. namely:

“Proviced that in case. 4 registered industrial unit desiregs o engage a thivd party to impurt pet coke an its behalf,
the same may be permitted. if-
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{a) such third party registers with the concerned State Pollution Control Board:

(b} the import by the third party is limited to the sctual sequivement of the industrial unit as specified in
direetion (2) and not for sale 1o any other party:

te) such third parly furnishes declaration with respect 1o clauses (i) and (i) to the custom authorities.”
(d) for direetion {11). the fullowing direction shall be substituted, namel v:-

{11} The NCR States Pollution Control Bourds shall develop an electronic record system for uploading of
consents. registration. record of sules by oil refineries, and record of use by industrial units. as mentioned above
and the said Boards shall share this data with the Central Pollution Contro! Bourd on a monthly basis for the first
one year and therealter on quarterly basis. and this data shall be published on the Central Pollution Control
Board website on receipt from the States Pollution Control Boards”,

[F. No. Q-16017/4/2018-CPA]
RITESH KUMAR SINGH, Joint Secretary

Nate : the principal notification was published vide numher G.S.R 46(E). dared the 19th Fanuary. 2018,
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NOTIFICATION
New Delhi, the 25th May, 2018

G.5.R. 494(E).—Whercas. with a view o protecting and improving the quality of environment and preventing.
controlling and abating environmental pollution in the National Capital Region (NCR) Stutes. there is g need to take
measures relating to sale and use of pet coke in the NCR States:

And Whereas. the Ministry of Environment, Forest and Climate Change (hereinafier referred to us the Ministry) has
received representations with reference 1o sule. use and import of petcoke indicating the even in cuses of permitted use.
imports are not undertaken by the cger agencies und are usually sourced through import facilitators:

And Whereas. the Ministry afler considering the said representations is of considered opinion that in onder 1o {acilitale
the user under this notification, they can be permitted Lo source through import facilitators subject W Lthe provisions of
this notlication:

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (2) of section 3 of the Environment
(Prolection) Act, 1986 (29 of 1986). the Central Government herehy issaes the following directions, namely:-

Sale and use of pet coke in NCR States for carhide manufacturing industry using fuel grade pet coke wherein it is
used in the manutacturing process and not us a fuel: -

1) The carbide manutacturing industry consuming pet coke in the process shall not operate in NCR States without
obtaining the consent of angd registration with the concerned State Pollution Contral Board.

(2} Consent issued by the concerned State Pollution Control Board shall clearly specify the quantity for the process
permitted per month and per arnum vis-d-vis produets produced per month and per annum.

(3} Industrial unit shall not be permitted to store pet coke for more than its three month’s consumption.

(&) All producers or refineries. their autharised dealers and users of pet coke 1n NCR States. shall be repisiered with
the concerned State Potlution Control Baurd.

(5)  Refinerics and their authorised dealers shall sell pet oke Lo only consented ard registered industrial units in the
NCR States according 1o the quaniity permitied in the consent issued by the concerned State Pollution Contral
Board.

(61 Sale of pet coke by produccrs or refineries shull be in MANE U [(Wo Steps, from refineryv-to-industry or from
refinery-to-authorised dealer-1o-industry,

(7) Only consented and registered industrial units of NCR States shall be permilted 1o directly import pet coke und
consignment shall be in the nume of user industrial units for their own use only.

(&) Impart of pet coke (or the purpose of trading shall not be permitted in NCR States:

Provided that in case a reetstered industial unit desires 10 engape a third party to import pet coke on its behalf,
the same may be permitted. if-

(a} such third purty registers with the concerned State Pollution Contra] Board:

{b} the import hy the thid paity is limited 1o the acual requirement of the industrial unit a
specitied in direction {2) and not for sale Lo any other party:

(e} such third party furnishes declaration with respect © cluuses ta) and (D) to the custom
authorities.

(9} Producers or refineries and their authorised dealers shall submit details of pet coke produced and sold to end
user industriul units during the month. und opening and closing stock 1o the concemed State Potluton Cantrol
Board un quarterly hasis.

(101 Al end user industrisl unirs. including ol refineries, shatl submit details af pel coke from different sources
during the month (seif-produced, imported. purchased from refineries or suthon sed dealers). quantity consumed
during the month, and opening and closing stock 1o the concerned State Poilution Contral Board on quurier!y
basis,

{11} The NCR Stawes Pollution Control Bourds shalt develop an electronic record system for uploading of consents.
registration, record of siles by oil refineries. and record of use by industrial units. as mentioned ubove and the
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said Boards shall share this data with the Central Pollution Control Board on a monthly basis for the first ane
vear and thereafter on quarterly basis, and this data shall be published cn the Central Pollution Control Board
wehsite on receipt from the State Pollution Control Board.

(121 Industrial units in NCR States shall source per coke only from producers or refineries and their authorised
dealers and they shall not source these produers [rom any other niermedianes even when they are located
outside the NCR Stares.

(13} Far producers or refingries and their authorised dealers in non NCR States who are making sales o user
industries in NCR States. such producers or refinerigs shall have o be registered with the State Pollution
Contro! Board of the States where the end users reside in accordance with direction (4) above and they shali
ensure that the sales are as per the directions (3) and (6) above, and they shall file quarterly reports to the State
Pollution Contral Board of the State where the end users reside in accordanee with direction (9) above.

This natilication shall come into force on the date of its publication in the Official Gazette,

&

[F.No. Q-16017/4/2018-CPA]
RITESH KUMAR SINGH. It Secy.

Uploaded by Die. of Priming at Government of Indra Press, Ring Road. Mayapur. New Delhi-1 10064

and Published by the Controller of Publicatons. Delhi-110054. A LO K Digitally signed

by ALOK KUMAR

Date: 2018.05.29
KU MAR 1n :8:;6 +05'30°
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No. Q-18011/54/2018-CPA
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

(CP Division)

2nd Floor, Vayu Wing, IPB, Jorbagh Road
- New Delhi-110003
Dated: September 10, 2018

OFFICE MEMORANDUM

Subject: W.P.(C) No. 13029 of 1985 in the matter of M.C. Mehta Vs. Union of India & Ors. before
the Hon’ble Supreme Court of India -regarding.

GUIDELINES FOR REGULATION AND MONITORING OF IMPORTED PETCOKE IN INDIA

In exercise of the powers confered by sub-sections (1) and (2) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby issues the following Guidelines for
Regulation and Monitoring of Imported Petcoke in India, namely: -

1. Guidelines for Regulation and Monitoring of imported Petcoke in india: -

As per notification of Director General of Foreign Trade (DGFT) dated 17.8.2018, Import of Petcoke for
use as fuel is prohibited. However, import of Petcoke is allowed for the following industries namely,
cement, lime kiln, calcium carbide and gasificalion for use as feedstock or in the manufacturing process
only en actual user basis as per the cenditions stipulated below:

(1) Petcoke importing industries namely, cement, lime kiln, calcium carbide and gasification shall

- obtain the consent of and registration with the concemed State Pollution Control Boards (SPCB)/
Pollution Control Committees (PCC). ;

(2)  Consent issued by the concerned SPCB/ PCC shall clearly specify the quantity permitted for
import and its use on a per month and per annum basis.

(3) __ Only registered industrial units with valid consent from SPCBs/PCCs as per clause (1) shall be

permitted to directly import pet coke and consignment shall be in the name of user industrial units
for their own use only.

(4) tr_npon of pet coke for the purpose of trading shall not be permitted.

(5)  Authorised importers of Petcoke shall furnish opening and closing stock of imported Petcoke to
the concerned SPCB/ PCC on a quarterly basis.
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(6)  The SPCBs/ PCCs shall develon ar electronic record system for uploading of consents,
registration and record of use of impartad Peteoke by industrial units, as mentioned above and
the said Boards/ Committees shall share this data with the Central Pollution Control Board on a

quarterly basis. This data snzll be published on the Central Pollution Control Board website on
receipt from the SPCB/ PCC., -

These Guidelinas shall come info force from the ¢212 of publication of. Office Memorandum by Ministry of
Environment, Forest and Climate Change

2. This issues with the approval of Compatent Autnariy.

t&\-Wm& \&f‘\éty\n
(Dr. Murali Krishria)

Scientist ‘DY Joint Director

E-mail; cm.krishna@gov.in
Tel: 011-24685414

To

(1) Chairman for circulating to SPCBs/PCCs.
Central Pallution Contral Boar '
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

(2) Member Secretary |
Central Poliution Control Board
Farivesh Bhawan, East Arjun Nagar
Dielni-110032

DS {IT)- for uploading the Guidelines #f e Website of Ministry of Environment, Forest and
Climate Change.
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Email Gaurav Gehlot

|

In reference to compliance of Hon'ble NGT order dated-07.01.2020 in OA No.
67/2019 with OA No. 138/2019 order dt.-14.07.2020-reg.

From : Gaurav Gehlot <gehlot.cpcb@gov.in> Mon, Dec 21, 2020 06:09 PM

Subject : In reference to compliance of Hon'ble NGT order #'1 attachment
dated-07.01.2020 in OA No. 67/2019 with OA No.
138/2019 order dt.-14.07.2020-reg.

To : Member Secretary APPCB
<membersecy@appcb.gov.in>,
arunachalspcb@gmail.com,
membersecretary@pcbassam.org,
mscellbspcb@gmail.com, hocecbh@gmail.com,
goapcb@gspcb.in,
membersecretarygpcb@gmail.com, ms-
gpcb@gujarat.gov.in, mspcb-hp <mspcb-hp@nic.in>,
membersecretaryjkspcb@gmail.com,
ranchijspcb@gmail.com, Member Secretary
Karnataka State Pollution Control Board
<memsecy@kspcb.gov.in>, Head office Karnataka
State Pollution Control Board <ho@kspcb.gov.in>,
Sreekala S <ms.kspcb@gov.in>, It mppcb
<It_mppcb@rediffmail.com>, ms@mpcb.gov.in,
megspcb@rediffmail.com,
membersecretary@ospcboard.org, Member Secretary
<msppcb@punjab.gov.in>, TNPCB Chennai <tnpcb-
chn@gov.in>, jceekg@gmail.com, ts ms
<ts_ms@pcb.ap.gov.in>, ms@wbpcb.gov.in, mspcc
dmn <mspcc_dmn@pccdaman.info>, Pondicherry
Pollution Control Committee Pondicherry
<ppcc.pon@nic.in>

Cc : Pollution Control Board <pcb-man@nic.in>,
duhawma15@yahoo.com, rusoviljohn@yahoo.co.in,
drgopalpradhan@gmail.com, spcbsikkim@gmail.com,
mukherjee manas
<mukherjee_manas@rediffmail.com>,
msukpcb@gmail.com, dstandamans@gmail.com,
Vivek Pandey <cpcc-chd@nic.in>, Director, S&T <Ik-
dst@nic.in>, Nazimuddin <nazim.cpcb@nic.in>,
Sanjeev Paliwal <sanjeevpaliwal.cpcb@nic.in>

Sir / Ma'am,

Please refer to i) the orders dated 28.03.2019 and 04.07.2019 of Hon’ble NGT-PB in O.A.
67 of 2019 and O.A. 138 of 2019 regarding use of pet coke and FO in industries, ii) the
Directions issued by CPCB to state governments on 23.08.2019 in compliance of these
orders, iii) the status report filed by CPCB to NGT-PB on 03.01.2020 and the order dated
07.01.2020 of NGT-PG on it, expressing displeasure on non-compliance, iv) the latest
status report filed by CPCB to NGT-PB on 14.07.2020 and the order dated 16.07.2020 of
NGT-PB on it, wherein Hon’ble NGT has fugqer directed as under:




“Some of the reports of the States/UTs are contrary to the orders of the Tribunal referred
to above. Reports which are non-compliant with the orders of this Tribunal based on or f
of the Hon'ble Supreme Court will stand rejected to that extent. Orders of the Tribunal be
given effect and CPCB may ensure compliance by issuing such further direction as may be
necessary in exercise of its statutory power.”

CPCB has already issued necessary direction dated 23.08.2019 in this matter.

The updated draft status report based on compliance received from some SPCBs is
attached.

Any action taken or proposed to be taken in the matter may be informed, preferably latest
by 24.12.2020 (the case is listed for 15.01.2021)

Yours faithfully,

(Nazimuddin)
Head - IPC-II Division

Regards

Gaurav Gehlot

Scientist - B, IPC - II Division,
Central Pollution Control Board,
Delhi

== Mail Copy.pdf
493 KB
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Annexure - V

Summary of the Action Taken by States/UTs in compliance to Directions Issued for
Preparing Policy on Use of Pet coke and Furnace Oil

SI.

No.

State/UT

ATR of State/
SPCB’s

ATR on CPCB’s Directions

Andhra
Pradesh

20.03.2020

|
|

SPCB has framed poliey for use of Pet Coke & Furnace Oil as |

Fuel on 13.03.2020

« State Government vide G.O. Ms. No. 71 dt.-01.11.2017 has
permitted the use of pet coke as an approved fuel subject to |

installation of required air pollution control systems.

‘e Industries using petcoke as fuel shall install scrubbing

system or any other proven system to reduce SO2 load with
minimum efficiency of 90%.

e [ndustries in Critically and Severely Polluted Areas (CPAs
and SPAs) based on CEPI score shall not use pet coke and
shall switch over to clean fuels like LDO CNG etc. within |
year

e [ndustries in Critically Polluted Areas (CPAs) based on
CEPI score and using FO shall install scrubbing system or
any other proven system to reduce SO2 load with minimum
efficiency of 90% within 6 months

(]

Assam

25.11.2019

11.09.2020
25.09.2020

SPCB has informed CPCB vide letter dated 25.11.2019 that
SPCB has prepared a draft policy on use of pet coke and
furnace oil and forwarded the same to Govt of Assam vide
letter dated 11.10.2019

SPCB vide letter dated 11.09.2020 has provided to CPCB copy
of letters dated 13.03.2020 and 23.03.2020 written to Govt of
Assam wherein it is reminded that SPCB has already submitted
its recommendation to Govt of Assam for preparation of
policy on use of pet coke and FO

Bihar

01.07.2020

BSPCB informed vide letter dated-01.07.2020 that State Fuel
Policy on use of Pet Coke and Furnace oil is notified on

29.06.2020 by Department of Environment, Forest and Climate |

Change, Govt. of Bihar.

- Pet coke (imported or domestic) not allowed as fuel in
boilers and furnaces

- Pet coke use as feed stock in some specific sectors will be
allowed under compliance of MoEF&CC notification dated
10.09.2018

- FO use will be allowed with condition of meeting emission
norms till network for LNG/PNG will be developed

- Decision about switchover from FO to cleaner fuel will be |

taken by state government separately
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Chhattisgarh

15.10.2019

Office order and notification issued on 17.07.2017 and
14.08.2017 by SPCB and State Govt., respectively banning use
of pet coke in all industries except for Cement Plants which
have been permitted subject to specific conditions formulated
by CECB.

Further, use of FO is not prohibited presently and necessary
decision will be taken this regard in future as per requirement.

Goa

04.10.2019
29.10.2019
10.01.2020
08.12.2020

State Govt also issued notification dated 18.06.2020 regarding
approved fuels (which does not include pet coke and FO) and
another notification dated 22.06.2020 to specifically ban use of
pet coke and FO and switchover by existing units before
31.12.2020

G_ujaral

22.06.2020

A Committee constituted by Gujarat SPCB recommended that |

| use of pet coke as fuel may be permitted only in glass and

cement sectors. On the basis of this the SPCB published
amended notification dated 12.12.2029 (to amend the
original notification dated 26.10.2017 as amended on
06.02.2018),

The above notification also deletes FO as approved fuel for
new projects. Also use of Pet coke and FO not allowed in non-
attainment cities

Closure directions, Notice for directions, Show-cause notices
issued to 8, 5, 1 units using FO.

Himachal

Pradesh

03.10.2019
05.01.2021

Draft fuel policyhas been formulated by State Govt. and will
be finalized after Bye-Election Model Code of Conduct on
getting approval of the Council of Ministers.

Jammu &
Kashmir

11.10.2019
15.05.2020

[ndustries & Commerce Department. Govt. of J&K, vide letter
15.05.2020 sent the Draft J&K Pet Coke and Furnace Oil
Policy to J&K PCB for necessary action.

Karnataka

31.12.2019

Draft fuel policy has been formulated by State Govt. and draft
policy is under process of finalization/notification.

Kerala

30.10.2019

2
K2

Ll

2

019

30.11.2020

KSPCB has informed vide letter dt. 30.10.2019 that Draft fuel

policy regarding use of pet coke and FO as fuel has been

prepared and submitied to the State Govt. for issuing

notification. {
Kerala State Government submitted a compliance report vide

letter dated 22.11.2019 is about to notify pet coke as an

approved fuel for use in cement kilns and in heavy and or

large industries subject to adequate control measure.

KSPCB has requested state government on 18.11.2020 for

necessary action in view of NGT order dated 16.07.2020

Madhya
Pradesh

28.09.2019
03.10.2019
02.01.2021

In reference to Original Application No. 471 of 2016. State
Govt. has already issued Order on 17.07.2017to allow use of
petcoke only after obtaining Consent from MPPCB. MPPCB
can allow use of petcoke on case to case basis after proper
examination of control equipment installed for control of
emission of SO2 and other pollutants. By Order dated
28.09.2019. same policy will be adopted in case of FO also.

Informed about above action again vide letter dt. 02.01.2021,
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12. | Maharashtra

05.02.2020

Fuel policy regarding use of petcoke and furnace oilhas been |

framed on 05.02.2020with list of approved fuels and timelines

for compliance of fuel policy.

Petcokeis allowed in Cement Plant/Lime Kiln,

carbide and Gasification use. |

Furnace Oil is allowed in units with conditions of 90 % |
|
|

Calcium

scrubbing and removal of SO:.

. | Manipur

20.09.2019

Manipur SPCB has informed vide letter dt. 20.09.2019 that
none of the industry is using petcoke and FO in the State and |
therefore the policy regarding use of petcoke and FO may not
be required.

Meghalaya

14.11.2019

Meghalaya SPCB has informed vide letter dt. 14.11.2019 that
Draft fuel policy has been submitted to the Secretary, Forests |

& Environment Department, Govt. of Meghalaya for necessary |
action. |

Mizoram

18.10.2019

Mizoram SPCB has informed vide letter dt. 18.10.2019 that |
neither petcoke nor FO is in use in the State. State Govt. is
considering relevant information for formulation of policy on |
use of petcoke and FO.

16.

Nagaland

Odisha

11.10.2019

| Nagaland SPCB has informed vide letter dt. 11.10.2019 that

Nagaland does not have any plants or industries where fuel
grade pet coke is used. Further, Dept. of Industries & |

Commerce, Nagaland has been asked to prepare a policy on the
|

28.08.2020

same.

SPCB letter dated 28.08.2020 informs the action taken in .
pursuance of NGT order dated 16.05.2017 in OA 471/2016 i.e. |
issuing of notification dated 07.11.2017 by State Government.

under which use of pet coke as fuel has been allowed, and

states that this was informed to CPCB earlier also vide letter

dated 01.11.2019 (in the matter of matter of regulation of

import of pet coke)

Punjab

06.02.2020
19.03.2020

24.08.2020

SPCB informed vide letter dated-19.03.2020 that Draft |
notification for regulating use of pet coke and FO is submitted |
to State Government for issuance of notification. Use of pet |
coke and FO and other liquid is allowed in regulated
conditions with emission standards for SO2 at 400 mg/Nm" |
and with CTO by SPCB. '
SPCB vide letter dated 24.08.2020 has provided modified draft |
notification to State Govt in view of NGT order dt. 16.07.2020

Sikkim

29.09.2019
17.10.2019
24.10.2019
28.12.2020

Notification issued on 22.03.2018 for prohibiting sale and use
of pet coke and FO as fuel in the State.

Tamil Nadu

20.08.2019
20.09.2019

SPCB has informed CPCB and State Govt. vide letters dt.
20.08.2019 and 20.09.2019 that: !
1. Cement Plant is only permitted to use pet coke as fuel in |
their Cement Kiln after examining case by case and all other |
industrial units which have used petcoke as fuel are stopped |
as per TNPCB directions issued during Sept 2017. _
2. There is no restriction on use of FO by the industries. |

(9y
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3. Cement Industries which are using pet coke and industries
using FO should comply with prescribed standards.

21. | Telangana 09.10.2019 SPCB has informed that State Govt. has decided that petcoke
as fuel does not require to be prohibited in the State subject to
installation of air pollution control system by and compliance
of emission norms. As of now., TSPCB has permitted only
Cement Plants for use of pet coke while issuing CFO & HWA.

22. | Tripura 07.09.2019 Notification issued on 01.03.2018 for complete ban and |

| prohibition on the use of petcoke and FO.
- 23. | Uttarakhand 23.03.2020 SPCB has informed vide e-mail dated-23.03.2020 that Draft
‘ Fuel Policy is prepared and is under approval of Chairman,
PCB.

17.07.2020 SPCB has issued Office Order dated 17.07.2020 regarding
;_ approved fuel and banning use of pet coke and furnace oil
| 24, | UT of 04.10.2019 None of the industry is using petcoke and FO in the UT.
‘ Andaman and
, Nicobar
| 25.| UT of 08.08.2019& None of the industry is using petcoke. The policy regarding FO
| Chandigarh 25.10.2019 is under consideration that no industry will be allowed to use
' FO after 06 months.
© 26.| UT of Daman | 14.10.2019 None of the industries permitted to use petcoke. Use of FO is
' & Diu 25.10.2019 permitted subject to compliance of 30 meters stack height
| 27.| UT of Dadra criteria and industry equipped with APCDs for control of
i & Nagar emission.
' Haveli
i 28. | UT of 22.11.2019 None of the industry is using petcoke and FO in the UT.
i Lakshadweep | 23.12.2020
| 29. | UTof 02.12.2019 Puducherry PCC has informed vide letter dt. 02.12.2019 that

Puducherry

Draft fuel policy has been prepared and submitted to the |
Government for approval.

N
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamalavari Street, Kasturibaipet, Vijayawada — 520 010
Website: https:/pcb.ap.gov.in/

Lr No: APPCB/UH-IV/HO-VJA/Petcoke/2020- 20/03/2020

To,

Sri. Nazimuddin,

Divisional Head - IPC - I,

CPCB, MoEF&CC, Govt of India,
Parivesh Bhavan, East Arjun Nagar,

Delhi - 110032,
Sir,
Sub:APPCB - HO - UH:1V - Policy for use of Pet Coke and Furnace Oil as a fuel in

the State of Andhra Pradesh

Ref:

Orders passed by Hon'ble National Green Tribunal in Original Application
No.67/2019 filed by Sumit Kumar vs State of Himachal Pradesh.

sede R

1.1t is to inform that the Central Pollution Control Board vide order dt:

23.08.2019 issued the directions to all State Governments under Section 5 of
the Environment (Protection) Act, 1986 regarding preparing a policy on use
of Petcoke and Furnace Oil.

2. Further, the Hon’ble NGT heard the OA No. 67 of 2019 on 07.01.2020

pertaining to usage of Petcoke and Furnace Oil. The CPCB reported to NGT
that 13 states not yet furnished reply to the directions issued by CPCB on
23.08.2019 regarding fuel policy on use of pet coke and FO and to take
action on violating industry. The Hon'ble NGT directed the states which
have not furnished the ATRs to CPCB earlier, may submit within one
month. If there is a non compliance after 31.03.2020, the defaulting states
will be liable to pay compensation @ Rs. 1 lakh per month.

3. In this regard the following is submitted for kind perusal:

a. The Government of Andhra Pradesh vide G.O. Ms. No. 71 Dated: 01-
11-2017 has permitted the use of Pet Coke as an approved fuel under
clause (d) of section 2 of the Air (Prevention and Control of Pollution)
Act, 1981, subject to installation of required air pollution control
systems by the industries using Pet Coke, so that, emission norms
prescribed for air pollution control as specified by Andhra Pradesh

Pollution Control Board from time to time are adhered to by every

39
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Dreft
- ‘5'.:’ VIP reference status month of November —
Q-
No. of VIP references received in month of | Number of VIP references disposed off No. of VIP references pending (including backlog)
November (till date)
2 ¥ 4
S. Received Date of Officer
No VIP Reference Through Receipt Subject Concerned | Status
1 Sh. Y. Devendrappa, Hon'ble Sh. Ravi S Prasad, 20.3.2020 Change in Ballari District environment | DH-IPC-II Complaint was forwarded to KSPCB on
MP, Lok Sabha IAS, MoEF&CC, weather due to mining activities by the 20.03.2020 and reminder sent on 27.04.2020
\ \ \ \ private mine factories { and 06. 07,2020. KSPCB informed about' industry
L LI K %, F : premises becommg no entry zone due to Covid-
19 vide letter dated 07.07.2020. Reminder sent
to KSPCB on 01.10.2020. KSPCB has provided a
report based on inspection of two major iron
and steel plants in Ballari District vide letter
dated 04.11.2020. In view of the concerns raised
in the VIP reference mainly regarding
environmental impacts due to mining activities
in Ballary District, it is proposed to write to
KSPCB to issue necessary instructions to mines in
Ballary District, as requested by Hon'ble M.P.
2 Sh. Anumula Revanth Reddy, - 31.7.2020 | lllegal demolition and construction of | DH-UPC-I Complaint forwarded to Telangana SPCB on
Hon'ble MP, Malkajgiri secretariat building without environment 18.8.2020 for necessary action. Joint Committee
' clearance and violation of the directions comprising of Senior Scientist / Officers from
passed by NGT in OA. No 606/2018 inspected site and communicated the inspection
report to the Advocate for filling before the
Hon'ble Tribunal
3 Sh. Arjun Singh, MP from Vice - 27.10.2020 | Grave concerns regarding few environmental | DH-IPC-V Complaint forward to West Bengal SPCB on
p President-BIP, Barrackpur- E e issues in West Bengal and lack of action being 6.10.2020. Second letter sent td WBSPCB on
West Bengal taken therein 03.12.2020. For necessary action
4 Sh. Anshu Sharma, Hon'ble engagementsmefcc | 2.11.2020 | Laghu Udyog Bharati, order related to NGT DH-IPC-VI Draft letter put up to MS. File is under process.
Minister, EF&CC @gmail.com dated. 5.10.2020, All India organization in
|~ \ service of small scale industries
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such industry and taking adequate pollution control measures as per

the conditions of the consent granted. Copy of the same herewith

enclosed.

b. APPCB has framed policy for use of Pet Coke & Furnace Oil as Fuel on

13.03.2020. Copy of the same herewith enclosed.

Signature Not Verified

Digitally steed by DH B
MADHUSUDHANAJXAO
Date: 2020.03.2 :34:11 IST
Ree~2n: Approudd

-
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Yours faithfully,

DR.
B.MADHUSUDHANA
RAO, JCEE(MSRB),
O/o JOINT CHIEF
ENVIRONMENTAL
ENGINEER4-APPCB

()



2/11/2019 ~ (2552%3510)

i

£k

CENTRAL POLLUTION CONTROL BOARD
{(MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE, GOVT. OF INDIA)
REGIONAL DIRECTORATE, NORTH EAST
LOWER MOTINAGAR, SHILLONG — 793 014
No. RONET 1 38MS/2016-200 ] 77 - Date. 02-06-2019

Ta,
The Member Secretary
Central Pollution Control Board
Parivesh Bhawan, East Arjur Nagar, New Delhi

Subject: Direction to CPCE by the independent Committee Constituted by Hon'ble NGT under
the Chairmanship of Hon'ble Mr. Justice B.P. Katakey-Reg.

Sir,

Aeference to the subjsct cited above the Indapendent Commitise Constifuted by Hon'ble NGT
under the Chairmanship of Horn'ble Mr. Justice B.P, Katakey, former Judge Guwahati High Court {The
Honble NGT order dated 31-08-2018 OA. No. 110 (THEYZ01Z; in its Seventeenth Sitting (Minute copy
enclosed) directed/advised the CPCH as follows.

1. In Agenda ltem No. 1 Para 5- the Commifttes directad Regional Director CPCB RENE to
obtain the decision of the compatent Authority in CPCE with regard to Action Plan prepared by the
Commities (Whether the Action Plan prepared by the commitize ks acceptable to CPCE). (Ref Letter
Mo. RDNE38MS/2018-201012{4) dated 03-08-2019.

In case the aforesald suggestion of the Commitiee is not acceptable to the CPCB, the CPCB
shail prepare a detailed Action Plan and submit the same 1o the Committe within one momth.

2 in Agenda ltem No. 2 Para 7-the Commiftes advised the GPCE to transfer the said amaount
(Rs 100 crore} in a separate bank t to b opened in any Nationalised Bark at Shillong who

offers highest rates of Decision of the Competent Authority may be intimatad for transfer
of the Fund.

3. The Committes in its Skdeenth Sitting First Day, Agenda ltem Mo, § Para 26 decided fo
constitite Sub-Committee 1o sciutinize ail proposals for resioration of Environmient in areas affecied by
the filagal rat hole coal mining in the state of Meghalaya with the entire amount of Re 100 crore placed
at the dispesal of CPCE (Minute Copy enclosed) Agenda ltem No. 2 Para 33 of the Seventeenth
Sitting Minute-the Committee directed Fegional Director, CPCB, RDNE Shillong to issue & forral
notification 1o constitute the Sub-Committae Tha Notifizalion shall cleary stale the Terms of Reference
{TOR} of the Sub-Committee. The Competent Authority my give the Term of Reference (TOR) for
the Sub-commitiee and consent to make formal notification to itute the sub-C itten by
the Regionat Director, CPCB, RONE Shillong.

Tharking you Yours faithfidly

(2. Changsan)
Regional Director

Tel: 0364.2523850/2520023, Fax: 0364-2520805, emall: zoshillong. cpcb@nic.in
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ANDHRA PRADESH POLLUTION CONTROL BOARD

% D. No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
e Chalamalavari Street. Kasturibaipet, Vijayawada — 520 010
‘!,}' Website: https://pcb.ap.gov.in/

ircular No: A H-1IV/HO-VJA/P - 13/03/2020

Circular

Sub:APPCB - HO - UH:1V - Policy for use of Pet Coke and Furnace Oil as a fuel in
the State of Andhra Pradesh

Ref:Orders passed by Hon'ble National Green Tribunal in Original Application

No.67/2019 filed by Sumit Kumar vs State of Himachal Pradesh.

fekk

Shri M.C. Mehta had filed a Writ Petition (s) (Civil) No. 13029/1985 before the
Hon'ble Supreme Court of India against the Union of India & Ors., regarding
prohibition on use of pet coke and Furnace oil in industries in the NCR state of
Haryana, Uttar Pradesh and Rajasthan, wherein, the Hon'ble Supreme Court of
India vide order dated 17/11/2017 directed all the State Government and Union
Territories to consider similar measures.

Subsequently, the Honble Supreme Court has passed various orders dated
13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated
09/10/2018, taken on record the Report of Central Pollution Control Board
regarding use of pet coke as feed stock in Calcined Petroleum Coke (CPC) units
wherein it was recommended that due to emission of SO2 is in high concentration
the emission needs to be treated in Flue-gas desulfurization (FGD) systems having
removal efficiency more than 90%.

Sumit Kumar has filed an Original Application bearing No.67/2019 against State of
Himachal Pradesh & Ors with clubbed matter before the Hon'ble National Green
Tribunal Principal Bench, New Delhi, for prohibition on use of pet coke and furnace
oil as a fuel.

In the aforesaid matter, the Hon'ble NGT vide order dated 28/03/2019 has
accepted Report of the Central Pollution Control Board and directed the CPCB to
issue appropriate directions in this regard to the concerned States indicating
corrective measures against those who failed to comply with the directions.

In compliance of the aforesaid directions, the Central Pollution Control Board has
sued directions u/s 5 of the Environment (Protection) Act, 1986 vide letter dated
B/08/2019 directed all States and Union Territories for preparation of policy on use
of pet Coke and Furnace Oil as follows,

i. State Government/Union Territory Administration shall formulate and
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enforce fuel policy regarding use of pet coke and furnace oil in the
State/Union Territory in light of various orders passed by Supreme Court
regarding use of pet coke and furnace oil in Writ Petition (C) No
13029/ 1985.

ii. State Government / Union Territory Administration through respective SPCB
/ PCC shall take strict action against any industry, if found violation of the
fuel policy on use of pet coke and furnace oil that will be enforced as
above, using the powers conferred under environmental laws.

The Pet Coke is mostly used as an alternate fuel in cement plants, captive power
plants of cement plants and thermal power plants etc. The Pet Coke is having
higher calorific value (Net calorific value 7800-8400 Kcal/kg) and higher sulphur

content (4.0- 7.9 %). The SO, emissions are likely to be higher when Pet Coke is

used as a fuel requiring efficient sulphur recovery / emission control systems.

The Government of Andhra Pradesh vide G.0. Ms. No. 71 Dated: 01-11-2017 has
permitted the use of Pet Coke as an approved fuel under clause (d) of section 2 of
the Air (Prevention and Control of Pollution) Act, 1981, subject to installation of
required air pollution control systems by the industries using Pet Coke, so that,
emission norms prescribed for air pollution control as specified by Andhra Pradesh
Pollution Control Board from time to time are adhered to by every such industry
and taking adequate pollution control measures as per the conditions of the

consent granted.

Now, the Hon’ble National Green Tribunal (NGT), New Delhi vide order dt:
07.01.2020 issued an order regarding the steps to be taken for controlling the use
of Pet-coke and Furnace oil as fuel in the issue of Original Application No 67 of
2019 and Original Application No 138 / 2019.

Accordingly, the following policy is framed for use of Pet Coke & Furnace Qil as
Fuel:

A. Petcoke:

I. The industries which are using petcoke as fuel shall install the scrubbing
system or any other proven system like Flue Gas Desulphurization unit (FGD)

to reduce the SO2 load with minimum efficiency of 90%, within 6 months.
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II. The industries will be required to install all the requisite air pollution control
systems & take all air pollution control measures so as to achieve the
emission standards for SO2 emission and providing minimum stack height, as
prescribed in Schedule - | of the Environment (Protection) Rules, 1986,
framed under the Environment (Protection) Act, 1986, as amended from
time to time.

lll.Large & medium scale units, which are using petcoke as fuel shall install
online continuous emission monitoring systems within 3 months i.e., by
30.06.2020.

IV.All industries located in critically polluted area (CPA) and severely polluted
area (SPA) based on the CEPI score shall not use the petcoke as fuel and
shall switch over to the clean fuels like LDO, CNG etc., within 1 year.

V. Usage of petcoke is allowed as a feed stock or in manufacturing process in
cement, lime Kiln, Calcium carbide and gasification industries duly obtaining
consent under air act specifically for usage of petcoke.

VI.The industries which are using petcoke shall provide the minimum stack

height based on the formula H=14 (Q)%3 (H is the physical stack height
& Q is the SO2 emission load at generation in kg/hr).

B. Furnace 0il (FO):

a. All industries located in critically polluted area (CPA) based on the CEPI
score and using Furnace Oil shall install the scrubbing system or any other
proven system to reduce the SO2 load with minimum efficiency of 90% within
6 months.

b. Large scale units located in critically polluted area (CPA) and using Furnace
Oil as fuel shall install online continuous emission monitoring systems within

6 months.
c. Industries using furnace oil shall provide the stack height as per the

following formula within 6 months:
H=14 (Q)°-3

Where,
H is the physical stack height;
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Q is the SO2 emission load at generation in kg/hr.

in view of the above, all Regional Officers & Zonal Officers are directed to follow
this policy with immediate effect.

VIVEK YADAV IAS, MS(VY), O/o MEMBER SECRETARY-APPCB
MEMBER SECRETARY
To
All ZOs & ROs.

Copy submitted to the Special Chief Secretary to the Government, EFS&T Dept,
Govt. of Andhra Pradesh for kind information.

Copy to the Commissioner of Industries, Industries Department, Vijayawada for
information.

Copy to all divisional heads, Board Office, Vijayawada for information and
necessary action.

Signaturealid

Digitally signed by/\Vis@k Yadav
Date: 2020.03.13 1@#00:56 IST

104




P — Pollution Control Board, Assam
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No. WB/T-235/19-20/30 Dated Guwahati, the 25" Nov, 2019
To 'Q/L’H/é

Mr. Nazimuddin

Divisional Head-IPC-I

Central Pollution Control Board,
“Parivesh Bhawan”,

C.B.D. Cum Office Complex,
East Arjun Nagar, Shahdara,
Delhi — 110032.

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986
regarding preparing a policy on use of Petcoke & Furnace Qil —reg.

Ref: i) Your letter No. B-33014/7/2019/IPC-l/TPP dtd. 19.09.2018.
ii) Your email dtd. 08.11.2019.

Dear Sir,

With reference to the above subject, it is to inform that this office has already prepared a
draft policy regarding preparing a policy on use of petcoke & furnace oil and forwarded the same
to Govt. of Assam, Environment & Forests Department vide this office letter No. WB/GUW/T-
235/19-20/11/1981 dtd. 11.10.2019 (photocopy enclosed).

This is for favour of your kind information.

Yours faithfully,

% N
Enclo: As stated

Member Secretary (i/c)

i, v
Memo No. WB/T-235/19-20/30-A Dated Guwahati, the 25™ Nov, 2019

Copy to: ’ﬂ-‘TIJB

1. P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.
2. The Regional Director, CPCB, North Eastern Zonal Office, “TUM SIR", Lower
Motinagar, Near Fire Brigade H.Q., Shillong — 793014 for information.

Fhor-2

Member Secretary (ilc)
W

% 3

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone : 2652774 & 2550258 : Fax : 0361-2550259 ; Gram : POLUTIONCONTOL
E-mail : membersecretary@pcbassgwrg; Website : www.pcbassam.org
Regional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.
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No. WB/T-235/1 9-29@8/,' Dated Guwabhati the 11" Sept, 2020
To ' W
o\ azimuddin WA
Scientist 'E’

~ Central Pollution Control Board,
Wq\ * "Parivesh Bhawan”,
C.B.D. Cum Office Complex,

East Arjun Nagar, Shahdara, ;
Delhi — 110032.

Sub: Status of Finalization of Fuel Policy in reference to Hon'ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with O.A. No. 138/2019.

Ref: Board’s earlier letter No, WB/T-235/19-20/30/,41, dtd. 25.11.2019.

Sir,

With reference to the subject cited above, it is to inform you that Board has already
prepared the draft fuel policy on use of pet coke and furnace oil in the month of October, 2019
and the same has been forwarded to Environment & Forest Department, Govt. of Assam for
finalization of the fuel policy vide letter No. as under:

i) No. WB/T-235/19-20/11/1gg, dtd. 11.10.2019.
i) No. WB/T-235/19-20/22/515 did. 25.10.2019.
i)  No. WBIT-235/19-20/32/244, dtd. 25.11 .202.__'
") No. WBIT-235/19-20/50/357, dtd. 13.03.2020.
V) No. WB/T-235/19-20/56/4535 dtd. 23.03.2020.

This is for your kind information.

Yours faithfully,

Enclo: Photocopy of the letters. }{T.J?z MLJ

o , Member Secretary (i/c)
Memo No. WB/T-235/19-20/68-A, ' Dated Guwahati the 11" Sept, 2020
Copy to:

e 1. P.A. to the Chairman, PCBA for-kind appraisal of the Hon'ble Chairman.

_ 2. The Regional Director CPCB, North Eastern Zonal Office, “TUM SIR”, Lower Motinagar Near
Fire Brigade H.Q., Shillong — 793014 for kind information. -
3. The Joint Secretary to the Govt. of Assam, Environment & Forest Deptt Dispur, Guwahati-6
for kind information.

Member Secretary (i/c)

() oy,

Héad Office : Bamunimaidam, Guwahati - 761021, Assam : India.
Phone ; 2652774 & 2550256 : Fax : 04§Jf2550259 ; Gram : POLUTIONCONTOL
E-mail : membersecrelary@pcbassam.org; Websile :www.pchassam.org _
Reaional Offices at = Dibruaarh. Golaahat. Sibsaagar. Tezour. Guwahati. Bonaaigaon. Nagaon & Silchar.
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No. WB/GUWI/T-235/19-20/11 _//- 9%/ Dated Guwahati, the 11" Oct, 2019
To /
The Additional Chief Secretary to the Govt. of Assam

Environment & Forests Department
Dispur, Guwahati-781006

Sub: Direction under Section 5 of the Environment (Protection) Act,1986 regarding
preparing a policy on use of pet coke and furnace oil.

Ref: Your letter No. ENG.3/2019/60 dtd. 09.10.2019.

Sir,

With reference to the above subject, 1 have the honour to inform you that the Board is of the
view that a high level committee be constituted including representatives from the Deptt. of Env. and
Forest, Industries Deptt. Govt. of Assam, Pollution Control Board, Assam and one expert in the field

of Petroleum Technology from Educational / Research Institution to prepare the policy and to
finalize the same.

However, | am enclosing herewith a draft policy prepared by Pollution Control Board, Assam
on use of pet coke and furnace oil in the light of various orders passed by the Hon'ble Supreme
Court of India and Hon’ble National Green Tribunal. '

This is for favour of your kind information & necessary action.

Yours faithfully

PSP

PV Member Secretary (ilc

Enclo: As Stated.

Memo No. WB/GUW/T-235/19-20/11-A / 1997 Dated Guwahati, the 11" Oct, 2019
Copy to:

P.A. to the Chairman, PCBA for kind appraisal of the Hon’ble Chairman.

PootaeS)

Member Secretary (i/c)

" A
o\ >

Head Office : Bamunimaidam, %L&%hati - 781021, Assam : India.
Phone : 2652774 & 2550258 : Fax : 03 50259 ; Gram : POLUTIONCONTOL
~ E-mail :_membersecretary@quassam.nrg; Website : www.pcbassam.org
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No. WB/GUWI/T-235/1 9—29_122___
To 21 %

Smti N. Dutta, ACS

The Additional Secretary to the Govt. of Assam
’ Environment & Forests Department

Dispur, Guwahati-781006

Dated Guwahati, the 25" Oct, 2019

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of pet coke and furnace oil.
Ref: Your letter No. ENG.3/2019/60 dtd. 09.10.2019.
Madam,

With reference to the above subject, it is to inform that the Board has already submitted the
draft policy prepared by Pollution Control Board, Assam on use of pet coke and furnace oil in the
light of various orders passed by the Hon'ble Supreme Court of India and Hon'ble National Green
Tribunal vide this office letter No. WB/GUW/T-235/19-20/11/49¢1 dtd. 11.10.2019. However, the copy

of the same again enclosed herewith.

This is for favour of your kind information & necessary action.
Yours faithfully

Popbtm

Member Secretary (i/c)

Enclo: As Stated (3 sheets)

w

Memo No. WB/GUW/T-235/19-20/22-A
RIB

P.A. to the Chairman, PCBA for kind appraisal of the Hon’ble Chairman.

St -

Member Secretary (i/c)

Dated Guwahati, the 25" Oct, 2019

Copy to:

W
b e

\Go)

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.

Phone: 2652774 & 2550258 : Fax : 03
E-mail : membersecretary@pcbass

50259 ; Gram : POLUTIONCONTOL
grg; Website : www.pcbassam.org

Regional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.
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No. WB/T-235/19-20/32 Dated Guwahati, the 25" Nov, 2019

To -7%’1’/2/'

Smiti N. Dutta, ACS

Addl. Secretary to the Govt. of Assam
Environment and Forest Department
Bispur, Guwahati-781006

Sub: Direction under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Petcoke & Furnace Oil - reg.

Sir,

With reference to the above subject, | would like to inform that this office received a letter
from the Govt. of Assam, Environment & Forests department vide No. ENG.3/2019/52 dtd.
16.09.2019 regarding the above subject and again received another letter vide No. ENG.3/2019/66
dtd. 09.1-0.2019 on the same subject. This office has already sent the reply of the Govt. of Assam

letter No. ENG.3/2019/66 dtd. 09.10.2019 vide this office letter No. WB/GUW/T-235/19-20/11/; s
dtd. 11.10.2019.

This is for favour of your kind information & necessary action.

Yours faithfully

~ »
Enclo: As stated W

Member Secretary (i/c)

4
Memo No. WB/T-235/19-20/32-A Dated Guwahati, the 25" Nov, 2019

s
P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

bt

Member Secretary (i/c)
A

Copy to:

\-

i

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone : 2652774 & 2550258 : Fax : 03 50259 ; Gram : POLUTIONCONTOL
E-mail : membersecretary@pcbassah¥stg; Website : www.pchassam.org
sional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.



No. WB/T-235/19-20/50 _ Dated Guwahati, the 13" March, 2020
e
To }Q?LZ'

The Principal Secretary to the Govt. of Assam
Environment & Forests Department
Dispur, Guwahati-781006

Sub: Status of Finalization of Fuel Policy in reference to Hon’ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with O.A. No. 138/2019.

Ref: Letter received from CPCB via email dtd. 06.03.2020.

Sir,

With reference to above subject, please find herewith the copy of order of Hon'ble NGT dtd.
07.01.2020 received from CPCB via email as referred above. It has been mentioned in the order
that 13 States including Assam have not submitted fuel policy on use of petcoke & furnace oil and
directed to submit the same by 31.03.2020. It is also directed that if there is non compliance after
31.03.2020, the defaulting State will be liable to pay compensation at the rate Rs. 1 Lakh per month
from 01.04.2020 till compliance. It may be mentioned here that the Board has already submitted its
recommendation to Environment & Forests Department, Govt. of Assam for use of fuels in various
sectors for preparation of policy regarding use of petcoke and furnace oil in various sectors of the
state as per direction of the Hon’ble NGT vide this office letter No. WB/T-235/19-20/40/2493 dtd.
w (photocopy enclosed).

This is for favour of your kind information & necessary action please.

With regards.

Yours faithfully

“ . n
Enclo: As stated W

-~ Member Secretary (i/c)

Memo No. WB/T-235/19-20/50-A Dated Guwahati, the 13" March, 2020
Copy to: b

P.A. to the Chairman, PCBA for kind appraisal of the Hon’ble Chairman.

Dy Y Member Secretary (i/c .

Head Office : Bamunimaidam, Guwahati - 781021, Assam : India.
Phone : 2652774 & 2550258 : Fax : 03%?50259 ; Gram : POLUTIONCONTOL
E-mail : membersecretary@pcbassam.org; Website : www.pcbassam.org
Regional Offices at : Dibrugarh, Golaghat, Sibsagar, Tezpur, Guwahati, Bongaigaon, Nagaon & Silchar.
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No. WB/T-235/19-20/56 __ Dated Guwahati. the 23™ March, 2020
230k
To 4

The Joint Secretary to the Govt. of Assam
Environment & Forests Department
Dispur, Guwahati-781006

Sub: Status of Finalization of Fuel Policy in reference to Hon’ble NGT Order dtd.
07.01.2020 in O.A. No. 67/2019 with O.A. No. 138/20189.

Ref: i) Letter received from CPCB via email dtd. 20.03.2020.
ii) This office letter No. WBI/T-235/19-20/50 dtd. 13.03.2020.

Sir,

With reference to above subject, please find herewith the copy of order of Hon'ble NGT dtd.
07.01.2020 received from CPCB via email as referred above. It has been mentioned in the order
that 13 States including Assam have not submitted fuel policy on use of petcoke & furnace oil and
directed to submit the same by 31.03.2020. It is also directed that if there is non compliance after
31.03.2020, the defaulting State will be liable to pay compensation at the rate Rs. 1 Lakh per month
from 01.04.2020 till compliance. It may be mentioned here that the Board has already submitted its
recommendation to Environment & Forests Department, Govt. of Assam for use of fuels in various
sectors for preparation of policy regarding use of petcoke and furnace oil in various sectors of the
state as per direction of the Hon’ble NGT vide this office letter No. WB/T-235/19-20/40/2493 dtd.
29.11.2019 _(photocopy enclosed). It may be mentioned here that this office has already
communicated to you on the matter vide letter under reference no. (ii) (photocopy 53nclosed).

This is for favour of your kind information & necessary action please.
With regards.
Yours faithfully

Enclo: As stated W

»/ Member Secretary (ilc)

Memo No. WB/T-235/19-20/56-A

Copy to: 'E?BJ,C:

1. The Principal Secretary to the Govt. of Assam, Environment & Forests Department,
Dispur, Guwahati-6 for kind information.
2 P.A. to the Chairman, PCBA for kind appraisal of the Hon'ble Chairman.

Dated Guwahati, the 23 March, 2020

Wbttt —

D\LV Member Secretary (i/c)

d Y?‘\
Ny .

.
—
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Head Office : Bamunimaidam,'du‘mahati -781021, Assam : India.
Dhnna » 9652774 & 2550258 : Fax ; 0361-2550259 ; Gram : PO LUTIONCONTOL




GOVERNMENT OF ASSAM
ENVIRONMENT AND FOREST DEPARTMENT
DISPUR, GUWAHATI — 6

No. ENG.3/2019/177 Dated Dispur, the 25" September, 2020

From s Shri L. Kalita, ACS,
Additional Secretary to the Govt. of Assam,
Environment & Forest Department.

Qe ’
o T : Nazimuddin, Scientist B,

N’V - » Central Pollution Control Board,
A\ %/ . “Parivesh Bhawan”,
Vg& qjl\\ C.B.D. Cum Office Complex,
G ,(nL" East Arjun Nagar, Shahdara,
b Delhi — 110032.
Sub : Status report on finalization of “draft Fuel Policy” in reference to

Hon’ble NGT order dated 07.01.2020 in O.A. No. 67/2019 with
0O.A. No. 138/2019 —reg.

Ref : Letter No. WB/T-23 5/19-20/68, dated 11 .09.2020.

Sir,
In inviting a reference 10 the letter on the subject cited above, [ am

directed to say that in view of the order dated 07.01.2020 in O.A. No. 67/2019 with O.A.
No. 138/2019 passed by Hon’ble NGT, a draft Fuel Policy has been formulated and the
same has been endorsed to Industries & Commerce Department, Finance Department and
Judicial Department, Assam for their views on the draft policy so that it can te placed

before the Hon’ble Cabinet for approval.

This is for favour of your kind information and necessary action.

Yours faithfully,

it

Additional Secretary to the Govt. of Assam,
@4 Environment & Forest Department.

Memo No. ENG.3/2019/177-A Dated Dispur, the 25" September, 2020
Copy to:

The Member Secretary (i/c), Pollution Control Board, Bamunimaidam,
Guwahati -21 for kind information.
By order etc.,

Additional Secretary 10 the Govt. of Assam,
Environment & Forest Department.

"l .



\PS

" BI HAR STATE POLLUTION CONTROL BOARD

w Parivesh Bhawan, Patliputra Industrial Area, P.O.-Sadakat Aah_f_a_glMOlO
EPABX-0612-2261250/2262265; Fax O012-2251‘050 .
Ref. No. R- : |+ “Patha, datee -o\r e
f) gg II .L.-1<l b
From, = 1 ’5525 4
Alok Kumar, 09 JuL iy

Member Secretary.
TO' 11.Nﬁn Car ntr |'J| B"‘r
The Member Secretary, | Central Poll . ]m =
Central Pollution Control Board, | parivesh Bhavan, East AU
Parivesh Bhawan, East Arjun Nagar,

Delhi-110032.
Sub:-State Fuel Policy on use of Pet Coke and Furnace Oil.

Ref: 1. Direction of CPCB under section 5 of the Environment
(Protection) Act, 1986 regarding preparation of State Policy on
use of Pet Coke and Furnace Oil vide letter no.B-33014/07/
2019/1IPC-11/5747-5778,dated-23.08.2019.

2. Order of the Hon'ble NGT dated-28.03.2019 and 07.01.2020 in

O.A. No. 138/2019 in the matter of Sumit Kumar Vs Union of
India & Ors.

Sir,

Please find enclosed herewith 'State Fuel Policy on use of Pet Coke
and Furnace Oil (Fuel Oil)' notified by the State of Bihar vide Department of
Environment, Forest & Climate Change, Govt. of Bihar Resolution No.
890(E), dated-29.06.2020 in compliance with the aforesaid direction of
CPCB and order of the Hon'ble NGT in O.A. No. 138/2019 in the matter of
Sumit Kumar Vs Union of India & Ors.

Encl: As above.

Yo lly

1(7/7/0

ok Kumar)
Member Secretary.

/o
%7
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Re H 9y yguue famer wd AU 8 WRA™ WEE gRT
ufa /affafia 9y (ugEer farer gd frEen) sfafgs, 1981 w9 wafeRyy
(eroT) @rffrad, 1986 UUF HTA % |

g (ygvor Farer vg fmen) afdfm, 1981 @1 9T 19 @1 SuErRI(1) A
yed fdTdl &1 YA $RA Y oY WROR g f[ER Id ygyer e oy &
WY W ARG W 135 RA® 08.03.1988 ERT WRUT fIER X @1 A
yeyor faFeT &5 |t e Tar 7

wafarvl, a9 U4 oarg uRatd A, ARd WROR g1 aiaNer (|RE)
fFradrae, 1986 & ded faAid 16.11.2009 & UK gRAMF IRy U HHS
sfergfere fomam ar 2| =g gy g 98, el grr o arg (gguor fAaro
vd o) e, 1981 & urauEl @ ded U gl arg e wrew
f&ie 18.11.2009 & e favar mar 2|

feER vg ygyyr frgaer gug, g A aRe 9y Teree 9 G Aee
FuTeH GAREd $RA T T WROR DI dg guul & AR, e o
SUYHA (abatement) & forquerTel a9 Bg STl &1

arg YNl & HFHI P Ul €] HIA alel eI (Non-attainment cities)
JI-YeHT, FOAFPRYR T4 T TR w3 @EeigR sirenfe &) 4 9y
JQNUT ] WK (499 ¥U U S & A9 ¥ 0 TR fa &1 vy @1 8 Sl @
T T8l FIA el eI (Non-attainment cities) H 915 ¥gu0T & frawer vd fgmor
a1 ETSIYR fTeifie a3  qgfareiia qoree @91 6H T4 @Yd qaiaRel JeueT
Jadie (Comprehensive Environmental Pollution Index) 3 A @ %@ HTATTAT
T A B | enfire geEal N1 BIel, Ue—did, TATES!. Y 3ihd, T,
Si1., & e o9 O IRIE SURTT 9@ @ 49N (Bagasse) ©IF @ T 3nfY @1
ST fhar ST 8 | SuRIe gfofd wRI—AGHR (Action Plan) # 3iTelfie ygyor
o +f wfnfera 21

Cael ﬁfflf?"mq PID (Raw Petroleum Coke): STR.UYHT. (ﬁ?ﬁel AR UT—hID
FET WAl 8) O R HREF D BIOY 3PS JUAT 9 e (Cracking) B
UishdT | UKl (& SHE-Jad (Carbonaceous) 1 8| USIfld® &1& (Pet Coke)
Fd Ta B ARE B SRM AT U Y-S (by product) & TEfG IR BIH
WIRFTA &Y W $el K U far Srar @ | s=ar UGy &ie & fHerdl v
g affenfre g9 B TS SUANT o @ w7 (S Aol Fe S wmraaar
Uc—dId el Sl 8) fral @l 4l (dry cell), Soiagie Afe (T S0 &1 )
% JEA H fdar Sfmar 2| B9 uig gad R B UHlS TS Blh B B9 A
ST ST 8 | SIS ergad HIe B Foargts Y 8g STodl ol @ | R TR,
A=A, RPC) BT se Aol His HeT ST B |
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AHRIE: U $ip H WH I @ U BH I (<0.5%), PA
(8-10%) vd ww arwefier ueref (Volatiles 8-10%) BN €, Wolawyd $@] STacEd
gHAT / DANHAT 8000 fhall da) /ufd frelum g 2 wmrgdar e @)
g H SIEl WeBx B) AET 05 W 1.0% Bl 8, U I A gHH! HIAT 6-7.5% 0
) Sl g

T yguy e 9, fReel #1 e Rufe (Woh wilemR & fomy
gaferefra ggwor (Frarer & Ao ofeR) @ AR offd qrR wie ¥ S
1 AT U BIF B SUANT H IoAGIT B! WA 5 | 6 oW Y@ BN B Walds
15—-40 4 i der W Swee eFar ard ffenfie dfaex d g8 3 W 6 Al
st Bl 2|

e sum » fafsmfr ofsar & Sv9 @ o # T8 ) U @ve Suarh @
ifs Tems, Dfeqad Fome (Caso,)¥ uRaftda srax, o8 e @1 smawaad &
F Hxal g e 9ft @ w= Ugiform #1e & dourgavH (Calcination) &
e Ugifagd ®1e (MQHL) F9/ oA 8| dods-s UgIfdd @1 &l
ST Yfafim, ®id ok e o g 9 # o vHie e M @ fow
farar SIar 2 _

3o dd (Fuel Oil) R w19 offaa Y w81 IaT 2= da @ URE B
gfehar # MR 9CH (heavier Component ) @ ®Y A yrad fham i 21 B9 3ifaa
d ol e B AT AE (35% dd) B B W THA M oMf¥E  Howw
SEATFATES (S0,) HT I BT & |

A ware T g1 Re aifuer S (Rifdd) ww=ar 13029 /1985 &
Hoi # feAid 24.10.2017 & TIRT Y gRT TAELAR &5 & Sal & U @ie
AR B ifad & SyART gR uferdy ST AT 8| gAY gate wamred 3
"eqd f&ar i de $e 3R B9 ffTd & HRU B9 Tl JS§U dae gH0.41.0.
IR0, 6 & Wi 71 B, afed 3w 3 AT ol Il / B wfed u_en & forg
A U6 IR 2| A AvEd P fgEa (NGT) A B ugwer faEer 98,
fReeht @ FeRm far 2 & 98 g =t &t 39 w9y # arqure= 2g Shia
T IR | TR, DI Yuor FraFer 9 gRy wafar (WReren) s,
1986 P! URT 5 & TEA 3UA TP d1— 33014 /07 /2019 / M.~ / 5747—5778
faie 23.08.2019 gRT 9t Il Y U Be IR FHAG AT B SYART B IR H
T% AT AR FeA v fAefoRaa e s far mar &

1. A Haled <grTed g1 Re aifaer (Rifde) s 13020 /1985 # Ue
DIP Td By O & SUANT B Hey H uiRa = aRe & anelle |
AR WER/Dg MY IHF AT &3 § 9 B / Fd ATd B
ST & [ A TH T AT TIR FR 3 AL FI |
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2. U0 WOR /P wGd a9 Hatg Isg ugmer a9/ ueyo
= |ffd @ Aem 9§ U 3% /B Y g & ST R OCgae Ay
H Ioddd B U OF B Rf F gafarelim srEl & agd ved wfaal
HT AN H gy ol of e & Raons wRarg R [a |

AFFR Waled WA g TAEIARGT M YR 99 (S O
HEI—13029 / 1985) | UING QY & 3fTalld ¥ ARl 99 Td Soarg giRacH
HATe, WRG WRBR gRT AR # Imarfad 9e &6 & A a9 gd argsravr &g
ST4idh 18011 /54 /2018 CPA &I 10.09.2018 ERT 3rawgsd feanm—fader
fby T €| SWIFd & AP H U P WU A UT-BIF B W B 'Y
T 1 uferdfera far 2| g U e BT ST Beeid B %Y Ao
AT e, FA-HCSl, Diewgd @Egs AR IR0 S B IARN B
fafemtor ufssar & @ &g omama &) oAl & T ]

Te-de § Ty B AT e BN B HR AeHR TLAHEFEEE (SO,) B
SIS B {TET A BN 8| T8 BRYT R 5 SHAT ST $iH P U 3§
gt fear a1 2| amafad 9 &% U9 ERe WR R Sded Ue-ahe @
99 I3 9T—919 eI fFar 51 wadr 2 | gHfery B Wik WX Swifed Ye—did
BT A B T A TSI B gl w ik die, aga—veer, dfeam
BrEigs, e, dwige godgls, Touffem iRk dewgd sam ¥ Twe
BISYCih & ©U A SUG Bl W w1 g femh /s Surat 9 aavger
gl

SUIFT $ ATellS A, BRI yguer e oy grr fRiFie 23.01.2020 T4
g f3T 30.03.2020 @1 o wfg, watarer, @9 U9 wierarg aRecH fam,
feR GxaR @ eegedr H B IUA B gl ddfedm s B STl B
Pl W FEl B g HIvd fRouRel @ Yo gons v o) sfeaH siftae
HRUNYH forfice & ufaded & R fer w1 7 aitenfirs gargal ¥ su
gq 9¥ 2018—19 & AR H{e 26,660 NfeF =9 ww oifaa # amyfd 1 TN
fored e Sam (31%), TR (24%), AfeT Ba (12%), ST (06%), IS
THREFAR (12%), BRE YT R T (FMCG) (09%), Yo (01%) Tdar=y
(05%) affaferd 21 o7 g fFar T & o Av ofgd & ofe Sy
AN, HEama (5520 Hfew o), epicd dWe fafics(7004 Afew

e7), facifrar ssfie fafics, groige (1933 #ifgw eA), weiar ST (1361
Afged e1), 1ITc R (1131 Afgad ) IR et safera AT A (2646
qfew 1) )
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State Fuel Policy
on
Use of Pet Coke & Furnace/Fuel Oil

Bihar Government

Department of
Environment, Forest & Climate Change,
Govt. of Bihar

Prepared in Consultation
with

Bihar State Pollution Control Board
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Background:

The Air (Prevention and Control of Pollution) Act, 1981 and the
Environment (Protection) Act, 1986, enacted by the Parliament are
comprehensive legislations for prevention and control of air pollution &
environmental protection in the country.

In exercise of the powers conferred under sub-section (1) of section 19
of the Air (Prevention & Control of Pollution) Act, 1981 and after consultation
with Bihar State Pollution Control Board, State Govt. has declared entire
State of Bihar as 'Air Pollution Control Area' vide Gazette Notification no.
135, dated-08.03.1988.

Ministry of Environment and Forest Govt. of India has notified National
Ambient Air Quality Standards under the Environment (Protection) Rules,
1986 on 16.11.2009. Ceritral Pollution Control Board has also notified the
revised National Ambient Air Quality Standards under the provisions of the
Air (Prevention and Control of Pollution) Act, 1981 on 18.11.2009.

Bihar State Pollution Control Board is mandated for maintaining
ambient air quality standards in the State of Bihar and to advise the State
Govt. on any matter concerning prevention, control and abatement of air
pollution.

The level of air pollution in non-attainment cities (Patna, Muzaffarpur &
Gaya) and Severely Polluted Area (Hajipur Industrial Area) has been a matter
of serious concern particularly in winter season. Action plan has been
prepared for prevention and control of air pollution in the non-attainment
cities and also to maintain environmental quality in the Hajipur Industrial
Area and to bring down Comprehensive Environmental Pollution Index
(CEPI). Industrial units use Coal, Pet Coke, HSD, Fuel oil (furnace oil), LPG,
Agro based fuel (bagasse, Rice husk) etc. The action plan includes control of
industrial pollution.

Raw Petroleum Coke: RPC (often termed as Pet coke) is a
carbonaceous solid derived from oil refinery coke (coker) units or other
cracking process. While Petroleum coke is a byproduct in the refining of the
crude oil, other coke has traditionally been derived from coal. Raw Petroleum
coke is an economic, domestic & industrial fuel. It can be used as fuel (i.e.
fuel grade coke generally called as Pet coke), or for the manufacture of dry
cells, electrodes, etc. (i.e. anode grade coke). RPC with low metal content is
referred to as Anode grade coke. The coke with too high metal content can
be calcined and is used for burning. This RPC is called fuel grade coke.
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Pet coke in general is having lower Ash (<0.5%), lower Moisture
(8-10%) and lower Volatiles (8-10%) compared to steam coal, resulting in
much higher heating/calorific value (8000 kcal/kg). Pet coke is generally
having higher sulphur, ranging from about 6 to 7.5% compared to typical
levels of 0.5 to 1.0 % in case of coal.

Emission from Pet coke usage are 5 to 6 times higher than coal in
Thermal Power Plants and 3-6 times higher in industrial boilers (15-40 tones
per hours steam generation capacity) as per CPCB report (Ref. Environmental
Pollution (Prevention and Control) Authority for NCR).

The utilization of pet coke in the cement industries as a feedstock in
the manufacturing process (not as a fuel) is useful as sulphur is converted to
calcium sulphate (CaS0.), which reduces the Gypsum requirement. Calcined
Petroleum Coke (CPC) is made from calcination of anode grade Raw
Petroleum Coke. The calcined petroleum coke is used to make anodes for the
aluminium, steel and titanium smelting industry.

Fuel oil (FO), also called Furnace QOil is obtained as heavier component
from crude oil refining process. Sulphur content in the furnace oil is also high
(up to 3.5%) and hence also releases high sulphur dioxide (SO;) emission.

The Hon'ble Supreme Court of India in its order dated-24.10.2017 in
Writ Petition (Civil) 13029/1985, banned use of Pet Coke and Furnace Oil in
industries in the NCR region. Further Hon'ble Supreme Court felt that the
pollution caused by pet coke and furnace oil is not a problem confined only to
NCR but appears to be a problem faced by almost all the States/Union
Territories of the country. The Hon'ble NGT has also directed CPCB to issue
appropriate directions in this regard to the concerned States to comply with.
Accordingly, CPCB has issued direction to all the States under section 5 of
the Environment (Protection) act, 1986 regarding preparing a policy on use
of Pet Coke and Furnace Oil vide its letter no. B-33014/07/2019/IPC-
11/5747-5778, dated-23.08.2019 as hereunder:-

1. State Government/Union Territories Administration shall formulate and
enforce fuel policy regarding use of pet coke and FO in the State/UT in
light of various orders passed by Supreme Court regarding use of pet coke
and FO in Writ Petition (C) 13029/1985.

2. State Government/Union Territories Administration through respective
SPCB/PCC shall take strict action against any industry if found violating
the fuel policy on use of pet coke and FO that will be enforced as above,
using the powers conferred under environmental laws.

124




In pursuance to the order of Hon'ble Supreme Court of India in the
matter of M.C. Mehta Vs. Union of India (WP no. 13029/1985), MoEF&CC,
Govt. of India has issued guidelines for regulation and monitoring of
imported pet coke in India vide office memorandum 18011/54/2018 CPA
dated 10.09.2018. In light of the above, import of pet coke for use as a fuel
is prohibited. However, import of pet coke is allowed for use as feedstock or
in the manufacturing process in certain category of industries namely
cement, lime kiln, calcium carbide and gasification.

Pet coke contains higher range of sulphur content and hence having
high potential of SO, emission. There cannot be any discrimination between
imported pet coke and domestically produced pet coke. Therefore, there is a
need to bring out legislative/other measures to prohibit domestically
produced pet coke for being used as fuel and to restrict its use for Cement,
Lime Kiln, Calcium Carbide, Gasification, Graphite Electrode, Aluminium and
Calciner Industries.

In light of the above, stakeholders meetings were convened by Bihar
State Pollution Control Board on 23.01.2020 and further on 03.03.2020
under the chairmanship of the Principal Secretary, Department of
Environment, Forest & Climate Change, Govt. of Bihar for discussing the
issues of availability of alternative fuels against furnace oil. As per IOCL
reports a total of 26660 MT per annum furnace oil was used by industrial
units in the State of Bihar during 2018-19 which includes Cement Industries
(31%), Power (24%), Rolling Mill (12%), Dairy (06%), Road Infrastructure
(12%), Fast Moving Consumer Goods (FMCG) (09%), Railway (01%) and
others (05%). Bulk consumers of furnace oil are NTPC, Kahalgaon (5529 MT
during 2018-19), Ultratech Cement Ltd. (7094 MT during 2018-19), Britannia
Industries Ltd., Hajipur (1933 MT during 2018-19), Nalanda Dairy (1361 MT
during 2018-19), ITC, Munger (1131 MT during 2018-19) and Rolling Mills of
Patna (2646 MT during 2018-19) etc.

IOCL is in process of development of LNG supply network in the State
of Bihar but it will take approx. 03 years. Fuel grade pet-coke and furnace oil
are not produced at the Barauni Oil Refinery. Furnace oil being cheaper than
alternative fuels, shifting to cleaner fuels may add an additional financial
burden of 33% approximately. Industry associations have therefore
requested fiscal support from State Govt. for switching over from furnace oil.

In view of the above and in compliance with the orders of the Hon'ble
Supreme Court of India, State Govt. formulates State Policy on use of pet
coke and furnace oil as hereunder:-

(| 649
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(i) Pet coke (imported or domestically produced) shall not be used as
industrial fuel in any boiler or furnace or any kind of heating system in

the State of Bihar.

(i) Pet coke (imported or domestically produced) can be used as feedstock or
in the manufacturing Pprocess in certain category of industries namely
Cement for clinker production, Lime Kiln, Calcium Carbide, Gasification,
Anode making in Aluminium Industry and Calciner Industries producing
Calcined Pet Coke in the State of Bihar by following the guidelines for
regulation and monitoring of pet coke notified by the MoEF&CC, Govt. of
India vide ref. no. Q-18011/54/2018-CPA, dated-10.09.2018.

(iii) Furnace oil can be used as industrial fuel in any boiler or furnace or any
kind of heating system of existing operational industries in the State of
Bihar till development of supply network and availability of LNG/PNG as
cleaner fuel, subject to the condition that such industries shall comply
with emission standards for SOx and NOx notified by MoEF&CC, Gol, vide
notification no. GSR 96 (E) dated 29.01.2018 as amended time to time.

{iv) New/ proposed industries in the non-attainment cities of Bihar (Patna,
Muzaffarpur & Gaya) and Severely Polluted Area (Hajipur industrial area)
shall not use furnace oil as fuel.

(v) Decision regarding giving grant to the Furnace Oil based enterprises for
switching over to other clean fuel technology may be taken separately by
the Industry Department, Bihar.

* % K %k %k kK Xk
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Paryavas Bhawan, North Block, Sector - 19
Naya Raipur (C.G.)

Email - hocecb@qmafl.com

-: Office Order :-

_ Naya Raipur, dateq: 1+ 17 2017
No.2: 4 /H.O,/CECB/?OW.‘ In pursuance to the Hon'ble Nationg] Green
Tribunal, Principal Bench, New Delhi order dated 16.05.2017 in the matter of
Original Application No. 471 of 2018 Feople for Education ang Research
Sc.".ofarship ana Outward Nutrison, New Del'i Vs Union of India & Cep'rgl
Pailution Control Boarg: Chhattisgarh Environment Conservation Board hag
€xamired the matter and facts ir, recorgd and therefora in exercise of the DOWrg
conferred by clause (d) ¢ Section 3 or the Air ‘Prevention apg Control o,
“ollution) Act, 1981 (14 ot 1981), the Chhattisgarh Environment Conservatis;-
Poargd hereby approves the ‘Pet Coke as ‘an approved fuel’ for Use in the
¢ement kiin onl. for Manufacturing of clinker subject t,) fulfilliment of the Tollowing
conditions:-

T That ‘Pet Coke' snall be an approved fuel ir cement Kiln for Mmanufasturing
of clinker where consent under secticn 21 of the Air (Prevention and
Controi of Pollution) Act, 1981 has been specifically obtaineg from
Chhattisgarh Environment Conservation Board.

2. That cement Kiln units shaj| be required to install all the requisite aijr
pollution contro| Measures so as to ichieve an emission standarg of SO,
as prascrihed in Schedule-| of the Environiment (Protection) Rules, 1986
for cement piants.

5. That the height of stack(s) connected to cement Kiln units shall pe of a

Minimum of 30 metres Of. @s per the formula H = 14 (Q1)°° and H = 74°

(Q2)**" whichever is more, where ‘H' is the height of stack in metres and
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4. That the cement plants shall comply with all the conditions as laid down in

the consent under section 21 of the Air (Preventior@x and Control of
Pollution) Act, 1981.

. That the ‘Pet Coke’ shall not be ‘an approved fuel’ if used in any industry /.

plant other than cement kiln for manufacturing of clinker, failing which:
inter-alia will attract the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 for punitive action.

. That the Board reserves the right to amend/cancel any of the above

conditions, add new conditions and further stringent the emission limit as

and when deemed necessary.
%o

: Member Secretary w1\
Chhattisgarh Environment Conservation Board

,37/: s Naya Raipur (C.G.)
Endt. No. 2043 [TSICECB/ZN17 Naya Raipur, dated: )21 7 12017
Copy to: -
y Secietary, Department of Housing and Environment, Government of

Chhattisgach, Mantraiaya, Mahanadi Bhawan, Naya Raipur (C.G.)

CE / ACE / SE / SSO | EE I CC / AE, Head Office, Chhattisgarh
Environmen: Conservaticn Board, Naya Raipur.

Regional Officer, Regional Office, Chbhattisqarh Environmer.t Conservation
Board, Raipur/Biiaspur/Bhilai. Durngorba/Raigarh.’Ambikapur/Jagdalpur_.

NANAAC 5
é,;// = Member Secretary
/' Chhattisgarh Environment Conservation Board
& Naya Raipur (C.G)
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Nava Raipur. the 14th August 2017
NOTIFICATION

No b STO2017732 - Whereas. the State Government vide this department™s Notification Noo 1A81-1.073
NXNN-88. dated 9th March. 1988 has notified pollution control area for the whoele State of Chhattisgarh under
sitbaseetion ( 1y ol Section 19 of the At Prevention and Control of Pollutiond Act TOST (No T4 ol 1081

mall

And Whereas in the matter of People for Education and Research Scholarship and Ourward Nutniion. Sew
Dethi Vs Enion of tndia and Ceniral Polluton Control Board, Crrigmal Application No 47 1ol 20b6 the Principal Bend
o Mationgl Green Tribunal New Delhi has vide arder dated Thth Moy 2007 coven the llowins diee Coons o e staty

Cyonermment -

1 he respective State Govermment shatl take a decision as wwhether the " Pet cobe™ is anapproved tuel or nul
i terns of subssection (3 of Seetion 19 of the AirgPrevention and Control of Pollution) At T98 1 N0 T ol 198 T and
notifty thei decistion within a period of two months

And Whereas, after examining the matter and fact on record and after consulting the Chhattisgarh
I nvironment Conservation Board. the State Govermment is ol the opinion that the use of "Pet coke™ is Tikedy o cause ar
pollution if used as a fuel in any industey plant other than te cenent Kiln for manutaciuring ot elinker:

Now theretore, inexercise of the powers conferred under sub-scetion {3 o Seeton 19 o the Air i Prevention
and Control of Pollutiont Act. 1981 (N0 T ot 19811 the State Government. hereby. prohibns use of Petcoke as o tue!
e oany mdustey plant other than the cement Kiln For manutacturing of chnkee a whole Stare of Chbattsgark with
mmediate eitect; and authorize the ¢ hattisgarh avironment Conservaton Board s o Competent Aathi ity 1o allew
the use of " Pet coke  subject to such conditions as may be presa thed s an approved Tuel in the cement fiin unly ton

avnulactarimg of clmker under clanse tdyol Section 2 of the wad Adt

By order and i the name ol the Governor ol U hhattisearh.

REGINA TOPPOY Addstioni] Seeretary

R I mp M e O MR o & 1 11 B 2 o e LA R o BT = 1 A E S B Lo = 5 R s L SR T T
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Government of Goa
Department of Environment
1" Floor, Pandit Deendayal Upadhay Bhavan,

Behind Pundalik Devasthan, Near Sanjay School,
Porvorim, Bardez Goa

Phone Nos.: 0832-2416581 / 2416583 /2416584

e-mail: dir-env.goa@gov.in

No.5/2/2017/ENVT/DIR/ 58 ¢ Date: 4- /10/2019

To,

The Member Secretary,
Goa State Pollution Control Board,
Saligao-Goa.

Sub: Direction under section 5 of the Environment (Protection) Act, 1986
regarding preparing a policy on use of Pet coke & Furnace oil - reg...

Madam,

I'am to forward herewith a copy of letter No.B-33014/7/2019/IPC-II/TPP dated 19"
September 2019 received via email dated 19/09/2019 from the Divisional Head-IPC-]I,
Central Pollution Control Board, Ministry of Environment, Forest and Climate Change,
Parivesh Bhawan, East Arjun Nagar, Delhi regarding preparing a policy on use of Pet coke &
Furnace oil. In this regards, you are requested to examine the same and submit the action

taken report on the above to CPCB under intimation to this office.

Direcfor (Environment)
Encl: As above.

Copy to:

A Vi
\f\'@\“’\\ «The Divisional Head-IPC-II. Central Pollution Control Board, Ministry of Environment.
¢ Torest and Climate Change. Parivesh Bhawan. East Arjun Nagar, Delhi

SD/S(:/
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Government of Goa
Department of Environment
1* Floor, Pandit Deendayal Upadhay Bhavan,

Behind Pundalik Devasthan, Near Sanjay School,
Porvorim, Bardez Goa

Phone Nos.: 0832-2416581 /2416583 / 2416584

e-mail: dir-env.eca@gov.in

No.2-13-2018/ENVT/Part/ F\%F Date: 29/10/2019

To,

The Member Secretary,

Goa State Pollution Control Board.

Saligao, Bardez-Goa. "

Sub: Direction under section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace Oil.

Madam,

I 'am to forward herewith a copy of letter dated 19/09/2019 received via email dated
01/10/2019 alongwith enclosures from the Divisional Head, [PC-II, Central Pollution Control
Board (CPCB), MoEFF&CC, Delhi on above cited subject matter. In this regards you are
requested to prepare a policy on use of Pet Coke & Furnace Oil and submit the action taken

report to the CPCB at the earliest with intimation to this office.

fully,
el ;
(Johnson ]ﬁe{ié Fernandes)

Director $Envir0nment)
Encl: As above. e 8

Youry faith

Copy to:

N\ - s .
\N'Q/&\\ /ﬁmsloneﬂ Head, IPC-II, Central Pollution Control Board (CPCB), Ministry of Environment,

Forest and Climate Change. Parivesh Bhawan, East Arjun Nagar, Delhi-110032

2255
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Government of Goa
Department of Environment
1% Floor, Pandit Deendayal Upadhay Bha 31 ey |
Behind Pundalik Devasthan, Near Sanjay School, H"“"“‘“-———_._&w

Porvorim, Bardez Goa
Phone Nos.: 0832-2410581 / 2416583 / 2416584 Nw;f(\

e-mail: dir-env_goa@gov.in
No.2-29-2018/ENVT/ 10394 Date: 10/ 01 /2020 a\/

To.
( 7,
The Member Secretary, ?"} \ﬂ(

Goa State Pollution Control Board.
Saligao — Goa.

Sub:- Direction under Section 5 of the Environment (Protection) Act, 1986
regarding preparing a policy on use of Pet coke and Furnace oil.
Ref: - B-330I4fl]?r‘2(!l‘)§_ll'(i-l]/5”x52 dated 23/08/2019.

Madam,

Please find enclosed with direction issued by the Central Pollution Control Board
(CPCB) under Section 5 of the Environment Protection Act. 1986 Lo the State Government
for preparation of policy on use of pet cole and furnace oil. In order to coraply with the said
divection issued by the CPCRB as referred above, you are kindly requested to provide a copy
of circular/order issued in terms of Section 7 of the Air Act for “Approved Fuel” with

approval of the Board.

Further you are also requested to convey your opinion on the policy on use of pet
coke and furnace oil as a fuel. in view of the orders passed by the Hon’ble Supreme Court in
Writ Petition (Civil) 13029/1985 and the order passed by the Hon’ble NGT in O.A. No. 67.
O.A. 138 of 2019 so that the State Government can issue a appropriate notification in terms
of Section 19(3) of the Air Act. This may he considered on top prierity and placed before the
. Board for its opinion su as (o comply with the direction of CPCB under Section 5 of

nvironment (Protection) Act, 1086.

Yours |

(Tohnsoh Bedy Fernandes)
l)irm(tur avironment
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Copy to:-

(Mﬁm'm;m. Central Pollution Control Board. Parivesh Bhawan. [tast Arjun Nagar.
Delhi — 110032,

208D to Hon ble Minister for Environment Secretariat. Porvorim- Goa.

3. P.A to Principal Secretary (Environment) Secretariat. Porvorim- Goa.
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- GOA STATE POLLUTION CONTROL BOARD
T T WG s ew

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Email 1ds:
Phone Nos. : 0832-2407700 02 Chalrman, GSPCB: chairman-gspch.goa®@nic.in
2407701, 24077

: ¥
S Member Secretary GSPCB: ms-gspch.guaﬂnlc.;_.u
2407703 % Environment Engineer, GSPCH: eo-gspeb.goa.nic.in

- Scientist, GSPCB: sclentist-gspob.gos @nic.in
Tel/Fax No. : 0832-2407700 O

No, I,*’EOQO-PCB:"ﬁek 5812 Speed Post Date : 6§ /12/2020

To,

Shri, Nazimuddin

Additional Director, Head, IPC-11. Division,
Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,

Delhi — 110032

Sub: Regarding fuel policy to be formulated by states.
Ref: CPCB,’I'PC~II:’Petcokex’202[}f'l 698 dated 26/06/2020

Sik,
With reference to the subject cited above in letter dated. 26/06/2020, please find enclosed

herewith the Circular dated 18/06/2020 and 22/06/2020 issued by Department of Environment,
Porvorim, in the matter of Approved fuel for your jnfonnation.{copy of Circular enclosed)

Yours Faithfully,

£

(Dr. Shamila Montei ro)
Member Secretary
For Goa State Pollution Control Board,

Copy 1o,
. Office file.
2. Guard file,

Near Pilerne Industrial Estate, Opp. Saligac Seminary, Saligac, Bardez, Goa - 403 517
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(.'Memaa;m of Lioa

Department of Environment & Climate Change

19 Floor. Pandit Deendayal Upadhay Bhavan,
Hehind Pundalik Devasthan, Near Sanjay School, Porvorim,

Bardez - Goa
Phone nos, U832-2416381, 24106583, 2410584
c-mails div ey gomanicin www.dstepou.gov.in
No: 2-29-2018/ENV1/229 Dale: 18 /06/2020

NOTIFICATION

Whereas vide Section 2(d) of the Air (Prevention and Control of Pollution) Act,
[OR 1, “approved fuel” means aity fuel approved by the Stae Board for the purposes
af this At

Whereas, the Goa State Pollution Control Board (GSPCB) in its 142™ Meeting
has taken 4 decision with regard 10 “Approved Fuels™ and has recommended a list
of the “Approved Fuely”, in the State of Goa and conveyed vide their letter
No. 1720/Vob XXV Admn/2377 dated 03/06/2020;

Now, therefore, the list of Approved fuels, as recommended by the Board 15

enlisted as below.

1. [ Coal with low .-\-nlp_ﬁur{l.cbs_llﬁu” 3, | (ELcFnggllc T
0.4%)

3. | LDO/LSHS

4. Petrol (BS - IV with 50 -51]\111_5}_{1.![\11“1' with effect from April, 2010 and BS Vi
with 10ppm Sulphur vide Government of India G.S.R. 889 () dated 16"
September, 2016 10 be implemented with effect from 01/04/2020

s | Diesel (BS - IV with 50ppm Sulphur with effect from April, 2010 and BS VI
with 10ppm Sulphur vide Government of India G.S.R. 889 (L) dated 16"
September, 2016 1o the be implemented with effect from 01/04/2020

6. Aviation turbine Fuel DR & -Ih.i_q;iia_l'.‘é.trnlt‘.:un_’._armll«p(-i]

8. l-:tl-iiii}i't_:.‘i_?it?tl-_. T Nawral Gas | 9. Kerosene
(CNGYLNG

10. | Napiha ' T | Firewood/ Dung cake

= | = = FRSE————

137

(9)




“Agro waste/bio fue [/briguettes

14 TRDF, as per the provision of 15. | Charcoal
Solid Waste Munagement l{llies,‘

20006 J

‘l 1o, [fiydrogen/Methane

11 No other fuel with the exception of the ones listed in the table shall be used in the
State of Goa
2y ‘This is issued with the approval of the Government vide U.O. 297 dated
2R05/2020.

By order and in the name of the
Governgx of Goa

{Johnson Begy Fernandes)
Director (Envirohment & Climate
CHange)

1o, b

The Government Printing Press, with a request to publish the above notificution in
Official Gazette, Goverhnient of Goa and intimare this office. The maiter is checked
and found fit for publication.

Copy to:

1) ‘The Secretary {Environment), Minisity of Povironment, Forests and climate
Change, New Dethi.

#) ‘The Chief Secretary, Government of Goa , Secretariat - Porvorim, Goa.

33 The Pr Secy.{l?.nvimnmcn{), Secretariat, Porvorim,

\;HKF he Chairman, Goa State Pollution Control Board, Saligao.
53 The Additional Seeretary, industries, Trade and Commerce, Secretariat,
Porvorin.

&) The Member Secretary, Coa State Poltution Control Board, Saligao.
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[.'uvermu:nl of Gioa
Department of Environment & Climate Change
1 Floor. Pandit Deendayal Upadhay Bhavan,
Behind Pundalik Devasthan, Near Sanjuy School, Porvorim,
Bardez - Gioa
Phone nos, 08322416581, 2416583, 2416584
e-mail dir-envponiincan  WIWW dstepon.pov.in

No: 2202018/ NVI/2.29 Date:22/06/2020

NOTIFICATION

Whereas, “Section 19 sub-section (3) of the Air (Prevention and Control of Pollution)
Act, 1981 states that ™ it the Stute Government, afier consultation with the State Roard, is
of the opinion that the use of any fuel. other than an approved fuel, in any air polition

control area or part theveof, may canse or s likely to cause air pollution, 1t mas. by,

wotification i the Official Gazelie, prohibit the use of such fuel in such arvd or padl ¥
therest with effect from such daiv heing not less than ihree months from the date of
publication of the Netification) as may e specified in the notification;” L

Whereas, the Goa State Pollution Control Board (GSPCB) vide its letier
No. 1720V ol XX/ Admn/2377 dated 03/06/2020 recommended 1o prohibit the use ol

certain fuels in the Staie of Goa:

Now. therefore, in exercise of the powers conferred by sub-section (3) of Section 149
of the Air (Prevention and Control of Pollution) Act, 1981 the State Government in
consultation with the Goa State Pollution Control Board (GSPCB) issues directions 1o
wprohibit” the use of following fuels, in the State of Goa:-

(1) Petcoke; ’

{2y Furnace Ol

A . . . . o . . .
All units utilising Pet Coke as fuel & fumace oil as fuel shall discontinue the use ol

the above fuels on or betore 31/12/2020.

Uhis is issued with the approval of the Government vide 1.0, 297 dated 28/05/2020.

By order and ¢ name of the
Goverfior of Gon

(Johnson Bady Fernandes)
Director (Eavirpnment & Climate

1o,

The Government Printing Press, with @ reguest (o publish the above notification in
Official Gazette, Government of Goa and intimate this office. The matter is checked
and found fit for publication.

Copy to:

1) The Seeretary (Favieomment), Ministry of Envirenment, Forests and climate
¢ hange, New Delhi
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2} FPhe Chief Seerctary, Government of Goa, Secreluriat - Porverim, Qo
3 The PrScev.(Environment), Sceretariat, Porvorin,
A The Chairman, Goa State Pollution Control Board, Saligac.
41 The Additional Secretary, Industries, Trade and Commerce, Secretariat, Porvorim.

01 The Member Secretary, Goa State Pollution Control Board, Saligao.
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o GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

- Sector-10-A, Gandhinagar 382 010
I, o

B Phone : (079) 23222425

W (079) 23232152

GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

No. GPCB/P-1/218/ X€ 2 6<L / Date: 22.06.2020
| 22 JUN 206

(__Shri Nazimuddin %\4\“7

Divisional Head - IPC-I, \:}
Central Pollution Control Board 5("{6\(/01/
‘Parivesh Bhavan’. East Arjun Nagar, o

L
Deihi — 110032

Sub: Directions under Section 5 of the Environment {Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace Oil — reg.
Ref: (1) CPCB letter no. B-33014/07/2019/IPC-11/5753, dated 23.08.2019

(2 CPCE lelter no. £-33014 7/201%1PC-1I/TPP dated 19 08,2014
Sir,

With reference to the above subject, | am instructed to submit compiiance status of Direction
issued on 23.08.2019 by Central Pcliution Control Board under Section 5 of the Environment
(Protection) Act, 1986 regarding preparing a policy ¢n use of Pet coke & Furnace Oil — reg.

Pointwise compliance s as foliuws:
1 58 State Government / Union Territory Administration shall formulate and enforce |
fuel policy regarding use of pet coke and FO in the State/UT in light of various
orders passed by Supreme Court regarding use of pet coke and FO in Writ :
Petition (C) 13029/1985.

Compliance | In order to comply with the Direction issued by Central Pollution Control Board on
23.08.2019 under section 5 of the Environment (Protection) Act, 1986 regarding

preparing a policy on use of Pet coke & Furnace Oil — reg., Gujarat Pollution Contral

Board has constituted a committee in s regaid uncer tha Chairmanship of Hon'bie

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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 ——secretary, O R _ﬂ___‘,_,_‘___;______—_____ﬂﬂ___,__
leember Secretary, Gujarat Pollution Control Board vide this office etter no. GPCBIP- \

11*218!5257871 dated 25.10.2019 comprising experts from various Educat‘lon'a.\

Institutions, Central Pollution Control Board, federation of Industrial Association, |

representatives from various industrial sectors etc. (Annexure = A)

The meeting of the committee was held on 01.11.2019. Minutes of the meeting is

annexed herewith as Annexure - B

As per the discussion took place in the meeting and decision taken in the meeting,
the committee strongly recommended that the use of Pet Coke @S fuel may be
permitted only in Glass and Cement gectors. On the basis of this meeting, the
amendment in the notification pub!is'ned by Guijarat Pollution Control Board in the
Gujarat Government Gazette on 26.10.2017 and 06.02.2018, was done and
amended notification is published on 12.12.2019. copy of all notifications is annexed \

herewith as Annexure — C

State Government / Union Territory Administration through reSpectivEl

ii speBipce shall take strict action against any industry if found violating the

| fuel policy on use of pet coke and FO that will be enforced as above, using the

powers conferred under environmental [aws. ’\
8 units, Notice of Directio |

Compliance | The closure direction has been issued to n is issued to S \
units and Show Cause Notice issued to 1 unit for the use of FO in Gujarat. Now, |

Gujarat Pollution Control Board has not issued New permission / project for the use of

pet coke | furnace oil (FO). Also not allowed the use of pet coke and FO in non-

attainment cities of Gujarat as amended from time-to-time by higher authorities. l

The letter is issued on approval of higher authority.

Thanking you,
For & on pehalf of
Guijarat Pollution Control Board

(G. V. Patel)

Environmental Engineer
Encl: As above
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Avmexure- A
GUJARAT POLLUTION CONTROL BOARD

A PARYAVARAN B:lBPéV&PS
E——— Sector-10-A, Gandhinagar
S~ T Phone : (079) 23222425
“-‘;' (079) 23232152
W Fax - (079) 23232156
o Website : www.gpcb.gov.in
GPCB/P-1/218 / c2xlL Date: 25.10.201
3 IR A0h
0, :

1. Member Secretary, Gujarat Pollution Control Board

_ 2. Prof. J.N. Joshi :
i 16/182, Parishram Apartments
' (Takarshi Charitable Trust),
Near Shivranjani Char Rasta,
Satellite, Ahmedabad

“

Dr. P.A. Joshi '
Dharmsinh Desai Institute of Technology
Nadiad '

| 4. Regional Directorate,

: Central Pollution Control Board
i “Parivesh Bhavan” Opp. Ward,

Office No. 10, Subhanpura,

Vadodara

Shri B. R. Naldu, Ex. Regional Directorate, CPCB

- RS e
(4]

6. President, Federation of Industries Association (FIA)
Prakashbhai Varmora

7. Representative of Respective Industrial sectors:

Cement Representative from M/s. Ultratech
; Industries Cement
Sector
Shid  Seetharamalu Ch, Joint
President .
Power Plant Representative from M/s. Essar

Sector Power Ltd., Jamnagar

Shri Pratik Mehta, Head - Health
Safety and Environment

Glass Sector Representative from M/s. SISECAM

Clean Gujarat Green Gujaral
1SO-8001-2008 & 1S0-14001 - 2004 Certified Organisation
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FLAT GLASS, Halol, Vadodara
Shri Jatin Patel, Manager EHS

Shri Nirmalindu Ghosh, Gensal

Manager operation
Refractory Shri Shailesh D. Kadchhud,
Sector President, Vankaner Association
(Petcoke Committee Member)
8. Unit Head of concern region. :
9. Shri G. H. Trivedi, Unit Head — P-2 Branch i !

Sub: For formulated the fuel policy of Petcoke / Furnace Qil in the State.
Respected Sir,

The Pet Coke Committee Meeting is scheduled on 01/11/2019 at 15:00 hrs. in
the Committee Room, Room no. 106, First Floor, Gujarat Pollution Control Board,
Gandhinagar under the chairmanship of Shri N.M. Tabhani, Member Secretary, Gujarat
Poliution Controf Board, Kindly make it convenient to attend the Petcoke Committee
meeting to revised the fuel Policy.

This is for your information and kind perusal.

M)

Member Secretary

b
¢
]
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H"h‘n eAE - B

MINUTES OF MEETING OF STATE LEVEL COMMITTEE TO PREPARE POLICY ON
USE OF PET COKE AND FURNACE OIL AS PER HON’BLE NGT ORDER O.A.
NO.67/2019 & O.A. NO.138/2019, DATED 04.07.2019.

State Level Committee Meeting to prepare policy on use of Pet Coke and
Furnace Oil as per Hon’ble NGT Order regarding O.A. No.67/2019 & O.A.
No.138/2019, dated 04.07.2019 was convened on 01.11.2019 under the
Chairmanship of Hon’ble Member Secretary, Gujarat Pollution Control Board at
room no. 106 at 03.00 p.m. Experts and representatives from various sectors like
Academia, Cement, Ceramics & refractories, Officials from Central Pollution
Control Board as well as Gujarat Pollution Control Board remained present in the

meeting. Attendance sheet is annexed herewith as Annexure.

Shri G. V. Patel, Environment Engineer, GPCB welcomed Hon’ble Member
Secretary, Committee Members and other attendees. He then explained the purpose
of the meeting through briefing the agenda.

Hon’ble Member Secretary, Gujarat Pollution Control Board explained about the
Direction under section 5 of Environment (Protection) Act, 1986 issued by Central
Pollution Control Board regarding preparing a policy on use of Pet Coke &
Furnace Oil, dated 23.08.2019. He also mentioned that as per various Judgments of
Hon’ble Supreme Court and Hon’ble NGT in this regard, use of Pet Coke and FO
shall be diminished.

-Shri B. R. Naidu, Ex. Regional Directorate, CPCB added that as per Hon’ble
Supreme Court Judgment, Pet coke and FO can be permitted as a fuel, either as
feed stock (Calcined Pet Coke (CPC) units, aluminum industries) or where they get
absorbed along with product in manufacturing process (cement, lime kiln, calcium
carbide industries). In CPC units, use of Raw Petroleum Coke (RPC) has been

allowed with condition of 90 % recovery of SO2 emission.

Page 10of4
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Shri A. V. Shah, Senior Environment Engineer, GPCB opined that wherever lime

is used as a raw material and direct firing of pet coke takes place, in such case use

of pet coke may be permitted.

Other committee members opined that such conditions of absorbance of pet coke
in product or its use as a feed stock, take place only in Glass and Cement

industries, where, in case of Refractories industries, pet coke does not get absorbed

along with the product and hence SO» generation takes place in such industries and

for the existing Thermal Power Plant, this may be reviewed and then decided. ;

Committee strongly recommended that use of Pet Coke as fuel may be

permitted only in Glass and Cement Sectors.

President of Vankaner Association, Shri Shailesh D. Kadchhud strongly
represented his views that refractory industries currently use Pet Coke as a fuel, as

it contains High Calorific Values and economically viable-to even small scale

ceramics and refractory units. He urged for the study to be carried out to find
alternate fuel for such units prior to coming to any decision regarding depriving

them from use of Pet Coke as fuel.

‘ Committee members suggested him to submit his techno-economical
representation for use of Pet Coke as fuel to Central Pollution Control Board under
intimation to Gujarat Pollution Control Board.

Committee discussed that as per Hon’ble NGT Order, the same principle may also
be followed in industrial processes where use of Furnace Oil (F 0) as feed stock is
considered and hence, same guidelines as may be prepared for the use of Pet Coke
shall be adopted for use of Furnace Oil (FO).

Page2 of 4
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Committee opined that use of FO and Petcock shall not be allowed as per

following:

- In Non — attainment cities.

- At least 5 km from the limit of Municipal Corporations.
- At least 2.5 km from the limit of Municipalities.

- At least 1 km from the limit of Gamtal of a Village.

Committee also discussed that the approved fuels as published by the State of
Gujarat vide The Gujarat Government Gazette (Vol LVIIL, Part IV-C, Friday,
October 27, 2017/KARTIKA 5, 1939) and amendment (Vol. LIX, part IV-C,
Tuesday, February 6, 2018/MAGHA 17,1939) is required to be updated as per the
Judgment of Hon’ble NGT dated 04.07.2019.

The meeting ended with vote of thanks.

Page 3 of4
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Extra No. 455

- The Gujarat Gobernment Gazette

EXTRAORDINARY
PUBLISHED BY AUTHORITY

L FRIDAY, OCTOBER 27, MUVKARIIKA 5,153 e 05
Separate Paging is given to this Part in order that it may be filed as a Separate Compiiation.
' PART IV-C

s Statutory Rules and Orders (Other than those published in Parts I,1-A and
ﬂ I-L) made by Statutory Autherities other than the Government of Gujarat
R including those made by the Government of India, the High Cearts, the
T : ’ Direcior of Municipalities, the Commissioner of Police, the Director of
& Prohibition and Excise, the District Magistrates and the Election’
5 Commission, Election Tribunals, Returning Officers and other
authorities under the Rlection Commissign,

THE GUJARAT GOVERNMENT GAZETTE
EXTRAORDINARY
PUBLISHED BY AUTHORITY

= _ THURSDAY , OCTOBRER 26, 2017 ' ]
PART IV-C

GUJARAT POLLUTION CONTROL BOARD
- NOTIFICATION
SECTOR -1 DA, NEAR AIR FORCE STATION,
H _ GANDHINAGAR, :

Liquid Petroleum Gas (LPG) :
Compressed Naturaj Gas(CNGYLNG i
Ene ;

5 rvc-Bx.4s§ 455-]
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435-2 QUJARAT GUVERNMIENT GAZETTE EX., 27-10-2017 [ PART IV-C

12. Agro waste/bio fuel/briquettes
13. RDF, as per provisions of Sofid Waste Management Rules-2016.
14, Petcoke : Yy
15. Charcoal
{2) Petcoke is hereby nofified as “APPROVED FUELS “subject to the following conditions:-
a) The Sulphur content shall not be more than 7 % in any case/circumstance.

t) Petcoke shall be permitied in the following projects only:-

i. Cement manufacturing in kilns

i Thermal Power Plany/Captive Power Plant of capacity above 25 MW

(with a condition to mix Jime granules i required quantity with Petcoke)

in.  Glass manufacturing- up 10 25 % of total fuel consumption

iv. Refimetories manufacturing
(3)meﬂhﬁmdmmwdmmummm-pmﬁmwmmn
(4}CIEIC'CMEC.astheusembe,shaﬂlnwtubcohnhnd&wﬁﬁuﬁonofmﬁ:el&
(5) The usc of Pétcoke shall not be permitted in Eco-Sensitive Zonc.

K.CMISTRY,
MEMBER SECRETARY,
GUJARAT POLLUTION CONTROL BGARD
GANDHINAGAR

Government Contral Press, Gandhinagar.
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Extra No 106 afils aawadl 63 31 Y000}

mm

The Gujarat @nhemmem @agette

EXTRAORDINARY
__PUBLISHED BY AUTHORITY

Sep_mn:e pagmg is gvc:n o ﬂns Part in order thal it may bc ﬁled as a Scparste Compﬂ.atmn.

PART TV-C

Statatory Rules and Orders (Othey than those published in Parts I, I-A and
1-L) made by Statutory Anthorities other than thc Government of Gujarat
including these made by the Covernment of Indis, the High Courts, the
Dircctor of Municipalities, ihe Commissioner of Police, the Director of
Prohibition and Excise, the District Magistratcs and the Elsction
Compmlssion, Election Tribunals, Retarning Officers and other
authorities uader the Election Commisgion.

GUJARAT POLLUTION CONTROL BOARD
NOTIFICATION
SECTOR -1 EIA, NEAR AIR FORCE STATION, GANDHINAGAR. 6" February; 2018.

No: CPCB/LCL-GEN-29(2)/443721 :- Whereas the Gujarat Pollution Control Board, in exercise
of the powers conferred under clause (d) of Section (2) of the Air (Prevention and Contro] of
Polintion) Act 1981, hereby makes the foliowing amendments in The Gujarat Government Gazetie
notification in Vol. LVII on Friday, October 27, 2017.
A In serial number (1), after number 13, the following number shall be inserted;

16. Saw dust
B.  Serial nomber (2)(b)(ii} shall be replaced and read as under;

ii. Thermal Power Plant/Captive Power Plant of capacity above 25 MW, Co-genesalion
plant as combined heat and power (CHP) where boiler sieam generstion capacity should
be 80 T/Hr or moxe.

(With a condition to mix lime granules in required quantity with Petcoke)

C.  Scrial pumber (6) shall be inserted after serial number (5) and shell be read as under,
{6) Thc new projects in the sotors mentioned in serial mumber (2)(b), using Petcoke as fuel,
shal} abide by the siting criteria as under:
a) At least 5 km from the limit of a Municipal Corporation; i
b)  Atlegst 2.5 ki from the limit of 2 Municipality;
€) Atieast 1 km from the limii of Gamtal of & Village.
K. C. MISTRY,
MEMBER SECRETARY
GUJARAT POLLUTION CONTROL BOARD
" ’ GANDHINAGAR.

IV-C-106+ € e . 106t
f Government Central Press, Gandhinagar
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Extra No. 371 ™~ alfls @il €2 3t ¥,000/
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EI T

The Gujarat Government Gasette

EXTRAORDINARY
PUBLISHED BY AUTHORITY

e e e R = R s
Vol. LX I FRIDAY, NOYEMBER 13, 2019 / AGRAHAYANA 22, 1941 .

Separate paging is given to this Part in order that it may be filed as a Scparate Compilation.

PARYT IV-C

Statutory Rules and Orders (Other than these published in Parts 1L T A and
[-L) made by Statutory Authoritics other than the Government of Gujarat
including those made by the Government of India, the High Courts, the
Director of Municipalitics, the Commissioner of Police, the Director of
Prohibition and Excise, the District Magistrates and the Election
Commission, Election Tribunals, Returning Officers and other

autherities under the Election Commission.

GUJARAT POLLUTION CONTROL BOARD
NOTIFICATION
Gandhinagar, 12" December, 2019.
No: GPCB/P-1/218(A)/530582: The Gujarat Pollution Contro] Board in exercise of the powers
conferred under clause (d) of Section (2) of the Air (Prevention and Control of Pollution) Act 1981,

hereby makes the following amendments in the Gujarat Government Gazette notification in
Vol. LVIII on Friday October 27, 2017 and Vol. LIX, Tuesday February 6, 2018.

(A) In the serial no. (1) of (3) list of approved fuels, “Furnace oil (FO)” is deleted for new
Project/Permission. |

(B) The serial no. (2) of notification dated 27.10.2017 and serial no. (B) of notification dated
06.02.2018 shall be replaced and read as under for new Project/Permission:

(1) Petcoke is hereby notified as “APPROVED FUEL” subject to the following conditions:-
a) The Sulphur content shall not bc more than 7% in any case/ circumstance.
b) Petcoke shall be permitted in the following projects only:-
i.  Cement manufacturing in kilns.
. Glass manufacturing- up to 25 % of total fuel consumption.

(C) The new project in the sector mentioned above in serial number (1)(b), using Petcoke or Furnace
Oil (FO) as a fuel shall not be permitted in Non-attainment cities declared by the Central
Pollution Control Board, New Delhi.

N. M. TABHANI,
Member Secretary,
Gujaral Pollution Control Board,
Gandhinagar.

GOVERNMENT CENTRAL PRESS, GANDHINAGAR

IV-C Ex.-371 371-1
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No. STE-F(1)-1/2019 INRT B9, W T TR, Rt
Government of Himachal Pradesh -
Department of Env., Sci. & Technology }
From 1 1 OCT 2MmQ
Addl. Chief Secretary (Env. Sci.&T) to the )
Government of Himachal Pradesh .l Contral ;(5‘2:3?2-/ .
To =iral Foiiution Control Board

rarivesn Bhavan, tast Arjun Nagar, Dely
tewagarn, Ueli-32 |

\/"Fif Member Secretary, - i

Central Pollution Control Board,
Parivesh Bhawan, Esst Arjun Nagat,
Delhi-110032.

Dated: Shimla-2, the 3 %ﬁ! 2019.

Subject:- Regarding Hon’ble NGT Order passed on 28.03.2019 in OA No.67/2019
with OA No.138/2019 titled Sumit Kumar Vs State of HP and Amarjeet
Kumar Vs Union of India regarding formulation of fuel pelicy for
industries.

Sir,

I am directed to refer to your letter No.B-33014/7/2019/IPC-1I/TPP dated
19™ September, 2019 received from Shri Nazimuddin, Divisional Head-IPC-Il, CPCB, New
Delhi addressed to State Pollution Control Board and copy endorsed to the Chief Secretaries
of all the States/Administrators of the UTs on the subject cited above and to inform that in
compliance of the Hon'ble NGT order dated 28.03.2019 and Hon’ble Supreme Court of
India arder dated 24.10.2017, the State Govt. of Himachal Pradesh has formulated the Draft
Fuel Policy in consultation with the H.P. State Pollution Control Board and this policy will
be finalized immediately after the Bye-Election Model €ode of €onduct on getting approval
of the Council of Ministers.

Yours faithfully,

\on
(Sat fal Dhimany® > >4

Joint Secretary (Env. S&T) to the

Government of Himachal Pradesh

Phone Mo. 0177-2621874

Copy forwarded to Shri Nazinuddin, Divisional Head-1PC-I1, CPCB, New Delhi-
110032 for information «nd further necessary action please. /

;( (Sat Pal Dhiman)
N \\ lﬁ Joint Secretary (Env. S&T) to the
Government of Himachal Pradesh

/ ) Phone No. 0177-2621874
|V

Ao

i
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ILE State Pollution Control Board
“Him Parivesh” Phase-III

No. PCB/ s e New Shimla-09
icatj
o 1on/Consent Branch/201 6- 22078-79 Reislipienl 2oy
The Principal Secretary,
anronment Science & Technology Department,
Overnment of the Himachal Pradesh.
Subject: i fo &
bject: In reference to compliance of Hon’ble NGT order dated 7.01.2020 in OA. No 67
/2019 with OA. No. 138/2019 order dated 14.07.2020.
Sir,

. This is in reference to email dated 22.12.2020 received from CPCB on tl}e Sul?ject cited
above vide which action taken report have been sought on the compliance of directions issued for

preparing policy on pet coke and furnace oil. (Copy enclosed)

In this context, it is submitted that the concerned matter is with regard to the fizlaahzan.qn
of State Fuel Policy, which shall regulate the use of Pet coke and Furnace oil among _all tl}& industries
in Himachal Pradesh. A letter from State Board bearing No. PCB/EIA Notlﬁcatloxlv’Cons_ent
Branch/2016-18174 was forwarded to State Government on 26-08-2019 (cf_apy e.nclosed) mt_'onnm%
that draft fuel policy have been finalised by the State Board after d'ue consideration of fhe views 0'-
Industries associations as well as the stakeholders and was submitted for further action, but the

HPSPCB has not received any approval/correspondence in this regard. _ |
Therefore, it is once again requested that State Board may be informed about the present

status of State Fuel Policy, so that the quarter concerned may be apprised accordingly within stipulated
time period.

Yours Faithﬁll-l’ji_r:j;
=z ]2
Dr. Nipug Jindal

Member Secretary
HPSPCB

5‘{ e Ve
Copy forwarded to Mr. Nazimuddin, Head —IPC-II Division, CPCB, New Delhi w.r.t. e-mail dated 22-
12-2020 for information please.

~
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Dr’.’ﬁi Jindal

Member Secretary
HPSPCB
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A Government of Jammu and Kashmir |

_J8K J&K STATE POLLUTION CONTROL BOARD
B Winter Office: November-April Summer Office’ May — October
‘}% Parivesh Bhawan, Gladni Sheikh Ul Alam Campus
P s Transport Nagar, Narwal, Behind Govt Silk Factory
\%E‘r/i Jammu (J&K) 180006 Rajbagh Srinagar (J&K) 190008
Ph/Fax . 0191-2476925 Phikax 01942311165
SPCB

Email: membersecretaryjkspch@gamil.com.

Principal Secretary to Govt.,
Industries & Commerce Department,
Civil Secretariat

Srinagar.

No.: SPCB:’NGT!E)SHZ{)IW’I'L'I.S:'D-—L() Dt || -10-2019

Subject : Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet Coke and Furnace Oil,

Ref  :  Central Pollution Control Board binding instruction conveyed vide No. B-33014 /07
/2019 /IPC-II/ 5755 dt. August 23, 2019.
Sir,

Pursuant to different orders issued by Hon'ble Supreme Court of India at tandem.
regarding regulation of use of Pet Coke and Furnace Oil. Ministry of Environment, Forests
and Climate Change (MoEFCC) has issued an Office Memorandum on 10" of Sept.,2018.
containing Guidelines for Regulation and Monitoring of imported Pet Coke in India . This
has been followed by binding instructions of Central Pollution Control Board under
reference, issued under Section 5 of Environment (Protection) Act 1986 in the mater.
wherein it is enjoined :-

i State Government/Union Territory Administration shall formulate and enforce fuel
policy regarding use of pet coke and FO in the State/UT in light of various orders
passed by Supreme Court regarding use of pet coke and Furnace Oil in Writ Petition
(C) 13029/1985,

ii. State Government/Union Territory Administration through respective SPCB/PCC
shall take strict action against any industry if found violating, the fuel policy on use
of pet coke and furnace oil that will be enforced as above, using the powers
conferred under environmental laws.

It is therefore requested to kindly frame a policy in the matter, as pet coke and
furnace oil are used as main soured of energy/fuel in different industries. Policy needs to
emphasize and focus on minimizing the use of Pet Coke and even prohibiting the use of
Furnace Oil by Industries in the State of Jammu and Kashmir. Copy of binding instructions
is enclosed.

Kindly post this end informed about the action taken in the matter.

. /ﬁ* Yours faithfully
tnt‘l.: CPCP binding instructions, /:@,E ;&1 *\‘\3\ \ /
; o
I‘P \A q%\::) > (B. M=Sharma)

\

Copy tl the :-

Member Secretary, Central Pollution Control Board. Parivesh Bhawan East Arjun Nagar
Delhi- 110032, This is in reference to his communication No. B-33014 / 07 2019/ 1PC-I1/

5755 dt. August 23, 2019, ﬂ
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B-33014/07/2019/1PC-11/ 535

To,
The Chief S cretary,
Government of Jammu & Kashmir
R. No. 307, 3rd Floor, Civil Secretariat,
Srinag - 190 001,
]amm}?&: Kashmir

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace oil. -

WHEREAS, rising pollution is a matter of sérious coricern, especially high levels of
particulate matter exceeding National ambient air quality standards, 2009; and

WHEREAS, pet coke and furnace oil / fuel oil (FO) emit more S, as compared to other
conventional fuels due to high sulphur content and also contribute to forming of finer secondary
particulate matter in ambient air, which form a significant fractions of PM (PMso & PMas); and

WHEREAS, Hon'ble Supreme Court of India passed vide dated 2410.2017 in Wril

Petition (Civil) 13029 / 1985, banned use of Pet coke and furnace oil in industries in the NCR
state of Haryana, Uttar Pradesh and Rajasthan. Accordingly, Central Pollution Control Board at

the behest of Government of India issued directions under Section 5 of the Environment
~ (Protection) Act, 1986 to NCR state; and
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WHEREAS, subsequently, Supreme Court passed Urder dated 17.11.2017 in the above
mentioned writ petition, noting that pollution caused by pet coke and furnace oil is nol a
problem confined only to the NCR but appears to be a probler faced by almost all the States and
Union Territories in the country. Hon’ble Supreme Coust requested all the State Governments
and Union Territories to consider taking similar measures as have been taken by the
Government of India and the Chairman of the Central Pollution Control Board (thereby referring
to the above mentioned Directions issued by CPCB to state governments of NCR stales {or
compliance of Supreme Court order dated 24.10.2017); and =

WHEREAS, Hon’ble Supreme Court passed subsequent orders dated 13.12.2017,
05.02.2018, 26.07.2018, 09.10.2018 in the above writ petition; and

WHEREAS, Hon'ble Supreme Court in above mentioned order dated 09.10.2018 noted
CPCB's report regarding use of pet coke as feed stock in CPC units wherein it was recommended
that due to emission of SO2 in high concentrations the emissions need to be treated in FGD
systems having removal efficiency more than 90% and also noted that the views expressed by
CPCB have been considered by MoEF&CC which is in agreement with the CPCB; and

WHEREAS, for filling response in cases O.A. No. &7 of 2019 Sumit Kumar Vs Stale of
Himachal Pradesh & Ors, and O.A. No. 138 of 2019 Amarjeet Kumar Vs Union of India & Ore in
on'ble National Green Tribunal, CPCB requested all states governments vide email dated
01.02.2019 to provide details of measures taken for banning use of pet coke and furnace oil in
their state as suggested by the Hon’ble Supreme Court vide its order dated 17.11.2017; and
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WHEREAS, Hon'ble National Green Tribunal passed Order dated 28.03.2019 in O.A. No.
670f 2019 and O.A. No. 138 of 2019, noting the brief on the above Supreme Courl orders
regarding pet coke and furnace oil provided by CPCB, and directing CPCB lo issue appropriate
directions in this regard to the concerned States and Union Territories indicating coercive
measures against those who fail to comply with the directions; and

WHEREAS, Hon'ble National Green Tribunal passed further Order dated 04.07.2019 in
above cases, directing CPCB again to proceed to take further action in the matter (as already
directed by Order dated 28.03.2019); and

WHEREAS, the matter was discussed by CPCB with oil refinery representalive on
20.05.2019 wherein it was informed that it is technically possible to produce low sulphur oil like
slurry oil, LSHS, LDO by refineries and that if demand of FO is reduced, the refineries will have

" to convert it either into pet coke by installing cocker, or into bitumen by enhancing capacity of

VBU which may require minimum one-year time, or will have to export it; and

WHEREAS, as per notification no. S.0. 844 (E) dated 19th November 1986 under sub
rule 3 of rule 3, the standards for emission or discharge of environmental pollutants specified
under sub-rule (1) or sub-rule (2) shall be complied with by an industry, operation or process
within a period of one year of being so specified; and

WHEREAS, Ministry of Environment & Forests, Government of India, vide Notifications

No. S. O. 157 (E) of 27.02.1996 and S. O. 730 (E) dated 10.07.2002, has delegated the powers
vested under Section 5 of the Environment (Protection) Act, 1986 (29 of 1986) to the Chairman,
Central Pollution Control Board, to issue directions to any industry or any local body or any
nther authority for violations of the standards and rules notified under the Environment

rotecion) ol fes, 14966 amd asderidinenit bher n

NOW, THEREFORE, in view the above and in exercise of the powers vested under

: Section 5 of the Environment (Protection) Act, 1986, following directions are issued:

1.. State Government / Union Territory Administration shall formulate and enforce fuel
policy regarding use of pet coke and FO in the State/ UT in light of various orders passed
by Supreme Court regarding use of pet coke and FO in Writ Petition (C) 13029/1985.

2. State Government / Union Territory Administration through respective SPCB/PCC shall
take strict action against any industry if found viclating the Fuel policy on use of pet coke
and FO that will be enforced as above, using the : pawets conferred under environumental
laws.

Action taken report shall be submitted through SPCR/PCL by State/UT within one month i.e.
by 23.09.2019.

gy

(S.P.S. Parihar)
Chairman

\\%
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Copy to:

y e Chairman

= J&K State Pollution Control Eoard,
Parivesh Bhawan, Shiekh-ul- Campus,
Behind Govt. Silk Factory,
Raj Bagh, Srinagar (J&K)

2. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216
Indira Paryavaran Bhawan,

Aliganj, Jor Bagh Road, New Delhi - 110003

3. The Regional Director
Central Pollution Control Board
PICUP Bhawan, Ground Floor
Vibhuti Khand, Gomti Nagar
Lucknow-226010

4. The Divisional Head - IT, CPCB

(Prashant—(]“;argava)
Member Secretary

\iQ
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Government of Jammu and Kashmir
Industries & Commerce Department
Civil Secretariat, J

: apel g ol
The Member Secretary,

J&K Pollution Control Board, (PCB) r
Gladini, Narwal,
Jammu.

| Contra Pahon Contrc
pgh Mayan Fas [

No.IND/Legal-30/2020 itk %dﬂs 05.2020
Subject;- J&K Pet Coke and Furnace Oil Policy.
Sir,

Kindly refer your communications No.JK
PCB/NGT/2017/35/05 dated 05.05.2020 issued on the captioned subject.
In this connection, I am directed to enclose the draft J&K Pet Coke and
Furnace Oil Policy drafted in consultation with JK PCB and request to
kindly take further necessary action in the matter. \

b

Yours faithfully,

an J%Kum

| ‘ Under Secreta the Government
{14
15,58 200

Copy to the;-

1. Additional Director & Head-IPC-II Division Central Pollution Control
Board (CPCB) Parivesh Bhawan, East Arjun Nagar Delhi 110032 for
information.

2. Managing Director J&K SIDCO (Nodal Officer) Jammu for information.

3. Director Industries and Commerce Jammu/Kashmir for information.
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GOVERNMENT OF KARNATAKA \!\l/\ \q

o GKY

No. FEE 168 EPC 2017 Karnataka Government Secretariat

M.S. Building
Bangalore, dated:31.12.2019

From,
Principal Secretary to Government Sh
(Ecology and Environment), M %Q = e .
Forest, Ecology and Environment Department, |- $ y e
Bengaluru. S e
' SUVTE T e ] T SR i Y
el "
TO, \ w ! 1
] lyél &’ o

Central Pollution Control Board, ,‘
Parivesh Bhavan, East Arjun Nagar, TR

i E 1 ’ l'| j !'
The Member Secretary, -!-
Delhi- 110032. | et a—————

Sir,

Sub:  Policy on use of pet coke and furnace oil for the State
of Karnataka.

Ref:  Letter of Central Pollution Control Board No. B-
33014/07/2019/1PC-11/5747-5778, dated 23.08.2019.

Rokskkk

Please find herewith a copy of the draft Policy regarding the subject and
reference supra. Karnataka State Pollution Control Board has submitted the above said
draft policy after adopting a necessary resolution in their 226t Board Meeting to
Government of Karnataka to finalize the same and transmit it to Central Pollution
Control Board. The process of finalization of the policy is underway and the draft
policy as submitted by KSPCB is being shared with CPCB for further needful action.

Soon after notifying the draft policy, the notified policy document will be once again
shared with CPCB.

This is for your kind information and needful action.

Yours faithfully,

W |2l 0\
(Vijayakumar Gogi)
Principal Secretary to Government,
(Ecology and Environment)
Forest, Ecology and Environment Dept.
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Draft

State Fuel Policy

For

Karnataka
(Pet Coke and Furnace Oil)

/\\—(,\_1

Department of Forest, Ecology and Environment.
Government of Karnataka

Prepared in
Consultation with

KARNATAKA STATE POLLUTION CONTROL BOARD
“Parisara Bhavan”, No. 49, Church Street, Bangalore - 560 001.

ot
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BACKGROUND

Preamble : Hon’ble National Green Tribunal . Principal Bench, New Delhi while disposing
off the Original application No. 471 of 2016 has passed orders on 16.05.2017 regarding use
of pet coke as fuel by industries. In the said order. following directions were issued for
compliance by MoEF & CC, Government of India, Central Pollution Control Board, State
Pollution Control Boards and State Governments.

[. The respective State Government shall take a decision as to whether the pet coke is an
approved fuel or not in terms of Section 19(3) of the Air (Prevention and Control of
Pollution) Act, 1981 and notify their decision within a period of two months.

2. MoEF & CC shall take a decision on classification of pet coke, whether it is a
hazardous waste or not in view of the provisions of the Hazardous Waste
Management Rules and necessary notification/clarification in this regard shall be
issued within a period of 2 months.

3. The industries which are having necessary consent for use of pet coke as an industrial
fuel or for energy generation can continue to use the same for a period of 2 months.
Thereafter, they shall abide by the decisions taken by the State Governments and
MoEF & CC, in furtherance of the aforesaid directions No.1 & 2 respectively. But,
the industries that do not have any consent for use of pet coke, the State Pollution
Control Boards shall take immediate action against them. Such industries are to be
closed down forthwith.

In the said Order “the Hon’ble NGT has taken note of the submission made by CPCB
and MoEF & CC that a similar issue on use of pet coke in the industry in NCR area and its
contribution to the air pollution in the NCR area is under consideration of the Hon’ble
Supreme Court in IA No. 345 in WPC No. 13029 of 1985. The Hon’ble NGT in para 21 of
the Order has noted that, the Apex Court in that marter where the order of the Apex Court
there is no specific direction in the matter or stay to the present proceedings. The Apex court
is comprehensively hearing the ambient air poliution problem in Delhi and NCR area; and
particularly the issue of illegal use of pet coke and fumnace oil was brought before the apex
court by EPCA and was not part of action plan prepared by CPCB. The present application is
specifically regarding use of pet coke as industrial fuel across the country and therefore do
not find any merit in the arguments advance by MoEF & CC and CPCB regarding the
consideration of issue by the Apex Court and disposed the application by issuing directions
as stated above”.

As per the Order of the Hon’ble NGT & keeping in view of the clarification issued
MoEF & CC on 14.07.2017 regarding considering pet coke as hazardous waste or not, the
Kamataka State Pollution Control Board has deliberated the issue of permitting pet coke as
approved fuel as per Section 2(d) of the Air (Prevention and Control of Pollution) Act, 1981
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in industries in the Technical Committee meeting held on 05.07.2017 & declared pet coke as
approved fuel only in cement units for clinker production in Kilns and captive power plagt
in cement units vide Office Memorandum dated: 22.07.2017. The recommendations of the
Technical Committee was communicated to Department of Ecology and Environment.
Government of Karnataka on 06.07.2017 to issue notification prohibiting the use of pet coke
as fuel as per Section 19(3) of the Air (Prevention and Control of Pollution) Act, 1981 other
than the industries stated above. The Department of Ecology and Environment, Government
of Karnataka has issued notification on 11.08.2017 under Section 19(3) of the Air (prevention
and Control of Pollution) Act, 1981, prohibiting the use of pet coke as fuel in all the
industries except in the following;

1) The Cement Kilns.

2) Captive Power plants within the Cement units having facility of Circulating
Fluidized Bed Combustion (CFBC) boilers, where in SO2 emissions are controlled
by use of lime Stone.

In the mean time, the Hon'ble Supreme Court in the matter titled as M.C. Mehta Versus Union
of India & Ors. in Writ Petition (s) (Civil) No. 13029/1985 passed an order on 24.10.2017 and
banned use of pet coke and fumace as fuel in the NCR state of Harayana, Uttar Pradesh and Rajastan.
Hon’ble Supreme Court in its order dated: 17.11.2017 in the above mentioned writ petition noted
that, pollution caused by pet coke and furnace il is not a problem confined to NCR states , but
appears to be a problem faced by almost all the states and Union Territories in the country &
suggested all the State Governments and Union Territorics to consider taking measures as have been
taken by Government of India and Chairman, Central Pollution Control Board in case of NCR states.

Further, the Hon'ble National Green Tribunal observed in OA No. 67/2019 titled as Sumit
Kumar Versus State of HP & Ors. And Amarjeet Kumar Versus Union of India & Ors., that,

"Considering the various directions and orders of Hon'ble Supreme Court regarding use of Pet-Coke.

and Fumnace Oil (FO) containing higher sulphur, it is required that States and UTs, formulate fuel
policics regarding use of Pet-Coke and FO in light of Hon'ble Supreme Court order dated 24.10.2017
(banning use of Pet-Coke and FO in NCR States) and obscrving vide order dated 17.11.2017 that
States/UTs are suggested to take similar measures. Also further Hon'ble Supreme Court order dated
13.12.2017, 05.02.2018 and 26.07.2019 allowing use of Pet-Coke in industries/processes which use
Pet-Coke and FO either as feed stock such as Calcined Pet Coke (CPC) units, Aluminum industries or
where they get absorbed along with product in manufacturing process such as Cement, Lime Kiln,
Calcium Carbide Industries. It is relevant to mention that use of Raw Petroleum Coke (RPC) in CPC
units has been allowed with condition of 90% recovery of SOz emission. The same principle may be
followed in industrial processes where use of FO as feed stock is considered by States/UTs."

The reason for the above conclusion is due to presence of higher concentration of Sulphur and
huge emission of SO2and other pollutants due to use of Pet-Coke and FO by the industries which has
been banned in several States but continuing in some of the States.

Hon'ble NGT further observed that “ on consideration of the matter, we find that in view of
established adverse impact of use of Pet-Coke and FO by the industries, prohibition of its use may
need consideration on 'Precautionary' principle as well as 'Sustainable Development' principle
statutorily recognized under the National Green Tribunal Act, 2010, the industrics may have to switch
over to alternatives and cleaner fuels. We may note that air quality in many of the locations in India is
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" not of prescribed quality and as many as 102 cities have been identified as "Non-attainment Cities".

The said cities are spread over almost in all the States. including the State of Himachal Pradesh. 100
industrial clusters are declared critically polluted throughout India. This makes it imperative that any
measure which is helpful in controlling air pollution must be preferred to the extent viable. These
aspects have been considered by the Tribunal in order dated 68.10.2018 in O.A No. 681 of 2018 in
News Item published in "The Times of India" authored by Shri Vishwa Mohan titled "NCAP with
multiple timelines to clean air in 102 cities to be released around August 15" and order dated
13.12.2018 in Original Application No. 1038/2018 in News Item published in "The Asian Age"
Authored by Sanjay Kaw Titled "CPCB to rank industrial units on pollution levels" respectively."

The Hon’ble National Green Tribunal passed Order on 28.03.2019 in OA NO. 67 of 2019 and
OA No. 138 of 2019, noting the brief of the above of the Hon’ble Supreme Court Orders regarding
pet coke and furnace oil provided by CPCB, and directing CPCB to issue appropriate directions in this
regard to the concemed state and Union territories. Accordingly, the CPCB has issued direction
under Section (5) of the Environment (Protection) Act, 1986 on 23.08.2019 to formulate and enforce
the fuel policy regarding use of pet coke and FO in the state in light of various orders Passed by
Hon’ble Supreme Court regarding use of pet coke and FO in WP No. 13029/1985.

In this background, fuel policy for use Pet Coke and Fumace Oil is the State of Karnataka is
formulated.

1.1 CLIMATE OF KARNATAKA

Kamnataka witnesses three types of climate. The State has a dynamic and erratic weather that
changes from place to place within its territory. Due to its varying geographic and physio-
graphic conditions, Karnataka experiences climatic variations that range from arid to semi-
and in the plateau region, sub-humid to humid tropical in the Western Ghats and humid
tropical monsoon in the coastal plains.

More than 75 percent of the entire geographical area of Karnataka, including interior
Karnataka, witnesses arid or semi-arid climate. Karnataka has about 15 percent of the total
semi-arid or 3 percent of the total arid areas marked in India.

Due to the climatic difference Karnataka is divided into three meteorological regions:

« Coastal Karnataka: This region stretches over the districts of Udupi. Uttara Kannada
and Dakshina Kannada. The entire coastal belt and the adjoining areas have tropical
monsoon. The area receives heavy rainfall. The average annual rainfall in Coastal
Karnataka is about 3456 mm, which is much more than the rainfall received in the
other parts of the state.

e North Interior Karnataka: This region extends over the districts of Bagalkot,
Belgaum, Bijapur, Bidar, Bellary, Dharwad, Haveri, Gadag, Gulbarga, Koppal and
Raichur. This area is an arid zone. North Interior Karnataka receives the least amount
of rainfall in the state and the average annual ramnfall 1s just 731 mm.
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< South Interior Karnataka: This region spreads over the districts of Bangalore Rural,
Bangalore Urban, Chitradurga. Chamrajnagar. Chikmagalur, Hassan, Kodagu. Kolar.
Mysore, Shimoga and Tumkur. This zone experiences semi-arid type of climate.
South Interior Kamnataka receives an annual average of 1286 mm rainfall,

Seasons in Karnataka
Karnataka experiences the following four seasons in a year:

e Summer: The summer season starts from March and extends till May. April and May
are the hottest months in Kamataka. During these two months the weather turns very
dry and uncomfortable in the state.

« Monsoon: The monsoon season begins in June and lasts until September. During the
month of June humidity and temperature soars in the state. It is also the month when
the South West monsoon winds bring rainfall to the southern part of the state. From
July to September the heat reduces to an extent due to the rainfall but the humidity
stays high. The district of Udupi receives the highest average rainfall while the
districts of Chitradurga, Bijapur and Koppal receive the lowest average rainfall.

» Post-Monsoon: The post-monsoon season begins from October and continues until
‘December. This period brings about a pleasant change in the weather. The state
receives a few spells of rain associated with the north-eastern monsoon which affects
the south-eastern parts of Karnataka. The humidity reduces considerably during this
period of the year.

» Winter: The winter season extends from January to February. These are the coldest-

months in most parts of Kamataka and the temperature dips low. The weather remains
pleasant as the humidity reduces considerably.

Temperature in Karnataka

Karnataka experiences lowest temperature during the month of January and then the
temperature gradually increases. The temperature begins to soar rapidly during the month of
March. The southern parts of the state generally experience the highest temperature during the
month of April while in the coastal plains the temperature reaches its maximum during the
month of May. Post monsoon, during the months of October and November the temperature
decreases in the state and comes down further during the month of December.

The average high temperature during summer is 34 degrees Celsius across the state. The
average day temperature is 29 degrees Celsius in the monsoon season. During winter
temperatures range from 32 degrees Celsius to below 20 degrees Celsius.
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* AIR QUALITY SCENARIO OF THE STATE:

*

The Board is monitoring air quality at various locations of Bangalore City and other major
cities of the State under National Air Quality Monitoring programme (NAMP) covering
industrial areas, mixed urban areas and Sensitive areas as per the frequency stipulated in the
National Ambient Air Quality standards for parameters namely PM,, , PM 25, SO, and NOx.
The ambient air quality is being carried out using Continuous Ambient Air Quality Monitory
System and manual stations. Annual average of ambient air quality for the years 2016-17
(prior to ban on use of pet coke as fuel other than Cement units), 2018-19 and 2018-19 for
Bangalore City and major cities of the state is given in Annexure-1. As per the Ambient Air
Quality monitoring before and after the ban on use of pet coke, annual average concentration
of Sulphur Dioxide is well within limits specified in National Ambient Air Quality Standards.

FULE POLCIY FOR USE OF PET COKE AND FURNACE OIL IN THE STATE OF
KARNATAKA

PET COKE (PC):

Petroleum coké, abbreviated coke or petcoke, is a final carbon rich solid material produced
during refining of crude oil in petroleum refineries. Pet Coke Pet coke can either be fuel
grade (high in sulfur and metals) or anode grade (low in sulfur and metals). Pet Coke has
high calorific value (around 8,000 Kcal’kg) compared to Indian coal 3,500-4,500 kcal’kg. In
other properties like ash content and volatile matter it has been found to be superior. The
negative point is the sulphur content, which goes up to 7 per cent. The sulphur content varies
depending on the source of crude oil. Pet-Coke contains over 80% Carbon and emits 5% to
10% more Carbon Dioxide (CO2) than Coal on a per unit-of-energy basis when it is used as-
fuel. Due to higher calorific value, pet coke has become a popular substitute to coal for use
in boilers and Clinker production in Cement units.

M/s Mangalore Refinery and Petrochemicals Limited, Mangalore is the only Petroleum
refinery operating in the State of Karnataka and producing pet coke with production capacity
of 3.0 MMTPA. The average production of pet coke during the period January 2019 to June
2019 is about 63,933 MT /Month. The characteristic of fuel grade pet coke produced by
MRPL 1s given in Table No.1.

PRODUCTION OF PET COKE IN KARNATAKA:

Month Jan. Feb. March | April May June July
2019
Quantity 89,662 84,391 96,810 58,618 57 24,524 93,892
in MT
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TABEL No. 1

Sk No. Parameter
] Moisture Content (As Received)
2 Volatile Content (After initial drying)
3 Fixed Carbon (Calculated)
4 Ash Content (After initial drying)
5 Total Sulphur (After initial drying). About (~)
6 Gross Calorific Value

Unit
% Mass
% Mass
% Mass
% Mass
% Mass
Cal/gm

USAGE OF PET COKE IN THE STATE OF KARNATKA:

Typical Value

8 Max
13.5 Max
85 Min.

0.45 Max.

5

8000 Min.

As per the orders of the Hon’ble NGT, the Board has approved pet coke as approved fuel
under Section 2(d) of the Air ( Prevention and Control of Pollution) Act, 1981 vide Office
Memorandum dated: 22.07.2017 only for Clinker production and CFBC boilers operating in
power plants located within in Cement Plants. Department of Ecology and Environment,
Government of Karnataka in its Government Order dated:11.08.2017 has prohibited use of
pet coke as fuel under Section 19(3) of the Air Act, 1981 except for use in Cement Kilns and
Captive power plant located in within the premises of Cement unit. Further, the KSPCB
has amended the Consent Orders issued to Cement industries indicating the quantity of pet
coke permitted per month/ year to be used as feed stock as per MoEF & CC Office
Memorandum No. Q-18011/54/2018-CPA dated: 10.09.2018. The list of Cement units
permitted for use of pet coke as feed Stock in the state of Karnataka is given in Table No.2

TABLE NO.2
SL. Quantity of pet Q::::lﬁtyk:f
Name and address of the Cement unit coke permitted . :
Pig in MT /month, | PETmitted in
MT /year
l. | Kalaburgi Cement private Limited, Chatrasala 32,136 | 3,85,639
Village, Chincholi taluk, Kalaburgi district-585 320
2. | Chettinad Cement Corporation Limited, Sangam K 16,667 Z,_OTO.,OOO
Vilalge, Kalaburg: district
3. | ACC Limited, Unit-1, Wadi Post, Kalaburgi district. 13,265 1,59,176
4. | ACC Limited, Unit-1l, Wadi Post, Kalaburgi District 37,055 4.44,667
5. | Dalmia Cement (Bharath) Ltd, Yadwad village, 18,333 2,20,000
Belgum.
6. | Shir Keshav Cement and Infra Limited, Naganapur, 21,000 2,50,000
Mudhol taluk, Bagalkot District
7. | UltraTech Cement Limited, (Unit: Rajashree Cement 59,167 7,10,000
Works) Adityanagar, Malkhed Road,- 585 292 '
8. | JK Cement Works, Muddapur Post, Bagalkot District 18,334 ©2.20,000
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9. | Shree Cement Limited, Unit: Karnataka Cement 20,000 2.40.000
" | Project, Benkanhalli and Kodla Village. Sedam
taluk, Kalaburgi District

10. | Kesoram Industries Lirﬁi_led,' Cement Division. 32,586 6,31.028
(Unit: Vasavadatta Cement Works) Sedam taluk,
Kalaburgi District

11. | Orient Cement Lirni.ted, Itaga Post, Malkhed Road, ]2,5_{)‘()-_ 1,50,000
Chittapur taluk, Kalaburgi District

FURNACE OIL (FO)

Fuel oil, also called furnace oil, consisting mainly of residues from crude-oil distillation. It is
used primarily for steam boilers in power plants, ships, and in industrial plants. Commercial
fuel oils usually are blended with other petroleum fractions to produce the desired viscosity
and flash point. Normally the gross calorific value is of the order of 10000 cal/g with
Sulphur content varying from 3.5 to 4.5%.

USAGE OF FURNACE OIL IN THE STATE OF KARNATAKA.

Oil Companies namely IOCL, HPCL and BPCL are the major suppliers of Furnace Oil in the
State of Karnataka. The annual sale of Furnace Oil in the State of Karnataka is reported to be
3.0 Lakh TPM. Major industries operating in the state of Karnataka are using furnace oil as
fuel in boilers, furnaces etc., List of major industries using furnace as fuel is given in
Annexure- II.

RECOMMENDATION OF KSPCB ON USE OF PET COKE AND
FURNCE OIL

Considering various Order passed by the Hon’ble Supreme Court and National Green Tribunal,
ambient air quality for last three years, the Government of Karnataka proposes to adopt the
following fuel policy in respect of pet coke and furnace oil.

PET COKE:

a) Use of pet coke as fuel in industries is prohibited in the State of Karnataka.

b) Use of pet coke as feed stock be permitted for clinker production, lime kiln, gasification
plant, Calcined pet coke (domestic as well as imported) for anode making in Aluminum
industry as permitted by Hon’ble Supreme Court.

¢) Use of pet coke as feed stock to require prior consent of KSPCB.

d) Other Industries (other than those permitted by Hon’ble Supreme Court) which intend to use
pet coke as feed stock shall submit a proposal for KSPCB for evaluation and for a decision
at MoEF & CC, Government of India.
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POLICY FOR FURNACE OIL

) Use of Fumace Qil as fuel by industries within Quter Ring road limits of Bangalore city
prohibited.

2) Use of Furnace Oil as fuel in the industries other than S). No. (1) above is permitted in the
State of Karnataka. Such industry are required to comply with emission norms for SO, and
NO, notified by MoEF & CC in its notification dated: 29.01.2018.
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ANNEXURE-I

Annual average values of air pollutants at 16 locations in Bangalore City during the

2016-17
(Before imposing use of pet coke as fuel in cement umnits)
- I
]il(; Name of the Station :Ul;s J;gli PM!m'_g_ igrsg nl;il;s ’:;;1:3 m(g:f(;f
1 | ExportproPark ITPL | 2.0 | 33.1 | 130.9 | 54.8 | 293 | 01 *
2 |KHBIndustrial Area | 2.0 | 285 | 1108 | 538 | 254 | 01 | * |
3 | Peenya Industrial ]
Area - RO 2.0 37.0 | 1089 | 51.7 | 36.6 0.1 *
4 | Swan Silk Peenya Indl R
| Area 23 379 98.9 50.2 | 35.0 0.1 *
5 | Yeshwanthpura Police h
Station 2.0 39.6 93.3 459 | 36.0 0.1 *
6 | Amco Batteries 2.0 38.0 106.8 51.0 | 36.1 0.2 *
7 | Central Silk Board 2.3 394 131.9 580 37.8 0.1 *
8 | DTDC House 2.0 33.7 127.0 0.0 239 0.1 b
9 | Banswadi police
station 2.0 26.8 80.3 412 | 22.0 0.3 *
10 | CAAQM.City
Railway Stn. 6.5 458 | 1019 0.0 0.0 0.0 0.9
11 | CAAQM S.G.Halli 3.7 30.3 45.9 0.0 0.0 0.0 0.5
12 | Kajisonnenahalli 2.0 243 83.2 403 | 22.0 0.1 *
13 | TEERI Office,Domlur | 2.0 320 | 1201 | 55.4 | 393 0.2 *
14 | UVCE, K.R Circle 2.0 26.3 86.2 382 | 229 0.2 "
| 15 | Victoria Hospital 20 1363 | 799 | 397 | 324 | 0.1 *
16 | Indira Gandhi
Children Care 2.0 31.0 77.6 359 | 28.0 0.1 *
Standards 50.0 | 40.0 60.0 40.0 | 100.0 | 0.5 2.0

Annual average values of Air Pollutants in other districts of Karnataka during the year

2016-17
(Before imposing use of pet coke as fuel in cement units)
Si el SO [ NO, [ PMy [PM,s [ NH; | Pb .
No . pe/M” | pg/M” | pe/M° | pg/M° | pe/M® | pg/M |
1 | Ro Kolar 20 | 307 80.0 | 381 | 306 | 0.17
2 | RO Tumkur 20 | 340 | 1461 | 346 | 320 | 009
3 | RO Mandya 2.1 19.2 43.4 i 12.6 0.00 |
4 | KR Circle, Mysore 2.2 18.8 48.7 . 145 | 0.01
5 | KSPCB, Mysore 2.1 19.8 47.0 v 13.1 0.01
' 6 | RO. Chamrajnagar 22 | 206 | 512 | 233 | 138 | oo
7 | RO Hassan. 5.8 19.4 280 | 250 1.6 0.03
8 | RO Mangalore Indl Area | 88 | 108 | 610 | 380 | 00 0.10
9 | RO Chitradurga 2.0 4.0 470 | 180 5.8 0.03
10 | VISL Bhadravathi 2.0 4.0 320 | 180 6.6 0.03
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11 | HPF Intake Point, Dvg 2.0 4.0 52.0 14.0 90 | 0.02
12 | Mothi Talkies 5.1 9.8 1450 | 00 | &8 | 0.{}{1' 2
13 | RO Davangere 2.0 4.0 48.0 23.0 7.0 0.03
14 | Dharwad ss | 221 | 76p | 330 | 155 | 0«0
15 | Gokul Road- Hubli 5.6 22.0 89.0 35.0 16.1 0.00
16 | RO Belguam 2.0 16.6 80.0 | 524 35.8 0.00
17 | Gulbarga Govt.Hospital il % 57.0 % ¥ *
18 | RO Raichur | 43 126 | 88.0 40.0 " *
19 | RO Bellary 4.0 10.0 57.0 24.0 * i
20 | CMC Bellary 4.0 10.0 65.0 26.0 * *
21 | RO Bidar ] * . 133.0 * * *
NAAQ Standards 50.0 40.0 60.0 40.0 100.0 0.50

Annual average values of Air Pollutants at Bengaluru city during the year 2017-18
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SL Name of the Station | SO2 | NO2 | PM 15 [PM 2.5| NH3 |Lead CO AQI
No pg/m’| po/m’ | po/m’ pg/m’ | pg/m’ {pg/m’ |mg/ m’
1 |Bangalore University 3.7 | 107 25.0 ¥ i . * 25 Good
2 |CAAQMSatS.GHalli | 2.2 24.0 50.4 A * W 0.5 50 Good
3 | Urban Ecopark Peenya | 2.0 | 31.9 952 442 | 31.0 | 0.150 95 | Satisfactory
4 |Swan Silk Pvt. Ltd 2.0 | 320 96.6 448 | 32.1 | 0.133 < 97 | Satisfactory
.Peenya
5 [Yeshwanthpura Police | 2.0 | 33.0 95.0 445 | 327 | 0.101 " 95 | Satisfactory
Station
6 [AMCO Batteries, 20 | 327 86.1 39.9 | 33.6 | 0.202 * 86 | Satisfactory
Mysore Road
7 |Banaswadi police 2.0 | 243 68.7 32.0 | 20.7 | 0.145 s 69 | Satisfactory
station
8§ |Madavachari house, 2.0 | 306 69.0 * 29.8 | 0.196 » 69 | Satisfactory
Kajisonnenahalli
9 JUVCE, K.R Circle 2.0 23.8 70.9 34.5 21.8 | 0.132 71 | Satisfactory
10 |Victoria Hospital 2.0 317 65.3 40.0 32.1 0.083 67 | Satisfactory
11 |Indira Gandhi Child 20 | 319 65.6 304 | 32.0 | 0.085 66 | Satisfactory
Health Care Centre
{2 {Export promotional 20 | 317 103.9 50.8 | 309 | 0.148 % 103| Moderate
Park, ITPL Whitefield
indl. Area
13 |Rail Wheel Factory, 20 | 297 101.9 | 658 | 303 | 0.118 * |119] Moderate
Yelahanka
14 |Central Silk Board, 2.0 | 32.0 118.8 * 33.5 | 0.104 * [113] Moderate
Hosur Road
15 |CAAQM City Railway | 7.5 52.0 100.9 i & 8 1.3 {101 Moderate
Stn.
16 |TERI Office, Domlur 20 | 324 1184 | 52.1 30.8 | 0.182 * |112] Moderate
Annual average values | 2.3 | 31.5 B7.1 3.1 295 0.2 Satisfactory
3.5
Shndardsg.l.g@] Ho 60 #o 00 500 2
Note : * Monitoring not carried out
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* Annuzl average values of Air Pollutants in other districts of Karnataka during 2017-18
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

Sl Location 501’ NOzJ PM Ly PM 18 NH:J Lead AQI
No pg/m pg/m pg/m pg/m ug/m® | ug/m®
1 |RO Mandya 2.1 145 | 428 24.0 10.4 | 0.002 | 43 Good
2 |KSPCB, Mysuru 2.3 166 | 46.4 250 | 11.2 | 0.002 | 46 Good
3 |KSPCB Building, | 2.1 13.1 | 354 18.5 7.1 |0.001 | 35 Good
Madikeri
4 |RO Chitradurga | 23 | 45 | 475 | 17.1 | 49 |0030| 48 Good
5 |VISL Bhadravathi| 2.4 4.5 36.3 18.2 6.6 |0.027 | 36 Good
6 |RO Davangere 2.6 45 | 475 | 212 | 47 |0.030 | 48 Good
7 |K,R. Circle, 22 16.8 | 533 28.0 13.3 [ 0.004 | 53 |Satisfactory
Mysuru :
8 |RO, Kolar 20 | 31.0 [ 723 366 | 31.9 | 0.138 | 72 [Satisfactory
9 |RO, Chamraj 2.1 17.3 | 59.1 302 | 12.3 | 0.004 | 59 jSatisfactory
nagar
10 |RO Hassan. 5.1 194 | 33.1 313 2.0 | BDL | 52 |Satisfactory
11 {Baikampady 8.3 103 | 69.8 456 | BDL | 0.173 | 76 |Satisfactory
Industrial Area
Mangaluru
12 |HPF Intake Point,| 2.5 4.5 46.1 19.3 7.7 10.020 | 87 [Satisfactory
Ranebennur
13 [RO- Dharwad 52 | 214 | 672 27.8 | 23.7 a4 67 |[Satisfactory
14 |Gokul Road, 56 | 264 | 89.2 342 | 258 " 89 [Satisfactory
Hubballi
15 |RO Belguam 2.0 154 | 79.3 40.2 R * 79 |Satisfactory
16 [Govt.Hospital, 23 240 | 65.6 42.0 ’ * 70 |Satisfactory
Kalburgi
17 |RO-Raichur 2.6 123 | 983 38.6 19.1 b 98 |Satisfactory
18 |RO Bellary 438 115 | 51.8 20.5 . ¥ 52 |Satisfactory
19 |CMC Bellary 4.9 116 | 57.9 253 . . 58 |Satisfactory
20 |RO Bidar 2.0 19.7 | 1019 | 54.7 % * 101 | Moderate
21 |RO Tumakuru 20 | 313 | 1181 | 56.0 | 319 [0.114 | 112 | Moderate
22 [Mothi Talkies, 5.3 10.0 | 164.6 ¥ 94 |[0.040 | 143 | Moderate
Davangere
NAAQ 50 40 60 40 100 | 0.500
Standards

:! \‘\r!

[

-
(]
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Annual average values of Air Pollutants at Bengaluru city during the year 2018-19
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

SI. Name of the SO, | NO, | PM,, [PM,, | NH, | Pb 03 CO [AQI| Category
No Station pg/m’ | pg/m® | pp/m’ | pg/m’ | poim® | po/m® | perm® | mg/m? /
! Export promational 2.0 33.3 121.7 49 8 252 0122 | = ¥ 114+ Moderate
Park_ ITPL, _[ '
Whitefield
Industrial Area } '
2 | Rail Wheel 2.0 327 105.9 * 252 | 0071 % * 104 Moderate
Factory, Yelahanka _
3 Y eshwanthpura 2.0 33.0 102.0 46.5 25.2 0.112 * & 104 Moderate
Police Station A
4 | Central Silk Board. 2.1 325 124.0 59.5 25.9 | 0.108 * * 116 Moderate
Hosur Road al
5 | City Railway 6.8 39.0 | 1260 * C . C 1.6 | 117 | Moderate
Stn{CAAQMS) _ b
6 | Central Silk Board 6.9 322 103.9 396 215 * 29.1 1.0 103 Moderate
(CAAQMS)
7 | Urban Ecopark 2.0 330 96.0 415 273 | 0.169 * * 96 Satisfactory
Peenya
B | Swan Silk Pvt. Ltd 2.0 329 975 44.5 255 | 0.135 " * 98 | Satisfactory
, Peenya
9 | AMCO Batteries, 2.0 33.4 F00.5 4319 268 | 0.186 * : 100 | Satisfactory
Mysore Road
10 | Banaswadi police 20 278 67.7 . 247 | 0.035 $ * 68 Satisfactory
station
Il | S.GHalli 39 229 58.8 ® 129 * b 0.9 39 | Satisfactory
(CAAQMS)
12 | Kajisonnenahalli 2.0 322 86.5 53.0 4.7 0.143 * 88 Satisfactory
13 | TERI Office, 20 347 84.8 40.0 264 | 0.058 * * 85 Satisfactory
Domlur
14 | UVCE, K.R Circle 20 286 75.0 34.0 25.0 0.092 o * 75 Satisfactory
15 | Victoria Hospital, 2.0 325 65.8 275 252 | 0.037 ¥ ¥ 66 Satisfactory
B 1
16 | Indira Gandhi 2.0 327 69.7 37.0 251 | 0033 . * 70 | Satisfactory
Child Health Care
Centre
17 | Veternary College, 47 29.5 70.1 349 16.7 * 339 0.9 70 | Satisfactory
! Hebbal
18 | Jayanagara Sth 73 359 87.2 38.0 24.1 * 357 1.1 87 Satisfactory
Block (CAAQMS)
19 | Kavika. Mysore 83 48.5 87.6 40.0 153 * 373 09 88 | Satsfactory
[ Road(CAAQMS) :
20 | Rajeev Gandhi 7.0 285 68.9 30.6 15.2 * 51.6 0.6 69 | Satisfactory
Institute of Chest
Diseases,
NIMHANS
(CAAQMS) _
Standards, pg/m3 50.0 40.0 60.0 40.0 100.0 | 0.500 100.0 20
Note : * Monitoring not Annual average | 88.7 Satisfactory
carried out AQI
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Annual average values of Air Pollutants in other districts of Karnataka during the year
2018-19
(After ban on use of pet coke as fuel in industries other than Cement Kiln)

Si Location SO, | NO, | PM,, [PM,. | NH, Pb | AQI | Category |
No RgM’ | ugM | ue/MC | /M | /M | g/
| KSPCB Office Premises, 2 32| 90 . 25 | 0068 | 90 | Satisfactory
i Kolar -
, | KSPCB Office Premises. 2 32 79 * 26 0052 | 79 | Satisfactory
| Tumakuru ) B i
5 KSRTC, Building, K. R. 2 15 52 28 10 0.038 52 Satisfactory
" | Circle, Mysuru A
4| KSPCB Office Premises, 2 13 46 . 10 | 0002 | 46 Good |
" | Mandya
5 KSPCB Office Premises, 2 12 35 19 10 0.002 | 35 Good
| Kodagu ~
6 KSPCB Office 2 15 54 28 10 0.003 | 54 | Satisfactory
" | Premises,Chamarajanagar
7 KSPCB Office Premises, 2 18 30 24 i0 0.006 | 40 Good
* | Hassan
8 Baikampady Ind. Area, 7 10 54 38 10 0.129 | 63 | Satisfactory
* | Mangaluru
g Gokul Rd. Opp. to New 7 24 32 25 23 0.001 82 | Satisfactory
Bustand, Hubbli
10 Lakkamanahalli 2 20 65 22 22 0.001 65 | Satisfactory
" | ind.area,Dharwad
1 Karwar Port, Director’s 2 27 57 36 i * 60 | Satisfactory .
" | Office, Karwar
2 KSPCB OfTice Premises, 7 10 49 20 10 0.017 49 Good
| | Davangere
13 Mothi Theatre, Gandhi 5 11 135 4 10 0.04 123 Moderate
" | Circle, Davangere
14 HPF Intake Well, 6 45 40 L7 10 0.016 | 40 Good
" | Ranibennur
KSPCB Office Premises, 9 4.5 57 ¥ 10 0.020 57 | Satisfactory
0 Chitradurga
i ; KSPCB Office Premises, 2 16 106 50 10 0.001 104 Moderate
" | Belagavi ]
» KSPCB Office Premises, 2 15 79 13 10 0.00t | 79 | Satisfactory
" | Vijyapura
KSPCB Office Premises, 2 14 57 33 10 0.001 57 | Satisfactory
g Bagalkote
20 Government Hospital, 2 12 50 36 * & 60 | Satisfactory
" | Kalaburagi ) .
21 | KSPCB Office Premises, 2 1] 79 29 31 # 79 | Satisfactory
" | Raichur
22 KSPCB Office Premises, 2 12 85 44 » % 85 | Satisfactory
* | Bidar )
NAAQ Standards 50 40 60 40 100 0.500 | 65.5 | Satisfactory
Note : * Monitoring not Annual 88.7 | Satisfactory
carried out average
:J;\F “
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ANNEXURE-II

| Remarks (details |

Capacity of ; :
I, Name & address of the | furnacelboiler/ other | FUTMACE | of Air pollution
No Industries source where FO or kot o= RO C Rt
? : KLPM) provided shall be
pet coke is used. indicated)
1 Cip!ﬂ Limited, Sy. No. 30/1, Steam Boiler 2TPH 1031
302, 30/3, 34, 31/1, 31/2, 391, : Common 42530
9/1 & 401, Virgonagar Post, | Thermax Steam Boiler 71.80 mts AGL chimney.
Old Madras Road, Bengaluru 3STPH
560 049 Thermax Steam Boiler 3751 31 mts ARL
3TPH i chimney
Oil Fired Thermic
Fluid Heater 10 L Cosiines 33 oie
Keal/hr X 03 Nos AGL chiniey
Steam Boiler-1 600 kg '
/Hr
Oil Fired Thermic Common 32 mts
Fluid Heater 6 L 38 AGL chimney.
Kcal/hr X 03 Nos
Steam Boiler-1 850 kg
/Hr
Steam Boiler-2 400 kg Common 32 mts
/ Hr AGL chimney.
Steam Boiler-3 600 kg
/Hr -
il Fired Thermic
Fluid Heater 25 L B e T A
Kcal/hr X 01 No ey
2 | Bio- Plus Life Sciences Private Steam Boiler 850 30 mts AGL
Limited, Pharmed Garden, Kg/hr 12 chimney. ]
Whitefield Road, Bengaluru | Hot Water Boiler 04 30 mts AGL
560 048 Lakh K Cal/hr chimney.
3 | Mother Dairy Fruits and
Vegetables Private Limited, Sy. ;
No. 99, Whitefield - Hoskote | BOiler 03 Tonne 1300 |20 ms  AGL
Highway,  Khajisonnenahalli S alumney.
| Village, Bengaluru
4 |HAL- Helicopter Division, | Boiler in Mechanical 17 mts  AGL
P.B.N0.1790, Vimanapura Post, | mainenance No. 1771 o8 chimney.
W, Bengiun 60 017 Boiler in Mechanical 17 mts AGL
maintenance No. 1286 chimney.
5 | HAAL.- Foundry And Forge
gx’fmn,(BSé)’No. 99.133‘152_ 1170,3 1’ Magne]::sium Melting 0.60 20' mts AGL
Vimanapura (PO), Old Airport UEHRe s
Road Bangalore East Taluk
6 |HAL.- Aircraft Division, 18 mts ARL
P.B.No.1788, Air Port Road,| Steam Boiler2 TPH chimney
Bangalore East Taluk 11
18 mts ARL
Steam Boiler 3 TPH chimney
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7 | The Mandya District Co-op 5 TPH Boiler 0.15 T/r. | Cyclone Dust
Milk Producers Societies Union Collector
Ltd, (Product Dairy),

Gejjalagere Village. Maddur
| Tqg, Mandya Dist-3571428. _ -

8 | Bhoruka Extrusions Private Reverbaratory Melting | 30.67 KL Dust Collector

Ltd, No.1, KRS Road, Furnace (3.1 MT)
Metagalli Industrial area,
Mysore

9 | Bank Note Paper Mill India Pvt Boiler 10 TPH (3 390 KL -
Ltd( A JV of SPMCIL- A Govt. Nos.)
of India Enterprise &

BRBNMPL- A Subsidary of
RBI) Note Mudran Nagar,
Metagalli, Mysore

10 | TVS Motor Co. Ltd,, P.B.No.1, DG set 33KL Acoustic  enclosurd
Byathanahalli Village, (1.5 MW)- 3Nos. provided  chimney
Kadakola Post, Mysore | height of 38m AGL

DG set Acoustic enclosure
(3 MW)-1 Nos. provided chimney
height of 64m AGL

11 | Mysore Steels Limited, Reheating Furnace (19 | 45 KL for | Recuperate for
(Formerly Known as : Shimoga TPH) September | recovery of waste
Steels 14d.,) KIADB Indusrial 2018. From | heat
Area, KRS Road, Meiagaili, i* October
Mysore - 570016 2018

production
was
suspends
till date

12 | Mysore Paint And Vamish Fusion Kettle(500 | 0.025 KL | Chimney height 3m
Limited, New Bannimantap Kg)-1 Nos. ARL & Scrubber
Extension, Mysuru - 570 015

13 | Rajeshwari Metal Industries, B- | Crucible furnace of | 3KL Chimney of 10m
128, Industrial Estate, capacity of 150 AGL

B Y adavagiri, Mysore kg/batch

14 | Hindustan Unilever Ltd., Plot Boiler-8 TPH 148.91 KL | Chimney  height
No.424, KIADB Industrial area, 40m AGL
Hebbal, Mysore Boiler-12 TPH Chimney height 50

| m AGL
15 | GRS Engincering Pvt. Ltd., Forging Furnace-2 | 16 KL Chimney height of
Plant-11, Plot No. 3, Belagola Nos. 9m ARL
Industrial Area, Mysore-
! 570002 ~

16 | Rare Material Plant at Sy. Nos | Boilers(5 TPH)-2 Nos. | 14 KL Chimney height of
of Chikkadanahalli, Yelawala 36m AGL
Village, Ratnahally, Mysore Hot water generator- Chimney height of
Taluk & Dist i5 Lakh K Calthr-2 30 m AGL

Nos.

17 | Siderforgerossi India Pvt. Forging Furnace 319KL Provided chimney
Ltd.,Plant-11 Formerly AMW capacity 0.5 T-2 Nos. of 20 m AGL
MGM Forging Pvt Ltd., Plot
No.82 & 84, KIADB Idl. Area,

Belagola,KRS Road, Metagalli,
Mysore - 570016,
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18 [ J.K.Industries Ltd., Tyres Plant- | DG set(4 MW)-2 Nos. | 2.82 KL Chimney  height
I, (Formerly Vikrant tyre Ltd.. Provided 51 m “
(Main Plant)), KRS Road, AGL
Metagalli, Mysore ' )

19 | J.K.Industries Ltd, Truck DG set(6 MW) 299 KL Chimney height
Radial Plant-1l (Formerly providled 60 m
Vikranth Tyre Ltd.,) .,(Radial AGL
Tyre Unit), No.437, Mysore,

Hebbal Industrial Area, Mysore [

20 | Millennium Chemi Pharma Boiler (600 kg/hr)-1 20KL Connected to
(Mysore) Pvt. Ltd., No. 49, Nos. existing  chimney
Belagola Industrial Area, height of 20m AGL
Mysore, Belagola Industrial
Area, Mysore

21 | HLL Life Sciences, Belgaum 3 TPH & 4 TPH boiler | 3.0 KL/day

22 | M/s.Tarun Industries, Furnace Oil - 500 1.0KL | Hood and chimney
No.l[4/11, DG Halli, Patel Kgs/hr of ht. 20AGL.
Puttaih Indl. Estate,

Deepanjalinagar, Bengaluru

23 | M/s.The Golden Metal Rolling Crucible-200 KG/hr 1.5KL Common chimney
Mills, Plot No.15, New Timber | Crucible — 300 KG/hr of ht. 14ft AGL
Yard Layout, Mysore Road, with scrubber
Bangalore-560026

24 | Kems Forgings (Sree Lakshmi 10 ki 20 KL -

Industrial Forging and
Engineers Ltd.,), No.35/B,
KIADB Indl. Area, Hoskote
Taluk, BRD

25 | Evershine Smelting Alloy Rotary furnace (For 10 Ltr/Hr | Bag Filter and
Private Ltd., Plot No.15-C, Il Melting of Old Lead Cyclone Dust
Zone, Attibele Indl. Area, Acid Battenies/Lead Collector
Anekal Taluk, Bangalore Urban Scrap)

District — 562 107 )

26 | M/s.Reid & Taylor (India) 2 Nos. of Boilers 69.52 Chimney attached
Limited, Thandya Indl.Area, 4 TPH each
Nanjangud Taluk, Mysore 6 Lakh K.Cal/hr 23.84 Chimney attached
District - 571301 Thermic Fluid Heater

2.5 MW DG Set-2 0.35 Chimney attached
Nos.
10 Lakh K.Cai/hr 37.44 Chimney attached
Thermic Fluid Heater
20 Lakh K.Cal/hr 81.12 Chimney attached
Thermic Fluid Heater

27 | M/s.Zenith Textiles (A unit of 1.5 TPH Boiler 36 Chimney attached
Zenith Exports Ltd.,), No.13, KL/Annum | (presently not using
ABC, Nanjangud Indl. Area, this boiler)
Nanjangud-571302, Mysore
District.

28 | M/s. ABB India Ltd., Boiler of capacity 6 36.81 38 mtr. Chimney
Sy.No.410/417, Thandavapura PH
village, Mysore OOty Road,

Thandavapura 571325,
Nanjangud Tq., Mysore Dist.
29 | M/s.SPR Distilleries Pvt. Boiler of 10 TPH - -~

A




P,

Maltyur village, Bannur Hobli,
T.Narasipura Taluk, Mysuru
District

30 | M/s.AT & S India Pvt.Ltd., Plot 5 MW DG Set 2 52 mts of Chimney
No.12, 12-A, 12-B & 82, KL/month | from ground Ievel
Industrial Area, Nanjangud- (Average) | has been provided
571301, Mysore District. :

31 | M/s.Solara Active Pharma 2 TPH Boiler Avg.2.5 | Connected to a
Sciences Limited, Formerly: KL per | common chimney
M/s.Sequent Scientific Limited, month cum dust collector
#253, Thandya Industrial Areal. of 30 metres height
Thandavapura Toremavu (AGL)
village, Nanjangud Taluk-

571301, Mysore Dist.

32 | M/s.United Breweries Ltd., 6.3 TPH FO Boiler 7 Stack provided and
Limmavu village, Chikkayana monitored once in a
Chatra Hobli, Nanjangud Taluk, month
Mysuru Dist.

33 | M/s.Nestle India Limited, Hot Air Generator- 6559 -

Plot/Phase 900,000Kcal/Hr _
No.Sy.No.63,99,100/1,100/2,10 Boiler 5-14TPH 92 -
1/1.1 1773, 121,122/1, 124, Boiler 6-14TPH 192.17 -
131(p), KIADB Industrial Area, Boiler 7-14TPH 33591 |-
Nanjangud-571302, Mysore Hot Air Generator — 94 .
District 900,000 Kcal/Hr
Hot Air Generator- 74.19 -
1200,000 Kcal/Hr

34 | M/s. Bio-Pharma Pvt.ltd., Plot Boiler -3 TPH 36 KL Provided common
No.2DI, 3™ Phase, KIADB chimney of 30m
industrial Area, Obadenahalli, AGL. Each boiler is
Doddaballapura taluk, being, operated for
Bangalore Rural District. a period of 8 hrs.

35 | Davangere Dairy, Doddabathi- Boiler-1 TPH 0.23 Dust collector with
Village, Davangere-Tq & Dist chimney hgt 30

Mtrs (Not in use)

36 | Harihara Poly Fibers, (Unit of Lime Kiln130 TPD | 0.195 ESP with chimney
Grasim Industries), hgt of 30 Mtrs
Kumarapattanum, Ranebennur-

Tq, Haveri-Dist.

37 | M/sJSW Seel Ltd., Vidyanagar = Notused | =
Post, Toranagailu, Ballari,

District

38 | United spirits Ltd., (old Name - - Temporarily  not
Pampasara Distilleries Ltd.,) operating
Sy.No.1,2,3,4 110 & 243b of
Chitwadgi, Hospet Taluk,

Ballari Dist.

39 | Ballari Thermal Power Station) Boiler-2 x 1500 586 Used for initial
KPTCL L.td., Kudutini Village, TPH buming of the
Ballari Dist Boiler— 1 x 2100 boiler. Haver

TPH Provided ESP and
Low Nox Burners
as APC measures

40 | M/s.JSW Energy Ltd., (860 Boiler -2 x 415 130 Used for initial
MW Power Plant) Sy No.348, TPH buming of the
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352,353, & 361,JVSL
Premises, Toranagallu, Ballari
District

" Boiler-2 x 1015
TPH

boiler. Haver:
Provided ESP and
Low Nox Burners
as APC measures

4] | BMM Ispat Ltd (Stage I & I1) Used in Kiln and 90 Used in pellet plant.
Sy.No.190 & 191, travel grate Have provided ESP
Marayammanahalli Hobli, as APC measures
Hospet Taluk, Ballari District

42 | M/s.Minera Steel & Power Pvt. Indurating Furnace 50 Earlier used as fuel,
Ltd., (Formerly KMMI Steel with burners now the industry is
Pvt. Ltd.,) taking trials with

Bio fuel known as
Light Blaze Oil
(Biofuel).
Indurating Furnace
is provided with
ESP

43 | Steel Authority of 15T/Hour capacity ™) Chimney

India Limited, Pusher Furnance,
Visvesvaraya Iron Primary Miils.
&Steel Plant, 12T/Hour capacity 29.980 Chimney
Bhadravathi — Walking Hearth **)
577301, Fumance, Bar Mill.
Shimoga Dist, 25 Ton Boghi Hearth | 46.320 | Chimney
Karnataka State. Furnace, Forge
Plant.

44 | E-Ramamurthy Minerals & Fumace Qil 200 1.45 Mtrs Stack
Metals Pvt. L.td, Survey No. 61, (Chimney)
Navilebasapura Village, 2. Cyclone
Bhadravati Taluk, Shimoga followed by
District, Pin -577222, scrubber.
Kamnataka.

45 | JK Cement Works, Village — Clinker Klin —2.2 Approx23 P>Reverse air bag
Muddapur, Taluka-Mudhol, MTPA production KL Ehouse
District-Bagalkot, Karnataka- (HSD/Tire P> Selective non-
587122 Pyrolosis | catalytic Reduction

QOoil (SNCR) System.
(TPOYPPF
- oil)

46 | KPR Agrochem Itd, Sy 1KL/Day 5 Cyclone dust
No:108, 109 &110, Halavarthi- collector attached to
Village Koppal- Taluk chimney of height
and District 1 30mts

47 | Kirloskar Ferrous Industries BF Gas fired Boiler 4 Economizer along
Ltd, Bevinahalli,Koppal 19 TPHX2 and 30 with Chimney
Tq& Dist TPH

DG set of capacity 4.5 5 Chimney
MW

48 | Mukund limited,Ginigera Boiler of capacity 55 150 Chimney
Village, Koppal Tq& Dist TPH
(power Plant)

49 | KOMUL Nh-4, Seesandra Boiler -3 TPH- 2 No’s 110

Village, Belaganahalli Cross,
Huthur Post, Kolar Taluk &
District.

Boiler -2 TPH
Boiler -2 TPH

30 m AGL chimney
with dust collector
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50 | Chloride Metals Limited Rotary furnace-5 MT- 200 _———

. Sy.No.60/1 &2, 1 No's beti]h_n.g chamber,
Seethanayakanahalli, Malur- m;’ “%‘ggﬁe’ Bag [
Hosur Road, Lakkur Hobli, oo )
Malur Taluk, Kolar District, satp Bembber,

Hygiene Hood

51 | Theos Metals Trada Rotary Furnace - 5 10 Cooling duct,
Private Limited, (Electine Am Ton/batch gravity  chamber,
Alloys Private Limited) Plot common  cyclone
No. 318A- & 318-B, 3rd Phase, dust collector, bag
KIADB Industrial Area, Malur filters & scrubber
Taluk, Kolar District. with common

chimney of 30 M
AGL

52 | Koeleman India Private Limited | Furnace oil fired boiler 30 36 m chimney
Sy. No. 38, NH-4, Bellur of capacity 3 Tons / Hr AGL.

Panchayath, Narasapura Post,
Kolar Taluk and District,

53 | Shree Balaji Aluminicast Furnace — 3 No’s 30 30 m chimney AGL
Private Limited, Plot No. 176, with hood &
P-2, Sy. No. 82 Part, Scrubber
Karinayakanahalli Village,

Narasapura Industrial Area,
Kasaba Hobli, Kolar Taluk and
District.

54 | Sandeep Lead Alloys India Rotary Furnace-10 25 30 m AGL with
Private Limited, Plot No. 18, 19 MT/ batch Bag Filter, Bag
& 20, Ist Phase, KIADB House, Dust
Industrial Area, Malur Taluk, collecter, multi
Kolar District cyclone, port hole,

scrubber & settling
chamber

55 | Enviro Green Alloys Inc. Rotary Fumace 20 30 m AGL chimney_
Plot No, 32, KIADB Industrial with Settling
Area, 1st Phase, Malur Taluk, chamber, Pre dust
Kolar District, collector, cyclone

separator, tube
coolers, spark
arrestor, bag house
filters &  75wet
scrubber

56 | Kandan Alloys Unit-I Rotary Kiln — 3 Ton/ 15 3076 m  AGL
Plot No. 6-F, 4th Phase, batch com77mon
KIADB Industrial Area, Malur, chimney with
Kolar District. Separate duct with

gravity  chamber,
common  cyclone
dust collector, bag
filters & alkaline
wet scrubber.

57 | H.S. Metals, Plot No. 26-B, Rotary Kiln 3 10 30 m AGL chimney
Kurandahalli Road, 1st Phase, MT/Batch with
KIADB Industrial Area, Malur gravity chamber
Taluk, Kolar District. common  cyclone

dust collector, bag
filters & alkaline
20
|
288 180



wet scrubber, bag |
house, hood coyer,
settling chamber &
water sprinkler.

Bala Post. Via Katipalla-
575030

58 | Krish Auto Power India Private Rotary Furnace — 3 10 450 mm dia with
Limited, Sy.No.100, Ton/batch gravity  chamber,
Choodagondanahalli Village, cyclone, dust
Malur Taluk, Kolar district. collector, bag filters

of 150 no’s
(approximately) &
alkaline wet
scrubber and
common chimney
of 30 M AGL

59 | Ommi Forge Private Limited Induction Furmace 35 3mARL.

{Dhuvish Forge Private Hardening Furnace
Limited), Plot No. 300 ,301 &

302, KIADB Industrial area ,

Malur Taluk, Kolar District

60 | Suraj Chemicals, Plot No. 318- Oil fired furace § 5 Common chimney
C, 3rd PQhase, Malur Industrial | Nos. of capacity 600 of 30 m AGL
Area, Malur Taluk, Kolar kg each
District

61 | Kalyani Steels,Ginigera Re-Heating furnace 90 | Chimney
Village,Koppal Tq&Dist. 35X2 TPH

Re-Heatimg fumace
30X2 TPH

62 | Xindia steels Ltd,sy no.43,44 TG (Travelling Grate) 480 ESP with chimney
and 81 ,Kunikera and
Hirebaganal Village, Koppal
Tqé&Dist.

63 M S P L Ltd, Peliet Plant, Sy TG (Travelling Grate) 625 | ESP with chimney
No: 2,8, 8 and 12, Halvarthi 192 Sq meters
Village, Koppal Taluk and BGS (Bentonite 5 | Bag filter
District grinding system)

64 | Mangalore Chemicals and [JT Boiler (Steam 1161.3 KL | Stack Height of 43
Fertilizers Lid. Panambur, Generating 15 T/hr | per month | metres Low Nox
Mangaluru- 575010 Boiler) - Bummer,

Mangalore Chemicals and 15 T/ 1161.3 KL. | Stack Height of 43
Fertilizers Lid. per month | metres Low Nox
Panambur, Mangaluru- 575010 Bumer,
DAP Package Boiler | 183.55 KL | Stack Height of 34
(Steam Generating | per month | metres Low Nox
Boiler) - 6 T/hr Burner,
LT Boiler (Steam 1161.3 KL | Stack Height of 43
Generating Boiler) - | per month | metres Low Nox
15 T/hr Burner,

65 | Solara Active Pharma Sciences Boiler- 2TPH 333.5KL | Common Chimney
Limited, 120 A&B, Industrial of 33 meters height
Area, Baikampady, Mangalore Scrubber

| 575011

66 | M/s. BASF India Limited Boiler 2 Nos-10 TPH | 600 KL Chimney of 33

Surathkal-Bajpe Road meters height
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Mangalore Refinery &
5 Petrochemicals Ltd, Kuthetoor
PO, Mangalore, Dakshina
Kannada, 575030

{FO with < 1% produced in-
house is being used (@phase 1
& 2, for phase 3, FO with S%
0.5 is being used)

CDU-1 Vacuum 1679 KL | Amine Treatment
heater Unit, Sour water
4523 MM Kecal/hr stripper, Tall stacks
installed as per
stipulation, installed
Low Nox burners in
majority of heaters.
VBU-I heater 620 KL
16.8 MM Kcal/hr
HCU-I1 recycle splitter | 269 KL | Tall stacks installed
heater as per stipulation,
12.26 MM Kcal/hr installed Low Nox
bumers in majority
of heaters.
CDU-2 Atmospheric 1216 KL | Tall stacks installed
heater as per stipulation,
44.2 MM Kcal/hr installed Low Nox
burners in majority
of heaters.
CDU-2 Vacoumn heater | 3030 KL | Amine Treatment
97.31 MM Kcalhr Unit, Sour water
stripper, Tall stacks
installed as per
stipulation, installed
Low Nox burners in
majority of heaters.
VBU-2 heater 1578 KL | Tall stacks installed
33.52 MM Kcal/hr as per stipulation,
installed Low Nox
burners in majority
of heaters.
HCU-2 recycle splitter | 593 KL. | Tall stacks installed
heater as per stipulation,
12.26 MM Kcal/hr installed Low Nox
bumners in majority
of heaters.
GOHDS reactor 1412 KL | Tall stacks installed
charge heater as per stipulation,
44.16 MM Kcal/hr installed Low Nox
bumers in majority
of heaters.
CPP-1 Boiler-1 1944 KL. | Tall stacks installed
90.51 MM Kcal/hr as per stipulation,
installed Low Nox
burmers in majority
of heaters.
CPP-1 Boiler-2 5322 KL | Tall stacks installed
90.51 MM Kcal/hr as per stipulation,
installed Low Nox
bumers in majority
of heaters.
CPP-1 Boiler-3 4626 KL. | Tall stacks installed

90.51 MM Kecal/hr

as per stipulation,
installed Low Nox
bumers in majority
of heaters.
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CPP-2 Boiler-4
90.51 MM Kcal'hr

4227 KL

Tall stacks installed
as per stipulatiop,
installed Low Nox
burners in majority
of heaters.

CPP-2 Boiler-5
90.51 MM Kcal/hr

4476 KL

Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

CPP2 Boiler-6
90.51 MM Kcal/hr

4638 KL

Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

CPP-2 Boiler-7
90.51 MM Kcal/hr

2535KL

Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.

CDU-3 Atmospheric
heater
45.6 MM Kcal/hr

0KL

Amine Treatment
Unit, Sour water
stripper, Tall stacks
installed as per
stipulation, installed
Low Nox bumers in
majority of heaters,

CDU-3 Vaccurn heater
16.53

44 KL

Amine Treatment
Unit, Sour water
stripper, Tall stacks
installed as

stipulation, installed
Low Nox bumners in
majority of heaters,

CPP-3 Utility Boiler-1
192.74

1921 KL

Tall stacks installed
as per stipulation,
installed Low Nox
burmers in majority
of heaters.

CPP-3 Utility Boiler-2
192.74

2810 KL

Tall stacks installed
as per stipulation,
installed Low WNox
burners in majority
of heaters.

CPP-3 Utility Boiler-3
192,74

2510 KL

Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters,

CPP-3 Utility Boiler4
192.74

4670 KL

Tall stacks installed
as per stipulation,
installed Low Nox
burners in majority
of heaters.
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PCB/HO/LLEGAL/O.ANO.471 OF 2016/27/2017 Date: 30/10/2019

From
The Member Secretary
To

\I\KA\\\&\ Sri. Nazimuddhin,
w\“( Central Pollution Control Board
A Parivesh Bhavan,

b 23\/\\\&\ Delhi- 110 032

(& W

Divisional Head- IPC- II
y&f
I-ast Arjun Nagar
.4

Sub: Formulation of fuel policy

L - S
7 % —

Ref: Your e-mail dated 23/10/2019
Sir,

The Kerala Board had informed the State Government regarding formatting
fuel policy as per the NGT directions. A draft notification prepared & submitted to
the Government in this regard for notitying in the Government Gazette is enclosed

for reference.  Necessary action will be taken by the Board against industries

violating the fuel policy.

Yours faithfully,

N

MEMBER SECRETARY
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PCB/HO/.egal/NGT/O.A.NO.471 OF 2016/27/2017 Date: 01/10/2019

From
The Member Secretary

To
The Principal Secretary
Environment Department
Govt. Secretariat
Thiruvananthapuram

Sub: O.A.No. 471/2016 before the NGT.

Ref: 1. T.O. Letter of even no dated 26/04/2018.
2. Govt. Letter no. Envt-B2/157/2017-Envt dated 13/08/2019.

Madam,
The stand of the Board regarding use of Pet coke as fuel and draft notification
Vide reference (2), it was directed to

were communicated vide reference (1).
Draft of revised notification is submitted herewith for

revise the notification.

further necessary action.

Yours faithfully,

Y/

w

MEMBER SECRETARY
Ve
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Government of Kerala

(G.0O.No. Date:

Draft Notification

The Government of Kerala is exercise of the powers conferred under section
19(3) of the Air(Prevention and Control of Pollution) Act, 1981 hercby notifies the
following fuels as the “APPROVED FUELS” in the state:

(1) List of “APPROVED FUELS"”

Coal

[ignite

Furnace OV/1.DO/ SIS
Motor Gasoline

g Ie A =

Diesel
l.iquid Petroleum Gas (L.PG)
Compressed Natural Gas (CNG)/LLNG
Kcrosene

9. Naphtha

10.Firewood

1 1.Bio-gas

12.Agro waste/bio fuel/briquettes
I13.RDF, as per provisions of Solid Waste Management Rules, 2016
I4.Petcoke

15.Charcoal

'00"-453\“\)1

(2) Petcoke is hereby notified as “APPROVED FUFELS” subject to the following
conditions:

I. Petcoke shall be permitted in the following projects onl)?:‘
a) Cement manufacturing in kilns
b) Thermal Power Plant/Captive Power Plant of capacity above 25
MW (with a condition to mix lime granules in required quantity
with Petcoke)
¢) Glass manufacturing up to 25% of total fuel consumption
d) Refractories manufacturing
2. For utilization of the above approved fuels, adequate Air Pollution
Control Measures shall be provided by the unit.
3. Pet coke shall be used as fuel only with permission/Consent of the

Kerala State Pollution Contt@830ard.



4. The Sulphur content in the Pet coke being used as fuel in the State
shall not be more than 7% in any case/circumstances.

5. The use of Pet coke shall not be permitted in Ecologically Sensitive
Areas. :

6. Import of Pet coke shall not be permitted.

(3) For using furnace Oil adequate Air Pollution Control Measures shall be
provided by the unit.

The fucls to be used by automobiles shall be as specified in Section 52 of Central
Motor Vehicle Act,1988 and Amendments thereafter.
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\T OF KERALA
_ Environment Department
No.Envt-B2/157/2017-Envt 22/11/2019,Thiruvananthapuram

From
The Principal Secretary to Government

T fp €
SPS Parihar ’ _&5‘““‘“é;ﬂr\
de L

Chairman
CENTRAL POLLUTION CONTROL BOARD

0t Iggfgstry of Environment, Forest & Climate Change Govt. gﬁwf

Parivesh Bhawan, East Arjun Nagar, Delhi - 11003 %

Sub: Directions under Section 5 of the EP Act, 1986
regarding preparing a pclicy on the use of petcoke
and furnace oil-reg

Ref: Your letter no B-33014/07/2019/IPC-11/5758 dt
23.8.2019

. , I am to invite vyour
attention to the reference cited and to inform you the
following:

It 1s submitted that Petcoke
1s a fuel with high sulphur content. So it is desirable to
Limit the use of Pet coke as a fuel only for Cement kilns
and 1n Heavy or Large Industries/establishments where
adequate air pollution control measures including Alkali
Media Wet Scrubber are being installed. The operation and
maintenance of the entire system shall ensure that the
emission parameters are well within the standards. To
ensure proper quality of Petcoke for maintalning the
desirable emission standards, it is suitable to impose ban
on 1imported Petcoke. State Government 1s about to notify
petcoke as an approved fusl on the basis of above
consideration. In the draft notification the sulphur
content in the Petcoke being used as fuel in the State has
been limited to 7%. In any case/circumstances the import of
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Petcoke shall not be permitted.

This 1s for kind information

Yours Faithfully,

VALSAV
Additional Secretary

For Principal Secretary to Government
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PCB/HO/LEGAL/O.A.NO.471 of 2016/27/2017 Date: 30 /11/2020

From '
The Member Secretary \ AV ]
Sri. Nazimuddhin,
Additiona! Director &Divisicnal Head- IPC- 11 Division 9(%
Central Pollution Control Board
Parivesh Bhavan,

East Arjun Nagar
Delhi- 110 032

Sub: O. A. No. 471/16, O.A. 67/19, O.A. 138/19 regarding banning use of petcoke
and furnace oil

Ref: 1) CPCB letter No. CPCB/IPC-II/Petcoke/2020/1706 dated 26/06/2020
2) This office letter of even no. dated 18/11/2020 to Government.

¥ We are in receipt of the letter under reference (1). The Hon’ble NGT has
rejected the report of the States that have not banned use of Petcoke & furnace oil
except as feed stock vide order dated 04/07/2019. In this circumstance Government
have been addressed for taking necessary action to ban the use of Petcoke and
furnace oi} by inductries as fuel in the State except using it as feed stock.

The request from IOCL to consider the use of LSHS as industrial fuel while
formulating fuel policy was also intimated to Government vide letter under reference
(2).Copy of the letter is enclosed herewith for kind information and further

necessary action.
Yours faithfully,

MEMBEI?!ECRETARY

N,
L k3
")
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18 Wy Date 18/1 1/7020
From

Lldy
!

The Chairman

DEspaT~, '
- AT “YED /

The Principal Secretary oy
Environment Department
Govt. Secretariat

Thiruvananthapuram

Sub: O.A.No. 471/2016, O.A. 67/2019 and O.A. 138/19 regarding banning use of
petcoke and furnace oil

Ref: 1) This office letter of even no. dated 29/11/2017
2) This office letter of even no. dated 06/03/2018

3) Direction no. B-33014/07/2019/1PC-11/5747-5778 dated 23/08/2019
from CPCB

4) This office letter of even no dated 01/10/2019
5) Letter No. CPCB/IPC-II/Petcoke/2020/1706 dated 26/06/2020 from CPCB

Madam,

The Hon’ble Supreme Court of India had vide order dated 24.10.2017 in
Writ Pettion (Civil) 13029/1985 banned use of pet coke and furnace oil in National
Capital Region states as these fuels emit more sulphur dioxide compared to
conventional fuels. Subsequently, the Supreme Court vide order dated 17.11.2017
in the said writ petition requested all State Governments to consider taking similar

measures.
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Meanwhile, the Hon’ble NGT had vide order dated 16.05.2017 in O.A
471/16 directed all State Governments tO take decision as to whether pet coke is an
approved fuel or not. The Board got a study conducted through BPCL-Kochi
Refinery regarding change in emission quality due to use of pet coke. Based on
the study it was informed vide reference (1) that, it was desirable to limit the use of
pet coke in the State to cement kilns and large industries in which alkali media wet
scrubber system was provided in addition to conventional air pollution control
systems. A draft notification in this regard was also submitted therewith. Vide
reference (2) it was submitted that pet coke may be classified as an approved fuel
only for use in cement kilns and in heavy or large industries/establishments where
adequate air pollution control measures are installed.

Vide direction under reference (3), the CPCB directed the State to formulate
and enforce fuel policy regarding use of pet coke and furnace oil in the State.

It may kindly be noted that, vide Order dated (__)4.07.2019 of Hon’ble NGT in
0.A.67/2019 it was directed as follows:

“The Pet-coke and furnace oil may not be allowed except in terms of the Report of
the CPCB dated 15.02.2019 as follows:
“Considering the various directions and orders of Hon'ble Supreme

Court regarding use Pet-coke and furnace oil containing higher sulphur, it

is required that States and UTs, including H imachal Pradesh, formulate fuel

policies regarding use of Pet-coke and FO in light of Hon'ble Supreme

Court order dated 24.10.2017 (bonning use of Pet-ccke and FO in NCR

States) and 17.11.2017 (suggesting States/UTs to take similar measures) and

further Hon'ble Supreme Court order dated 13.12.2017, 05.02.2018 and

26.07.2017 allowing use of Pet-coke in industries/processes whch use Pet-

coke and furnace oil either as feed stock (Calcined Pet Coke (CPC) units,

Aluminium industries) or where they get absorbed along with product in

manufacturing process (cement, Lime Kiln, calcium carbide industries). 1t is
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relevant to mention that use of Raw Petroleum Coke (RPC) in CPC units has

been allowed with condition of 90% recovery of SO2 emission. The same

principle may be followed in industrial processes where use of FO as feed
stock is considered by States/UTs.”

Vide reference (4), draft notification regarding use of pet coke & furnace oil
in the State was submitted wherein it was stated that both fuels could be used as
fuel in the State subject to implementation of air pollution control measures.
The matter was informed to CPCB also. CPCB had filed consolidated report of all
States before the NGT in O.A. No. 67/2019. The NGT has rejected the report of
the Staies thav have not banned use of Pet coke & Turnace oil except as feed
stock. Hence urgent necssary action may kindly be taken to ban the use of pet
coke and furnace oil by industries as fuel in the State except using it as feed stock.
Meanwhile CPCB vide letter under reference (5), on the basis of IOCIL.
representation, had requested to consider the use of LSHS as industrial fuel while
formulating fuel policy. Industries that are already using furnace oil as fuel may be

given time to switch over to alternative fuels.

‘Yours faithfully,

ko

CHAIRMAN
o
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-. 0% 9¢T Mo Government of Madhya Pradesh 1%\ S‘\T—
\ . Department of Environment 9'},T 10
\ D,I._._-.._m\,'ﬂmf“_‘ Mantralaya, Bhopal

To,

Sub:

Ref:

el Polhution L

“*'";;_Ng_.-;g[:zagy.é'-}-a /2019/32-3 ﬂf}"" .0}/ Bhopal, Dated 2.8 [ § [ b

V\Aﬁe Chairman, fgg'l 3 _%

|3

Central Pollution Control Board, ﬂ ‘

Parivesh Bhawan, CBD cum Office Complex )

East Arjun Nagar, 4

Delhi - 11C 032, \»‘Q \“\i
¢

Directions under Section 5 of the Environment (protection) Act, 7

1986, regarding preparing a policy on use of Pet Coke and furnace
oil.
Your letter No B-33014/07 /2019 /IPC-11/5759, Dated 23/08/2019

*kdkkk

In pursuance to the Hon’ble NGT, Principal Bench, New Delhi, order

issued on dated 16/5/2017 in reference to original Application No. 471 of
2016 in the matter of People for Education Research Scholarship &
Outward Nutrition V/S Union of India & others, the State Government has
taken a policy decision regarding the use of pet coke as a fuel in the
industries vide order no 2196,/2116/2017/18-5, dated 17/07/2017, the
copy of the same is attached for information. The same policy will be

adopted in case of use of furnace oil also.

Encl: As above P{&
X (N.A.Khan)

Deputy Seretary
Government of Madhya Pradesh
Department of Environment
Endt No. /378 /2019/32-3 Bhopal, Dated

opy to;
' /C The Member Secretary, MP Pollution Control Board, Bhopal for

information and directions to comply with the above policy.

/

Deputy Seretary
Government of Madhya Pradesh
Department of Environment
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3 Numtmr; V,f‘:“:‘w {Jmcm nT ;‘ncha & aLhere thc State Government has examined’

' Ga. 1L
D’é@ﬁﬁ‘tmﬁ;ﬁﬁ of ‘Hrmm !Jéveiﬁpiﬁm add Enviranment
ﬁhi":ntraiaya, Bhbpai

2396. - | e
No.  |omélietpd-s . . Bhopal, Dated: VHo#11}

- Order

3 _.':':#d; m"'zia‘tcd 16,/5”2\;1: m referenm’ to onginai Appho&tmn Ng, 471 of
:28’16 in the rﬂattcr of Peoplé for B ducation Re search Schclarshlp & Outware

thf: PhiibeE m f'onsui‘tamm wi th the M P Pﬁilufien Cani‘rol Board

*

As mentioried by the M P ?oi’l‘uﬁun Control Board, the-sulphur content
in the Pet Coke is higher than Coal and hence there might be a problem of

. inerease in the Sulphur Dioxide Emission in the atmosphere duc to the use
o o g of Pet Coke as a fuel in the industries, but the same can be controlled by

suitahble Po“uunfo Contrel measures at source 6f ermission,
In hght of the above facts, the State Government is of the opinion that
w - the mdu‘atrw‘: can ust: the F’et Coke 4s a fuel only after obtaining the

g _consent fmm the' m P Poli utlcrf‘} f‘cmmﬁ Board. The M P Pollution Control .

8 . Woard may aﬁow the pet coke as flael in the mciustme% on case to case basis

: 'Lhrough Cansrm afu*r pfopc:* c:xammatmn of control equmments installed
| by the ggropom‘,ms for the control of thf:vhmlssmn of c?u!p.‘nur Dioxide and
other pollutants. a ' h _

( Rajwj ha.rma]

.....

3 .'dey L I R g%kumme. Aﬁ"ﬂi}:ﬁ,
- he Cha:rm&n, MP Poilutwon Contml Board, Bhopal, for information
and necessary action.
2. Gourd File. :
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MADHYA PRADESH POLLUTION CONTROL BOARD

e HEYSY Yy Ao 91

m ) Paryawaran Parisar, E-3, Arera Colony, Bhopal - 462 016 (M.P.)
17 4 ygfaror uRReR, $-5, aRvT FTAN, WOTA- 482 016 (=)
Phone : (0755) 2466 095/ 2464 428 Fax : (0755) 2463 742 E-mail : hsmd147@gmail.com
No. : MPPCB/TS/Petcoke /2019 B s
2342 JMFPCR/TS Petecks] hopel, Ratrd, 07 Jite] 2019
T6, .
\.The Member Secretary, ! 11 00T 2010
Central Pollution Control Board, | ' /32_2 qo

Parivesh Bhawan, CBD cum Office Complex “sntral Pollution Control Board |

< - - r

East Arjun Nagar,

juri Negar, Deliw

v

Delhi - 110 032, 3131 W

Sub: The Directions under Section 5 of the Environment (protection] Act, 1986, regarding
preparing a policy on use of Pet Coke and furnace oil — reg.

Ref: 1. Your letter no B-33014 /7 /2019/1PC-11/TPP Dated 19/09/2019.
2, Your letter no B-33014 /7 /2019/1PC-11/5747-5778 Dated 23/08/2019

Rk

In reference to the above subject, it is to be intimated that the Government of
Madhya Pradesh has taken policy decision regarding the use of pet coke in the
industries vide order no 2196/2116/2017/18-5, dated 17/07/2017 according to
which the industries can use the petcoke as a fuel only after obtaining the consent
from the Madhya Pradesh Pollution Control Board. The MP Pollution Control Board
may allow the petcoke as a fuel in the industries on case to case basis through
consent afler proper examination of control equipments installed by the proponents
for the control of the emission of Sulphur Dioxide & other pollutants.

The State Government has taken a policy decision vide letter no.
438/378/2019/32 3 dt. 28.09.2019 recgarding the use of furnace oil stating that the
policy adopted in case of petcoke will also be adopted in case of furnace oil. The policy

decisions taken by the State Government are attached herewith for reference.
!

: (R.S. Kori)
"K/ﬁé ML I}ﬁMBER SECRETARY
129
_/’\’I;'/U

AR
&

CPCB/letter %\?

Encl: As above
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, T e MADHYA PRADESH POLLUTION CONTROL BOARD
o 2
FIIY YuOT fAgEer 91
s’ "
b Tk ~ Paryawaran Parisar, E-§, Arera Colony, Bhopal - 462 016 (M.P.)
N1/ 4 vataReT UfRR, €5, IRY FHAFD, M- 462 016 (.Y)
Phone : (0755) 2466 095/ 2464 428 Fax : (0755) 2463 742 E-mail : hsmd117@gmail.com

Endt. No /MPPCB/TS/Petcoke /2019 Bhopal, Dated: /2019
Copy to;

1 The Zonal officer, Central Pollution Control Board, 3 floor, Sahakar Bhawan,

North TT Nagar, Bhopal-462003, for information and necessary action a copy of

the same is attached herewith.
2. The Regional Officer, MP Pollution Control Board Bhopal/Indore/Dewas/Dahr/
Pithampur/Ujjain/Guna/Gwalior/Sagar/Satna/Rewa/Singrauli /Shahdol/

Katni/Jabalpur/Chhindwara for information and necessary compliance.

(R.S. Kori)
MEMBER SECRETARY

CPCB/letter 27
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Government of Madhyh Pradesh

rtment of Urban Development and Environment
Mantralayg, Bhopal

. ot+|1?

Bhopal, Dated: \oH 2!,1&

Order
In pursuance to the Hon’ble NGT, Principal Bench, New Delhi, order

issued on dated 16/5/2017 in reference to origina
iducation Résearch Scholarship & Outward

1 Application No. 471 of

2016 in the matter of People for
s, the State Government has examined

4 Nutrition V/S Union of India & other
the matter in con sultation with the M P Pollution Control Board.

L
@

P Pollution Control Board, the sulphur content
there might be a problem of
ere due to the use

As mentioned by the M
in the Pet Coke is higher ‘than Coal and hence

increase in the Sulphur Dioxide Emission in the atmosph
ithe same can be controlled by

of Pet Coke as a fuel in the industries, but

suitable Pollution Control measures at source of emission. i
ight of the above facts, the State Government is of the opinion that
{ Coke as a fuel only after obtaining the
The M P Pollution Control

Inl

the industries can usc the Pe

consent from the M P Pollution Control Board.
ke as fuel in the industries on case to case hasis

pments installed

Roard may allow the pet co
Conscnt after proper cxamination of control equi
the Emission of Sulphur Dioxide and

through
by the proponents for the control of

other pollutants.
(¥ - :
(Rajiv_8harma) -~
Additional Séofetary

. | Canuivonm ei%\a;:.fr:?ﬁ’

g N

k] Copy to:

* i‘ /The Chairman, M P Pollution Control Board, Bhopal, for information

P 3 ” and necessary action.

1 2. Gourd File. \
(349
§ ¥
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Government of Madhya Pradesh
Department of Environment
Mantralaya, Bhopal

No. /378 /2019/32-3 Bhopal, Dated

To, L
Tll}e Chairman,

Central Pollution Control Board,

Parivesh Bhawan, CBD cum Office Complex
East Arjun Nagar,

Delhi - 110 032.

Sub: Directions under Section S of the Environment (protection) Act,
1986, regarding preparing a policy on use of Pet Coke and furnace
oil.

Ref: Your letter No B-33014/07/2019/IPC-11/5759, Dated 23/08/2019
In pursuance to the Hon’ble NGT, Principal Bench, New Delhi, order

issued on dated 16/5/2017 in reference to original Application No. 471 of

0016 in the matter of People for Education Research Scholarship &

Outward Nutrition V/S Union of India & others, the State Government has

taken a policy decision regarding the use of pet coke as a fuel in the

industries vide order no 2196/2116/2017/18-5, dated 17/07/2017, the
copy of the same is attached for information. The same policy will be
adopted in case of use of furnace oil also.

Encl; As above /

(N.A.Khan)
Deputy Seretary
Government of Madhya Pradesh
' Department of Environment
Endt Nol439 /378 /2019/32-3 Bhopal, Dated 2.8/9//9
Copy to;~
he Member Secretary, MP Pollution Control Board, Bhopal for

information and directions to comply with the above policy.

L0 De;ﬂ:ﬁ Seretary
/ 5 EXC (SD

Government of Madhya Pradesh

Department of Environment
C )’>\ o
by

&

L —
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l
— Madhya Pradesh Pollution Control Board
= FeYRY Yguwr Rrisor @ig ‘
e ] Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
7 4 et uRww, $-5, I BN, G- 462 016 () |
-\ Phone : (0755) 2466 095/ 2464 428 Fax : (0755) 2463 742 E-mail : it_mppcb@rediffmail.com
Endt. No. Lﬂ;ﬂ /MPPCB/TS/Petcoke/2020 Bhopal, Dated: 512,..4: / /2021
Copy to;
1. The Zonal officer, Central Pollution Control Board, E-5, Paryavaran Parisar, |Arera

Colony, Bhopal-462016, for information and necessary action a copy of the s&{.me is
attached herewith in continuation to this office letter no 2713 dated 03/10/20 19.-!

2. The Regional Officer, MP Pollution Control Board Bhopal/Mandideep/
Indore/Dewas/Dahr/ Pithampur/ Ujjain/ Guna/ Gwalior/ Sagar/ Satna/ Rewa/
Singrauli/ Shahdol/ Katni/Jabalpur/Chhindwara for information and necessary
compliance.

3. Legal ‘Section, MP Pollution Control Board Bhopal for information
reference to your letter no1134 dated30/12/2020

MEMBE
A
|
i
CPCR letter { o8




p— Madhya Pradesh Pollution Control Board

i ey v .
= - AEURY UguU ferimvr &g
M Paryawaran Parisar, E-5, Arera Colony, Bhopal - 462 016 (M.P.)
-%f’h,v wfeer ofRR, §-5, 3RY FEk, siue- 462 016 (A.0) !
Phone:: (0755) 2466 095/ 2464 428 Fax : (0755) 2463 742 E-mail ; it_mppcb@rediffmail.com .
No. 77 j /MPPCB/TS/Petcoke /2020 Bhopal, Dated: 02~¢/ /2021 ’
To, '

The Member Secretary, | ’ |

Central Pollution Control Board, i
Parivesh Bhawan, CBD cum Office Complex |
East Arjun Nagar,
Delhi - 110 032.

Sub: Compliance of the order dated 16/07/2020 of Hon’ble NGT, in case of OA no 67/2019

'[Sumit Kumar Versus State of Himachal Pradesh and Ors) regarding preparing a! policy

on use of Pet Coke and Furnace oil — reg.
Ref: This office letter no 2712 dated 03/10/2019

-
\ |

In reference to the above subject, it is to be intimated that the Government of Madhya
Pradesh has taken policy decision regarding the use of pet coke in the industries vide order no
2196/2116/2017/18-5, dated 17/07/2017 according to which the industries can use the pet
coke as a fuel only after obtaining the consent from the Madhya Pradesh Pollution Control
Board. The MP Pollution Control Board may allow the pet coke as a fuel in the industfies on
case to case basis through consent after proper examination of control equipments installed by
the proponents for the control of the emission of Sulphur Dioxide & other pollutants.

The State Government has also taken a policy decision vide letter mno.
438/378/2019/32-3 dt. 28.09.2019 regarding use of furnace oil stating that, the policy
adopted in case of pet coke will be ‘adopted in case of furnace oil. The ahove policy deécisions

were intimated vide this office letter no 2712 dated 03/10/2019. The sampe are at:tached

herewith for reference.
Encl: As above

CPCB letter 67




MAHARASHTRA POLLUTION CONTROL BOARD

" Tel.: 24010437/24020781/24014701 -5“:}4:"'—:‘\4?:% Kalpataru Pqint‘ 2nd - 4th Floor,
Fax : 24024068 / 24044531 £ _§';§ Opp. PVR Cinema,
Website : www.mpcb.gov.in *‘..n.\‘ }ﬁr‘:; Near Sion Circle, Sion (E),
: Rhy A .
E-mail : jdair@mpcb.gov.in i s ™ Mumbai - 400 022.
NO.MPCB/JD(APC)TB-2/B-5 (1 Date: 05/02/2020

o, PAa e
\/;;muddin, \'{\§"v\&\

Divisional Head-IPC-II,

Central Pollution Control Board, 5‘)’9{1" o
Parivesh Bhawan, East Arjun Nagar, 227/~
Delhi-110032 &

Sub:  Policy for use of Pet Coke and Furnace Oil as a Fuel in the State of
Maharashtra.

Ref: 1. Order passed by Hon'ble National Green Tribunal in OA No.67/2019 filed
by sumit kumar v/s State of Himachal Pradesh.
2. CPCB direction No. B-33014/07/2019/IPC-11/5747-5778 dtd. 23/08/2019.

3. Policy for use of pet coke & furnace oil in State of Maharashtra dtd.
05/02/2020.

In compliance to Hon'ble National Green Tribunal in OA No.67/2019 filed by sumit
kumar v/s State of Himachal Pradesh and CPCB direction dtd. 23/08/2019, M.P.C.Board vide
circular No. MPCB/JD(APC)/Fuel Policy/TB-2/B-489 dtd.05/02/2020 formulating Policy for use
of Pet Coke and Furnace Oil as a Fuel in the State of Maharashtra. Copy of circular submitted
for information & further submission to Hon'ble National Green Tribunal.

D.A. Circular dtd.05/02/2020.

{ E. Ra vendiran, IAS)
Member/$ecretary

Copy Submitted for information to:

1. Chairman, M.P.C.Board, Sion, Mumbai.

2. Chairman, C.P.C.Board, Delhi.

3. Principal Secretary, Environment, Govt. of Maharashtra, Mantralava, Mumbai

4. Member Secretary, C.P.C.Board. Delhi

Copy to:

1. PSO/JD-APC / JD-WPC / RO-HQ/Law Officer-1/2, for information.

2. All RO / All SRO, MPCB for information & Necessary Action. They are directed to
circulate the said circular to all concerned industries/Industries Association and District
Magistrates as per your jurisdiction.

3. ASO/EIC-For uploading on MPCB Website

D.A. Circular dtd.05/02/2020.
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VIAHARASHTRA POLLUTION CONTROL BOARD

\LUTigy
Tel. 24010437/24020781/24014701 o3 34, Kalpataru Point, 2nd - 4th Fioor,
Fax : 24024068 / 24044531 _ g':‘i.__u““ g’g Opp. PVR Cinema,

q’ﬂ:' ‘,«’f

Website : www.mpcb.gov.in Near Sion Circle, Sion (E),
E-mail : jdair@mpcb.gov.in Mumbai - 400 022.

Yadl
Tewizs e pah of sty Gevelaores

No. MPCBIJD(APC)/Fuel Policy/TB-2/B- 14§ Date: 05[02| 2020 -
CIRCULAR

Sub : Policy for use of Pet Coke and Furnace Oil as a fuel in
the State of Maharashtra

Ref: Orders passed by Hon’ble National Green Tribunal in Original
Application No.67/2019 filed by Sumit Kumar v/s State of
Himachal Pradesh.

Shri M.C. Mehta had filed a Writ Petition (s) (Civil) No. 13029/1985 before the
Hon'ble Supreme Court of India against the Union of India & Ors., regarding prohibition on
use of pet coke and Furnace oil in industries in the NCR state of Haryana, Uttar Pradesh
and Rajasthan, wherein, the Hon'ble Supreme Court of India vide order dated 17/11/2017
directed all the State Government and Union Territories to consider similar measures.

Subsequently, the Hon'ble Supreme Court has passed various orders dated
13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated 09/10/2018, taken
on record the Report of Central Pollution Control Board regarding use of pet coke as feed
stock in Calcined Petroleum Coke (CPC) units wherein it was recommended that due to
emission of SO2 in high concentration the emission needs to be treated in Flue-gas
desulfurization (FGD) systems having removal efficiency more than 90%.

Sumit Kumar has filed an Original Application bearing No.67/2019 against State of
Himachal Pradesh & Ors, with clubbed matter before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, for prohibition on use of pet coke and furnace oil as a fuel,

In the aforesaid matter, the Hon'bls NGT vide oidsi dated 28/03/2019 has accepted
Report of the Central Pollution Control Board and directed the CPCB to issue appropriate
directions in this regard to the concerned States indicating corrective measures against
those who failed to comply with the directions.

In compliance of the aforesaid directions, the Central Pollution Control Board has
issued directions ws 5 of the Environment (Protection) Act, 1986 vide letter dated
23/08/2019 directed to all States and Union Territories for preparation of policy on use of

Pet Coke and Furnace Oil as follows,

()  State Government / Union Territory Administration shall formulate and enforce fuel

policy regarding use of pet coke and furnace oil in the State/ Unign Territory in light
Page1of3
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(i)

of various orders passed by Supreme Court regarding use of pet coke and furnace
oil in Writ Petition (C) No.13029/1985.

State Government / Union Territory Administration through respective SPCB / PCC
shall take strict action against any industry, if found violation of the fuel policy on use

of pet coke and furmnace oil that will be enforced as above, using the powers conferred

under environmental laws,

Policy:
Accordingly, the following policy is framed for use of Pet Coke & Furnace Oil as

Fuel:

(i)

(i)

PET COKE (PC):
Petroleum coke, abbreviated coke or petcoke, is a final carbon-rich solid

material which is derived from oil refining and is one type of the group of
fuels referred to as cokes. This coke can either be fuel grade (high in
sulphur and metals) or anode grade (low in sulphur and metals). Pet-Coke
is over 80% Carbon and emits 5% to 10% more Carbon Dioxide (CO2) than
Coal on a per unit-of-energy basis when it is burned.

FURNACE OIL (FO):
Fuel oil (also known as heavy oil, marine fuel or furnace oil) is a fraction

obtained from petroleum distillation, either as a distillate or a residue. Fuel
oil is made of long hydrocarbon chains, particularly alkanes, cycloalkanes
and aromatics.

The following fuel will be allowed subject to Conditions mentioned
further:

A.

G mmoOoDw

Liquefied Petroleum Gas (LPG)

Liquefied Natural Gas (LNG)

Piped Natural Gas (PNG)

High Speed Diesel (HSD)

Bio Gas

Bio-fuel (Bio-Ethanol etc.)

Refuse Derived Fuel (RDF). To be used in Cement kiln & Waste to Energy
plant or any other unit allowed by the Central Government/State
Government.

Biomass as fuel (like Bagasse, Briquettes/Pellets etc.)/ Agriculture
refuse/dung cake.

Low Sulphur Heavy Stock (LSHS)

Light Diesel Qil (LDO)

Coal/lignite

Page20f3
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3.

Copy submitted for favour of information to:
!
2

Firewood/wood charcoal

. Naptha!Prgpanef gasoline/Hydrogen/Methane

N. Pet Coke subject to Specific Conditions: In units such as Cement Plant or
Lime kiln, Calcium carbide and Gasification for use as feed stock or in the
manufacturing process only on actual user basis or in process where
Sulphur is completely absorbed as per Office Memorandum issued by
Ministry of Environment Forest & Climate Change (MoEF &CC) vide no. Q-
18011/54/2018-CPA dated-10-09-2018.

O. Units having furnaces based upon Furnace Oil as fuel may be allowed with

a condition that Unit(s) shall install the system for 90% scrubbing and

removal of SO2 emission and Large scale & Medium Scale unit shall install

continuous online emission monitoring system and online data transfer to

Manarashtra Poilution Control Board & Central Pollution Control Board.

= r

IMPLEMENTATION PERIOD:
.- Units planning to use Furnace Oil shall follow the timeline given below for

compliance with installation of system for 90% scrubbing of SO2 emission
and Large Scale & Medium Scale unit shall install the continuous online
emission monitoring system.

Table

Timeline for compliance from the

Category date of Notification.

Unit(s) irrespective of category falling in
Critical Polluted Area (CPAs)/ Severely
Polluted Area (SPAs)/Other Polluted Areas
(OPAs) based on the Comprehensive
Environmental Pollution Index (CEPI)
developed by CPCB.

One Year

Rest of Areas | Red Category
in Orange Category Two Years

Maharashtra | Green Category

ii. In case any units failed to achieve the compliance within the timeline
mentioned above, they shall be prohibited for using Furnace Oil.

( E. Ravéndiran, 1as)

Hon'ble Chairman, MPCB, Sion, Mumbai.
Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai

Copy to:

L
A

PSO / JD-APC / JD-WPC / RO-HQ/Law Officer-1/2, for information. ,
All RO / All SRO, MPCB for information & Necessary Action. They are directed to
circulate the said circular to all concerned industries/Industries Association and
District Magistrates as per your jurisdiction.

ASO / EIC-For uploading on MPCB Website

Page3of 3
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MAHARASHTRA POLLUTION CONTROL BOARD

ALLUTI L
Tel.: 24010437/24020781/24014701 g‘i"&'s;@?@ Kalpataru Point, 2nd - 4th Floor,
Fax : 24024068 / 24044531 g% E‘;‘g Opp. PVR Cinema,
Website | www.mpcb.gov.in q: _sgp:d; S Near Slgn Circle, Sion (E),
E-mail : jdair@mpcb.gov.in ‘n,;m;@ Mumbai - 400 022.
NO.MPCBID(APC)TB-2/B- 51 Date: 05/02/2020
To,
Nazimuddin,

Divisional Head-IPC-II,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Sub:  Policy for use of Pet Coke and Furnace Oil as a Fuel in the State of
Maharashtra.

Ref: 1. Order passed by Hon'ble National Green Tribunal in OA No.67/2019 filed
by sumit kumar v/s State of Himachal Pradesh.

2. CPCB direction No. B-33014/07/2019/IPC-11/5747-5778 dtd. 23/08/2018.

3. Policy for use of pet coke & furnace oil in State of Maharashtra dtd.
05/02/2020.

In compliance to Hon'ble National Green Tribunal in OA No.67/2019 filed by sumit
kumar v/s State of Himachal Pradesh and CPCB direction dtd. 23/08/2019, M.P.C.Board vide
circular No. MPCB/JD(APC)/Fuel Policy/TB-2/B-489 dtd.05/02/2020 formulating Policy for use
of Pet Coke and Furnace Oil as a Fuel in the State of Maharashtra. Copy of circular submitted
for information & further submission to Hon'ble National Green Tribunal.

D.A. Circular dtd.05/02/2020.

{ E. Rdvepdiran, 1as)

Copy Submitted for information to:
1. Chairman, M.P.C.Board, Sion, Mumbai.
2. Chairman, C.P.C.Board, Delhi.
3. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai
4. Member Secretary, C.P.C.Board, Delhi

Copy to:
1. PSQ/JD-APC / JD-WPC / RO-HQ/Law Officer-1/2, for information.

2. All RO / All SRO, MPCB for information & Necessary Action. They are directed to
circulate the said circular to all concerned industries/Industries Association and District
Magistrates as per your jurisdiction.

3. ASO/ EIC-For uploading on MPCB Website

D.A. Circular dtd.05/02/2020.
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'MAHARASHTRA POLLUTION CONTROL BOA{.D

FRLLUTIOy

Tel.: 24010437/24020781/24014701 ;5::;1;,‘:-:“‘%2% Kalpataru Point, 2nd - 4th Floor,
Fax : _24024068 / 24044531 3 §i ‘}; E Opp. PVR Cinema,
Website : www.mpcb.gov.in ‘"l'l\“ B dg_x Near Sien Circle, Sion (E),
E-mail : jdair@mpcb.gov.in N Mumbai - 400 022.

Towzics he pati of sumabvabls doveloorien:

No. MPCB/JD(APC)/Fuel Policy/TB-2/B- 4 § § Date : OS'! O'L' 2010
CIRCULAR

Sub : Policy for use of Pet Coke and Furnace Qil as a fuel in
the State of Maharashtra

Ref: Orders passed by Hon’ble National Green Tribunal in Original
Application No.67/2018 filed by Sumit Kumar v/s State of
Himachal Pradesh.

Shri M.C. Mehta had filed a Writ Pstition (s) (Civil) No. 13029/1885 before the
Hon'bie Supreme Court of India against the Union of India & Ors., regarding prohibition on
use of pet coke and Furnace oil in industries in the NCR state of Haryana, Uttar Pradesh
and Rajasthan, wherein, the Hon'ble Supreme Court of India vide order dated 17/11/2017
directed all the State Government and Union Territories to consider similar measures.

Subsequently, the Hon'ble Supreme Court has passed various orders dated
13/12/2017, 05/02/2018,26/07/2018,09/10/2018 and in its order dated 09/10/2018, taken
on record the Report of Central Pollution Control Board regarding use of pet coke as feed
stock in Calcined Petroleum Coke (CPC) units wherein it was recommended that due to
emission of SO2 in high concentration the emission needs to be freated in Flue-gas
desulfurization (FGD) systems having removal efficiency more than 90%.

Sumit Kumar has filed an Qriginal Application bearing No.67/2019 against State of
Himachal Pradesh & Ors. with clubbed matter before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi, for prohibition on use of pet coke and furnace oil as a fuel.

In the aforesaid matter, the Hon'ble NGT vide order dated 28/03/2019 has accepted
Report of the Central Pollution Control Board and directed the CPCB to issue appropriate
directions in this regard to the concerned States indicating corrective measures against

those who failed to comply with the directions.

|

In compliance of the aforesaid directions, the Central Pollution Control Board has
issued directions u/s 5 of the Environment (Protection} Act, 1986 vide letter dated
23/08/2019 directed to all States and Union Territories for preparation of policy on use of

Pet Coke and Furnace Qil as follows,

(i)  State Government / Union Territory Administration shall formulate and enforce fuel

policy regarding use of pet coke and furnace ol in the State/ Unign Territory in light
Page 1 of 3
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(i)

of various orders passed by Supreme Court regarding use of pet coke and furnace
oil in Wit Petition (C) No.13029/1985.
State Government / Union Territory Administration through respective SPCB / PCC

shall take strict action against any industry, if found violation of the fuel policy on use

of pet coke and furnace oil that will be enforced as above, using the powers conferred

under environmental faws.

Policy:
Accordingly, the following policy is framed for use of Pet Coke & Furnace Oil as

Fuel:

(i)

(ii)

PET COKE (PC) :
Petroleum coke, abbreviated coke or petcoke, is a final carbon-rich solid

material which is derived from oil refining and is one type of the group of
fuels referred to as cokes. This coke can either be fuel grade (high in
sulphur and metals) or anode grade (low in sulphur and metals). Pet-Coke
is over 80% Carbon and emits 5% to 10% more Carbon Dioxide (CO2) than

Coal on a per unit-of-energy basis when it is burned.

FURNACE OIL (FO):
Fuel oil (also known as heavy oil, marine fuel or furnace oil) is a fraction

obtained from petroleum distillation, either as a distillate or a residue. Fuel
oil is made of long hydrocarbon chains, particularly alkanes, cycloalkanes
and aromatics.

The following fuel will be allowed subject to Conditions mentioned
further:

A

G Mmoo

Liquefied Petroleum Gas (LPG)

Liquefied Natural Gas (LNG)

Piped Natural Gas (PNG)

High Speed Diesel (HSD)

Bio Gas

Bio-fuel (Bio-Ethanol etc.)

Refuse Derived Fuel (RDF): To be used in Cement kiln & Waste to Energy
plant or any other unit allowed by the Central Government/State
Government.

Biomass as fuel (like Bagasse, Briquettes/Pellets etc.)/ Agriculture
refuse/dung cake.

Low Sulphur Heavy Stock (LSHS)

Light Diesel Qil (LDO)

. Coalflignite

Page 2 of 3
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3.

Copy submitted for favour of information to:

1. Hon’ble Chairman, MPCB, Sion, Mumbai.

Firewgod/wood charcoal

; NapthaiF’fc_)panef gasoline/Hydrogen/Methane
. Pet Coke subject to Specific Conditions: In units such as Cement Plant or

Lime kiln, Calcium carbide and Gasification for use as feed stock or in the
manufacturing process only on actual user basis or in process where
Sulphur is completely absorbed as per Office Memorandum issued by
Ministry of Environment Forest & Climate Change (MoEF &CC) vide no. Q-
18011/54/2018-CPA dated-10-09-2018.

. Units having furnaces based upon Furnace Oil as fuel may be allowed with

a condition that Unit(s) shall install the system for 90% scrubbing and
removal of SO2 emission and Large scale & Medium Scale unit shall install
continuous online emission monitoring system and online data transfer to
Maharashtra Pollution Control Board & Central Pollution Control Board.

IMPLEMENTATION PERIOD:
i

Units planning to use Furnace Oil shall follow the timeline given below for
compliance with installation of system for 90% scrubbing of SO2 emission
and Large Scale & Medium Scale unit shall install the continuous online

emission monitoring system.

Table

Timeline for compliance from the
Category date of Notification.

Unit(s) irrespective of category falling in
Critical Poiluted Area (CPAs)/ Severely
Poliuted Area (SPAs)/Other Polluted Areas
(OPAs) based on the Comprehensive
Environmental Pollution Index (CEPI)
developed by CPCB.

One Year

Rest of Areas | Red Category

Maharashtra | Green Category

in Orange Category Two Years

In case any units failed to achieve the compliance within the timeline
menticned above, they shall be prohibited for using Furnace Oil.

({ E. ave ndiran, 1AS)
Mem Secretary

2. Principal Secretary, Environment, Govt. of Maharashtra, Mantralaya, Mumbai

Copy to:
1.
2.

PSO / JD-APC / JD-WPC / RO-HQ/Law Officer-1/2, for information. _
All RO/ All SRO, MPCB for information & Necessary Action. They are directed to
circulate the said circular to all concerned industries/industries Association and
District Magistrates as per your jurisdiction.

ASQ / EIC-For uploading on MPCB Website

Page 3 of 3
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MANIPUR POLLUTION CONTROL BOARD
IMPHAL WEST DC OFFICE COMPLEX
LAMPHELPAT-795004
Imphal, thc_?_(l‘h Ssptemhcr 2019
j%,\ I

LH‘:"LT-“ so7 A
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No. PCB/488/2018-19/
v
The Member Secretary,
Central Pollution Control Board,
Parivesh Bhavan, CBD Cum Office Complex. |
East Arjun Nagar, Delhi-110032
— T_th 0 L Luﬁ‘L"L HLHUU \
‘ i i ,-\_,. ""M Delhw- }f
ot Bhavan, EASLAT ehai
Subject: Directions under Section 5 of the Envlronment (Proteutlon) Act, 1986 regarding a
I
|

policy on use of pet coke and furnace oil

-3\\““5
In inviting a reference to your letter no. B-33014/07/2019/IPC-11/5761 dated 23™ August
2019 on the above subject, I am directed to inform you that there is no industry in the state

Sir,
The policy regarding use of pet coke and furnace oil may not be required in the state at

using pet coke or furnace oil as fuels
Yours faithfully
\ e

present.
(T. Mangi Singh)
Member Secretary
Manipur Pollution Control Board
Imphal, the 20™ September, 2019

g

Copy to:
(T. Mangi Singh)

Memo No. PCB/488/2018-19/

The P.A. to the Hon’ble Chairman, MPCB for kind information
2. The Staff Officer to the Chief Secretary, Manipur for kind information
3. Guard file

Member Secretary

Manipur Pollution Control Board

¥Rk ¥ ¥
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No. PCB/488/2018-1%

To~

N

MANIPUR POLLUTION CONTROL BOARD
IMPHAL WEST DC OFFICE COMPLEX
LAMPHEL PAT-T9A04

Imphal. the 20™ Sepiember. 2019

The Member Secretary.
Central Pollution Control Board.
Parivesh Bhavan, CBD Cum Office Complex.

East Arjun Nagar, Delthi-110032

Subject: Directions under Section 3 of the Environment (Protection) Act. 1980 reearding o
policy on use of pet coke and turnace o1l

23" ".n;l. s

Sir.

In inviting a reference to your letter no. B-33014/072019/1PC-11/5761 dated 2

2019 on the above subject. | am directed to inform vou that there is no industrs in

using pet coke or furnace oil as fuels.
The policy regarding use of pet coke and furnace oil may not be required 1 the Sate o

Y ours Taithtully .

present.
~ar \ |
24107
(1. Mangi Singh
Member Secretary

Manipur Pollution Control Board
Imphal. the 207 September. 2009

Memo No. PCB/488/2018-19

Copy to:

|. The P.A. to the Hon ble Chairman, MPCB fur kind information
2. The Staff Officer 1o the Chief Secretary. Manipur tor kind information

3, Guard file

(1. Mangi Singh)
Member Secretan
Manipur Pollution Control Board

Lk
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Meghalaya State Pollution Control Board
Forests & Environment Department, Government of Meghalaya
‘ARDEN’ Lumpyngngad, Shillong-793014
{ Website: http://megspch.gov.in

L
D
o

No. MSPCB/ TB-957/2019/2019-2020/ Dtd. Shillong the November, 2019

To,
The Secretary to the Government of Meghalaya,
Forests & Environment Department

Ref: No. FOR/CC/25/2017/217 dated 21°" October. 2019

Sub:  Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet Coke and Furnace Qil - regarding

Sir,
With reference to the above, please find enclosed herewith the ‘Draft State Fuel Policy

Regarding Use of Pet Coke & Furnace Oil’ as desired for your kind information and necessary

action.
Enclosed:
i. Draft State Fuel Policy Regarding Use of Pet Coke & Furnace Oil
Yours Faithfully
Member Secretary
Meghalaya State Pollution Control Board
Shillong
Memo No. MSPCB/ TB-957/2019/2019-2020/ 3 - 4 Dtd. Shillong the /A//KNovember. 2019
Copy to:

\\O\ \I/l’é Divisional Head-IPC-II, Central Pollution Control Board, Parivesh Bhawan, East
Arjun Nagar, Delhi-110032 for kind information. This has a reference to his letter No.
”{L\? B-33014/7/2019/IPC-1I/TPP Dtd 19™ September 2019.

tu”f
Memben Becrétary

Contact details: Email:megspcb@rediffmail.com; Telephone Numbers : l’ﬂai:zan-ﬂiﬁd-lsznl?; Member Secretary-2522802; Scientific-2521514;
Engineering-2521533; Laboratory-2521726; Administration-2520073; Tel&f 521764



< MIZORAM STATE POLLUTION CONTROL BOARD

R74
' No.H.88088/Poltn/32 (6)/17-MPCB Jee : Dated 18" October 2019
To,
Shri. Nazimuddin,
\(4&\0\ Divisional Head- IPC-II,
i‘} ’ Central Pollution Control Board,
) .
¢ p, = “Parivesh Bhawan”
" East Arjun Nagar,
Cﬂ,/{ff g Delhi-110032
&Su bject. Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
AN ’),E\“] preparing a policy on use of Pet coke & furnace oil
Reference: Your E mail Dated 23.10.2019
Sir,

With reference to the subject and in pursuance to the e-mail cited above, may 1
inform you that neither furnace oil nor pet coke is in use in the State of Mizoram as per the Board’s
record. The only Thermal Power Plant in the State of Mizoram at Bairabi belonging to the State’s
Power & Electricity Department of the State Government has been closed down while there are no
Cement Plants, lime kilns or calcium carbide manufacturing units. Nil Report was alsg submitted ta
your good office vide this Office letter No. H.88088/Poltn/32(6)/17-MPCB Dt 19/07/2019.

The matter is referred to the State Government for formulation of policy and the
Government is collecting relevant information. It may be noted that there is no such industrial units
using pet coke and furnace oil in Mizoram, and the State Government has not framed any policy as
yet.

Yours faithfully
(C. LALDUHAWMA)
1»5[Memher Secretary
Mizoram Follution Control Board
Memo. No.H 88088/Polin/32 (6)/17-MpCB | 9 ; Dated 28" October 2019
Copy to. 1) The Principal Secretary, EF & CC Department, G.O.M, MINECO for information
Z) The Regional Director, Regional Directorate North East. Central Pollution Control Board,
“TUMSIR”, Near Fire Brigade HQ, Motinagar, Shillong-793014, Meghulava for information

——'—"F'_F-.-

(C. LALDUHAW MA)
Member Secretary

Mizoram Pollution Control Board

Mizoram State Follution Control Board, New Secretariat Complex, Thlanmual Peng, Khatla, Aizawl, Mizoram-796001
PL.N0.2336175/2336590 Fax.2336591 EIHHiirIllpcl‘!f:'_'?_"lIlizor;tm,gov,}11 Website: hitp.//www.imizenvis.nic.in
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¥ * NAGALAND POLLUTION CONTROL BOARD

,@ Y Signal Point, Dimapur — 797112, Nagaland
Py o Tel.: 03862-245727, TeleFax; 03862-245726
Website: ww‘npcb.naqala_mlqov.in e-mail: npcb2@yahoo.com
NPCB/NGT-OA-471/ j,;.iq# —q¢ T — Dated 11/10/2019
To |! & \'; I
Member Secretary ; i M L ") ) ?
Central Pollution Control Board :' 13 KOV 7019 : ]’{)C/{qf
Parivesh Bhawan, East Arjun Nagar | 1.2 & 4 17 HT(C]

Delhi-110032 | Conttral Poflution Comtrt Rese \{d

Sub: Direction under Section 5 of the Environment (P) Act, 1986 regarding preparing a policy
on use of Pet coke & Furnace oil.

Ref:  Your letter No. B-33014/7/2019/IPC-II/TPP Dated 19/09/2019

Sir,
With reference to your letter cited above, I am submitting herewith Action Taken Report as
requested from CPCB.

. As per Govt. of Nagaland letter No. FOR.COURT-5/4/2018/322 dated 22™ May 2018
addressed to the Secretary, MoEF & CC, Govt of India. Nagaland does not have any plants or
industries where fuel grade pet coke is used. However, Department of Industries & Commerce,
govt. Of Nagaland has been asked to prepare a policy on the same vide letter No.
NPCB/NGT/OA-471 dated 11/10/2019.

2. As mentioned above, Nagaland does not have any plants or industries where fuel grade pet coke
is used.
Thank you
Yours Sincerely,
Dr. Kenei %izachieo, IFS
Member Secretary
NPCB/NGT-0A-471/ Dated 11/10/2019
Copy to:

The Regional Director, CPCB, Shillong, for kind information.

Member Secretary
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i,

Signal Point, Dimapur - 7971 12, Nagaland
Tel.; 03862—245?2?, TeleFax: 03862-245726

Website: Www.npcb.nagaland.qov.in e-mail: npch2@yahoo.com
= -1t

NPCB/NGT-OA-471/ 9:";_{(; M~ £ Dated 11/10/2019
To

g%» j NAGALAND POLLUTION CONTROL BOARD

; Te(Commissioner & Secretary
Department of [ndustries & Commerce
Nagaland, Kohima.

Sub:  Direction under Section 5 of the Environment (P) Act, 1986 regarding preparing a policy

Ref: (i) CPCB Ietter No. B-3301 4/07/2019/IPC-II/5747-5778 dated 23/08/2019.
Sir, .

[ am enclosing herewith letter address to the Chief Secretary Govt. of India Nagaland
regarding preparing a policy on use of Pet Coke & Furnace oil.

The directions given under section (5) of the Environment (Protection) Act 1986 are as follows:

1. State Government/Unjon Territory Administration shall formulate and enforce fuel policy

Thank you

Yours Sincerely

Encl: reference letter No.1
Dr. Kcn\d%a{:lﬂeo, IFS

Member Secretary
NPCB/NGT-0A-471/ Dated 11/10/2019

Copy to:-
i) The OSD to the Chijef Secretary, Nagaland for kind information,
ii) The OSD , Department of Environment, Forests & Climate Change for kind information

i
Membe Secretary
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= EPABX : 2561909/2562847

ODISHA Tel : 2562822/2560955
o — E-mail: paribesh1@ospchoard.org /
a8 6w

N ctol7category@ospchoard.org

Website: www.ospchoard.org

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VII
. Bhubaneswar - 751.012, INDIA -
No. 7% 3/ IND--CONMG1S | . Dae K W20

By Speed Post / Emall

T.‘

\/ To ‘
The Member Secretary, {
Central Pollution Control Boar?, / ,,[/ 3/.]'
Parivesh Bhawan, 1 .
East Arjun Nagar, I{ _-7:
Delhi-110032 ~

Sub: Direction of CPCB on Policy regarding use of Pet coke and Furnace Oil.
Sir,

With reference to the above subject, this is to inform you that in
pursuance of the direction issued by Hon’ble National Green Tribunal, Principal
Bench, New Delhi in O.A No. 471/2016, dtd. 16.05.2017 and in consultation
with the State Pollution Control Board, Odisha, the State Government had
issued a notification vide No. 22737, dtd. 07.11.2017 in Forest and Environment
Department allowed pet coke as an “approved fuel” subject to the condition
that the industry / processers interested to use pet coke as fuel shall obtain
prior consent of SPCB, Odisha and install required air pollution control system
to achieve the emission standards as prescribed from time to time and comply
with the conditions stipulated by the competent authorities. Copy of the
notification of F & E Dept., Govt. of Odisha was forwarded to MoEF & CC and
Member Secretary, Central Pollution Control Board, New Delhi. Further, the
policy adopted by the Odisha Govt. on use of pet coke as approved fuel was
communicated to the Divisional Head (IPC-Il), CPCB, New Delhi along with the
list of industries permitted for use of pet coke vide Board’s letter No. 11654,
dtd. 01.11.2019.

P.T.O
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It may be mentioned that the ambient air quality data of last few years
reveals that the concentration level of SO, is well within the prescribed limit of
National Ambient Air Quality Standard. However, keep in view of the directions
of Hon’ble Supreme Court of India a'hd order of Hon'ble National Green
Tribunal emphasizing on switch over to alternative and cleaner fuels, a draft
fuel policy regarding use of pet coke and furnace oil in the State of Odisha have

been submitted to the State Government for approval and issue of a

notification.
Yours faithfully,
X MEMBER SECRETARY
Memo No 7832 fdtd. XS - 08 AL

Copy forwarded to the Director (Env)-cum- Special Secretary to Govt.,
Forest and Environment Department, Govt. of Odisha, Kharvel Bhawan,

Bhubaneswar for kind information. EC

MEMBER SECRETARY
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EPABX :2561909/2562847

IDIS HA

\ === E-mail: parlbesm@ospcboard org
@ Website: www.ospcboard.org
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nllakantha Nagar, Unit — VIl
Bhubaneswar - 751012, INDIA
No || °0 | /IND-I-CON-1516(M) Dt 01 .\ 199 ¢
By Speed Post / Email
From

Dr. Akhila Kumar Swar
Chief Env. Engineer

To
The Divisional Head (IPC-|),
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110 032

Sub: Guidelines for regulations and monitoring of im ported petcoke in India -Reg.
Ref: CPCB letter vide No. 5748, dtd. 22.08.2019.
Sir,

With reference fo the above, it is to inform you that as per Nofification of |
Forest and Environment Department, Govt. of Odisha vide letter No. 22737, dtd.
07.11.2017 permission for use of pet coke as approved fuel is being granted by
-fhus Boord with strict compliance to conditions stipulated in the permission order
since, December, 2018. Board has not granted any permission for use of pet
coke in the period of September, October and November, 2018. For the month
of December, 2018 this Board has granted é nos. of permission order for use of

pet coke in different units. (List of such industries is enclosed).

This is for your reference and necessary action.

<& 7
A }p »
. ,\_\\-YDK Yours faithfully,

;&L Qs =,
Chief Env glneJ—: ;
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LIST OF INDUSTRIES GRANTED WITH CONSENT TO OPERATE FOR USE OF PET COKE-

2018-19 (as on 31.12.2018)

Works,
At- Cement Nagar,
Po- Bardol.Dist- Bargarh.

9000
TPM(1,08,000TPA)

['SI.No. | Name of the Industries Quantity Validity of CTO | Letter No. & Date.
1 M/s Amritesh Industries (P) Import of raw Pet 31.03.2019 14269/03.12.2018
Ltd, Coke@2700Tonne/
IDCO Industrial Estate, month as raw-
Dist-Angul materials for
manufacturing of
Calcined petroleum
coke.
2 M/s Goa Carbon Limited, Import of raw Pet 31.03.2019 14272/03.12.2018
At-Udayabata, Paradeep, Coke@18,900 Tonne/
Dist-Jagatsinghpur. month as raw-
materials for
manufacturing of
Calcined petroleum
coke.
3 M/s OCL India Ltd (Cement Raw Petroleum coke:- | 31.03.2019 14574/07.12.2018
Division), Domestic-11,700TPM,
At/Po- Rajgangpur, Import-12,500TPM
Dist- Sundargarh.
4 M/s Vedanta Calcined Petroleum 31.03.2019 14572/07.12.2018
Limited,(Smelter& CPP), coke:-
At- Bhukamunda, Dist- Domestic-712TPD,
Jharsuguda. Import-1068TPD
5 M/s Aditya Aluminium( A Unit | Calcined Petroleum 31.03.2019 14576/07.12.2018
of Hindalco Industries coke:-
Ltd),At/Po- Lapanga, Domestic-310 TPD,
Dist- Sambalpur. Import-207 TPD. -
6 M/s ACC Ltd, Bargarh Cement | Raw Petroleum coke- | 31.03.2019 15540/31.12.2018
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<7 1Y2979 PUNJAB POLLUTION CONTROL BOARD
94 FFR 270 -.

FF
No. Y/ Ao el Bo I Dated: o0& /52 ’9”9::

e iy g D |
b S

The Member Secretary,

Central Pollution Control Board, tPcAl)

New Delhi-110032.
Subject: Directions under Section 5 of the Environment {Protection)
Act, 1986 for formulating and enforcing fuel policy regarding

use of Pet coke & Furnace oil in the State of Punjab — in the
matter of OA No. 67 of 2019 and 138 of 2019.

Reference: CPCB letter no. B-33014/07/2019/IPC-II/5766 dated
23.08.2019

In pursuance of the subject cited directions, the matter regarding
formulation of the fuel policy for use of pet-coke and furnace oil in the State of
Punjab, was referred to the State Govt. vide letter no. 32986 dated 25.10.2019. The
Govt. has considered the matter and directed the Punjab Pollution Control Board
(PPCB) to prepare a draft policy in the matter.

As directed, this office has framed a draft policy for regulating the use
of pet coke and furnace oil as fuel in the State of Punjab and sent to the Govt. of
Punjab, Department of Science, Technology and Environment vide letter no. 4657-
dated 06.02.2020 for issuance of appropriate notification after seeking objections /

suggestions from the public and other stakeholders.
This is for your information, please.
¢ iL“’*’
(. Member Secretary
Endst. No. Date:
A copy of the above is forwarded to the Principal Secretary to Govt. of

Punjab, Deptt. of Science, Technology & Environment, Chandigarh for his kind
information, please.

sdl -
Member Secretary
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\X T /4 PUNJAB POLLUTION CONTROL BOARD
Mo, 150 7 Dated:
i ated:
To

The Principal Secretary to Govt. of Punjab,
Deptt. of Science, Technology & Environment,
Chandigarh.

Subject: - Directions under Section 5 of the Environment (Protection)
Act, 1986 for formulating and enforcing fuel policy regarding
use of Pet coke & Furnace oil in the State of Punjab.

Reference: Govt. Memo No. 10/260/2019-STE(5)/542 dated 18.12.2019

In the furtherance of Hon'ble Supreme Court orders passed in Writ
Petition (Civil) No. 13029/1985 and subsequent orders of National Green Tribunal in
OA no. 67 of 2019 & 138 of 2019, Central Pollution Control Board (CPCB) vide letter
no. B-33014/07/2019/IPC-11/5766 dated 23.08.2019 has issued following directions
u/s 5 of the Environment (Protection) Act, 1986 to the State Govt. through Hon'ble
Chief Secretary, Punjab for formulating a fuel policy on use of pet-coke and furnace
oil in the State of Punjab:-
r State Government/Union Territory administration shall formulate and enforce
fuel policy regarding use of pet coke and FO in the State/UT in light of various

orders passed by Supreme Court regarding use of pet coke and FO in Writ
Petition (C) 13029/1985.

2. State Government/Union Territory administration through respective
SPCB/PCC shall take strict action against any industry if found violating the
fuel policy on use of Pet coke and FO that will be enforced above, using the
powers conferred under environmental laws.

CPCB has desired that the action taken report shall be submitted
through SPCB/PCC by State/UT at the earliest and issued reminders for providing the
action taken report (ATR) in the matter at the earliest, so as to enable CPCB to
compile and submit compliance report to the Hon'ble NGT.

Accordingly, the matter was referred to the State Govt. vide letter no.
32986 dated 25.10.2019 with comments of the Board and with request for the
formulation of fuel policy on use of pet coke and furnace oil after consulting all the
concerned stakeholders.

The Govt. has taken up meetings with the PPCB and PSCST and upon
deliberating, has advised the Board vide letter under reference to prepare a draft
policy in the matter.

221



Now, the matter was again come up for hearing before the Hon ble
National Green Tribunal on 07.01.2020. The Tribunal observed that the 13 States
including the State of Punjab are yet to submit the action taken report w.r.t. the
above directions. The Hon'ble Tribunal has issued certain directions that includes:

(i) 13 States which have still not furnished their respective ATRs in pursuance of
direction of the CPCB dated 23.08.2019 may do so positively within one
month. If there is non-compliance afer 31.03.2020, the defaulting States will
be liable to pay compensation at the rate Rs. 1 lakh per month from
01.04.2020 till compliance.

(i) It is made clear that this Tribunal has vide order dated 22.11.2019 directed
that if furnace oil was being used, the same must be stopped. Alternative fuel
have least pollution potential, which may be approved by the State PCB, can
be used accordance with law.

A copy of the above orders of the Hon'ble Tribunal is annexed herewith
for the perusal and ready reference of the Government.

As directed, this office has framed a comprehensive draft policy for
regulating the use of pet coke and furnace oil as fuel. A copy of the draft policy is
appended herewith as Annexure-1. A background note giving chorological details of
the matter is appended as Annexure-2.

Such a policy can be formulated by the State Government being
empowered under section 19(3) of the Air (Prevention & Control of Pollution) Act,

1001

Accordingly, the draft fuel policy for regulating the use of pet-coke and
furnace oil is added herewith for issuance of appropriate notification after seeking
objections / suggestions from the public and other stakeholders and for sending the
action taken report (ATR) to the CPCB as directed by the Hon'ble NGT in the present
orders dated 07.01.2020, please.

DA/as above =
Member Secretary
Endst. No. Dated:

A copy of the above is forwarded to the Director, Directorate of
Environment & Climate Change, Chandigarh for information & further necessary
action.

DA/as above Fey g

Member Secretary
Endst. No._1£ 59 Date:_0o{ l o;?: B8990

A copy of the above is forwarded to the Member Secretary, Central
Pollution Control Board, New Delhi for information & further necessary action.

Member Secretary

Lo

-
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N | 0 PUNJAB POLLUTION CONTROL BOARD
i 2 4 [ LUl |

.n__..r‘l_fl~ L eban Mantesl Das | P~ T /
To - - | =5 = 1/7’; Z

The Principal Secretary to Govt, of Punjab, .
Deptt. of Science, Technology & Environment, —-""’Q—Z/J /
Chandigarh. )' ;

Dated:

Subject:  Directions under Section 5 of the Environment (Prote:t:tion)\i%/<

Act, 1986 for formulating and enforcing fuel policy regarding
use of Pet coke & Furnace oil in the State of Punjab.

Reference: Govt. Memo No. 10/260/2019-STE(5)/346 dated 12.03.2020.

In regard to subject matter, it is intimated that a draft fuel policy for
regulating the use of petcoke & furnace oil was forwarded to the Government vide
Board's letter no. 4657 dated 06.02.2020 for issuance of appropriate notification
after seeking objections / suggestions from the public and other stakeholders.

Now, Government vide under letter reference has advised the Board to
send the revised draft notification by mentioning the lay down standards without
referring to the other documents.

Accordingly, the recasted draft notification for regulating the use of
petcoke & furnace oil is added herewith for Issuance of appropriate notification after
seeking objections / suggestions from the public and other stakeholders, please.

DA/as above

f’nb’
Member Secretary

Endst. No. Dated:

A copy of the above is forwarded to the Director, Directorate of
Environment & Climate Change, Chandigarh for information & further necessary
action.

DA/as above

Member Secyetary
Endst. No. QW")L— Date: 20

A copy of the above is forwarded to the Member Secretary, Central

Pollution Control Board, New Delhi for information & further necessary action,
please.

19\%)ae 30
EMember Secretary
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Government of Punjab
Department of Science, Technology & Environment
(STE Branch)

DRAFT NOTIFICATION
The ....... March, 2020

In order to control and abate the pollution of air in the State of Punjab in
accordance with the provisions of the Air (Prevention & Control of Pollution) Act,
1981, the Govt. of Punjab in consultation with PPCB has declared the whole of the
State as ‘air pollution control area' under section 19(1) of the Air (Prevention &
Control of Pollution) Act, 1981 vide notification no. S021/C.A.14/81/5.19/88 dated
02.03.1988;

And whereas, the Govt. of Punjab, vide notification No.4/46/92-35T/2839
dated 29.12.1993 has banned the use and burning of rubber scrap, tyres, oil sludge
acid sludge and loose rice husk as fuel, in the State of Punjab, as detailed below:

i) Rubber in any form with effect from 1.4.1994;
ii) Process waste containing sulphur and toxic substances with
effect from 1.4.1994;
iii) Rice Husk (except in the form of fuel briquettes and use of rice
husk in fluidized bed combustion) as fuel in the air pollution
control area with effect from 1.4,1994.

And whereas, the Govt. of Punjab & Punjab Pollution Control Board, from time
to time, are taking all such measures which are required for the abatement and
control of air pollution in the State of Punjab including the regulation and use of such
fuels which may or may have an adverse affect on the quality of environment in the
State;

And whereas, the usage of pet coke and furnace oil / fuel oil as fuel in the
boilers / furnaces or in any other form by the industry, needs to be regulated due to
presence of higher sulphur content leading to Sulphur Dioxide (SO5) emissions in the
ambient air, which may effect the environment;

And whereas, the Hon'ble Supreme Court of India and the Hon'ble National
Green Tribunal had also considered the matter relating to the use of pet coke and
furnace oil and issued certain directions for compliance, whereupon the Central
Pollution Control Board had issued directions dated 23.8.2019 to all the States and
Union Tertiaries including the State of Punjab for formulating and enforcing fuel
policy regarding use of pet coke and furnace oil;

And whereas, the State Government is empowered under section 19(3) of the
Air (Prevention & Control of Pollution) Act, 1981 to prohibit the use of such fuel in
such area or part thereof by notification in the official gazatee, if the State
Government after consultation with the State Board is of the opinion that the use of
any fuel, other than an approved fuel in any air pollution control area or part thereof,
may cause or is likely to cause air pollution;
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And whereas, the State Government has considered the matter in the above

background of the case in consultation with the Punjab Pollution Control Board and is
satisfied that the use of pet coke and furnace oil is required to be regulated, so as to
ensure that its use beyond the permissible limits and guidelines shall have no adverse
impact on the natural environment;

Therefore, the Government of Punjab, in exercise of the powers conferred

under section 19(3) of the Air (Prevention & Control of Pollution) Act, 1981 and after
consultation with the Punjab Pollution Control Board, hereby, issue the draft policy
and guidelines for the use of pet coke and furnace oil in the State of Punjab:

Guidelines for use of domestic pet coke in boilers / furnaces

a)

b)

c)
d)

e)

f)

g

h)

The industry shall provide well designed two stages desulphurization i.e. at
combustion stage and of flue gas emissions.

The industry shall install dry type air pollution control device, such as,
cyclone/multi-cyclone followed by spray type alkali scrubber and packed bed
alkali scrubber. The packed bed scrubber to be installed should conform to the
guide parameters as mentioned below and the industry shall use only caustic
soda as scrubbing media:

i) Velocity of gas through the tower is recommended to be 1.5-2.5 m/s.

i) Liquid gas ratio is recommended to be 3.5-4.0 liter/m3 of gas flow or
80-325 Ipm/m3 of lower cross sectional area.

iiiy  Pressure drop is recommended to 15-150 mm W.G./m of packed bed
height.

iv)  Maximum inlet concentration — 5000 ppm by volume.

The industry shall install on line monitor for SO, with the stack of the boiler.

The industry shall provide interlocking of online SO, monitor with the feeding
system of the boiler, so as to ensure that the feeding system of fuel in the
boiler furnace should become in shut down condition, in case, the conc. of SO,
increases beyond the prescribed standard of 400 mg/Nm® at any time.

The industry shall provide online pH meter on the recirculation tank of
scrubbing liquor, from where the said liquor is fed to the air pollution control
device and ensure that the pH of the feed scrubbing liquor should remain
within the range of 10-12.

The industry shall provide flow meter and pressure gauge at the outlet of the
pump used to supply the scrubbing liquor to the alkali scrubber, so as to
ensure that the scrubbing liquor is fed to the air pollution control device at the
desired rate and pressure.

The industry shall provide a stack of height calculated by using the formula
H=14Q™, where Q is the emission rate of SO, in kg/hr and should be
calculated by using the volume of flue gas emissions and the standards for SO,
(400 mg/Nm?’) or 30 m, whichever is higher.

The sludge produced in the recirculation tank of the scrubbing liquor shall be
disposed of in an environmentally sound manner.
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Guidelines for regulation and monitoring of Imported Pet Coke (IPC)

The Government of India, Ministry of Environment, Forest & Climate Change
in compliance to the directions of the Hon'ble Supreme Court of India in Writ Petition
(Civil) No. 13029 of 1985 in the matter of M.C Mehta v/s Union of India and Others
and in the exercise of the powers conferred under the Environment (Protection) Act,
1986 vide office memorandum No. Q-18011/54/2018-CPA dated 10.9.2018 had
issued guidelines for regulation and monitoring of imported pet coke in India. As per
the said OM, the import of petcoke for use as fuel is prohibited. owever, import of
petcoke is allowed to be used by the industries namely cement, lime kiln, calcium
carbide and gasification for use as feedstock or in the manufacturing process only on
actual user basis as per the conditions stipulated below:

a) Petcoke importing industries namely, cement, lime kiln, calcium carbide and
gasification shall obtain the consent of and registration with the State
Pollution Control Board (SPCB).

b) Consent issued by the State Pollution Control Board shall clearly specify the
quantity permitted for import and its use on a per month and per annum
basis.

c) Only registered industrial units with valid consent from State Pollution Control
Board as per clause (a) shall be permitted to directly import pet coke and
consignment shall be in the name of user industrial units for their own use
only.

d) Import of pet coke for the purpose of trading shall not be permitted.

e) Authorised importers of Petcoke shall furnish opening and closing stock of
imported petcoke to the State Pollution Control Board on quarterly basis.

f) The State Pollution Control Board shall develop an electronic record system for
uploading of consents, registration and record of use of imported Petcoke by
industrial units, as mentioned above and the Board shall share this data with
the Central Pollution Control Board on quarterly basis.

The above mentioned guidelines for regulation of IPC shall also be applicable
in the State of Punjab.

Emission standards of sulphur dioxide(SO;) in respect of Thermal Power Plants (TPP)

The emission standards in respect of Thermal Power Plants as notified by the
Ministry of Environment, Forest & Climate Change vide notification no. 5.0 3305 (E)
dated 07.12.2015 as amended from time to time, which are given as under, shall be
applicable in the State of Punjab:

s.No. Industr!_y- ' Parameter Standards

1 __2 (I 3 | e 4 ~

25 | Thermal TPPs (units) installed before 31* December, 2003
Power S e = = — ==l
| plant | Particulate Matter | 100 mg/Nm’ i
Sulphur Dioxide (SO,) 600 mg/Nm’ (Units smaller than

500 MW capacity units)
200 mg/Nm’ (for units having
| m capacity of 500 MW and above)
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Oxides of Nitrogen (NOX) | 600 mg/Nm’® el

Mercury (Hg) 0.03 mg/Nm’ (for un_igmhaving
capacity of 500 MW and above)

TPPs (units) installed after 1*' January, 2004, upto 31*
December, 2016

Particulate Matter 50 mg/Nas‘_

Sulphur Dioxide (SO,) 600 mg/Nm’ (Units smaller than
500 MW capacity units)

200 mg/Nm’ (for units having
capacity of 500 MW and above)

Oxides of Nitrogen 300 mg/Nm’ i |
(Mercury (Hg) 0.03 mg/Nm” i
TPPs (units) installed from 1% January, 2017
Particulate Matter 30 mg/Nm’
Sulphur Dioxide (SO,) 100 mg/Nm’ Lol
Oxides of Nitrogen 100 [ng/_NLnE’ e
1.9 Mercury (Hg) 0.03 mg/Nm’

Furnace Oil

a) The use of furnace oil or any other liquid oil containing high sulphur contents
shall not be allowed to be used as fuel;

b) Only Low Sulphur Heavy Stock {LSHS) having higher pour point and low sulphur
contents (not exceeding 1% by weight) and Light Diesel Oil (LDO) having
sulphur content (not exceeding 1.8% by weight) shall be allowed as fuel;

c) The industries using LSHS and LDO as fuel shall switch over to CNG / PNG as
and when the supply of the same is available in the towns and cities and as per
the time lines prescribed in the Action Plans prepared for non-attainment
cities / critically, severely and other polluted areas by the State;

d) For the areas not covered in clause-c above, the industries / other
establishments shall switch over to natural gas (CNG / PNG) within six months
from the date of availability of such fuel.

And whereas, the use of pet coke and furnace oil and other liquid oil shall only
be allowed in the regulated conditions as mentioned above subject to stringent
emission standards for Sulphur Dioxide (SO;) @ 400 mg/Nm® at 6% dry O, for solid
fuel and 3% dry O, for liquid fuel (in case of thermal power plants the standards of
emissions will be as per MOEF&CC notification dated 7.12.2015 as amended from
time to time) and with the consent to operate of the Punjab State Pollution Control
Board;

And whereas, the State of Punjab intends to regulate the use of pet coke and
furnace oil with conditions aforementioned and hereby publish the draft fuel policy
for inviting objections and suggestions from all the stakeholders and general public
within sixty days from the date of the publication of the policy. The policy is also
available on the website of the Directorate of Environment and Climate Change
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(DECC) at www.pbdecc.gov.in as well as the Punjab Pollution Control Board (PPCB) at
www.ppcb.gov.in;

And whereas, any person interested in making any objections and suggestions
on the proposal contained in the draft notification may forward the same to the
office of Directorate of Environment and Climate Change, MGSIPA Complex, adjacent
to Strawberry Fields High School, Sector 26, Chandigarh, 160019 in person or in
writing within the stipulated period of sixty days for consideration of the State
Government;

The State Government will notify the policy for the use of pet coke and
furnace oil or any other liquid oil in the State after considering all the objections and
suggestions received in the case and it is made clear that objections and suggestions
received after the stipulated period of sixty days shall not be entertained.

Dated.....cccccnrneee
Chandigarh
Principal Secretary to Govt. of Punjab,
Department of Science, Technology & Environment
Endst. No.....ccccc.... Dated .....c..coovunee

A copy of the above is forwarded to the Chief Principal Secretary to the
Chief Minister, Punjab for information.

Deputy Secretary
Endst. NO......cciinee Dated

A copy of the above is forwarded to the following for information and
necessary action:

1. The Principal Secretary, Department of Food, Civil Supplies and Consumers
Affairs, Govt. of Punjab, Chandigarh.

2. The Principal Secretary, Department of Industries & Commerce, Govt. of
Punjab, Chandigarh.

3. The Principal Secretary, Department of Power, Govt. of Punjab, Chandigarh

4. The Chairman, Punjab Pollution Control Board, Patiala.

5. The Director, Directorate of Environment & Climate Change, Punjab

Deputy Secretary
Endst. No. ............. Dated

A copy of the above is forwarded to all the Deputy Commissioners,
Punjab for information and necessary action.

Deputy Secretary
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UA™g HtﬂHé O(Ctléb E:ICIES

PUNJAB

o PUNJAB POLLUTION CONTROL BOARD
b\ |/ d
No. .. { |Cenfra Dated. .
I % | i A
To , s )/L
|
The Principal Secretary to Govt. of Punjab, S/ﬁ \‘@\\N
Deptt. of Science, Technology & Environment,
Chandigarh. &/Sw
ﬂ)\
Subject: Directions u/s 5 of the Environment (Protection) Act, 1986 regarding preparing 7

of policy on use of Pet Coke and Furnace Oil.

Reference:  Govt. Memo No. eoffice-10/64/2020-STE(5)/43973 dated 8.7.2020

The draft fuel policy for regulating the use of pet-coke and furnace oil was earlier
forwarded to the Govt. vide Board's letter no. 4657 dated 06.02.2020 for issuance of
appropriate notification after seeking objections from the public and other stakeholders. In
compliance of the advise received from the Govt. vide letter dated 12.03.2020, a recasted draft
for issuance of notification was sent to the Govt. vide Board's letter no. 8770 dated 19.03.2020.

2. The Govt. vide letter under reference, quoting the discussions held in a meeting
taken by the Hon'ble Principal Secretary, Department of Science, Technology & Environment
with the Member Secretary of the Board has directed this office to make further amendments
and send the revised policy document. It was also desired to prepare a policy document giving
background, technical inputs and justification for the notification to be issued for the regulation

of the use of pet coke and furnace oil in the State.

3. Meanwhile, the Hon'ble NGT vide orders dated 16.07.2020 in the matter of OA
No. 67/2019 has passed following directions:

"The compliance report has been filed by the CPCB on 14.07.2020 with summary
of action taken reports from 27 States/UTs. Some of the reports of the States/UTs are contrary
to the orders of the Tribunal referred to above. Reports which are non-compliant with the
orders of this Tribunal based on order of the Hon'ble Supreme Court will stand rejected to that

extent. Orders of the Tribunal be given effect and CPCB may ensure compliance by issuing such
further direction as may be necessary in exercise of its statutory power".

A copy of the above orders is attached herewith for the ready reference and

perusal of the Government.

Contd.

TTITIE FTH, 39T I8, Ufen™®™ - 147001

Vatavaran Bhawan, Nabha Road, Patiala - 147001
Phone : Chairman. : 0175-2215793, Member Secretary : 0175-2215802 (O), 2215636 (FAX)
Website : www.ppcb.gov.in | E-Mail : chaipmpenppcb@yahoo.in | msppcb@gmail.com |




4. M/s Guru Gobind Singh Refinery (a unit of HPCL-Mittal Energy Ltd.), Bathinda
vide its representation dated 31.7.2020 has submitted that being a major stakeholder of fuel
policy of the State, any decision of the order contrary to the interests of the refinery may
adversely affect the operation of the refinery. Therefore, the view and comments of the
company may be given due consideration and may be given personal hearing before finalizing

the policy (copy attached).

5. Central Pollution Control Board, while forwarding the representation received
from M/s Indian Oil Corporation Ltd. (I0CL) has requested the Board to consider the use of
LSHS as industrial fuel while formulating the fuel policy (copy attached).

Accordingly, a policy document alongwith revised draft notification for regulating
the use of pet coke and furnace oil in the State has been prepared and is added for issuance of
appropriate notification after seeking objections/suggestions from the public and other
stakeholders, please.

DA/As above Ch—
Member Secretary
Endst. No. Dated:_

A copy of the above is forwarded to the Director, Directorate of Environment &
Climate Change, Chandigarh for information & further necessary action.

Member Secr Ftar
Endst. No. l 9 131 Dated: % E/r%

A copy of the above is forwarded to the Member Secretary, Central Pollution
Control Board, New Delhi in reference to his office letter no. CPCB/IPC-Il/Petcoke/ 2020/ 1714
dated 26.06.2020 for information, please.

aY4121%030
Member Secretary
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Phone: 03592-281913
Email id:  spebsikkim@gmail.com

STATE POLLUTION CONTROL BOARD

DEPARTMENT OF FOREST & ENVIRONMENT
GOVERNMENT OF SIKKIM
DEORALI - 737102

F. No.#56/SPCB//5%5- Dated:25 /4 2 /2020

To,
Shri Gaurav Gehlot,
Scientist B, IPC-II Divison,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032.

w
&
=

In refence to compliance of Hon’ble NGT order dated 07/01/2020 in OA No. 67/2019 with
0OA No. 138/2019 order dt.-14/07/2020-reg.

Sir,

Kindly refer to your email dated 21/12/2020 on the subject cited above. Reference above.,
[ have been directed to inform you that the practice of using pet coke and furnace oil is not
prevalent in the State of Sikkim. There are no industries in the state utilising pet coke or furnace
oil. There are also no enterprises dealing with the sale as well and till date no
complaint/information regarding the utilisation of the said fuels has been received by the Board
as well. However, in compliance to the order of Hon’ble NGT., the Government of Sikkim has
issued notification on ban in sale and use Pet Coke and Furnace Oil in all industrial units in the
year 2018(Copy enclosed).

Submitted for kind information please.

Thanking you,

Yours faithfully, I

@{(&M‘Ql

(Kusum Gurung,SFS)

N Joint Director

-'*‘«ff.,‘-_._?;:ﬁgﬁ',/ State Pollution Control Board-Sikkim
L2

-~ r

— :

—
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- PUBLISHED BY AUTHORITY
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GANGTOK DATED - KO,
G e <= R . -
GOVERNMENT OF SIKKIM
DEPARTMENT OoF F‘OREST, ENVIRONMENT & WILDLIFE MANAGEMENT
GANGTOK

NOTIFICATION

/

N().GOSIFEWMD}PR.SECY-cum-P(T(?F.f?‘.gf..lj..‘.! DATED &2&2 } 3 //69

In exercise of the Powers conferred by section S read with
section 23 of the Environment Protection Act, 1986 (29 of 1986),
the State Government hereby prohibits the sale and use of ‘Pet
Coke’ and ‘Furnace Oil’ ag fuel by any industry in the State of

Sikkim with immediate effect.

P
Jhwgﬂwﬂ .
TR, i : -

o

DR, THOMAS CHANDY,JIFS,
Principal Secretar}f—cum-PCCF,
Forest, Env. & Wildlife Management Department,
Government of Sikkim,
Deorali - Gangtok

-

Ty
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Phone: 03592-281913
Tele-fax: 03592 -281913
Email:spebsikkim(@gmail.com

tral Poftution C ’S‘FJ@TE POLLUTION CONTROL BOARD SIKKIM

'-_“ _._i?; Bt AUl TR FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM

ENo. 28 S ispenr 03] OOk TR Datedi2? 7/ 712019
To
The Chairman ‘
Central Pollution Control Board (220 33 :
Ministry of Env. Forest & Climate Change G[ 12,
Parivesh Bhawan, East Arjun Nagar
Delhi — 110032 132033/

|o (©

Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
preparing a policy on use of Pet coke & Furnace oil - reg.

Sir,

With reference to letter no. B-33014/07/2019/IPC-1I/5767 dated August 23, 2019
citing the above subject this is to kindly inform you that the use of pet coke and furnace oil
has been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY-CUM-

PCCF 234 DATED 22/03/2018. A copy of the notification has been enclosed, {( »

Thanking you,

Y%I_rs_faithfully,
P

(Dr. Gopal Pradhan)
Member Secretary
_ SPCB-Sikkim

233



5:1 i

GOVERNMENT GAZETTE

GOVERNMENT OF SIKKIM
DEPARTMENT OF FOREST, ENVIRONMENT & WILDLIFE MANAGEMENT
GANGTOK

NOTIFICATION

-
NO.GOS/IFEWMD/PR.SECY-cum-PC 1")3lfx DATED Qc:? L"l / /(f?

In exercise of the Powers conferred by section 5 read with
section 23 of the Fnvironment Protection Act, 1986 (29 of 1986),
the State Government hereby prohibits the sale and use of *Pet
Coke” and “Furnace Oil' as fuel by any industry in the State of

Sikkim with immediate effect.

v r-:‘mz.:,,n.u;ug, 15

DR, THOMAS CHANDY,IFS,
Principal Secretary-cum-PCCF,
Forest, Env. & Wildlife Management Department,
Government of Sikkim,
Deorali - Gangtok
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Phone: 03592-281913
Tele-fax: 03592 -281913
Email:spcbsikkim@gmail.com

STATE POLLUTION CONTROL BOARD SIKKIM |3 399 ")
FOREST & ENVIRONMENT DEPARTMENT '

GOVERNMENT OF SIKKIM l?
DEORALLI GA‘\IGWEGK IATIO2 > ¢
ENoR B /spcB/ o Y 95 . Dated‘/ 9//?91'?019
0 ri B ,'
The Chairman ff 25 90T 2 g r :_ B, ‘%}WQ
|

Central Pollution Control Board ' |'34_g '}/
Ministry of Env. Forest & Climate Chan € *tral Pollution o J By L5 }#' 1

Parivesh Bhawan, East Arjun Nagar ivesh Bhavan, 'Lj tAdun [aga; Detr-a7]
Delhi — 110032 e

%" )Y\
Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding  \g A \0\ﬁ'
preparing a policy on use of Pet coke & Furnace oil - reg. wg’
Sir, (-
With reference to letter vide no. B-33014/07/2019/IPC-1I/5767 dated August 23.
2019 citing the above subject this is to kindly inform you that the use of pet coke and furnace
oil has been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY-
CUM-PCCF 234 DATED 22/03/2018. A copy of the notification has been enclosed. please.
Further, a letter in this regard has already been sent vide letter no.788/SPCB/2311
dated 29/09/2019.

Thanking you,

\’Cus{aithful]y.
Y
= /ﬁﬁ* L.‘I"u. "
(Dr. Gopal Pradhan)
Member Secretary
State %‘?_‘E‘&b%{‘é}&&}%ﬁ‘ Board-Sikkim
Member Secretary
State Pollution Control B

Forest Env. & W/L Mangt. 1.
Govt. of Sikkim, Gano!
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Phone:  03592-281913
Tele-fax: 03592 -281913
Email:spebsikkim(@gmail.com

STATE POLLUTION CONTROL BOARD SIKKIM
FOREST & ENVIRONMENT DEPARTMENT
GOVERNMENT OF SIKKIM

DEORALI, GANGTOK - 737102

F.No. 748 /SPCB/ 694 3 F

Dated ™’ 5/_//@2019

To
WQ\N’\ Shri Nazimuddin,

ol
Y

Divisional Head-IPC-II

Central Pollution Control Board

Ministry of Env. Forest & Climate Change
Parivesh Bhawan, East Arjun Nagar

Delhi — 110032

Subject: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding

preparing a policy on use of Pet coke & Furnace oil - reg.

Sir,

With reference to letter vide no. B-33014/07/2019/IPC-11/5767 dated August 23, 2019
citing the above subject this is to kindly inform you that the use of pet coke and furnace oil has
been banned in the State of Sikkim vide notification no.GOS/FEWMD/PR.SECY-CUM-PCCF
234 DATED 22/03/2018. A copy of the notification has been enclosed, please.

Further, a letter in this regard has already been sent vide letter no.788/SPCB/2311 dated

29/09/2019 to Chairman, CPCB. MOEF &CC.

Thanking you,
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/Z Q\ o

A A W \
‘_(Dr. opal Pradhan)

Member Secretary

State Pollution Control Board-Sikkim
Dr. Gopal Pradhan
Member Secretary
State Pollution Centrol Boar.!
Forest Env. & W/L Mangt. Depu!
Govt. of Sikkim, Ganatok



e ——

r}jSOE-_’MWJ

Phones
spebs ik im(@gmatl.com

Epail id:

pcBl /38—

F. NG, 756[S

To,
Shri Gaurav Gehlot,
Scientist B, 1pC-11 Div 1501
Central Pollution Control Board,
Parivesh Bhawai. Fast Arjun Nagar,
Delhi-1 10032.
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| 4/07/2020-veg:

Subt
Sir.
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Yours faithfully,
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) '\/t -
‘1,-‘%\\
(Kusum G urung.
Joimt Director
pollution Control B¢

SES)

State yard-Sikkim
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GOVERNMENT GAZETTE
EXTRA ORDINARY

Gangns— - TUBLISHED BY AUTHORITY
SANGTOR T patep: '

———— ——— NO'

GOVERNMENT OF SIHKIM
DEPARTMENT OF FOREST, ENVIRONMENT & WILDLIFE MANAGEMENT
GANGTOK

NOTIFICATION
o——>AT1IO0N

)

2
NC)AG(}SF‘.FE“)NT!)_’IIR.SEC\Y'VUH’B-l’(-'{ [-c;?"‘"lf

T DATED QQLB/&?

In exercise of the Powers conferred by section 3 read with
rolection Act, 1986 (29 of 1986),
Govermment hereby pr

Section 23 of the Em ronmen; P
the State ahibits the sale and use of ‘per
Coke" and

Sikkim w

Furnace 0jl" as tuel by any industry n the State of
ith immediate effect,

-
i

o}
L] - "E;"k » ’

¢

DR, THOMAS ¢ HANDY. IFS,
Principal .“i(:crr:tar_\'--:un‘w}’{f{fi:.
Forese, Env. & Wildlife Management Departmen.
Government of Sikkim,
Deotali - Gangtok
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e bt v
g
c
From To /ﬂ' | 4
Thiru. D. Sekar, M. Tech The Member Secretary, 126905
Member Secretary Central Pollution Control Boardy 7 Aup 72010
Tamil Nadu Pollution control Board, “Parivesh Bhavan” | '
76, Mount Salai, Guindy, East Arjun Nagar, s omo .
Chennai - 600 032 Delhi- 110 032 | Lentral i'ffil-f

Letter No. TNPCB/P&DIF 018031/2017, Dated: 20.08.2019

A
Sir, \QF%EIE_ w \r‘ /”7;‘\ '

Sub: TNPCB - P&D - Usage of Pet coke as approved fuel- Notification to be o
issued as per the order of the Hon’ble National Green Tribunal dated
16.05.2017- Status of petcoke in Tamilnadu - Reg.

Ref: 1. TNPCB Lr. No. TNPCB/P&D/F 018031/2017, Dated: 11.02.2019
2. Board Proceeding No.48 Dated 09.08.2019 (copy enclosed)

With reference to the letter cited above, | am to inform that the Hon’ble NGT
(PB) of India in its order dated 16.05.2017 in O.A.No.471 of 2016, issued orders
interalia that the respective State Governments shall take a decision as to whether
the Petcoke is an approved fuel or not in terms of Section 19(3) of the Air
(Prevention and control of Pollution) Act, 1981 and notify their decision within a
period of two months.

In this connection, the subject for notifications of petcoke as approved fuel
was placed before the Board and the Board is of the view that it is not desirable to
restrict the powers of the State Government under section 19 (3) for any kind of fuel.
For this reason, TNPCB, has desisted from notifying any fuel under section 2 (d) and
the present circumstances do not warrant any change in this policy. Therefore the
Board decided to not to notify Petcoke as ‘approved fuel' under section 19(3). A
copy of BP No.489 dated 09.08.2019 is enclosed.

Encl: as above. /L / é M

For Member Secretary

\}_,

4\ %

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 22353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22343140, 22353141
Fax : 044 - 22353068
Email : tnpcb@md3.vsnl.net.in Web : www.tnpcb.gov.in
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TARIL NADU POLLUTION CONTROL BOARD

Abstract

TNPCB- P&D- Notification on approved fuel by the Tamilnadu Pollution Control
Board In .Exercise of the powers conferred under Section 2 (D) of the Air
(Prevention And Control Of Pollution) Act 1981- Orders- Issued.

B.P. No. 48 Dated: 10.08.2019 _

Read: Board Resolution No.278-1-19 Dated: 30.07 2019

e ——

The Hon'ble NGT (PB) of India in its order dated 16.05.2017 in O.A.N0.471 of
2016, issued orders interalia that the respective State Governments shall take a
decision as to whether the Petcoke is an approved fuel or not in terms of Section 19(3)
of the Air (Prevention and control of Pol!utlon) Act, 1981 and notify their decision within
a period of two months.

In this connection, the subject for notifications on approved fuels was placed
before the Board in the meeting held on 22.07.2019. The Board vide Resolution No.
278-1-18 dated 30.07.2019, read the Hon'ble NGT (PB) order dated: 16.05.2017 in O.A.
No. 471 of 2016, wherein the Hon'ble NGT ordered‘interalia that the respective State
Governments shall take a decision as to whether the Petcoke is an approved fuel of not
in terms of Section 19 (3) of the Air (Prevention and Control of Pollution) Act, 1981.

The Board noted that the only place other than definitions in Section 2 (d) that
the terms “approved fuel” appears in the Act is in Section 19 (3) which reads as follows:
If the State Government, after consultation' with the State Board, is of opinion that the
use of any fuel, other than an approve fuel, in any air pollution control area or par
thereof, may cause or is likely to cause air pollution, it may, by notification in the Official
Gazette, prohibit the use of such fuel in such area or part thereof with effect from such
date (being not less than thrée months from the date of publication of the notification) as
may be specified in the notification.’

ThL]s, the only consequence of Board approving a particular fuel as an "approved
fuel” is that the Slate Government loses ils power to prohibit the same under section 19
(3) in any area. The Board is of the view tha_t it is not desirable to restrict the powers of
the State Government under section 19 (3) for any kind of fuel. For this reason,
TNPCB, has desisted from notifying any fuel under section 2 (d).The present

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel :22353134, 22353135, 22353136, 22353137, 22353138, 223563139, 22353140, 22353141
Fax : 044-22353068
Email : tnpcb@mds.vsaﬂﬁ.in www.tnpcb.gov.in




circumstances do not warrant any change in this policy. The Board therefore decided to
not to notify Petcoke as ‘approved fuel' ur:der section 19(3).

Sdioaxxxx
Member Secretary

(‘ / gw .
/( For Member Secretary
" | (s
The Joint Chief Environmental Engineer (F&D)

Copy to

Financial Advisor

PS to Chairman

PA toc Member Secretary
File copy
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From To \ i
Thiru. Shambhu Kallolikar, 1.A.S., The ‘i?rincipal Secretary to Government,
Principal Secretary to Government / Environment and Forests Department,
Chairman (FAC), Secretariat,
Tamilnadu Pollution Control Board Chennai-600 009 ;5)57\0
76, Mount Salai, Guindy, - T
Chennai — 600 032 \15) ')
Letter No. TNPCB/P&D/F §18031/2017, Dated: 20.09.2019 \w_\@@ﬂ
Sir, wé/Y

Sub: TNPCB - P&D - Directions under Section 5 of the Environment
(Protection) Act,1986 regarding preparing a policy on use of Pet coke &
Furnace oil- Status of Tamil Nadu - Reg.

Ref: 1. CPCB Lr.No.B-33014/07/2019/IPC-11/5768 Dated 23.08.2019
2. Letter No. TNPCB/P&D/F 018031/2017, Dated: 20.08.2019

| am to invite your kind attention to the reference 1%t cited, wherein CPCB has
issued the following directions under Section 5 of the Environment (Protection) Act,

1986 to the Chief Secretary to Government, Government of Tamilnadu:

1. State Government shall formulate and enforce fuel policy regarding use of pet
coke and Fuel Oil in the State in light of various orders passed by Hon'ble
Supreme Court of India regarding use of pet coke and FO in Writ Petition (C)
13029/1985.

2. State Government through respective SPCB shall take strict action against
any industry if found violating the fuel policy on use of pet coke and Fuel Oil
that will be enforced as above, using the powers conferred under

environmental laws.

In this regard, it is informed that TNPCB vide letter under reference second cited
addressed to Government stated that the subject for notifications approved fuels
(including Pet coke and Furnace oil) was placed before the Board. The Board is of the
view that it is not desirable to restrict the powers of the State Government under section
19 (3) of the Air (P&CP) Act, 1981 for any kind of fuel. For this reason, TNPCB, has
desisted from notifying any fuel under section 2 (d), and the present circumstances do
not warrant any change in this policy. The Board therefore decided to not to notify
Petcoke as ‘approved fuel’ under section 19(3) of the Air (P&CP) Act, 1981.

76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel 122353134, 22353135, 22353136, 22353137, 22353138, 22353139, 22353140, 22353141
Fax : 044-22353068
Email : tnpcb@md3.vsnl.net.in  www.tnpcb.gov.in
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It is informed that the following procedure is being followed in Tamil Nadu for use
of pet coke and furnace oil.

1. Use of Pet coke:
In Tamilnadu, as per the Supreme Court order dated 13.12.2017 and the
MoEF & CC Guidelines dated 10.09.2018, Cement Plant is only permitted to
use petcoke in their cement kiln after examining case by case. All other
industrial units which have used pet coke as fuel are stopped as per Tamil
Nadu Pollution Control Board’s direction, issued during September 2017

based on NGT Order dated 16.05.2017 and CPCB letter dated 14.07.2017.
(Copy enclosed)

2. Use of Furnace oil:

There is no restriction on use of furnace oil by the industries.

The Cement Industries which are using Pet coke and the industries which are

using furnace oil should comply with emission standards prescribed by MOEF & CC
under Rule 3 of the Environment (Protection) Rules, 1986.

The above may be furnished to CPCB as reply for the directions issued.

Sd/-xxxx
Chairman (FAC)

A
(G,

For Chairman

L\" \&
fopy to V7
The Member Secretary,
Central Pollution Control Board
Parivesh Bhawan,
East Arjun Nagar,
Delhi — 110 032
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Registes, post
TELANGANA STATE POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE,

@eonea Lo

Telangana State

Phone: 23887500
Fax: 040 — 23815631

S SANATHNAGAR, HYDERABAD - 500 018 Website: tspcb.cgg.gov.in
R\T) 4
Lr. No.11/TSPCB/Petcoke/H0/2019 _ | gqb W I TR, S92 | pt: 09 102019
! | B e
iy 21 0CT zmo

The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, s3] Po

)
Y
QL i;;\m

Delhi - 110 032
Sub: TSPCB -Directions under Section 5 of the Environment (Protection) Act ”
1986 regarding preparing a policy on use of Pet coke & Furnace oil-
Information of Cement manufacturing industries using Petcoke in the state of
Telangana - Submitted - Reg. Vj ’
Ref: CPCB Lr.No. B.33014/7/2019/IPC-11-5769, dated 23.08.2019. V

*hkdkkk

Kind attention is invited to the subject and reference cited above. The Action taken
report to comply with CPCB directions on regulation and monitoring of imported Petcoke in the

State of Telangana is submitted below:

Administration shall formulate and
enforce fuel policy regarding use of
pet coke and FO in the State/UT in
light of various orders passed by
Supreme Court regarding use of pet
coke and FO in Writ Petition (C)
13029/1985.

Sl. Directions Action taken
No
i State Government / Union Territory | The EFS &T Department Government of

Telangana issued G.O Ms. No. 35 dt.
27.09.2017 stating that Pet Coke as fuel does
not require to be prohibited in the State of
Telangana subject to installation of air
pollution control system by the industries
using Petcoke, so that, pollution control
norms are adhered to by every such industry.

After issue of above GO, TSPCB has
permitted 5 cement manufacturing industries
to use Petcoke as fuel, by issuing CFO &
HWAs.

2; State Government / Union Territory
Administration through respective
SPCB/PCC shall take strict action
against any industry if found violating
the fuel policy on use of pet coke
and FO that will be enforced as
above, using the powers conferred
under environmental laws.

The details on usage of Petcoke by the
cement industries for the period from
September,2018 to August, 2019 is enclosed.

As per online stack emission data, the above

5 cement industries are meeting the
emissions standards.
As per CPCB directions, Petcoke

consumption details are uploaded in TSPCB
website.
(tspcb.cgg.gov.in/pages/Petcoke.aspx)

This is for information.

Sd/-
MEMBER SECRETARY

IIT.C.F.B.O /I

ML, —

Senior Environmental Engineer
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‘By .Cf.a.a.D Pos)—

L TRIPURA STATE POLLUTION CONTROL BOARD

( Qe (A Govt. of Tripura Orglnisation)
“'b’
tspc |
No.F. 17(27)/ TSPCB/CPCB/7114.1g y - "8 ©F107 /2019 JQ”,
} L ) '., '\,‘-l_}:“.‘...!:;i q AL - s
To | e F s B i | i, @l e N Qetdl-go | /}q\q‘n?\
Sri. S. P. S Parihar i ]M\Qﬂ—»' | /29102

Chairman Inat2 IGIA i ‘P%
Central Pollution Control Board [ M_ 13 SEP 2009 W

|
Ministry of Environment, Forest & Climate Change i -
Parivesh Bhawan, East Arjun Nagar, Delhi-1 1003% Cantral Poltution Control Boar" !

Farivesh Bhavan, East Arjun Nagar, Dt #

(e
Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 i |

regarding preparing a policy on use of Pet-coke & Furnace-oil-reg. \ ’ \‘*\\Cl
Ref- Your letter B-33014/07/ 2019/1IPC-I1/5770 dated 23.08.20109. ( \) 9\(\
‘y,
Sir,
This has reference to the Direction dated 23.08.2019 on the subject cited
above.

In the said letter following Directions were given:

1. State Government / Union Territory Administration shall formulate and
enforce fuel policy regarding use of pet coke and FO in the State/UT in light
of various orders passed by Supreme Court regarding use of pet coke and FO
in Writ Petition (C) 13029/1985.

2. State Government / Union Territory Administration through respective
SPCB/PCC shall take strict action against any industry if found violating the
fuel policy on use of pet coke and FO that will be enforced as above, using
the powers conferred under environmental laws.

In this connection it is to inform that Department of Science, Technology &
Environment, Govt. of Tripura issued a Notification on 01.03.2018 in connection
with complete ban and prohibition on the use of pet coke & furnace oil (FO) in
any industry operating in the State of Tripura. The copy of the said Notification is
attached as Annexure-A.

Moreover, as per TSPCB’s record there is no industry in Tripura which uses
pet coke or furnace oil (FO) during processing till date. Tripura State Pollution
Control Board will not issue licence in favour of any industry, operation or
processes which will use pet coke or FO in future.

Yours fajthfully,
Enclo: As stated. m FECE l?
)

(Bishu Karmakar
Member Secretary

Copy to:
PS to the Special Secretary to the Govt. of Tripura, Department of Science,
Technology & Environment for kind information of the Special Secretary.

PARIVESH BHAWAN Phone : (0381) 231 2589 / 232 2455

Pandit Nehru Complex, Gorkhabasti, 232 2462 (Chairman), 232 8792 (Member Secretary)
PO : Kunjaban, Agartala, Fax : (0381) 232 5421, 232 2455

West Tripura, PIN - 799 006 e-mail : trippcb@sancharnet.in / hoospcb-tr@gov.in

245website : www.spcb. tripura.gov.in




;A\nh!.')f.uﬂe -A

GOVERNMENT OF TRIPURA
DEPTT. OF SCIENCE, TECHNOLOGY & ENVIRONMENT
VIGYAN, PRAJUKTI O PARIVESH BHAWAN
GORKHABASTI: AGARTALA
TRIPURA-799006

No.F.11(1)/DSTE/ENV/Pt-1/ /2] 42 Dated ..(%.[./ £.8./2018
NOTIFICATION

WHERE AS, Article 48-A of the Constitution of India, inter-alia envisages
that the State shall endeavour to protect and improve the entire environment;

AND WHEREAS, it is observed that pet coke and furnace oil are noi-
biodegradable and after hundreds of years breaks to toxic particles, pollute sol,
produce toxic gas and ash on burning and cause pollution of water, thereby
causing unhygienic environmental condition and result into public health related
problems;. '

AND WHEREAS, it is observed that the pet coke and furnace oil cause
aquatic and terrestrial animals die by its ingest, harmful chemicals contamina.e
soil and water, restrict percolation of water to ground, choke the living organisms of
the soil, effecting the growth of roots and plants etc., which cause long term bad
effect on ecology and environment;

AND WHEREAS, the Government of Tripura after considering the above said
adverse effects of pet coke and furnace oil, has taken a decision to impose complete
ban on the use of pet coke and furnace oil in the state;

NOW, THEREFORE, in exercise of the powers conferred by section 5 of the
Environment (Protection) Act, 1986 (Central Act No.29 of 1986), and also the
powers conferred to this State vide Notification No.S.0.479 (E) dated the 25®
July,1991 under Section 23 of the Environment (Protection) Rules, 1986, the
Government of Tripura is pleased to impose a complete ban and prohibition on the
use of pet coke and furnace oil in any industry, operation or processes in the whole
state, with immediate effect. All Licensing Authorities including Local
Administration/ Police Authorities/Tripura State Pollution Control Board/
Transport Authorities/ Municipal Corporation/ Municipal Councils/ Nagar
Panchayets/ Panchayets shall ensure that, there is no use of pet coke and furnace
oil in any industry, operation or processes at their respective jurisdiction in the
whole state.

This shall come into force with immediate effect.
By the order of the Governor

\) L‘}/VLVT{ ? :_r___;:-‘*
(Dx. A, Rastogi, IFS)
Secretary ‘
Government of Tripura '

Copy to:-
. The Principal Secretary to the Governor, Tripura, Agartala.

The Principal Secretary to the Chief Minister, Tripura.
P.S to the All Ministers, Govt. of Tripura.

P.S to the Chairman, Tripura Tribal Area Autonomous District Council,
Tripura. et ey

Fehr

—

Contd.....P/2,




5. The Mayor, AMC, Agartala.

6. The Chairman of all Municipal Council, Tripura
7. The Chairman of all Nagar Panchayet, Tripura.

8. The JS & SA to Chief Secretary, Govl. of Tripura.

9. The Director General of Police, Govt. of Tripura, Agartala.
L The Chairman, Tri ipura State Pollutlon Control Board.

11.P.A/P.S to All Pr. Secretaries/Commissioner /Secretaries/ Special
Secretaries, Govt. of Tripura.

12.Chief Executive Officer of Tripura Tribal Area Autonomous District Council,
Tripura,

13.The Municipal Commissioner, AMC, Agartala.

14.All DM & Collector, Tripura

.......................................................................................

.................................................................................................................

......................................................................................

....................................................................................

...........................................................................................
..............................................................................................

.........................................................................................................

21. The Manager, Government Press for publication of this notification in the |
next issue of official gazette,
22. Sri S. Banik, Scientific Officer, DSTE for publication in the Departmental

website.
1
Barkeg

(Dr. AhRastogi, IFS)
Secretary w
Government of Tripura }
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GOVERNMENT OF TRIPURA
DEPTT. OF SCIENCE, TECHNOLOGY & ENVIRONMENT
VIGYAN, PRAJUKTI O PARIVESH BHAWAN
GORKIABASTI: AGARTALA
TRIPURA-7590066

No.F.11(1)/DSTE/ENV/Pt-1/ |2 - 42 Dated ..., VRS /2018
NOTIFICATION |

——————

WHERE AS, Article 48-A of the Constitution of India, inter-alia envisages
that the State shall endeavour to protect and improve the entire environment;

AND WHEREAS, it is observed that pet coke and furnace oil are non-
biodegradable and after hundreds ol years brealss to toxic particles, pollute so'l,
produce toxic pas and ash on burning and cause pollution of water, thereby
causing unhygienic environmental condition and result into public health related
problems;.

AND WHEREAS, it is observed that the pet colke and furnace oil cause
aquatic and terrestrial animals die by its ingest, harmful chemicals contamina.e
soil and water, restrict percolation of water to ground, choke the living organisms of
the soil, effecting the growth of roots and plants etc., which cause long term bad
effect on ecology and environment;

AND WHEREAS, the Government of Tripura after considering the above said
adverse effects of pet coke and furnace oil, has taken a decision to impose complete
ban on the use of pet coke and furnace oil in the state;

NOW, THEREFORE, in exercise of the powers conferred by section 5 of the
Environment (Protection) Act, 1986 (Central Act No.29 of 1986), and also the
powers conferred to this State vide Notification No.S.0.479 (E) dated the 25®
July, 1991 under Section 23 of the Environment (Protection) Rules, 1986, the
Government of Tripura is pleased to impose a complete ban and prohibition on the
use of pat coke and furnace oil in any industry, operation or processes in the whole
state, with immediate effect. All Licensing Authorities including Local
Administration/ Police Authorities/Tripura State Pollution Control Board/
Transport Authorities/ Municipal Corporation/ Municipal Councils/ Nagar
PdflChayetS / Panchayets shall ensure that, there is no use of pet coke and furnace

oil in any industry, operation or processes at their respective jurisdiction in thc,
whole state.

This shall come into force with immediate effect.

By the order of the Governor

I
}[,1‘/ ;,it"’—{’i —
(Dr. A, .Rastogl, IFS)
Secretary |
Government of Tripura
Copy to:-
1. The Principal Secretary to the Governor, Tripura, Agartala.
2 The Principal Secretary to the Chief Minister, Tripura.
3. P.S to the All Ministers, Govt. of Tripura,
¢. P.S to the Chairman, Tripura Tribal Ar(.a Aulonomous District Council,
Tripura. ,‘ Ul_w )
AN '\C‘o Coiltd.....P/2.
f',',,‘« RGN |
"‘*;/QFCE\“ i ;\‘ |
X 0Ol 1] b D (LD
“| - 'y g6y 3*/{/]4} —
\ 5 % |
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5. The Mayar, AMC, Agartala.

6. The Chairman of all Municipal Council, Tripura

7. The Chairman of all Nagar Panchayet, Tripura.

8. The JS & SA to Chiefl Secretary, Govt. of Tripura.

9. The Director General of Police, Govt. of Tripura, Agartala.

0. The Chairman, Tripura State Pollution Control Board.

11.P.A/P.S to All Pr. Secretaries/Commissioner /Secretaries/ Special
Secretaries, Govt. of Tripura, ,

12. Chief Execultive Officer of Tripura Tribal Area Autonomous District Council,
Tripura. i
3.The Municipal Cormmissioner, AMC, Agartala.

»1 All DM & Collector, Tripura

...............................................................................................................

.......................................................................................
.....................................................................................

21. The Manager Government Press for publication of this notification in the
next issue of official gazette, |
22. Sri S. Banik, Scientific Officer, DSTE for publication in the Departmental

website.
(JJ +L’ 7 - |

(Dr. A.,Rastogi, IFS)
Secretary
Government of Tripura
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Email gehlot.cpcb@gov.in

Re: URGENT: Compliance of Hon'ble NGT order dated-07.01.2020 in OA No.
67/2019 with OA No. 138/2019-reg.

From : spsubudhi@gmail.com Mon, Mar 23, 2020 01:31 PM

Subject : Re: URGENT: Compliance of Hon'ble NGT order
dated-07.01.2020 in OA No. 67/2019 with OA No.
138/2019-regq.

To : Gaurav Gehlot <gehlot.cpcb@gov.in>

Dear Sir,

In Uttarakhand, we have already prepared the Fuel Policy & it is with Chairman UKPCB for
final approval.However, due to Corona Virus issue, Offices have been locked down. I
would therefore request you to kindly grant time till 15th April.

SP Subudhi, IFS

MS, UKPCB

On Fri, Mar 20, 2020 at 4:18 PM Gaurav Gehlot <gehlot.cpcb@gov.in> wrote:
Sir/Ma'am,

| am directed to forward the enclosed file in the matter of Hon'ble NGT order dated-
07.01.2020 in OA No. 67/2019 with OA No. 138/2019 for kind information and
necessary action in the matter.

Regards

Gaurav Gehlot

Scientist - B, IPC - 11,

Central Pollution Control Board,
Delhi

i ]

“Cleanliness Is next to Godline
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HEAD OFFICE
UTTARAKHAND POLLUTION CONTROL BOARD TS Yl a4
Gauradevi Parayavaran Bhawan W‘N ﬁ[ []‘ o
46-B, SIDCUL, IT Park, Sahashtradhara Road § Ha
DEHRADUN (Uttarakhand) 46—, ﬁ\E@ Gﬂﬁﬂ fﬂﬁ, LEZ RN ﬁ"&'
SR (SIS
Web: www.ueppcb.uk.gov.in
UEPPCB/HO/Gen-183-426/2020/ /& 7/ — 17/ Date: |7-.07.2020
.’ /

Office Order

In exercise of the Powers conferred is under clause (d) of Section(2) of the Air
(Prevention and Control of Pollution) Act 1981, The Uttarakhand Pollution Control Board
is (herein after referred as Board ) here by prescribed the following fuels as the
“APPROVED FUELS" in the entire State of Uttarakhand. [ pom g —- ¥ R

!

List of “APPROVED FUELS” ' , ,‘_3,:7’& < '
i) Liquefied Petroleum Gas (LPG) 77 JuL 0720

i)y Liquefied Natural Gas (LNG)
iii) Low Sulphur Heavy Stock (LSHS) Fuel
iv) Piped Natural Gas (PNG) Fentral Palltion Controt Baard
V) High Speed Diesel (HSD) #1sivesh Bhavan, East Agun Nager, Delhi-32
vi) Bio Gas 0
\

vii) Bio-fuel (Agro based) S v

>4
viii) Coal
ix) Wood
x) Perul (Pine needle)

xi) Refuse Derived Fuel (RDF): To be used in Cement kiln & Waste to Energy
plant or any other unit allowed by the Central Government/State
Government.

(1) For utilization of the above approved fuels, adequate air pollution control
measures shall be provided by the unit. The unit shall ensure to obtain
Environmental Clearance, Consent to Establish & Consent to Operate, as the
case may be, for utilization of these fuels from competent authority.

(2) The use of Petcoke and Furnace oil fuel shall not be permitted for new industries
in the State Uttarakhand.

(3) The industrial units presently using Pet-Coke/Furnace oil in the process with valid
consent of the Board are required to switch over to above approved fuels by
altering their plant & machinery alongwith adequate air pollution control system by
31-03-2024.

(Anand Bardhan)

LA.S
Chairman
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Copy to:

1

£

ONO O

2.
10,
Tk,

Chief Secretary, Uttarakhand Government for information please.
All Additional Chief Secretary/ Principal Secretary/ Secretary, Uttarakhand Government
for information please.

Director General, State Infrastructure and Industrial Development Corporation of
Uttarakhand Ltd., Uttarakhand for information please.

Member Secretary, Central Pollution Control Board, Delhi for information please.

Director, Environment and Climate Change, Dehradun for information please.

All District Magistrates, Uttarakhand for information please.

Director, Industries Directorate, Uttarakhand for information pleases.

Regional Officer's, Uttarakhand Pollution Control Board, Dehradun,Roorkee, Kashipur
and Haldwani for information please.

All General Manager, District Industries Centre, Uttarakhand
All Industrial Associations, Uttarakhand

Guard File

Member /
Uttarakhand Pollution Control Board
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ANDAMAN & NICOBAR ADMINISTRATION
g eurfagavr wfafa

POLLUTION CONTROL COMMITTEE

DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Tel. Fax 250370
e-mail:dstandamans(@gmail.com

Dated: 04-10-2019

/'FO.'
The Divisional Head-IPC-II
CPCB New Delhi
Subject: Directions under Section 5 of the Environment (Protection) Act. 1986 regarding
preparing a policy on use of Pet coke & Furnace oil - reg
Sit;
With reference to letter No. B-33014/7/2019/IPC-II/TPP/ dated 19.09.2019 regarding
use of pet coke and furnace oil in industries, it is to inform that as per this office records, there

is no industry using pet coke and furnace oil in Andaman and Nicobar [slands.

FHence. the report may be treated as NIL.

Yours faithfully.

"3

Seniér Stientific Officer-I1

Copy to:
I. The Regional Director, CPCB Kolkata for kind information

/G

Senfor ScienTific Officer-11
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Pegd:
s Chandigarh Pollution Control Committee

—CHANDIGARH Paryavaran Bhawan, Madhya Marg, Sector 19-B, Chandigarh-160 019
— P,

<o W i 2
D\ |

0. CPCC/2019/2 )03 \g Dated: 0 /08/)4
Sh. Nazimuddin J y
(Divisional Head-IPC-Il), 7

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar,

Delhi-110032.

oV

Sub: Information regarding Petcoke Industries in U.T., Chandigarh and regarding
Guidelines for regulations and monitoring of imported Petcoke in India.

This is with reference to your letter No. B-33014/7/2019/IPC-II/TPP/3583 dated
11.07.2019 on the subject cited above.

In this regard, it is informed that there is no industry in U.T. Chandigarh which is
using Petcoke as a fuel.

v ) @
(T.C. Nautiyal, IFS)
Member Secretary

-

Phone : 0172-2700149, EPABX : 0172-2700311, E-mail : cpcc-chd@nic.in



Email sanjeevpaliwal.cpcb@nic.in

Re: REMINDER 3: Directions under Section 5 of the Environment (Protection) Act,
1986 regarding preparing a policy on use of Pet coke & Furnace oil - reg.

From : cpcc-chd@nic.in Fri, Oct 25, 2019 04:06 PM
Sender : cpcc-chd@nic.in
Subject : Re: REMINDER 3: Directions under Section 5 of the

Environment (Protection) Act, 1986 regarding preparing
a policy on use of Pet coke & Furnace oil - reg.

To : Sanjeev Paliwal <sanjeevpaliwal.cpcb@nic.in>

With reference to your email dated 23.10.2019, It is informed that there is no mdustry in

consideration. No industry will be allowed to use furnace oil after 06 months.

Regards

Chandigarh Pollution Control Committee
Chandigarh

On 10/23/19 @1:14 PM, Sanjeev Paliwal <sanjeevpaliwal.cpcb@nic.in> wrote:

Sir,

This is in reference to the trailing mails dated 11.10.2019, 01.10.2019 and
19.09.2019 requesting for submission of ATR in respect of CPCB directions dated
23.08.2019 issued under Section 5 of the Environment (Protection) Act, 1986 to the
Chief Secretaries/Administrators of States/UTs which required filing of ATR
through SPCBs/PCCs at the earliest. The ATR from your SPCB/PCC in this
matter has not yet been received by CPCB.

Further, it is informed that CPCB will submit compliance report to Hon'ble
NGT in the next week after compiling the status received from SPCBs/PCCs.

It is therefore again requested to provide the ATR on behalf of
state government to CPCB by 28 Oct 2019 positively. CPCB will file the report
to Hon'ble NGT by 30.10.2019 on the basis of ATR received till 28.10.2019.

Yours faithfully,
[Nazimuddin]
Divisional Head-1PC-11

From: "Sanjeev Paliwal" <sanjeevpaliwal.cpcb@nic.in>

To: membersecy@appcb.gov.in, pa-ms@appcb.gov.in, hopcbunit3@gmail.com,
arunachalspcb@gmail.com, membersecretary@pcbassam.org,
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No.PCC/DDD/PET COKE-FO (W.P.) (C)
13029/ 1985/CPCB(DNH)/ 2019-201 q)
Office of the Member Secretary

Pollution Control Committee

DD & DNH,

Silvassa

Datedriu)lo\\q

To,

MO
Shri. Nazimuddin \‘“ /,;)\

\ ?)
The Divisional Head-IPC-I1 S ¢
Central Pollution Control Board
Ministry of Environment, Forests and
Climate Change, Govt. of India,
Parivesh Bhawan, East Arjun Nagar,
Delhi—110031

Tele: 011-43102030, 011- 22305792

Sub: Directions under Section 5 of E(P) Act, 1986 regarding preparing of Policy on use
of Pet coke and Furnace oil- reg.

Ref: CPCB letter no.B-33014/7/2019/IPC-1I/TPP dated 19.9.2019 received in PCC on
25/9/2019 through Email.

Sir,

With reference to the above cited subject regarding Policy on use of Pet Coke as Fuel and
Furnace oil. It is to inform that in the UT of Dadra Nagar Haveli there are no any Industries
permitied or allowed for use of PET COKE as fuel till date. In case of F.O.Fuel there are
industries which run /operate Furnace, Thermic Fluid Heaters, Boilers using furnace oil subject
to compliance with providing of adequate stack height of 30 meters and above with well
equipped control devices so as to reduce the emission concentration.

Further, as per the ambient air quality monitoring doue in the UT of DD & DNH the SOx

and NOx in the ambient air is within the standard limit throughout the year.

Yourg faithfully

Member Sec;’étary

Pollution Control Committee
DD & DNH

Silvassa
Copy to :

1. The PA to Hon’ble Administrator. Dadra Nagar Haveli, Silvassa for kind information
please.
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No.PCC/DDD/PET COKE-FO (W.P.) (C)
13029/ 1985/CPCB(DNH)/ 2019-20{(i L
Office of the Member Secretary

Pollution Control Committee
DD & DNH,
Silvassa

Dated : - Effm ’)f/
\Ao,/

Shri. Nazimuddin

\“\| The Divisional Head-IPC-II

Central Pollution Control Board
Ministry of Environment, Forests and
Climate Change, Govt. of India,
Parivesh Bhawan, East Arjun Nagar,
Delhi—110031

Tele: 011-43102030, 011- 22305792

Sub: Directions under Section 5 of E(P) Act, 1986 regarding preparing of Policy on use
of Pet coke and Furnace oil- reg.

Ref: CPCB letter n0.B-33014/7/2019/IPC-II/TPP dated 19.9.2019 received in PCC on
25/9/2019 through Email.

Sir,

With reference to the above cited subject regarding Policy on use of Pet Coke as Fuel and
Furnace oil. It is to inform that in the UT of Dadra Nagar Haveli there are no any Industries
permitted or allowed for use of PET COKE as fuel till date. In case of F.O.Fuel there are
industries which run /operate Furnace, Thermic Fluid Heaters, Boilers using furnace oil subject
to compliance with providing of adequate stack height of 30 meters and above with well
equipped control devices so as to reduce the emission concentration.

Further, as per the ambient air quality monitoring done in the UT of DD & DNH the SOx

and NOx in the ambient air is within the standard limit throughout the year.

Yours faithfully

" & ~C 0 2alte/r )
LJL'{'{ { 22 WL‘\ Member Secretary
g ik 4 Pollution Control Committee
DD & DNH

Daman
Copy to :

1. The PA to Hon’ble Administrator, Dadra Nagar Haveli, Silvassa for kind information
please.
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File No.C-18018/5/2017-LPCC-UT-LKS

Halcdl ¢dig 682 555

22
File No: C-18018/5/201 7-LPCC-UT-LKSL/ "[0% Dated: f\.11.2019
To
L

Shri Nizamudheen, ’K W)

Additional Director & Division Head, Wﬁ'z

IPC- II, Central Pollution Control Board, g &{

Parivesh Bhawan, East Arjun Nagar, A

Delhi- 110 032

E-Mail: nazim.cpcb@nic.in

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding

preparing a policy on use of Pet coke & Furnace oil- Reg.
Sir,

Kindly refer the directions dated 23.08.2019 and e-mails dated 19/09/2019, 11/10/2019
regarding preparing a policy on use of Pet coke & Furnace oil. In the Union Territory of
Lakshadweep, there are no industries used in the pet coke and furnace oil. Therefore compliance
of action in this regard may be treated as NIL.

Yourgfaithfully,

(P.

Member Secretary, LPCC
e givg, au.a.a

)
{.},\\\K”f\ \

258




' File No.LD-03006/10/2020-LPCC-UT-LKS

M WIH
SIATEAT YR
fosmer wa sitefvhr fanmer
SeTed wewor =T afffda
Falecr gdiT - 682 555 i
E-mail: [k-dst@nic.in

b e — b

File No: LLD-03006/10/2020-L.PCC-UT-LKS Dated 23.12.2020
| To
; (Nazimuddin)

Head - IPC-11 Division

Central Pollution Control Board,

New Delhi-

c-mail: gehlot.cpeb@gov.in, pazim.cpch@nic.in

| Sub: Action Taken by UT of Lakshadweep in compliance to Directions Issued for
Preparing Policy on Use of Pet coke and Furnace Oil-Regarding
Ref: E-mail dated 21.12.2020 by Nizamudheen, Head, IPC-1I Div, CPCB, New Dlehi

Sir,

T ——

Kindly refer the e-mail dated 21.12.2020 regarding in compliance to Directions issued
for Preparing Policy on Use of Pet coke and Furnace 0il. In the UT of Lakshadweep there is
no industry is using pet coke and Furnace Oil. The UT of Lakshadweep Administration will take
E decision in future ought to be taken only after taking into consideration Supreme Court
; order dated 17.09.2017 and NGT orders.

This is for vour kind information.

{ Yours faithtully,

Encl: As Above

T

(P.POOKOYA
Member Secretary, LPCC

T B B —— A LR L

L
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OCEMS

03-07-2018

6) Data notification facility is available or not ~ Yes
6.1) Data notification acceptance or rejection by SPCBs is practiced Yes
7) Raw data and validated data is being sent through online mechanism
directly to the server Yes
7.1) Remote management available No
7.2) Multi server data submission possible or not Yes
8) Log files data recorded ? no
8.1) Provide location in the station computer file Path -

lmu,vbo:/:m. Change alarm setting is possible Y/N Yes
9) Events gam:m location address -
9.1) Is there any in nyﬁﬁn:/!.n No
9.2) Whether data is E”mmwmﬁmn/m?nn:/.«m_ Control Room of Industry Yes
10) Independent analysis, notification, cali n provisions for each specific
parameter availability M3
10.1) What address available for CPCB to view it < -
11) Non volatile memory storage capacity no

12) Remote calibration data availability at nngmq

12.1) what address available for nvomg it

13) User friendly maintenance @E,«\_m:m_mmm:o: & diagnostic features data

no
13.1) Provide location defaifs -
14) oozzzco:m\:ﬁmga:..m:.m on 24x7 basis Yes
14.1) %,. units possible or not _ Yes
M‘Sﬁm.uom outputs are available with each analyser and connected to the -
plant central control room
15.1) What channel used for data transfer -
16) Data sent is in encrypted format Yes
16.1) Data is linked to Data Acquisition and Handling Center Yes
16.2) Software is operating on open APl and REST technology no
16.3) Systems records 15 minute values Yes

Page 65 of 86
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No.2550/PPCC/PET/SCI/201 9/g32_
GOVERNMENT OF PUDUCHERY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
III Floor, Housing Board Complex, Anna Nagar, Puducherry-605 005

PH: 0413 — 2201256 FAX - 0413 -2203494
ok ok

Puducherry, the L‘2 DEC 2019

To \‘m/%ﬂ i \“ )

Shri Nazimuddin 2 [ g/ L
Divisional Head — TPC-II aSH >
Central Pollution Contro] Board ’ A
Parivesh Bhawan, East Arjun Nagar b

Delhi — 110 032.

Sir,

Sub: PPCC - Submission of Draft Fuel Policy of U.T. of
Puducherry - Reg.

Ref:  Your letter No. B-33014/7/2019/IPC-II/TPP dated 19.11.2019.

Fk ok

With reference to the above mentioned subject, Draft Fuel Policy of the U.T. of

Puducherry is enclosed for perusal.

Final Policy will be submitted shortly with the approval of the Government.

Yours sincerely,

(SMITHA. R)

MEMBER SECRETARY
PRCC
Encl: As stated
Copy to:
Guard File.
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No.2550/PPCC/PET/SCI/201 9/G3 2
GOVERNMENT OF PUDUCHERY
DEPARTMENT OF SCIENCE. TECHNOLOGY & ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
I1I Floor, Housing Board Complex, Anna Nagar, Puducherry-605 003
PH: 0413 — 2201256 FAX - 0413 -2203494

B

Puducherry, the = 9 DEC 2019

To

Shri Nazimuddin

Divisional Head — IPC-II

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi - 110 032.

Sir,
Sub: PPCC - Submission of Draft Fuel Policy of U.T. of
Puducherry - Reg.

Ref:  Your letter No. B-33014/7/2019/1PC-1I/TPP dated 19.11.20] 9.

L

With reference to the above mentioned subject, Draft Fuel Policy of the U.T. of

Puducherry is enclosed for perusal.

Final Policy will be submitted shortly with the approval of the Government.

Yours sincerely,

A\

(SMITHA. R)
MEMBER SECRETARY
PPCC
Encl: As stated

Copy to:
Guard File.
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DRAFT

FUEL POLICY
U.T. OF PUDUCHERRY

Department of Science, Technology and
Environment

Governement of Puducherry
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| 1. Introduction

Based on Hon’ble Supreme Court direction, usage of Pet Coke and Fumnace Oil have been
banned in NCR region with effect from 01.11.2017 (Delhi, Haryana, Uttar Pradesh and Rajasthan).
Subsequently Hon’ble Supreme Court allowed Petcoke and Furnace Oil in industries like Cement,

limekiln and Calcium Carbide Units and industries use them as feed stock.

Hon’ble Supreme Court of India in its order dt. 17.11.2017 has also directed all the

States/UTs to formulate Fuel Policy for maintaining better air quality.

In pursuance to the Hon’ble Supreme Court direction, Central Pollution Control Board
(CPCB) issued direction under Section 5 of Environment (Protection) Act. 1986 to all the
SPCB/Committee to formulate and enforce fuel policy regarding use of Pet coke and Furnace oil in
the State/UT.

2. Ambient Air Quality Status

Status of Ambient Air Quality of Puducherry is being continuously monitored in 3 locations
in Puducherry and in 3 locations in Karaikal under National Ambient Air Quality Monitoring
Programme. (NAMP). Annual average of Pmio, $O2 and NO; for the last 3 years are given in the
Table (1-3).

Table 1: Status of Air Quality 2016

SL.No. Location ~ Pollutant in pg/m®
PMy SO, NO»
| LAD 34 5.6 13
2 DSTE 43 6.1 14.5
3 | PIPDIC | 43 6.3 149
4 B.Ed college 30 87 94
5 Govt. Tourist Home 42 13.8 10.5
6 |PPCL 42 13.2 106
Standard 60 50 40
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Table 2: Status of Air Quality 2017

SL.No. Location Pollutant in pg/m*
PMio |  SO: NO, |
1 LAD 34 4.2 11.5
2 |DST 48 5.0 13.7
E
3 | PIPDIC 42 5.0 13.1 |
4 | B.Ed college 35 5.8 8.1
5 Govt. Tourist Home 46 9 11
6 PRCI. 49 10.1 11.8
Standard 60 50 40
Table 3: Status of Air Quality 2018
SL.No. Location Pollutant in pg/m’ o
PM o Soa NO, |
1 LAD 38 3.0 10.4
2 DSTE 46 4.1 12.9
3 PIPDIC 45 4.1 12.1
4 B.Ed college 35 3.1 61 |
5 Govt. Tourist Home 43 4.5 8.1
6 PPCL 40 3.9 Tas
Standard 60 50 40

All the values are within the prescribed standard limits in all the locations. Values of PM
ranges from 34 pg/m3 to 46 ug/m3. SO: is in the range of 3.5 pg/m3 to 6.3 pg/m’ and NO. is in the
range of 10.4 pg/m3 to 14.9 pg/m3 in Puducherry.

PM10 ranges from 30 pg/m3 to 49 pg/m3, SOz is in the range of 5 pg/m3 to 13.8 pg/m3 and
NOy is in the range of 6.1.4 pg/m3 to 10.6 ug/m? in Karaikal. Except PMo. all the other pollutants

values are very merge when compared to National Ambient Air Quality Standards.
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Puducherry is not figured in the 106 non attainment cities notified by the Central Pollution Control

Board (CPCB) and also not classified as Critically Polluted Area (CPAs) or Severely Polluted Areca (SPAs)
based on the Comprehensive Environmental Pollution Index (CEPI) developed by CPCB.

e e el LR o i

3. Industrial Fuel usage Scenario in Puducherry

Industrial units located in the U.T. of Puducherry uses various types of Fuels. Furnace Oil. HSD.
LDO, Briquettes, Wood, husk and gasified coal are the major fuel used by the industries located in the U.T.
of Puducherry. Raw coal is not permitted as fuel. There are 2 units viz. M/s. Hindustan Glass Container and
M/s. Athiappa Chemicals are using Pet Coke as fuel and feed stock respectively. Around 60 units are using

furnace oil as fuel.

Pet Coke and Furnace oil contains higher sulphur content of 3.5% and 4% respectively. Industries are
permitted to use furnace oil with required pollution control devices like scrubber etc. connected with
minimum of 15 mt stack. Stack emission of the industries which use furnace oil as fuel revealed that all the

i

parameters are within the prescribed standards.

Properties of various fuels used in Puducherry are given in Table - 4

Table 4: Properties of Various Fuels

Fuel Types Ash Content | Sulphur Moisture (%) Gross Calorific |
(%) Content (%) Value
(Keal/Kg)
Coal 38 0.5t00.8 5.98 % 4000
Furnace Oil 0.03 -0.07% 2to4 <1 % 10,500
LDO 0.03 - 0.07% 05-1.8 <1 % 10.700
LSHS 0.03 - 0.07% <0.5 <1 % 10,600
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Diesel 0.03 -0.07% 0.05-0.25 <1 % 10,800
Kerosene 0.03 - 0.07% 0.05-0.2 <1 % 11,100
Wood 0.03 -0.07% 0.1 13 3000
Pet Coke 1 3.5 111 7981 T
-
Emission of various fuels is given in Table — 5
Boiler Capacity: 10 TPH D
Pollutant Pet coke] Coal [Natural gas| FO LLSHS LDO
[Fuel consumption 24.8 49.6 - 19.85 18.85 18.54 |
Uncontrolled Emission E
SO, emission 330 | 047 NM 1.70 043 | 0.64
Secondary Particulate emission as 6.79 0.97 NM 3.49 0.90 1.32
(NH4) 2804
Primary PM emission 0.19 | 15.87 NM 0.13 0.005 | 0.004 |
Total PM emission load (Primary + | 6.98 | 16.84 NM 3.62 | 0905 | 1324
Secondary)

Controlled Emission

petcoke)

SO: emission 1.65 | 0.24 NM 0.85 022
Secondary Particulate emission as 3.40 0.49 NM 175 0.45
(NH4) 2S04

PM emission 0.06 4.76 NM 0.04 0.002
Total PM emission load (Primary + | 3.46 3.45 NM ) 0.452
Secondary)

petcoke)

Scenario 2: Assuming 90% removal efficiency of control system for SOa and 70% for PM (coal &

Scenario 1: Assuming 50% removal efficiency of control system for SO» and 70% for PM (coal &

0.06

0.001
0.661
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SOz emission 0.33 (Toii_"’ NM 0.17 | 0.043 | 0.004
i R i

Secondary Particulate emission as 0.68 010 1 NM 0.35 0.09 | 0.13 !
(NH4) 2S04 | ! | |

. S I, |

PM emission 0.06 | 4.7 W] NM 0.04 0.002 ‘ 0.001 |

S A - SO !

Total PM emission load (Primary + | 0.74 | 437 | NM 0.39 0.092 | 0.13 ‘

Secondary) : ' | |
| ST | ETET S

The above table indicates that So2 emission is more in Pet Coke and Furnace Oil and Particulate Matter is

higher in coal.

4. Towards Cleaner atmosphere with Sustainabie inlustrialization

It is pertinent to mentioned that Air Quair:, [=dex (AQD for Puducherry has been maintained in

“Category of Good”. Availability of cleaner fuel like CNG, LNG and LPG are not bright in Puducherty.

Already industrialization in Puducherry is not in énconraging trend due to various factors. Furnace oil is

predominantly preferred fuel choice by the indust-ial sector considering its cheaper availability and

comparatively cleaner fuel. Shifting to more cleaner fuel like LNG. LPG, LDO and HSD etc. would have

severe financial burden on the industry sector.

The following recommendations are proposed:

iii.

iv.

vi.

Considering presence of higher sulphur comicntsin Coal and Pet coke. its usage as fuel may be
prohibited.

Liquid fuel viz. Furnace oil shall be used oniy with scrubber as pollution control device.

Solid fuel of Briquettes and Refused Derived Fuel (RDF) shall be used with cyclone separator as Air
Pollution Control Device.

Raw wood as industrial fuel is prohibited.

25% of industrial solid fuel shall be RDF when it is produced in the U.T of Puducherry.

25% of consent fee reduction is applicable to the units which uses minimum of 50% of its tuel
requirement through cleaner fuel like Liquid Petroleum Gas (LPG), Liquefied Natural Gas (LNG),
Piped Natural Gas (PNG) and Bio-Gas.
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Itemn Nos. 03&04 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(By Video Conferencing)
Original Application No. 67/2019
(With report dated 14.07.2020)
Sumit Kumar Applicant(s)
Versus
State of Himachal Pradesh & Ors. Respondent(s)
WITH
Original Application No. 138/2019
Amarjeet Kumar Applicant(s)
Versus
Union of India & Ors. Respondent(s)

Date of hearing: 16.07.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent(s): Mr. Rajkumar, Advocate for CPCB
Mr. Sanjay Kumar, Advocate for HSPCB

ORDER
L This order is being passed in continuation of ecarlier orders dated
28.03.2019 and 04.07.2019 on the subject. The issue for consideration

is the regulation and control of use of Pet-coke and furnace oil (FO) as

fuel to prevent damage to environment and public health.

(96
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2. Vide order dated 28.03.2019, the Tribunal considered the response
of the CPCB dated 15.2.2019 on the subject in the light of orders of the
Hon’ble Supreme Court dated 24.10.2017 (banning use of petcoke and
FO in NCR States) and 17.11.2017 (suggesting States/UTs to take
similar measures) and further Honble Supreme Court order dated
13.12.2017, 05.02.2018 and 26.07.2017 allowing use of petcoke in
industries/processes which use petcoke and furnace oil either as feed
stock (Calcined Pet Coke (CPC) units, Aluminum industries) or where
they get absorbed along with product in manufacturing process (cement,
Lime Kiln, calcium carbide industries) and the expert opinion about
harmful effect of their use generally. Applying the ‘Sustainable
Development’ ‘Precautionary’ principles, the Tribunal directed CPCB to
adopt measures for regulation and control. Relevant part of the order is

extracted below:-

“3.  Accordingly, the response has been received vide e-mail dated
15.02.2019 from the CPCB. The conclusion therein is as follows:

“Considering the various directions and orders of Hon'ble
Supreme Court regarding use of petcoke and furnace oil
containing higher sulphur, it is required that States and UTs,
including Himachal Pradesh, formulate fuel policies
regarding use of petcoke and FO in light of Hon’ble Supreme
Court order dated 24.10.2017 (banning use of petcoke and
FO in NCR States) and 17.11.2017 (suggesting States/UTs
to take similar measures) and further Hon’ble Supreme
Court order dated 13.12.2017, 05.02.2018 and 26.07.2017
allowing use of petcoke in industries/processes which use
petcoke and furnace oil either as feed stock (Calcined Pet
Coke (CPC) units, Aluminum industries) or where they get
absorbed along with product in manufacturing process
(cement, Lime Kiln, calcium carbide industries). It is relevant
to mention that use of Raw Petroleum Coke (RPC) in CPC
units has been allowed with condition of 90% recovery of
SO2 emission. The same principal may be followed in
industrial processes where use of FO as feed stock is
considered by States/UTs.”

4. The reason for the above conclusion is huge emission of SO:
and other pollutants on account of use of Petcoke and
Jurnace oil by the industries which has been banned in
several States but continuing in some of the States. A
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Technical Expert Committee was constituted to evaluate
pollution load and as per the report of the said Committee,
pollution load of SO: is four times higher when Low Sulphur
Heavy Stock (LSHS) and LDO are used.

2, On consideration of the matter, we find that in view of
established adverse impact of use of Petcoke and furnace oil
by the industries, prohibition of its use may need
consideration on ‘Precautionary’ principle as well as
‘Sustainable Development’ principle statutorily recognised
under the National Green Tribunal Act, 2010, the industries
may have to switch over to alternatives and cleaner fuels. We
may note that air quality in many of the locations in India is not of
prescribed quality and as many as 102 cities have been identified
as “non-attainment cities”. The said cities are spread over almost in
all the States, including the State of Himachal Pradesh. 100
industrial clusters are declared critically polluted throughout India.
This makes it imperative that any measure which is helpful in
controlling air pollution must be preferred to the extent viable. These
aspects have been considered by the Tribunal in order dated
08.10.2018 in O.A No. 681 of 2018 in News item published in "The
Times of India" Authored by Shri Vishwa Mohan Titled "NCAP with
multiple timelines to clean air in 102 cities to be released around
August 15" and order dated 13.12.2018 in Original Application No.
1038/2018 in News item published in “The Asian Age” Authored by
Sanjay Kaw Titled “CPCB to rank industrial units on pollution
levels” respectively.

6. In view of the above, we accept the report of the CPCB
and direct that the same may be given effect to. The CPCB
may issue appropriate directions in this regard to the
concerned States and Union Territories indicating coercive
measures against those who fail to comply with the
directions. Response of the States be taken and compiled within
two months and further action proposed by way of a report to this
Tribunal before the next date.”

3. The above order was reiterated vide order dated 04.07.2019 and

further report in the matter was directed to be furnished by the CPCB.

4. In view of above, compliance report has been filed by the CPCB on
14.07.2020 with summary of action taken reports from 27 States/UTs.
Some of the reports of the States/UTs are contrary to the orders of the
Tribunal referred to above. Reports which are non-compliant with the
orders of this Tribunal based on order of the Hon’ble Supreme Court will

stand rejected to that extent. Orders of the Tribunal be given effect and

(18
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T
CPCB may ensure compliance by issuing such further direction as may

be necessary in exercise of its statutory power.

8. The CPCB may file its action taken report within four months by e-

mail at judicial-ngtwgov.in preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.

List for further consideration on 15.01.2021.
Adarsh Kumar Goel, CP
S. P. Wangdi, JM
Dr. Satyawan Singh Garbyal, EM

Dr. Nagin Nanda, EM

July 16, 2020
Original Application No. 67/2019
A
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Item No.02 & 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 67/2019
(LA. No. 32/2019)
WITH
Original Application No. 138/2019
(1.LA. No. 65/2019)

Sumit Kumar Applicant(s)
Versus

State of Himachal Pradesh & Ors. Respondent(s)

WITTH

Amarjeet Kumar Applicant(s)
Versus

Union of India & Ors. Respondent(s)

(I.LA. No. 32/2019 for stay and 1.A. No. 65/2019 for stay)

Date of hearing: 04.07.2019

CORAM: HON'’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Arvind Nayar, Senior Advocate with Mr.

Soumik Ghoshal, Advocate
Dr. Sandeep Singh, Advocate

For Respondent (s): Mr. Alok Kumar Aggarwal, Mr. Panni Poddar,
Advocates for R-11
Mr. Rajkumar, Advocate for CPCB
Mr. Sharat Kapoor, Advocate for SAIL
Mr. Sanjay Kumar and Ms. Kalpana Devi,
Advocates for R-5

ORDER

The issue for consideration is the steps to be taken for controlling the
use of Pet-coke and furnace oil as fuel. The matter was dealt with vide
order dated 28.03.2019 in the light of the Report of the Central
Pollution Control Board (CPCB) dated 15.02.2019 to the effect that

usc of Pet coke and furnace oil can be allowed only in
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industries/processes cither as feed stock (Calcined Pet-Coke (CPC)
units, Aluminum industries) or where they get absorbed along with
product in manufacturing process (cement, Lime Kiln, calcium
carbide industries). Raw Petroleum Coke (RPC) in CPC units can be

allowed with condition of 90% recovery of SO» emission.

The objection to the use of Pet coke and furnace oil, which has
already been banned in certain States, is causing of huge emission of
S0z and other pollutants. The pollution load of SO is four times

higher when Low Sulphur Heavy Stock (LSHS) and LDO are used.

Accordingly, the Tribunal directed the CPCB to take further measures

for enforcing the above directions and to give a report to the Tribunal.

The report of the CPCB dated 28.06.2019 is as follows:

“MoEF&CC has replied to CPCB vide letter dated 14.06.2019
that as per Supreme Court orders use and sale of Pet-coke and
Jurnace oil is banned in Delhi and NCR states with exemption
granted for certain industries and import of Pet-coke across the
country is also restricted to the specified industries, and that in
reference to the other areas that are outside NCR states, the
Ministry is in the process of consultation with State
Government and other stakeholders, as mentioned in Supreme
Court order dated 27.11.2018 — “discussion are being held in a
consultative manner with regard to import of pet-coke. During
the consultation process, the Union of India, Ministry of
Environment, Forest and Climate Change and Ministry of
Commerce and Industry should consider limiting the use of Pet-
coke to industries as per letter issued by the Directorate
General of Foreign Trade to the EPCA.”

Submissions:

In view of the above, it is prayed that MoEF&CC may also be
heard in the matter considering the consultations being held by
the MoEF&CC with States in light of the proceedings in Writ
Petition (Ciil] No. 13029 of 1985 in the IHon’ble Supreme
Court, and thereafter lHon’ble NGT may be pleased to pass
orders as appropriate, which shall be abided by the CPCB.”
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We do not find it necessary to hear the Ministry of Environment,
Forest and Climate Change (MoEF&CC). MoEF&CC is free to hold
discussions on the subject of limiting the use of Pet-cock as per letter
of the DGFT and as per the orders of the Hon’ble Supreme Court.
Subject to that, the CPCB may proceed to take further action in the
matter. The Pet-coke and furnace oil may not be allowed except in

terms of the Report of the CPCB dated 15.02.2019 as follows:

“Considering the various directions and orders of Hon’ble
Supreme Court regarding use of Petcoke and furnace oil
containing higher sulphur, it is required that States and
UTs, including Himachal Pradesh, formulate fuel policies
regarding use of Petcoke and FO in light of Hon’ble
Supreme Court order dated 24.10.2017 (banning use of Pet-
coke and FO in NCR States) and 17.11.2017 (suggesting
States/UTs to take similar measures) and further Hon’ble
Supreme Court order dated 13.12.2017, 05.02.2018 and
26.07.2017 allowing use of Pet coke in
industries/ processes which use Pet-coke and furnace oil
either as feed stock (Calcined Pet Coke (CPC) units,
Aluminum industries) or where they get absorbed along
with product in manufacturing process (cement, Lime Kiln,
calcium carbide industries). It is relevant to mention that
use of Raw Petroleum Coke (RPC) in CPC units has been
allowed with condition of 90% recovery of SO- emission. The
same principle may be followed in industrial processes
where use of FO as feed stock is considered by
States/UTs.”

Further report in the matter be furnished by the CPCB after three

months by e-mail at judicial-ngtiwgov.in.

The application will otherwise stand disposed of.

List for consideration of the report on 06.11.2019.

Adarsh Kumar Goel, CP

S.P. Wangdi, JM
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Item No0s.09&10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 67/2019
(I.A. No. 32/2019)
WITH
Original Application No. 138/2019
(ILA. No. 65/2019)

Sumit Kumar Applicant(s)
Versus

State of Himachal Pradesh & Ors. Respondent(s)

With

Amarjeet Kumar Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 28.03.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): ~ Mr. Arvind Nayar, Senior Advocate, Mr. Soumik
Ghosal, Mr. Gaurav Singh, Dr. Sandeep Singh and
Mr. Vinay Pal, Advocates

For Respondent (s): Mr. Sharat Kapoor and Ms. Salonee Agarwal,
Advocates for SAIL.
Mr. Alokke Aggarwal, Ms. Anushruti Kushagra, Ms.
Kritika Singh and Ms. Rachita, Advocates for

respondent no. 11
Mr. Sanjay Kumar, Advocate for HPSPCB

ORDER

1. The issue for consideration is prohibiting use of Petcoke and

furnace oil as fuel. Prayer of the applicant is to issue direction

) oM
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3.

to the Steel Processing Unit of the Steel Authority of India in
the State of Himachal Pradesh in the light of order of the
Hon’ble Supreme Court dated 17.11.2017 in W.P No.

13029/1985 in M.C Mehta v. Union of India.

Vide order dated 15.01.2019, this Tribunal sought a responsc
from the Central Pollution Control Board (CPCRB) and the

Himachal Pradesh Pollution Control Board (HPPCB).

Accordingly, the response has been received vide e-mail dated
15.02.2019 from the CPCB. The conclusion therein is as

follows:

“Considering the various directions and orders of
Hon'ble Supreme Court regarding use of petcoke and
furnace oil containing higher sulphur, it is required
that States and UTs, including IHimachal Pradesh,
Jormulate fuel policies regarding use of petcoke and
FO in light of Hon’ble Supreme Court order dated
24.10.2017 (banning use of petcoke and FO in NCR
States) and 17.11.2017 (suggesting States/UTs to
take similar measures) and further Hon’ble Supreme
Court order dated 13.12,2017, 05.02.2018 and
26.07.2017  allowing use of petcoke in
industries/ processes which use petcoke and furnace
ol either as feed stock (Calcined Pet Coke (CPC)
units, Aluminum industries) or where they get
absorbed along with product in manufacturing
process (cement, Lime Kiln, calcium carbide
industries). It is relevant to mention that use of Raw
Petroleum Coke (RPC) in CPC units has been allowed
with condition of 90% recovery of SO» emission. The
same principal may be followed in industrial
processes where use of FO as feed stock is

considered by States/UTs.”
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The reason for the above conclusion is huge emission of SO2
and other pollutants on account of use of Petcoke and furnace
oil by the industries which has been banned in several States
but continuing in some of the States. A Technical Expert
Committee was constituted to evaluate pollution load and as
per the report of the said Committee, pollution load of SO2 is
four times higher when Low Sulphur Heavy Stock (LSHS) and

LDO are used.

On consideration of the matter, we find that in view of
established adverse impact of use of Petcoke and furnace oil by
the industries, prohibition of its use may need consideration on
‘Precautionary’ principle as well as ‘Sustainable Development’
principle statutorily recognised under the National Green
Tribunal Act, 2010, the industrics may have to switch over to
alternatives and cleaner fuels. We may note that air quality in
many of the locations in India is not of prescribed quality and
as many as 102 cities have been identified as “non-attainment
cities”. The said cities are spread over almost in all the States,
including the State of Himachal Pradesh. 100 industrial
clusters are declared critically polluted throughout India. This
makes it imperative that any measurc which is helpful in
controlling air pollution must be preferred to the extent viable.
These aspects have been considered by the Tribunal in order
dated 08.10.2018 in O.A No. 681 of 2018 in News item

published in "The Times of India” Authored by Shri Vishwa
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Mohan Titled "NCAP with multiple timelines to clean air in 102
cities to be released around August 15" and order dated
13.12.2018 in Original Application No. 1038/2018 in News item
published in “The Asian Age” Authored by Sanjay Kaw Titled

“CPCB to rank industrial units on pollution levels” respectively.

6. In view of the above, we accept the report of the CPCB and
direct that the same may be given ecffect to. The CPCB may
issuc appropriate directions in this regard to the concerned
States and Union Territories indicating coercive measures
against those who fail to comply with the directions. Response
of the States be taken and compiled within two months and
further action proposed by way of a report to this Tribunal

before the next date.

List for further consideration on July 4, 2019.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

March 28, 2019

Original Application No. 67/2019

(LA. No. 32/2019)

With Original Application No. 138/2019
(LA. No. 65/2019)

AK
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